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... (Interruptions)
MADAM SPEAKER : Q. No. 441.

... (Interruptions)
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.. (e
SAS U @RS ¢ A Jooids D=y (AT WD & A H hel T Bblel R Bl Al
f&a ol ... (@g™) A& A # goerds A W 91 gl &, I8 BAR ARSRI &1 ffamao
g1 W W IAST GHT § AN 31T, lfhe ol 9T H DIg A T8l AT .. (FaeT)
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S GOAT RIS ¢ eel HBIGAT, Dol A U Blel & WA BT Ay &7 A1l 3R e f7e

AET BRI HAT A9 < < . (F9ET)
HHS BRI #At 3R A HHEE FAt (S vew PR d9d): IR B $dl 99 e I, 1 AaRie
B 39 W AN S UK 3T |9 I & ... (Fagm)
SAA AT @RS ¢ AT AT A9 < QY| .. (dET)
M T PUR d9el:  § A9 < @M g, AT IR AT Y8 e ... (FIUH)
e WESGAT 1 HUAT AW IS W | HA AT $Y By W T
.. (@)

2 4G PAR dqA: Dol Sd AT Sl TSI B AU a1 &1 oY, I qad Wi # 3MYh! I+ =A18

@I o1, olfh S a1 Il @I, S T I8l SIRGAR gall, IF BROT .. (RdeT)
e HEGAT : MY §0 Ty | WAl AEIQY d1d W ©, AT I3 Ay

... (c@agm)



04.08.2009 13

ST, Yaw Rig sroTen (TR wifgq):  oreder waedn, gRAn & 9w fAfRer 7 e fam g f6 e
TearR H gRATON b1 37 RRMAMT TogRI Yaereh et g .. ()
A&l HESAT ;I 93 sy |
et g Wt (Rfden):  srorren S, w3 St &1 Sfae g Bm R L (@raer)
SHRI PAWAN KUMAR BANSAL : Madam, it was only because of some lack of
communication. ... (Interruptions)
MADAM SPEAKER : Only hon. Minister’s statement will go on record.

(Interruptions) ... ~
SHRI PAWAN KUMAR BANSAL : Madam, it was only because of some lack of
communication yesterday that the House had to be adjourned and we could not transact
any business. | only wish that the matter had been raised in some form here whereby a
reply could have been given by the Government. Madam, what has been said in the Rajya
Sabha is that there is no proposal before the Government which will alter the federal
structure of our Constitution. There is no going back on it. That was very clearly and
explicitly said yesterday.

Madam, I think that should have clinched the matter. But, nevertheless, I say that

again.
MADAM SPEAKER : Thank you so much.

... (Interruptions)
MADAM SPEAKER : Now it is quite clear.

... (Interruptions)
SHRI PAWAN KUMAR BANSAL : It was not a regular debate under any rule. ...

(Interruptions)

* Not recorded
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SAH EAT @RS ¢ AT TS T Dol By o, Al AHA WA 8 S| .. (Faem)
A 9eF PR d@A:  H D P B (oY TAR AT AT T4 I8 91d Pe el o, 99 F dle & fog
TSl 81 @ A1l .. (9Er)
TG WHGAT : 37T AN AU § I A PIOQ| 3@ HeR @A 81 T B
... (9Er)
MADAM SPEAKER : Hon. Minister has said. Now let us continue with the Question
Hour. Dr. M. Jagannath —
.. ()
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(Q. No. 441)@
DR. MANDA JAGANNATH : Madam Speaker, after the introduction of the National

Agricultural Insurance Scheme in 1999 and 2000, as per the information available, the
National Agricultural Insurance Scheme has not become very popular among the farmers
particularly in non-loanee farmers. It is tardy that many farmers are not coming forward
to insure the crops. In Orissa the IFFICO-Tokio General Insurance Company has
introduced Barsha Beema Yojana, a weather insurance policy for the farmers of Orissa
during the current Kharif season. I would like to know from the hon. Minister as to what
are the reasons for the farmers not showing interest in the National Agricultural Insurance
Scheme and whether Orissa type of Barsha Beema Yojana insurance scheme is likely to
be introduced throughout the country.

SHRI SHARAD PAWAR : As I have replied, one particular group was appointed to go
in details about the drawbacks in this Scheme. The first thing that we got as outcome
from this report is that there is a low coverage and the reason for the low coverage of
insurance in the area presently is large and is not reflecting generally the mood of the
farmers or the demand of the farmers. E

In many States, block is a unit and demand of the farmers is that it should be the
village as a unit. Until and unless that type of a decision is taken and that modification is
made, there are many farmers who are not ready to associate with the Scheme. Secondly,
the guaranteed yields are not reflecting a reasonable aspiration from the farmer. Thirdly,
the present indemnity level is inadequate. Fourthly, there is some delay also in settlement
of the claim by the insurance company. There is also inadequate risk and loss of coverage.
Generally, we are getting these types of complaints and we had decided to take corrective
action.

There are certain responsibilities which even the State Government has also to
take and until and unless, the State Government comes forward, it cannot be done. Now
take the case of village as a unit. We have no objection to it. We have authorised the State
Government that they can take the decision. If they want village, they can take the village

as a unit and if they want individual farmer, they can take individual farmer also as a unit.


krr
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When the question comes as to who is going to take the responsibility of crop cutting, the
State Government has to take that responsibility and the State Government was not
coming forward. So, we have decided to call a meeting of the Chief Ministers to discuss
all these issues with them and try to take consent from the State Governments, and take
corrective action in this regard.

DR. MANDA JAGANNATH : Madam, because of lack of knowledge and proper
information, many of the farmers are not utilizing the facility of National Agricultural
Insurance Scheme. This year because of the failure of monsoon in many of the States,
farmers are in a bad situation. Though sowing is taken up, in many States including
Andhra Pradesh, seedlings of sown crops have failed. I would like to know from the hon.
Agriculture Minister whether the Government is proposing to compensate the farmers
depending upon the sown area, irrespective of whether the farmer had insured his crop or
not, and when the proposed Modified National Agricultural Insurance Scheme will be
implemented.

SHRI SHARAD PAWAR: If the person has not insured his crop, it is difficult for any
insurance company to take the responsibility.

MADAM SPEAKER: Shri Vikrambhai Arjanbhai Madam — not present.

SHRI JANARDHANA SWAMY : Madam Speaker, 1 thank you for giving me this
opportunity.

For decades, we have been trying to help the farmers from the ... (Interruptions)
Somehow, we have not been successful in helping our farmers by way of subsidies, loans,
reduced interest on loans, crop insurance and canceling of loans. Compared to many
other countries, we have more number of people dependent on agriculture in this country.
Being a country which has less amount of land for agriculture, compared to many other
countries, and more number of people dependent on it, whether the Government of India
has any plan to improve the situation by creating alternative employment and livelihood
options for the population presently dependent on agriculture. If yes, what steps have
been taken in the past to address this issue and the results accomplished so far, and what

are the plans for future and what can we expect?
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SHRI SHARAD PAWAR: I am afraid, Madam Speaker, that this particular Question is
regarding National Agricultural Insurance Scheme. Hon. Member is asking about the
alternative employment opportunities to the farmers. I will need a separate notice for this
and I will be happy to reply to that.

Y SrTdter T : oTemy WEIRHT, e I IS IX 9¥ A AT 31 399 & a8 & B4 W ©, Ud
=07t e 3R gy IR0 e | o feam 9 8 e KCC a9 8 € 399 ®aR 8 © 9
I8 HANEA dF T, ﬁm%ﬁmﬁﬂuﬁwﬁfﬁﬁla‘rﬁ?%ﬂﬂﬁmﬁ% I oIy
PIg W WG B JHT ATSHT H 81 2l § YD AE0H F WRDHR A S0 18T g b R Bd
1 | w9 Ml B, S & AL B AEIH W R Ol d18d §, debi Bl e < fb S fhar
U & U Ulg B 8, S a1 fhait 9w I fHam wfee &1s iR ol FAerm?... (aem)
Y FEGA: HUAT UG A

. ()
Jrexet RS [ # wifd 8 Sy v sree g
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S ST ¥ Sl fBEE U N A8 §, S [T SiST Bls B HIEH I WRDR FRT Havs]
T 3R HEa 41 IS Sl @ /R W 8, S YR /R W AR &, dlid [Gam o1 agfod
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S DI RRGERE & 21 91 96 -1 $el [ 9 I 39 el ©, 98 919 8 a8 99 T8
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Hel dredl § b suH el 89 @1 IffeR Hadl ©, by REER T8 &l 39 aR H $3Rd
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£ ST T A & WR W YEEd WR R AN PR DGR H S qdre goT AT, D] A
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()
SHRI S. SEMMALALI : Madam Speaker, the position of our farmers ... (Interruptions)
e HRIeAT: A AH s B U9 B ATl AR Dl 91 Rebrs § T8 SIreaf|

... (cgagr)
SHRI S. SEMMALAI : Madam Speaker, the position of our farmers throughout the
country is very pathetic. A subsidy of five per cent, on the premium, is being provided to
the small and marginal farmers by our Government at present under the National
Agricultural Insurance Scheme. Will the hon. Minister of Agriculture come forward to
increase it to at least 25 per cent in order to encourage the agricultural sector, and to
enable more farmers to come under the umbrella of the insurance scheme? In other words,

is there any proposal to enhance the subsidy rate on premium?

* Not recorded
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(Q. No. 442)@
SHRI K. SUGUMAR : Madam Speaker, Pollachi is the place where the coconut farmers

are well enthusiastic in getting more yield. In order to encourage the farmers, will the
Government come forward for setting up a Coconut Board Sub-Centre in Pollachi and
also a coconut nursery in Pollachi? Further, a proposal was long pending with the
Ministry about construction of Coconut Marketing Centre in Tippampatti which falls in
my constituency, which includes a copra unit, decimated coconut powder unit, twist fibre
unit, rubberized coir unit, tender coconut packaging unit, all under one roof. The land has
already been acquired for this. So, will it be set up in my constituency?
SHRI SHARAD PAWAR: Regarding the nursery proposal, there are eight places in the
entire country where the Coconut Development Board has set up nurseries. There is no
new proposal to set up additional nurseries anywhere. The Coconut Development Board’s
Headquarters is in Kerala, and most of the basic activities start from Kerala. That is why,
any farmer from that particular area or near Tamil Nadu is in a position to get all types of
support and information from the Coconut Development Board. Therefore, there is no
new proposal for setting up additional nurseries anywhere in the country. Second, coming
to the issue of setting up of a particular sub-centre which the hon. Member is asking for,
as I said, the Headquarters of the Coconut Development Board itself is in Kerala. That is
why, it is not possible to accept his request.
SHRI K. SUGUMAR : The price of coconut was fixed at Rs. 6 in the year 1990, but now
it has been reduced to Rs. 3.50 per coconut. The coconut growing farmers were spending
Rs. 100 as charges for plucking 1,000 coconuts in the year 1990, and now it comes to Rs.
500. The cost of labour engaged in coconut farms came to Rs. 30 per person in the 1990s,
and now it comes to Rs. 150 per person. In addition, the cost of fertilizers and also other
expenses are very high. NAFED procures copra at Rs. 44.50 per kilogram, but the benefit
does not go to the farmers, and it goes to the intermediaries. E

In Tamil Nadu, de-husked coconut has not been procured. So, the farmers in my
constituency are suffering very much. Will the Government come forward to procure the

coconut itself instead of copra to protect the farmers?
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SHRI SHARAD PAWAR: The Minimum Support Price which was provided to copra
was Rs.3,660 per quintal last year. This year the Government took a decision to provide
Rs.4,450 per quintal. Last year, for ball copra, it was Rs.3,910 per quintal and this year
the Government took the decision to provide Rs.4,700 per quintal for this. Definitely,
there is a substantial improvement and the market prices in many States are a little higher
than that. Now the question comes about the procurement. In procurement, NAFED has
been deputed as the nodal agency from the Agriculture Ministry, Government of India.
But ultimately the State Government has to take the responsibility. In Tamil Nadu, the
Tamil Nadu Marketing Federation has taken the responsibility as a sub-agent of the
NAFED. The places suggested by the Tamil Nadu Government have been selected and in
four or five places in Tamil Nadu they have started the procurement. If there is a specific
complaint from the hon. Member in a particular area about the procurement not being
done, let him write to me and I will give instructions to the NAFED to make
arrangements to start the procurement and help farmers in that area.

SHRI S.S. RAMASUBBU : Madam Speaker, it is a crucial question. In Tamil Nadu and
Kerala most of the farmers are cultivating coconut. But the farms are suffering due to the
tender coconuts are affected by various diseases which are unknown to the farmers.
Insects are affecting the tender coconuts. Farmers are losing enormously and they are
suffering financially. They are also dejected at the time when they are getting the lower
yield of the coconut. In such a situation, farmers are suffering financially. Our
Government is supporting the agricultural people enormously in various ways. I would
like to know from the hon. Minister whether he is taking any steps to prevent these
diseases. Agriculturists need correct pesticides in adequate quantity in order to protect
the coconut and get more yield.

MADAM SPEAKER: Please ask your question.

SHRI S.S. RAMASUBBU : I would like to know whether our Government has got any
plans to supply suitable pesticides to our farmers.

SHRI SHARAD PAWAR: There are two main problems which are affecting the yield of

the coconut. It is true that, as the hon. Member has said, there is one particular type of



04.08.2009 22

disease called root wilt which has affected many coconut gardens not only in Kerala or
Tamil Nadu but in many parts of the country. Secondly, there are old farms, old fields.
Now the time has come for re-planting and rejuvenation. Simultaneously, one has to take
a big and massive programme to save these coconut trees from root wilt disease. The
Government of India has last year approved one scheme. This year, we are going to
implement it initially in four districts of Kerala and in Andman and Nicobar. After
studying the results of this pilot scheme, we would like to take this scheme for the rest of
the country.E

The total project that has been prepared will cover 1.35 lakh hectares over a period
of three years. It will cost about Rs.2,275 crore in which the Central subsidy component
will be somewhat near to Rs.4,478 crore. The Government of India has approved such a
massive scheme. A substantial provision for subsidy has been made. We started
implementing the scheme in Kerala and Andaman & Nicobar Islands from this year. We
are going to see what would be the overall result. After studying the result we will see
that it will be made applicable to the rest of the country.
St sfiuTg I/ AEH ¢ AW AT HBIG], HY AR FEHIRal fawrT TRTe e a1 & IRy
TR & IUTeT 3R IqTe JaR & oy Al Wi R & a1 gl TR e are qure
TS SR Bl Y Aeg B @ 2] RIS & Ul § A19d D SN ot 8 R dRo oy U
TR O 2 §9 Al Ush AR JHR & FgH RIS 1 A1s Biel 81 Il 2] §¥ fFges § &)
STE RIS BT W39 HH B W/ T 399 IAEHA § Hdh T$ @ gl W g 7 T 5 R’ iy
AR §9 a1 & Y HIS YR R BT & AT AT a1 & 57
Y ¥RE TaR: AR regd weedl, {9 onft qann f5 S 9HR dieee & IR # IS § R U
Igd [ B Y § R IURHT HH g8 2l UF dAR et W we e € 99 & MM W
JHAM B B 8| 30Dl I Feprem & fow € ve dioige wyE fhar @ R 4R awer |
I | & oIy 2275 RS YT B AN WM DI GIR DI 21 39 G D 918 R Refee <0
3 T A1 IE WHIH IR Q¥ H Ulihael 8l Febdll & 3R 9T M0 WRBR 7 forr gl AT ey
7 1 9 & IR H qaqnn 8, WaR ff S g W) o B R
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SHRI P. KARUNAKARAN : Madam, production, productivity and fall in price have
become the major issues in the coconut plantation which the coconut farmers face. At the
same time, various diseases come in and affect the coconut trees, as stated by some other
Members. Considering the seriousness of these issues, is there any research and
development centre at the national or State level to study them? If so, to what extent the
contribution of the centre has enriched the cause of these main issues?

SHRI SHARAD PAWAR: Coconut Development Board itself is taking a lot of interest in
this particular area. There is also one Research Institute which has been set up to go into
the details of these problems of the coconut trees. But, if we study State-wise the area of
production and productivity of the coconut, it is true that there is a problem. But there is a
substantial improvement in that also. Productivity of some of the States is quite higher.
For example, Kerala’s productivity is somewhat near to 6,609. If we go to Tamil Nadu,
the productivity is 14,000. In West Bengal it is 14,300. If we go to Lakshdweep the
productivity 1s 19,603. So, there are some States which are doing well and there are some
States which have a problem. So, our effort will be to take up a massive programme in
those States which are below the national average, to improve their productivity.
Definitely, the Coconut Development Board and the Ministry of Agriculture will take
initiative and implement these programmes in these areas.

S AT TAQ ¢ A fee weied, # A" A S Bl a1 dredl g b ARIS Bl ol I16 3R
TG A oI BY OTIE Sdd Blell §, &Y IRAR § T 2l 81 8 39 fore i 9R dTel et O
Rel IR TSGR B BT TSl &l DIDIC da Bl qrell D foy 9 Sexd vl 2 E%‘H
AR § 6 9@ 31 I91 Wi 3T o § 8| H WHR | A1 ATl g (b T Aue fSurei<
q ol 9% SR AR AT B IS § S <A US B, S FAThl H FI&IU BB BIbIAC Bl Wl D
fog T TR B dBhAID! FErIdT iR agt & fHrl B AL THR DI b I b ATA H
I AR 9 & IR & drar 7 a1 81?2 § g8 W S aread g 5 Qe ok SR ey A
PIPFC AT 8, Afhd AIATg R DA & HHRINGE § AR [HaH I 79 T8 &R U @l
gAY 39 T & fhaml DI dhD! eI, TR0 AR AHS! THR ¥ o H BB Bl W)

HRI BT ATYH Dlg gNGT & I T8l 8, G T8l 2 Al DI FIT DR 227 HUAT I§ T Bl HE BN
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A IRE @GR : HEISIT, YT I 6 ¢ B Al Ol 1 A-U1S B! a1d BI 1 I8 Sl yRa<i 8, Ig 984
3reaT URaH &l ift I8 Sl $9IR ¢ b SR Uawl, f8R iR 4e7 gawr H Pl did avg el
TE B Wehdll, Ys WA e §| T8 ad 4 & [ 8 AN 1 I DY B B g9 TAN W TE ol
Y e IR AT sardT WY U1 & B I8 B IR H ISl db W W1 sHYE o7 B dihHe s U
TE BT P AR U AR |l BIBAC D US ©§ 3R I 38T IATeT Bl 2] I8 W1 fUsar 20-25
AT BT 319a &l Sfelg M7 a8l W PIdpe U1 HR Ahd ol dfh I8 91 99 © & afiers,
IS, R TS AR DR DI Wresfaefdd A&l gl ol [JeR § 9 o aF W ¢ 6 5 &
Arefaefddt # FR 8H el &1 of Al g8 JOIFARQR H AR IR U<¥ & QexIgd H o Farfere! di
S frertt & 991 <l <o & or el | T8 et el O & Preple f[d8R, STR Uaw A1 Hed
U<e ¥ UST B Wl 8, TR SH®D! qTfere! iR Arefaefad! aferg, SSIN, deTgu e & HriRo
H TS Ugd Fohdll 3R §H BH ToIRRAGTIST T8l B Fahdl |

S8l qb fHAMl B WAl 8, ST (U Sl AHER—ID Bl 8, S9 IR I &M Sl Bl &
IR BT f a1fev| AfIT oMol Bifcdhoar dls 3R Bifchedy A9 & H1egH I BlIhIc B WM
PR ATl DI PO AlAS! < BT yrae = W fHAT T 7 SR R q1 o AT A AR T A B
ferte M, 981 & AR B RB I IR T IR BT TIoide R A YR IRDGR ITH T8I
S IR [ I ¥ Ae8 HN | BH I o Ui W 1 &R fRami &1 Anied &1 & oy 8 o
AN BT T8l fSge B B dAR W B
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(Q. No. 443)

SHRI NITYANANDA PRADHAN : Madam Speaker, through you, I want to know this
from the hon. Minister. Just now, we were discussing about the fate of coconut plantation,
coconuts, etc. and this is a subsidiary to coconut. The product is from coconut; if there is
no good quality of coconut, there will also be no good quality of coir. So, I want to know
from the hon. Minister, whether there could be coordination between the medium and
small scale industries, the agriculture industry as also between the Coir Board and the
Coconut Board to see that proper and good quality coconuts are grown so that good
quality of coir is made available. This is one thing. [ want to know from the hon.
Minister whether he has achieved the national target which has been fixed by the Coir
Board. These are the two questions to which I want answers from the hon. Minister

2 faTen uTer: Sy HWEIRUT, A WaR | Sl U YU 5, S &l Pl 6ag BN FAT H 3R UH
P W HATAT W G §, Al ST dleid gl Fifh 3@ T SN 9rT | 2 & diaR &
TSN IATET 8l 3R IFHT dlefHel HIIR gl A &, s d o qamr =@red g & 1047 dgadi
I § 3P goic & ol 115 BRIs ¥9Y a3 [y T wafes 1141 daauiy IIoHT § 39 9aThy 282
FRre Tl fpar | g <l 10df duadty Ao # ufiad 23 wRe Tud 97 #) 1 o Afe 114
UgauTy Ao § I8 AR QIR Uay 55 BRI 30 T Bl TS © Al SADT JUIET 3R IcdTa
SATeT B, 3T aE ¥ faqell § fafd @ 9| O #9 99l & N H garn © % I ufiay 55 i
JUY T, $AH AUMAT  SIFAN 99 2007-08 H 36.70 BRI BUY 3R 99 2008-09 H 47.60 HRI$ A
9 fHd T 21 T QM R T W B B D ol BH DI IR W ol PN [URT F dreda
BB BH TU DY AN 931 Fhd 8, 39 [T BN I HIFRMT A &M 2

SHRI NITYANANDA PRADHAN : Madam Speaker, I want to know from the hon.

Minister the quantity of coir that is produced in India and quantity of coir utilized by their
machinery. I would also like to know whether the balance quantity of coir is useable or
not and if it is useable, will the hon. Minister take steps to utilize the balance portion? As
per news reports, only 50 per cent of coir is utilized and rest of the 50 per cent of coir is
not utilized. So, I want to know from the hon. Minister whether he will take steps to

utilize the remaining 50 per cent coir through Coir Board or through some other agency
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so that our farmers are also benefited. I come from the State of Orissa where there is
abundant coir available. So, will the hon. Minister think about this problem?

st famten uea:  orener wEIGHN, # SMUD HIKM W AN GaR DI M dredl § & a9 2007-08 H
PHRR B AT T aRI 87 BOR 556 Hifem o gall orad fagel HaT 592.88 FHRIS $UY U< gs |
X YR 99 2008-09 W U oG 99 BWR 925 Hifed < &1 f~rafd fhan mar Rt 639.97 w-1$
S BT faaell qar o g5 1l BN FS1 38-40 URRIA PRR BT SHATA BIAT 2| AT AGT o
50 Uferd @l gad & 91 B gl $9b o BN QUM F qradia wRe I9h AT dreid doTaR
ool fopar Srar ® o6 fopaml &1 &3 8d et 39 91 & ford SIfder & SRAf 3R dRR a1s 39
3 9@

SHRI BAIJAYANT PANDA : Madam Speaker, the hon. Minister in his statement laid
on the Table has stated that for the Financial Year just ended in March 2009, the coir

sector has actually had an increase in both the physical output as well as growth in terms
of value. But there seems to be some contradiction to this in the media reports that are
raising an alarm about this sector. So, I would specifically like to draw the hon.
Minister’s attention to the publication of as recently as 30™ July in one of the major
financial newspapers in the country which slightly contradicts these figures and I would
like a clarification. e hon. Minister has stated that the quantum of production has
increased by about 6.5 per cent over the previous year and the value has increased by 8
per cent over the previous year, whereas this national financial newspaper states that in
fact, the volume has increased by only 1.2 per cent and the value has increased by 5.2 per
cent. But more alarming than that is the fact that in the last few months the trend has
actually been decreasing. There are some alarm signals going off in the industry. I would

like the hon. Minister to clarify on these contradictory statistics.
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St foen R ;¢ wERE, #9 qann € 5 6.5 TRWT @ T g8 ¥, 98 O 2, U8 9 9 ¥ SR
Y H 8 WEe HI Fe@l T2 2l I NI = B 2 iR 9w fawg # Rem & = mRa &),
WY B Bl B, A& YD, ol T, A1, U SN &, aft Sve RATE &1 AR R
@ e W S P8 Fafa S =iy o, 3w fFafa # oS ot ot B afh S s #9 aan)
g 7 Ropa 9 2 &R 9 ggrar om 8, & 8 g 2
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(Q. No. 444)
N G AW : RG], H HH Aeed § Wl I godr e g fF w1 98 99 ¢ [ adate
faeRoT yomell, HETE BT T8 TRE HRSASOE X B U 520 FRIS WAV @F R S @ Ao
off 3R g9 Ao & = fRAfa 27
3t IRE TER : FEISAl, Ul U ATSHAT ¥ & IR IR & oY el IR IR &R & IR 4R
WRBR 7 WerR fhar g1 o Ao, 3/ 3iR a1 oy g 81 39 wsdl § o f7al dolde fhd &,
T8l Tde IR TR SHHT B Y TN 2 ST AR AW RT AW 3, I8 <@ & d18 a1l
AT H YT WHIH AR BAT € AT G DAl 8, I8 B 9T DI $AH 520 T, 460 BRI WY DB
IR SRR 39 ORE B THIH DI IRd DR 1 WIHd & 2
S A% Sl ¢ HBISAT, HET Yo B RGMYR el § TRg Al & R R S forn wan @ b, I8
IRER TRIE &, A TG 21 § HA HAEled | S Area g (b Ag fhaar Sfa 2
SNt IRE TR : TR, 39 ARG & 91egm 9 ¥ & ft v # 39 axe 9 foraw &1 g o
& T8l fbar T Bl
SHRI PRABODH PANDA : Madam, Speaker, so far as this targeted PDS is concerned,

there is a scheme called the Antoydaya Anna Yojana and this scheme is meant for the
poorest of the poor. According to this scheme these families are entitled to get 35
kilograms of food at the rate of Rs. 2 per kilogram. But recently in the Budget speech it
has been mentioned that these families would be provided 25 kilograms of food at the
rate of Rs. 3 per kilogram.

I would like to know from the hon. Minister as to why the quantity of food to be
given to these families are being sought to be decreased at a price higher than what was
stipulated earlier. What is the reason behind it? I would like to know if the Government is

contemplating a review of its decision to restore it to 35 kilograms at the rate of Rs. 2 per

kilogram. E

SHRI SHARAD PAWAR: As on today, the Government of India has not taken any
decision to scrap the AAY scheme. The AAY scheme is meant for the poorest of the


Rep133_12
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poor and that scheme is very much there. They are getting 35 kilograms of foodgrains
per family and that quantum of 35 kilograms is very much there. There is no change in
the price. There is no change even today in the price which has been fixed in 2002. We
would like to continue with it. I think the hon. Member is referring to the new proposal
to the Food Security Scheme. That is part of the President’s Address where it is
mentioned that the Government would like to give a guarantee of food security upto 25
kilograms of foodgrains at a particular rate. That proposal is before the Government but
we have not taken any decision about abolition of the AAY.

e e g 2 4 o AegH | HA O ¥ Wed W SReeEE © |dy H S gredr gl H U
feAl ool BiIIeUdl & S & YRATS § 11 A7l H FAT Sff 4 Redwe &1 off b S e ot
Q- W §, 7 YAlad g8l e e Ugd W81 g] B IR-aR B PRD Wl IS ANl o & 8

AR Sl R-&RS & RIS § - addl, WSaIg iR 9B A1 Jsd gU §g I9dIg, o, 3RAM 3R

AR B! TP H WRBR BT & AN HAT ATedl gl 981 & A9 Al 1 J&l el [ g4 T T8
1 |1 8, AR TRD TaHC ¥ Bied P TAR S WeAs A 37 W@ ©, 98 Ay Y9 IR g4
AT S g fre ol Sue I W' © 5 foe A S Y &9 gon, o9 We AT IRM o g%

S| .. (STaeT)

A& WL : 37U [T Yoy |

et A [ 2 H I S @nedr g 6 @ H3 SN 98 [I9E QR BRaTer?

3t ¥RE WER : 3¥E HWElGd], 39 ¥ H dferd SREEEM & 9 W €1 (e FHEdnd § QudTs,
S8l 35 fpall M o BT ey fhar Siar 21 39 <o # Wft I A S Gl B §, Yudrs B
SR H, SHDT 3Athed 97-98 TRT dd gl B A $HH! AMfhe ol 2] gAY WHF & ddive,
el 35 fobell 3FTST fear Siar 21 59 99 § dfdedell U A1 @ TRIWN Bied & de 91t ISl §
94-95 IR b JATHCH gHDT W Bl AT 2 3R ST ARBR 98 A1l 1 Iordl &l IRl giiee &
fog @ a1 wRE, TfafSRferd & S uR M e SITaT 81 7R 39 <% # $% I U § 9Rl U@
3T TE & HREIGH W M Bldl §l TAH TH-HTIR ¢ 3R A1 S & 99 IT &1 ae-are
IS & B dald ol Al g9 wnfie 21 981 givd derr & W 35 el < &1 wey §l 9w
HIR H I8 TUaTs 31, MUt 81 AT TGd gract s &, A4l Bl 35 fhall <7 BT B YRd IRBR
BN Tl T WHR B RGN IRT TRHR B TWE A A7 IoMT ¢ 3R - N o Krerer
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AT Bl HRA ARPR Bl AR fHaHl @ WIRIR BRAT 3R T WRBRI Dl 1 2| I WWBRI Dl
& TP 35 el B e SH-HWR & ddg § qe1 g 501 & |9 H ARG WRAR DI 5l 7
N W I B ol A Tb (SREEEA S FA B MavIhdl 2l DS FHWT B Al H I ARBRI
H Picde M MR TR R G A G B AGG BTl

ST, WO WAt ¢ AR e #Eled, I Al Sl 7 Sad § el @ [P ST &9 B IR
T BT A B, ATSHT AR & AFAFT TR IR TR e | A Jor &g Aol &
UTA] B T8N B, I© AF BIS N BT q A R Bl GhHl & SIRY IE Ble T
H T Efed WIMl & IRV & RAdev HA B RN 9T ABR B B Emﬁr%ﬁ?ﬁ@'\’
H T URART B WRAT 1 PAS 14 ORI B, oMb D5 WRPR D 63 ARG qUITA YRARI BT
W JIdige a2l Bg ARAN T dRE A Sid Hal Y Qv IRIR &1 & bl e
RERT B 1ar T SR S V&A1 <l §, IFD] el Y| 39 SR F dgd SA1&1 a1 81 &l
2| T A HA S bly U AT gGd, R AH a8 W qdertT HRatd sl oy WRBR Bl
1T AHRR 1 BIAS 14 G AR ST BT 9 SUTSH HRAN? 3 G4e | H3AT SN BT FAT Hel 87
M IR TER: HEQA], $9 U H B A URIR AT, TdUS ferdr UATs H OSMEl 8, ¥l
MgScllgs AT AT - g9ThY AN (HRST BT < 81 99 2001 9 39 ddb ST Mgsagy U
3 B W@ 2 T I w9 ® 6 Ao oman 1 e @) Sied BiFell B W T 6 TS 52
31raT 53 TG & &l olfeh Al 5T WBRI 7 TS B BT TATDHIA 12 BRI D MU fhaT 2
AT RN Fedl & % 6 RIS 52-53 I & AU VA IRIR 8, Tafh o0 BRI B
STET-3TeT a” 21 37Tl il fSTIQR BT €, a8 Ao RN &l MeSells & YR TR Bdl 8] 59
Jh TEH Blg IR T8 Bl 8, 99 db Hs Us e dwg AR &1 Qo s 3 S

MESATST & 8 89 SHh! AT IGHY 3H B |
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SAT SIS ¢ JfEhe WEledl, § AUD! AU g b I g1 Aot Bl IR |

Heled], WRPR Bl I¥ < H Ulers SJeqee Rives & siavid oM ugam @ il Are g,
I8 3 el B U1 IE B, W AR A SR TSW A | <l STe Apad & $M ¢ 6 W @ &
I I8 ATl Dl W DI Y R el | AfhT a9 2002 & a1g F Q1 DI wd T g3 ©l gAE A
Tgdl U IR TS0 &Y g off 6 T Y@ & 1 %@ arell & 94 fhar S| ofed g anft a9
DIz A4 TE a1 w1 B Rer =aam arel ofiR 411 Holgr agd W9 8 € 3R Ih! el 3R Aha
1S 1 TEl et W1 §1 qF AT agd HISTEA Al 8 € IR I A A B A e g @
@l gl § AR A@E S W I8 S AmEdl § 6 R 3T Wd BRa BI 3MUD! Dls A ©, A
g, @ 98 B9 db BRI BH? 3dB! TgAfAME I o
AN IR TER: HES], Td BT B & Al Bidl & 8| T B g & RAA DI =T HHIE o
FgiRa fHar g3 & ok &R I @1 ddiva B IRIF DI T HARE 7 SRde fhar gon g,
T SR fhar ST =1feg| g8 3T ®Raed &y & RAf 78 2

MADAM SPEAKER: Q. 445 — Adv. Ganeshrao Dudhgaonkar —Not present.
Q. 446 — Dr. Murli Manohar Joshi — Not present.E

Q. 447 — Shri M. Raja Mohan Reddy — Not present.
Shri Ananth Kumar
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(Q. No. 447)

SHRI ANANTH KUMAR : Madam, in reply to the RTI application, the Food
Corporation of India has said that 1.83 lakh tonnes of wheat, 3.95 lakh tonnes of rice
have been damaged in various godowns of the Food Corporation of India.
(Interruptions) Madam, I will repeat the question, through you, to the hon. Minister.

For a query of the RTI application, the FCI has given its reply that in recent years,
1.83 lakh tonnes of wheat and 3.95 lakh tonnes of rice, 22,000 tonnes of paddy and 110
tonnes of maize have been damaged in various godowns of the Food Corporation of India.
According to an estimate, the amount of the food grains which has been damaged in
various godowns of the Food Corporation of India while trans-shipping, storing and
distribution is capable of feeding 10 million people in a year. When malnourishment is a
huge problem in the country, whether the hon. Minister is going to institute a
departmental inquiry into such a huge loss of food grains because of the negligence of the
officials of the Food Corporation of India and take some corrective action regarding this?
SHRI SHARAD PAWAR: One should not forget the total procurement which the Food
Corporation of India is doing. The figures which we have given here; the total losses, for
instance, for the year 2009-10, that includes storage losses and transit losses, is somewhat
near to 0.20 per cent and 0.40 per cent respectively. ... (Interruptions)
MADAM SPEAKER: Shri Ananth Kumar, you can ask the Second Supplementary.

... (Interruptions)

SHRI SHARAD PAWAR: The total turnover of the FCI is somewhat near to Rs. 60,000
to Rs. 65,000 crores. If you calculate the 0.20 per cent of the Rs. 65,000
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crore, probably, the amount will be somewhat near to that. Our continuous efforts are to
improve the storage, transport and transit facilities. A number of steps have already been
taken. But if the hon. Member knows a particular area or a particular godown where
there is a substantial damage and the proper actions have not been taken, I will be happy
to constitute a team to go in detail, inquire and get the report and take corrective actions.
SHRI ANANTH KUMAR : Madam, I have asked a very pointed question to the hon.
Minister. The question is that one RTT activist, Shri Debasish Bhattacharya, has asked a
question to the FCI and it has given an answer which I have already narrated. So, based
on that question of the RTI activist, whether the hon. Minister is going to institute an
inquiry into the pilferage of the grains and damage of the grains to such a vast extent in
recent years?

SHRI SHARAD PAWAR: Madam, as I have already said, I have no objection to go into
the details of it. If the hon. Member gives that information, I will be happy to constitute a
team to go into the details and take corrective action. But I have to make one thing
absolutely clear, that is the total figure, but what I am saying is the percentage of the total
procurement and total stock.

DR. K.S. RAO : Madam, thank you very much for giving me this opportunity. It is
mentioned in the reply given by the hon. Minister that there are losses because of storage
and transit. The reasons mentioned are multiple handling, pilferage, theft, fungus etc.E
12.00 hrs. =]

hon. Minister was kind enough to seek suggestions from the Members of Parliament
a couple of years back wherein we said this unanimously. It is known to every one of us
that we are in favour of empowering women.... (Interruptions)

MADAM SPEAKER: Please ask the question quickly because there is no time.

DR. K.S. RAO : I am asking the question. We have suggested the method of the Self
Help Groups to procure foodgrains to be used for procurement and then distribution also
to the Fair Price Shops locally by reducing all these losses. So, I wish to know from the
hon. Minister whether he will encourage the Self Help Groups in both procurement and

then delivery to the Fair Price Shops in the local areas so that the losses can be avoided.
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SHRI SHARAD PAWAR: There is one State, West Bengal, which has come forward
with a definite proposal to use the Women-Self Help Groups for procurement which the
Government of India has accepted. They are implementing it very efficiently. Our
observation is that the performance of that Women-Self Help Group in West Bengal is

quite good. We have no objection to encourage similar proposals from the other States.
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12.01 hrs.
PAPERS LAID ON THE TABLE

MADAM SPEAKER: Papers to be laid. Shri Meena.
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): On behalf of Shri Pranab Mukherjee, 1 beg to lay on the Table a
Statement (Hindi and English versions) on Quarterly review of the trends in receipts and
expenditure in relation to the Budget for the third quarter of the financial year 2008-2009
under sub-section (1) of Section 7 of the Fiscal Responsibility and Budget Management
Act, 2003.

(Placed in Library, See No. LT — 645/15/09)
THE MINISTER OF AGRICULTURE AND MINISTER OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR): I beg to lay on the
Table a copy each of the following Notifications (Hindi and English versions) under sub-
section (6) of Section 3 of the Essential Commodities Act, 1955:-

(1) G.S.R. 531(E) published in Gazette of India dated the 16" July, 2009 containing
order regarding imposition of stock-holding and turnover limits on sugar as well
as khandsari sugar for a further period of six months.

(2) G.S.R. 528(E) published in Gazette of India dated the 16" July, 2009 making
certain further amendments in the five orders, mentioned therein.

(3) G.S.R. 529(E) published in Gazette of India dated the 16" July, 2009 making
certain further amendments in the two orders, mentioned therein.

(4) G.S.R. 530(E) published in Gazette of India dated the 16™ July, 2009 making

certain further amendments in the four orders, mentioned therein.

(Placed in Library, See No. LT — 646/15/09)
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THE MINISTER OF INFORMATION AND BROADCASTING (SHRIMATI AMBIKA
SONI): Ibeg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the Prasar
Bharati, New Delhi, for the year 2007-2008.
(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Prasar Bharati, New Delhi, for the year 2007-2008.
(2)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.
(Placed in Library, See No. LT — 647/15/09)
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER
RESOURCES (SHRI PAWAN KUMAR BANSAL): I beg to lay on the Table a copy of
the Memorandum of Understanding (Hindi and English versions) between the National
Projects Construction Corporation Limited and the Ministry of Water Resources for the
year 2009-2010.
(Placed in Library, See No. LT — 648/15/09)
THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND
TECHNOLOGY; MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES;
MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): I beg to lay on the
Table:-
(1) A copy of the Outcome Budget (Hindi and English versions) of the Department of
Atomic Energy for the year 2009-2010.
(Placed in Library, See No. LT — 649/15/09)
2) A copy of the Annual Report (Hindi and English versions) of the
Technology Development Board, New Delhi, for the year 2007-2008.
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(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Technology Development Board, New Delhi,
for the year 2007-2008.

(3) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (2) above.

(Placed in Library, See No. LT — 650/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY
MAKEN): 1beg to lay on the Table:-

(1) A copy of the Indo-Tibetan Border Police Force, Assistant Sub-Inspector
(Stenographer) Group ‘C’ posts Recruitment (Amendment) Rules, 2009 (Hindi
and English versions) published in the Notification No. G.S.R. 518(E) in
Gazette of India dated the 14™ July, 2009 under sub-section (3) of Section 156
of the Indo-Tibetan Border Police Force Act, 1992.

(Placed in Library, See No. LT — 651/15/09)
(2) A copy of the Notification No. S.0. 1525(E) (Hindi and English versions)
published in Gazette of India dated the 22" June, 2009 containing order so as to
add that the Communist Party of India (Maoist) and all its formations and front
organisations as terrorist organisation in the Schedule to the Unlawful Activities
(Prevention) Act, 1967 issued under sub-section (1) of Section 35 of the said Act.
(Placed in Library, See No. LT — 652/15/09)
THE MINISTER OF AGRICULTURE AND MINISTER OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR): On behalf of Prof.
K.V. Thomas, [ beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under Section 619A
of the Companies Act, 1956:-
(a) (1) Review by the Government of the working of the Goa Meat Complex
Limited, Panaji, for the year 2006-2007.
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(i1) Annual Report of the Goa Meat Complex Limited, Panaji, for the year
2006-2007, alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.

(Placed in Library, See No. LT — 653/15/09)

(b) (1) Review by the Government of the working of the Karnataka Meat and
Poultry Marketing Corporation Limited, Bangalore, for the year 2007-2008.

(i1) Annual Report of the Karnataka Meat and Poultry Marketing Corporation Limited,
Bangalore, for the year 2007-2008, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT — 654/15/09)

(2) Two statements (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(3) A copy of the Protection of Plant Varieties and Farmers Rights (Criteria for

Distinctiveness, Uniformity and Stability for Registration) Regulations, 2009 (Hindi and

English versions) published in Notification No. G.S.R.452(E) in Gazette of India dated

the 30" June, 2009 under section 97 of the Protection of Plant Varieties and Farmers’

Rights Act, 2001.

(Placed in Library, See No. LT — 655/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY

WELFARE (SHRI S. GANDHISELVAN): Ibeg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the Central

Council for Research in Unani Medicine, New Delhi, for the year 2007-2008.

(1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central Council for Research in Unani Medicine, New Delhi,
for the year 2007-2008.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT — 656/15/09)
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (KUNWAR R.P.N. SINGH): Ibeg to lay on the Table a copy each of the
following Notifications (Hindi and English versions) under section 10 of the National
Highways Act, 1956 :-

(1) S.0. 1407(E) published in Gazette of India dated the 5™ June, 2009
regarding acquisition of land for building (widening/four-laning, etc.),
maintenance, management and operation of National Highway No. 37
(Morabazar-Khaloighuguti Section) in the State of Assam.

(2) S.0. 1499(E) and S.O. 1500(E) published in Gazette of India dated the
17" June, 2009 regarding acquisition of land for building (widening/four-
laning, etc.), maintenance, management and operation of different stretches of
National Highway No. 215 (Rimuli-Rajamunda Section) in the State of Orissa.

3) S.0. 1742(E) published in Gazette of India dated the 14™ July, 2009
regarding rates of fee to be recovered from the users of four laned stretch of
National Highway No. 7 (Kadthal-Armur Section) in the State of Andhra
Pradesh.

(Placed in Library, See No. LT — 657/15/09)
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12.02 hrs.
MESSAGE FROM RAJYA SABHA
AND
BILL AS PASSED BY RAJYA SABHA"™
SECRETARY-GENERAL: Madam, I have to report the following message received
from the Secretary-General of Rajya Sabha:-

“In accordance with the provisions of rule 111 of the Rules of Procedure
and Conduct of Business in the Rajya Sabha, I am directed to enclose a
copy of the Constitution (One Hundred and Ninth Amendment) Bill, 2009
which has been passed by the Rajya Sabha in accordance with the
provisions of article 368 of the Constitution at its sitting held on the 3™
August, 2009. ”

Madam, I lay on the Table the Constitution (One Hundred and Ninth Amendment)
Bill, 2009, as passed by Rajya Sabha on the 3™ August, 2009.

* Laid on the Table
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12.03 hrs.
STATEMENTS BY MINISTERS

(i) (a) Status of implementation of the recommendations contained in the 28th
Report of the Standing Committee on Agriculture on Demands for Grants (2007-08),
pertaining to the Department of Agricultural Research and Education (DARE),
Ministry of Agriculutre”

THE MINISTER OF AGRICULTURE AND MINISTER OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR): I beg to lay the
statement on the status of implementation of recommendations contained in the Twenty
Eighth Report of Standing Committee on Agriculture in pursuance of the direction 73 A
of the Hon'ble Speaker, Lok Sabha, issued vide Lok Sabha Bulletin - Part-II dated
September 01, 2004.

The Standing Committee on Agriculture has examined the Demands for Grants of
the Ministry of Agriculture, Department of Agricultural Research and Education(DARE)
for the year 2007-08 and presented their Twenty-eighth Report on the
Recommendations/ Observation of the Standing Committee on Agriculture (2007-08).
The Committee have accepted the Replies of the Government to their Recommendations
Nos. 7,8,9 and 10 (Total- 4). Hence, the Department has furnished the Replies, of the

Government to all these Recommendations in the Action Taken Report.

All these recommendations of the Committee have been considered. The details
of Recommendations/ Comments of the Committee and Action taken by the Government
alongwith present status which have already been communicated to Parliamentary

Committee are given in the Annex-I which is laid on the Table of the House.

* Laid on the Table and also placed in Library, See No. LT 658/15/09
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(i) (b) Status of implementation of the recommendations contained in the 38th
Report of the Standing Committee on Agriculture on Demands for Grants (2008-09),
pertaining to the Department of Agricultural Research and Education (DARE),
Ministry of Agriculutre”

THE MINISTER OF AGRICULTURE AND MINISTER OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR): I beg to lay the
Statement on the status of implementation of recommendations contained in the Thirty
Eight Report of Standing Committee on Agriculture in pursuance of the direction 73 A of
the Hon'ble Speaker, Lok Sabha, issued vide Lok Sabha Bulletin - Part-II dated
September 01, 2004.

The Standing Committee on Agriculture has examined the Demands for Grants of
the Ministry of Agriculture, Department of Agricultural Research and Education(DARE)
for the year 2008-09 and presented the Recommendations/ Observations contained in the
Thirty Eighth Report of the Standing Committee on Agriculture (2008-09). The
Department has furnished the Replies of the Government to all the Recommendations in

the Action Taken Report.

All these recommendations of the Committee have been considered and the
details of Recommendations/ Comments of the Committee and Action Taken Report by
the Government alongwith present status which have already been communicated to

Parliamentary Committee are given in Annex-I which is laid on the Table of the House.

* Laid on the Table and also placed in Library, See No. LT 658/15/09
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(i) ( ¢)Status of implementation of the recommendations contained in the 29th and
39th Reports of the Standing Committee on Agriculture on Demands for Grants
(2007-08 and 2008-09 respectively), pertaining to the Department of Animal
Husbandry, Dairying and Fisheries (DADE), Ministry of Agriculutre”

THE MINISTER OF AGRICULTURE AND MINISTER OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR): I beg to lay the
Statement on the status of implementation of recommendations contained in the Twenty-
Ninth and Thirty-ninth Reports of the Standing Committee on Agriculture in pursuance
of the directions issued by hon. Speaker, Lok Sabha vide Lok Sabgha Bulletin — Part II
dated September 01, 2004 under the Rules of Procedure and Conduct of Business in Lok
Sabha.

The Standing Committee on Agriculture examined the Demand for Grants of
Department of Animal Husbandry, Dairying and Fisheries (DADF) for the year 2007-08
and laid the Report in Lok Sabha on 27" April, 2007. The report contained 15
recommendations. The Action Taken Replies of the Government were sent to the
Committee on 31* July 2007.

The Standing Committee on Agriculture examined the Demand for Grants of
Department of Animal Husbandry, Dairying and Fisheries (DADF) for the year 2008-09
and laid the Report in Lok Sabha on 16™ April, 2008. The Report contained 15
recommendations. The Action Taken Replies of the Government were sent to the
Committee on 16™ July, 2008.

The status of Action Taken regarding implementation of the recommendations of

PSCA is indicated in the Statements which is laid on the Table of the House.

* Laid on the Table and also placed in Library, See No. LT 659/15/09
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12.03 V4 hrs.

(ii) Status of implementation of the recommendations contained in the 140th
Report of the Standing Committee on Home Affairs on Action Taken by the
Government on the recommendations/observations contained in the 132nd Report
on Demands for Grants (2008-09), pertaining to the Ministry of Home Affairs”

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): 1 beg to lay the Statement on the above
subject in pursuance of rule 389 of the Rules of Procedure and Conduct of Business of

Lok Sabha, issued by the Hon'ble Speaker. Lok Sabha vide Lok Sabha Bulletin Part-II
dated September 1,2004.

The meeting of the Department-related Parliamentary Standing Committee on
Home Affairs was held on 24™ February 2009, to review the Action Taken Replies
furnished by the Ministry of Home Affairs on the 132™ Report of the Department-
related Parliamentary Standing Committee on Demand for (jrants (2008-2009) of the
Ministry of Home Affairs. Thereafter, the Committee submitted its 140™ Report which
contained further observations/recommendations on the 132™ Report, on 26" February,

2009.

The Committee in its 140™ Report made as many as nine (9) recommendations
(Paragraph No. 3.1.9,3.2.4,3.3.5,3.4.9,3.5.5,4.1.3,4.2.5,43.4 and 4.4.11) in respect
of which the Ministry of Home Affairs was required to take action. The ATRs have
been sent to Rajya Sabha Secretariat by MHA.

This Ministry has accepted the recommendations contained in the 140' Report
fully or with slight modification. In respect of some recommendations, the Ministry is
taking necessary action in consultation with various agencies. It may be mentioned that

action to be taken by this Ministry in respect of number of recommendations are of a

* Laid on the Table and also placed in Library, See No. LT 660/15/09
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continuing nature and necessary action has since been taken or is being taken

accordingly.

A detailed Statement showing the action taken / being taken with reference to the
recommendations contained in various paragraphs of the 140 Report of the Committee is

laid on the Table of the House.
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12.03Y; hrs.

(i) STATEMENT CORRECTING REPLY TO USQ NO. 432 DATED 07.07.2009
REGARDING MEGA CITY AND DESERT AREA POLICING ALONGWITH
REASONS GIVEN FOR DELAY IN CORRECTING THE REPLY.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): Madam, I beg to lay the Statement to correct
the reply of the parts (a) to (g) of the Unstarred Question No.432 dated 7.7.2009 in the
Lok Sabha. As a large number of questions were to be answered on 7.7. 2009 which are
prepared by respective divisions of the Ministry and soft copies of the same are sent to
Parliament Division for preparing hard copies of the final replies, whihle doing this
exercise due to human error, it so happened that reply given to answer question No.420
got pasted as a reply to Question No.432. This error occurred only in English version of
the reply to the Question and was noticed subsequently. Then the exercise to correct the

reply earlier given vide Unstarred Question No.432 dated 7.7.2009 has been started.
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Part of the
Question answered

For

Read

(a) to (g)

(a) & (b): Government has
received a Resolution passed
on 20" February, 2005 by

both the Houses of
Maharashtra State
Legislature recommending

the establishment of a
separate Development Board
for Konkan region of the
State. the  Planning
Commision, who  were
consulted in the matter in
February, 2006, are of the
view (May, 2006) that
backwardness by itself is not
a reason for constitutional
amendment for establishing
a separate Development
Board for Konkan region as
there are other instruments
available to the Centre and
State Governments to gear
up their developmental
machinery. The matter was
referred back to Planning
Commission in 2007 for re-
examination in view of the
persisting demand of
Government of Maharashtra.

(a) & (b) : No, Sir. During
the year 2008-09, out of the
Central allocation of Rs.
40.00 crore made to the State
of Gujarat under the Scheme
for Modernisation of State
Police Forces (MPF), the
entire amount was released
by Ministry of Home Affairs
to the State Government of
Gujarat.  Besides this, an
additional amount of Rs.
8.00 crore was released to the
State Government of Gujarat
on 31% March, 2009. Aslo,
an amount of Rs. 2.5 lakh
was released to Directorate
of  Coordination (Police
Wireless) for POLNET in
Gujarat. Thus, a total
amount of Rs. 48.025 crore
was released to Gujarat in
2008-09 wunder the MPF
Scheme.

47
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However, they reiterated
their earlier view. No
definite time-frame can be
specified in this regard.

During the current financial
year 2009-10, the first
instalment of Rs. 5.92 crore
has already been released to
Gujarat under the MPF
Scheme.

(c) to (g Mega City
Policing and Desert Area
Policing are integral
components of the Scheme
for Modernization of State
Police Forces. Funds for
Mega City Policing and
Desert Policing are provided
within the overall allocations
under the MPF Scheme.
There is no separate scheme
to fund Mega City Policing
and Desert Area Policing.

48

(Placed in Library,See NO. LT 661/15/09)
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12.04 hrs.

(ii) STATEMENT CORRECTING REPLY GIVEN TO USQ NO. 2360 DATED
21.07.2009 REGARDING TOUR BY MCD OFFICIALS ALONGWITH
REASONS GIVEN FOR DELAY IN CORRECTING THE REPLY.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): Madam, I beg to lay the Statement to correct
the reply of parts (a) and (b) of the Unstarred Question No.2360 dated 21.7.2009 in the
Lok Sabha. Action was taken immediately to make the Statement on the floor of the
House. However, it took some time in preparing Hindi version of the Statement and the

requisite copies thereof.
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FOR

READ

(a) & (b) : The number of domestic and foreign tour undertaken by the officials of the Municipal
Corporation of Delhi (MCD) and the expenditure incurred thereon during each of the last three years

and the current year are as under:

(a) & (b) : The number of domestic and foreign tour undertak
Corporation of Delhi (MCD) and the expenditure incurred the

and the current year are as under:

Year Number of tours undertaken Expenditure incrred Year Number of tours undertaken
(in Rs.)
Domestic Foreign Domestic Foreign Domestic Foreign

2006-2007 48 4 20,14,311 2,55,987 2006-2007 48 4
2007-2008 63 3 27,83,044 9,24,903 2007-2008 63 3
2008-2009 79 3 29,42,243 9,24,903 2008-2009 79 3

Current Year 22 1 12,66,345 1,01,710 Current Year 22 1
(2009-2010) (2009-2010)

The MCD has informed that the tours were undertaken with a view to upgrade the knowledge and
skill regarding public health, welfare of women & child, smooth working of the Corporation, building
bye-laws and Master Plan, patient care and health care, strategies for disease control including dengue
and malaria, preventative/curative measures for animals, food hygiene, sanitation, maintaenance of

sanitary land fillsite, solid waste management, etc.

The MCD has informed that the tours were undertaken witl
skill regarding public health, welfare of women & child, smoc
bye-laws and Master Plan, patient care and health care, strateg
and malaria, preventative/curative measures for animals, foc

sanitary land fillsite, solid waste management, etc.

(Placed in Library, See No. LT — 662/15/09)
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12.04 hrs.

STATEMENTS BY MINISTERS - Contd.

(iii) Status of implementation of the recommendations contained in the 137th
Report of the Standing Committee on Home Affairs on Rehabilitation of J&K
Migrants, pertaining to the Ministry of Home Affairs”
THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY
MAKEN): I beg to lay the statement on the above subject in pursuance of Rule 389 of
the Rules of Procedure and Conduct of Business of Lok Sabha issued by the Hon'ble
Speaker, Lok Sabha vide Lok Sabha Bulletin Part II dated September 01, 2004.

The Department related Parliamentary Standing Committee on Home Affairs
reviewed the Action taken Replies furnished by the Ministry of Home Affairs on the
119" Report presented to Parliament in 2006 and 126™ Report presented in 2007.
Thereafter, the Committee submitted its 130TH Report which contained further
observations/recommendations on the 126 Report to the effect that the Committee has
appointed a sub-Committee to make a detailed study on rehabilitation measures for
Jammu migrants. After the study is completed the Committee will present a separate

report thereon.

The Committee in its 137" Report made as many as twenty one (21)
observations/conclusions/recommendations (Paragraph 4.1 to 4.21) in respect of which
the Ministry of Home Affairs was required to take action. This Ministry has accepted all
the recommendations except that recommendation No.4.3, 4.8 and 4.17 have been
accepted partially and recommendations No.4.13, 4.14, 4.15 and 4.18 not accepted, for

the reasons elaborated in the attached annexure. As action on most of the

* Laid on the Table and also placed in Library, See No. LT 663/15/09
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recommendations has to be taken by the State Government, the matter would be pursued

with the State authorities.

This Ministry has already sent the Action Taken Report on the recommendations

contained in the 137" Report to the Rajya Sabha Secretariat.

A detailed Statement showing the recommendations contained in various

paragraphs of the 137" Report of the Committee and a reply thereto is attached.
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12.04 % hrs.

(iv)  Status of implementation of the recommendations contained in the 23rd Report of the
Standing Committee on Petroleum & Natural Gas on Oil Refineries — A Citique pertaining to
the Ministry of Petroleumn and Natural Gas *

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL
GAS (SHRI JITIN PRASADA): I beg to lay the Statement on the status of
implementation of recommendations contained in the 23™ Report of the Standing
Committee on Petroleum & Natural Gas (14™ Lok Sabha) in pursuance of direction 73A
of the Hon'ble Speaker, Lok Sabha vide Lok Sabha Bulletin-Part II dated September 01,
2004.

The Twenty-third Report of the Standing Committee on Petroleum & Natural Gas
(14™ Lok Sabha) was presented to the Lok Sabha on 18.12.2008. The Report relates to
"Oil Refineries - A Critique".

Action Taken Statements on the recommendations/observations contained in the
Report of the Committee had been sent to the Standing Committee on Petroleum &
Natural Gas on 18.3.2009 and 30.3.20009.

There are 20 recommendations made by the Committee in the said Report where
action is called for on the part of the Government. These recommendations mainly
pertain to issues like expansions in the existing refineries of Public Sector Oil Companies,
Paradip Refinery and Petrochemical Project, profitability of North-East Refineries,
Numaligarh Refinery Limited, Barauni and BRPL, enhancement of Gross Refining
Margins of Public Sector Refineries, R & D expenditure incurred by the Oil Public
Sector Companies, deployment of adequate manpower in R&D Centres of Oil Companies,
processing of high sulphur crude by the Public Sector refineries, completion of
upgradation projects of different Public Sector Oil Refinery Companies in accordance

with the stipulation of the Auto Fuel Policy, Capacity Expansion cum Modernisation

* Laid on the Table and also placed in Library, See No. LT 664/15/09
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Project of BPCL Kochi Refinery, Fuel and Loss and Hydrocarbon Loss of the Public
Sector Refineries, export of Petroleum products, Integrated Refinery Business

Improvement Programme, rainwater reservoir facility, Community Development

activities etc.

Present status of implementation of various recommendations made by the
Committee is indicated in the Annexure to my Statement, which is laid on the Table of
the House. I would not like to take valuable time of the House by reading out the

contents of this Annexure. This may please be considered as read.
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12.05 hrs.
METRO RAILWAYS (AMENDMENT) BILL, 2009*

THE MINISTER OF URBAN DEVELOPMENT (SHRI S. JAIPAL REDDY): Madam, |
beg to move for leave to introduce a Bill further to amend the Metro Railways
(Construction of Works) Act, 1978 and to amend the Delhi Metro Railway (Operation
and Maintenance) Act, 2002.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Metro
Railways (Construction of Works) Act, 1978 and to amend the Delhi Metro
Railway (Operation and Maintenance) Act, 2002.”

The motion was adopted.

SHRI S. JAIPAL REDDY: I introduce the Bill.

* Published in the Gazette of India Extraordinary, Part-II, Section-2 dated 04.08.2009
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MADAM SPEAKER: Now we take up matters of urgent public importance.
SHRI P. KARUNAKARAN (KASARGOD): Madam Speaker, I would like to draw the
attention of the Government to some serious issues in the textile sector especially in the
handloom sector in the State of Kerala. In the wake of global recession, a large number of
units were closed and a large number of units were declared as sick units. As a result of
this, thousands of employees have lost their jobs. All the trade unions have met the Prime
Minister and the Textiles Minister last time and there was a discussion on this issue. It is
really very difficult for the handloom workers to pay back their loans that they have taken.
In this connection, the trade unions and all the political parties have put forward a
suggestion to introduce a special package scheme to the handloom workers, as it has been
done in the agricultural sector, to waive the loans that they have taken.

In 1985, the Textiles Policy has put 22 handloom designs in the reserve category,
but now it has been reduced to 11 items. So, I request the Government to retain those 22
items in the reserve category so that some assistance is given to the handloom sector.
Then, when they get the export order for textiles, 25 per cent should be earmarked for the
handloom sector alone. In the festival season like the Onam festival season in Kerala, a
special rebate can be given to the handloom sector and some stimulus for marketing and
also to assist the poor people. In addition to that, it is a longstanding demand of the
workers and the societies to have a National Handloom Policy, especially the Wage

Policy. So I request the Government to consider all these things positively.

f gom Rig e (AAYR): sreer wEIEA, § oMU WA HEl aredl § o BT B 6 HeTEEl
S 9 9 § quH fear o, Rrad S el o7 iR Uk = VNl s fhar of fp oxe U
FNwrs, ag a1 g 1 Tl Tfhe wde @t o O ave ¥ AfafPad @ra & forg wifseam 3 gvm &
Hiep < faam ok @IS 3@ W 8 g ... (9EE) By Ase & &8 el o] 98 gWs ® sHal DI
g AIfTerepal o7 3R ST U™ o Big f&dr| #-g I8 431 St 7 ®el & 89 X |gd &
A1 IR BT A W & g1 g St 1 R | o g <ifes wifesae @1 agat |
HRHR GAH DIC DI F8MT T8l of Febell| I8 W w9 8 {6 gH »Ic | st IRt 781 B T8 3R

g MBS SA-T WaRATh o, ST JIORET o7 O <% H1 af o waw a1 & T g1 S g9«
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Hed ¥ BA, fAuel & QX AN ARGl e B Al {6 A SRR BT Teid 8, T A1 A8l T el
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WM g, AMTH! WfpwE & e & f &Gar ol & smuel figwam @ faar &5 7 iR
IR @ & SamaT 57 ... (FagH) $9fere # Su . (JaeT)
e wEea : & Ay Tils Il |

... (cgagm)
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£ 3a TIRW W (Te) : reder HEIGAT, I8 AT SIRI-3i(aR b1 el gl ... (FagH) Jorad e
St Bl .. (FaET)
A& HEIGAT : B9 D! Wl HIDT < I8 &1 MU 1 Il I3 &, MuahT fore # 919 B

.. (eTET)
et HEeH : o9 foRe # AWl &1 A9 g, @1 VA R BRI B7 39 a8 4 A fH DY 9 T8
B B R B - & gemi|

.. (eTET)
# 3T TIRE W ¢ sree FeedT, Jorad 48 Sft 74 R qMer Wed & 9 @1 g1 SR TR
H Sl AHAT SO L. (FFHH) I T el Afeg| ... ()
JeTET ARIGAT : RAT T Y 1 B8 T &7 I8 ORI TR T

.. (eTET)

A& HBIGAT © Y AR ASR| Bl alel Qo |

... (cgagm)

2 T TR WA @ Y8 U BT G BT AHA §1 ... ()
Jehe HEISA @ HUAT 93 WIS
s Ay e AR |
.. (e
SHRI MADHU GOUD YASKHI (NIZAMABAD): Madam, I would like to raise a
matter of urgent public importance... (Interruptions)
JeTET WRGT : 37T I8 WEY| 3 &1 79 g, a1t 2 2
... (9Er)
SHRI MADHU GOUD YASKHI : Madam, today in our country about 48 per cent of the

population... (Interruptions)

LAY WEIGAT : 37T §6 ARY| YD JARA|

... (@agm)

$it i@ TIRM MA@ g SR SifaR # S e o1 T, IWH! oGS el A1 S 9dhdil g9
TR WG & Al Bl G o7 ARY| . (T9ET)
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T HEGAT : TH AXHR Pl & T8 B qHhd | 3MMU SIR-AaR § AT ol foran| a9 wid &
ST
.. (orTE)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) ... *
MADAM SPEAKER: Why are you standing? Please sit down.

... (Interruptions)

ey wEed ¢ Al 7Y Tie IR St SNl @1l X8 8, bacl a8l Rebre H S 3R IS IAAAl $S
Reprs & =&l S|

(Interruptions) ... *
SHRI MADHU GOUD YASKHI : Thank you, Madam Speaker for allowing me to raise
a matter of urgent public importance... (Interruptions)
JNehET HEGAT : 37T i 81 S|

(eaer)
SHRI MADHU GOUD YASKHI : Madam, today in our country, over 48 per cent of the
population are women... (Interruptions)
JreAel HEEAT ¢ Y UER ol oyl g ol i g sy
.. (eraE)

e WA : YL TR T g, aft st ardt amg, E A7 amudst Iy & T My |

(rqer)

* Not recorded
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SHRI MADHU GOUD YASKHI : Unfortunately, for the past many years, the atrocities
on women have increased... (Interruptions) the violence against women has increased...
(Interruptions)
AL FEGT : AT AR 3T I8 SMSY| A FEGRI Dl dref Qg |
.. (o)

SHRI MADHU GOUD YASKHI : The dowry deaths, early marriage of girls, sex
selected abortions and violence and atrocities have increased for the past decade...
(Interruptions)
2 g [ area @ reer HeQd], S A BT HAT AT? .. (AET)
SHRI MADHU GOUD YASKHI : Madam, I would like to draw the attention of the
Central Government to take a note of the... (Interruptions)
MADAM SPEAKER: I have your name in the list. I will be calling you.

... (Interruptions)
MADAM SPEAKER: I cannot compel the Government to give the reply during ‘Zero
Hour’.

... (Interruptions)
e WRAGAT : WY S B IS YD JARA|
NCEIE
LA WA : 3T AN 6 AT3Y
.. (o)
MADAM SPEAKER: Please sit down; let me run the House.

... (Interruptions)

st AT TS (WROT): 37eUel IS, 98 g AR Bl ARCRATES & ... (Fqem)
& HEISAT @ 1], Sfl, 3T d3 S8y

.. ()
2 Terda RAweT ¢ areuel HElGUT, Y $9 ST WR Al DI HIdT & QISIG L. (FaeT)
e HESAT : BH oIl ® &

.. (c@ayr)


pandey
ld by q1 


04.08.2009 61

MADAM SPEAKER: Yaskhi ji, I will call you later. arerda Riwer <fl, ey aiferg|

2 Terda RaeeT @ sreder HEIQT, Igd-agd gudal... (FaUM)
MADAM SPEAKER: Let me run the House.

... (Interruptions)
MADAM SPEAKER: Please sit down.

... (Interruptions)

2 gRA U0 (SEHSEIE Yd): IR & IS BT Ul HIOY | AT ARBR H &... (Fger)
JeeT HEISAT : MY I3 WISV MY R B B W B
.. (e

MADAM SPEAKER: Please sit down; please be quiet.

... (Interruptions)
MADAM SPEAKER: Please address the Chair.

... (Interruptions)
MADAM SPEAKER: You have to sit down when | am standing.

... (Interruptions)

TeAET WENGAT : T AN R @S B
... (cFFEr)
£ ety Siféra (T faoet): et HeIeAT 7 Ugd go gardl o1l (R1@uT)
LA WA : 3T ANT =Ty §fSu|
SNCECI)
et ARG : HY ST AR AT Afh I fawy = ol e fawy v & 8, afow wsd v
drer ARY1 § I 918 H gt it | 3a A1 919 €, 399 a1 Usiices Ad 8igyl

... (Fagm)

MADAM SPEAKER: It is my decision.
... (Interruptions)
JETEY HAGAT : 3T I3 STy

.. (caem)
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Y WEIEST 1 U & fAwy g safew #9 S S8 s Al @ foru e four 1 ¥ 9 ¥ 9=
qrer &1 FHT <

.. (e
A& HEIGAT : 37T HUAT AT J(2Q|

.. (eTT)
JeheT AEEA A8l Sfl, MU qiferg|

... (cFagm)

#t aedd Regr @ Aeen, Jard [ aea St 7 S vy e, § S9d AU B WEE B §U
YT Pl AN 6 T9 39 Fad § yaT HA SN B faew ArEell W gl 8 W@ N, a1 49 S U
Igd B W JaTel YBT AT| I8 qaTd I8 AT 6 16 [ P! o4 I Iyl ke 4 el 3R 16 Jelrg
DI ST 9 g w3, 20 Qe @ e, 91 59 A AT d R uRad gar b S o AT @l
fiegpal Sere-Jofe o< | aam =0 St 31 oo Sia1q # 98 de of f6 ot §9 S uifew™ & u&
SRR T gafT| I=ie 9 SRR & aR H qarl b I9H 6 srdepariadl & M 2, qifcr
T PHIIATE B S 8T ©§, IADI SHH ool WIE

el db g9 AT T, S SR § Bl Wge b1 AM el ATl g R Sl SHeT g3l o],
WHR & AR BIho] Aga  IABT AR ASS 7| gfdh BIho Aga D1 ASYHg AT UTIHRIT
HI Githar gordl 4 AY o 8, gafely S9! fema 781 © f 98 8Ifths Wga WX 37U+ 811 9 U |
STy BIS T Py I8MT IR 98 BIthol Wga Bl dRIER B od ol ¥ S Jargd g argg it 3
FEl f5 S AP vt o, URARRE o, SUd! HHGIR & doid 3R AT HEdx & 98 eH!
U el 8 e 989 w1 oY, W™ & G| B 1 iffegd &a & oy gifhst |sg &1
Rer &R fea1] 99 W U IR A JHheAT B & ATl S U8l 28 Jells I Wb & g #aA1 o
®el A1 b B Wga & RIA® DIs O FYd 78l ol J4 BTl & § BAR 8 HA 7 T 3R 74T
SRR {37 3R 39 <9 &1 ST BI I8 Pel [ I 5a7 T 99d ¢ [P BMhs] sa & RIaTh
HHSHT Tol qhdl ©| SHBT Sfad Uipw < I8 a1 & {6 I 8l Wge &l [Aepad Gl Bl
fem| av g ... (@Fagm)

Y WRSAT : 379 IMYBT GHY FHI 8 AT 2

... (Fagm)
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A&l HEISAT : 3MUD! e BT I el AT 8, SAfTV 319 3T 31+ a1 FHI BT

... (cagm)

$it gerda Reer ¢ o1eder AEIGY], Wl BHR Wiscd © T8l I Bl ... (radm)
MADAM SPEAER: You had to speak for three minutes only. You have already spoken
for three minutes.

... (Interruptions)

2 aerda Rwer @ arewer HEiedT, # 984 Weyul el Sl R8T g & hel 99 Y8 WaR ATS ... (Fqur)
ST SifoRfed U &, 98 1 g3l & el | ... (FauH) Sl 99 I8 WaR ATy, A f9aer #31 St 7 3/gaR
DI A 3T I9 FEIR & A H I8 Hel [P @ dIqald Bl hlg TS 81

e | .. (F@e™) Jrdd BT Wersd ol # 9redr g & .. (adr)

MADAM SPEAKER: Your time is over.
... (Interruptions)
A&l HESAT : 3T 43 8|
... (Interruptions)
MADAM SPEAKER: Yes, Mr. Madhu Goud Yaskhi, you may speak now.

... (Interruptions)

MADAM SPEAKER: Whatever Mr. Madhu Goud Yaskhi speaks will go on record and
nothing else.

(Interruptions) ... *
SHRI MADHU GOUD YASKHI : Thank you Madam Speaker for allowing me to raise a
very important issue. Today, of the total population, 48 per cent are women. But the

condition of women in our country is very pathetic... (Interruptions)

* Not recorded
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MADAM SPEAKER: Let there be order in the House
SHRI MADHU GOUD YASKHI : During the past decade, atrocities on women have
been increasing. Discrimination and violence against women are on the rise. Atrocities,
killings, dowry deaths are becoming the routine feature nowadays.... (Interruptions)
Though we have a number of stringent laws to check and tackle such crimes against
women, yet their implementation is very poor. In spite of women coming forward and
complaining about rape and sexual harassment, there is no action. ... (Interruptions)
Y FEGAT :  IMUD! d1d WA 8 AT B, STV 319 AT I F|

.. (erET)
T FEGTT : MY 98 S8 | 37T AN I FHA|

.. (oraET)
MADAM SPEAKER: Nothing will go on record except what Mr. Goud speaks.

(Interruptions) ... *
SHRI MADHU GOUD YASKHI : In this regard, I would like to draw the attention of the
Central Government about a rape case of a tribal woman in Chhattisgarh. There is no
action against the culprits by the Chhattisgarh Government. ... (Interruptions) A
statement by the unfortunate rape victim in and itself is enough to take cognizance of the
crime.
JTeAE TR © Y R WS §7 Y I3 A5y

.. (oraE)
SHRI MADHU GOUD YASKHI : In this regard I would like to quote a recent Supreme
Court Judgment: “In the Indian setting, refusal to act on the testimony of the victim of
sexual assault, in the absence of corroboration as a rule is adding insult to injury....

(Interruptions) A girl or a woman in tradition-bound non-

* Not recorded
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permissive society of India would be extremely reluctant even to admit that any incident,
that is to reflect on her chastity, has ever occurred. A rape victim testimony does not
require corroboration from any other evidence including the evidence of a doctor.”...
(Interruptions)

Madam, as reported in the latest edition of Tehalka magazine, in spite of this
woman coming forward and giving a testimony — even she reported this incident to the
National Human Rights Commission -- they failed to act upon and take action against
the culprits.... (Interruptions)

Madam, even a destitute tribal woman has no access to police, Judiciary or media.
Then, where would she go for justice? We talk about naxalism, increase of naxalism,

specially in Chhattisgarh and generally, in the whole of the country. But if no justice is

(Interruptions). Even a brother had made a statement that her sister had been raped and
killed, but there is no action, so far, by the Chhattisgarh Government.... (Interruptions)

I would therefore, urge upon the Central Government to take cognizance of these
incidents and do the needful. E

Why is Naxalism increasing? It is because of the utter failure of the judiciary and
governance, particularly in the State of Chhattisgarh.... (Interruptions)
Ty ARG : A AT B a1 Repfs # 781 Smudft  except what Shri Madhu Goud Yaskhi
1s saying.

(Interruptions) ... *

MADAM SPEAKER: I have permitted everyone to speak and you are not permitting him
to speak. No, that is not proper.

... (Interruptions)

* Not recorded
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SHRI MADHU GOUD YASKHI : Madam, through you, I would like to demand from
the Central Government to assess the effectiveness of the legal framework....
(Interruptions) In spite of so many lofty laws, the implementation is very poor....
(Interruptions) The efficiency and effectiveness of the legislations enacted to protect the
women in the country is the need of the hour.... (Interruptions)

MADAM SPEAKER: Have you completed? Please conclude.

SHRI MADHU GOUD YASKHI : Today &4 @+ &I 39 a1 &1 74 & & 39 da &1 3feza

& AR 2. (Sagm)

But it is shameful on us that we failed to protect the women in the country. We are
not doing our justice. Thank you.... (Interruptions)
MADAM SPEAKER: The House stands adjourned to meet again at 1 p.m.
12.26 hrs.
The Lok Sabha then adjourned till Thirteen of the Clock.
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13.00 hrs.
The Lok Sabha reassembled at Thirteen of the clock
(Madam Speaker in the Chair)

siet g et (fafdem): w2, S fawa =t j@1 2, S99 9o § SiR Siar wfue dren e
e AEGA: § Wed Pl qAqM drEdl g (b 9 AV & e Y SR | S¢S drel vl &
FRY H Sl ST AIfCH WX UM JMY &, SH ¥ $V A Gl D F9d f&ar Sgm| g|fog 9 g0
<R fafoa 71 2 o/ = uferer dred |
2N A FUT rSaUn (MRR): reder wEled], Al R YS! AR Wi Goryd g o 7 U qgd
TR AT SO o7 9 aR | S T4l 8l W@ Al, IqHT g fdg U YR | Iz o1 b U feei
Py Tl WeHSH 3MMY 3R I IR 989 I g5 | ITH ¥ USP Silge WeHe W [ed H 98d o Al gdl
A | Afh Pl Th TeHe ABR & fdew 731 St 1 faar| 98 Wede Wed & IR 78, arex fear
AT B ST B HET 3, 980 F Al I 91d DI T S| 377 TG § BMfhol Gsg & Al Bl
o] garraH g Sft 7 I8 3 Sor| 31T 89 ANl < WId:blel <R 3% f$ar GHER o7 ¥ faaw
AT B TR® A QAT T WeHe vgl, S 6 faqer @31 Sff 9 99 HER U3 3l Gaieac]\d $eveg
o 21 crgwa offw e o1 Ry S0 ey # S=M & B,

“We know for a fact that Hafiz Saeed i1s the mastermind of Mumbai

attacks.”

I8 IT I Dol B9 9T A I8 W I © (b (Ul ATl TawR H Sl WABR dis gafl, fory i
o7 9% IR <@ 7, AR g 7 ST SR U1 ST o W YR W BHell @ J@1 2 98 | &
ART DS BT s < BRAT AT, S ATHY GAd1 BT Yd 2 3R Oy J.ga. iRt »ifer 1
Teh SRR¥E IS fHhar garm &1 I8 9 81 & q1g Wl Wb WDHR 7 Idd Relld Sl dRarg o,
I TAH HAT 371, B A W @A Hal fGAT] 39 R TH.UA. HOM S A P,

“Regardless of how many times the PMs or the Foreign Ministers meet or
the Foreign Secretaries meet, it will have no impact.”

Aoy =M @war B o,
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“All talks are futile till Islamabad gives positive indication of tackling
terror.”

31d I W& ST a1 {6 a1 wer w301 St 7 frar & | e S e o 6 g SR @l
S-fore wxa € =at 9, gAN afag s # el ok i M 9o &1 fager #= S 7 |ew #
qER DT B, TIgHI 3T SISAT B 31APHd w9 ¥ el ¢ & 'Talks' &1 PIg Aded & &1 2l 519 ddb
Ifd™ SR & RIaT® BRATS ol B, Ig SI-fofd ATl AT S UeE H31 St 3 dal o1, S
Udh THR 4§ dHigieae dal 3l g3 G © 5 digieae G 21 ofR S 9e-fIer ax wede
fear & 1 Swe! gfee ggr w21 St WY &) A1 |l BT STeder HEledT, MU MY e & [y |ad B
do wifid @1, § draar o1 6 Sue a5 W@d waE #A S ISt oA A B9 A faqw WA S
JMTA 3R ST 97 918X Pel ©, e | Holl, Rifh A0S BT T Il V& & SATY Fed | Bl ST
gl o IR 39 SR W &1%! 991 g8 | 7% A0 g f& vam #= St @ faqe #3) S 3@ st omg
ﬁwwﬁg&aﬁlmﬁ%%vﬁﬁaﬁﬁmﬁmﬁméﬁm%mw%ﬁﬁ
Hse d IR H Sl U YBR A <g-¥H a9 1 8, Saced’s trial has become the acid test for
Pakistan. ¥ fager 2 9 <1 e © IR 39 aRU All talks are futile until action is taken.
3 91 BT BT YE HA S A7 fa<9r #3) S Ged H S} © JB 9 R A € 89 ST
WA BT

2t dorm TR (FRE STR): A Jedel HBlGdT, 26 TIWRR Bl Sl g H MGl sHeT g3 o,
g8 [iPeaa R W Yol T8 o Fhd1l Iqd a8 4Rd WHR 1 U Foiy forn 5 o9 a6 aiferea
Adpare & RITh T AHIYMGRSG HRATS -6l HRdl, a9 db diadid bl dis e 8 gl 519 db
UIfH MU & H Sl d@daral fShM &, ITdhT o A1 T8 B odl, 99 dd dadid Bl Dls
3l el &1 § WHerr § b Ugell IR WRA WRDR o WD Dl ARSI Ha W HoaR H TSl b,
UIfHE ®ell TS AT 3R IH S61d H IR Idhae & R Faqd HNas I gl o IR
B P dN1 ¥ AHdlE & RIh dSly oS T & [dopd I UHR Ued $© a8 A urfdhwr i
3Tdmarg & Raeh oS s <1 § SR UIfhed™ agd W 2 ... (c7aem)

e HETE 1 PUAT A e

£ 3o Feww @ B AT U T S Bl afedr | AL (JaET)
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MADAM SPEAKER: Nothing will go on record except what Shri Sanjay Nirupam is
saying.

(Interruptions) ... ~
#f dorm e ¢ orege wRIeA, Q@ g S 2 6 It WY SN Sl Sfd@dTal 8 S Wiy
IR B S8 adf I8! gl IR Yeel, @1 qd Ja H3l aTddwdrs & sl eeie gs |
N e R (FaAqR): M0 WA &) garad i o 8 &7

2 dom Few @ # grad T8 BR @M gl L (FaEF) 9 T 7 BRA| AT SATET ISCHE
fegearit # gl ... (@ggr) sa W Iguied 8, # Al jregarel g1 gRs UR Sfg gHell g3l o1 dl ardl
ged W WM aial Ugdl @fed Ao eud or, @ I iR o @ % [ g @
311, (F9ET) #ed, 39 a1 A §PR T8l A1 o Aehal b IS qse s Adbaral sHell bl
AREI-AIES ¥ 3R BIMhol TG BT UIH™ Bl g BT G, A8 § ff (ot <o, ot ureh ofiR
WRBR B TRB A AT Bl gl fUwel &A1 89 sr@arl § vgl, 4R T8 #3A1 Aeled 1 Pl b gl
Age B Ao AT SIRAR 9ol ST gebl &1 81 Wab A1 3R Al SRR 4R | wihw™ &1 Sl oo
HET T BN, oAb Bfthol A B T8l BISAl 8, UIhe W AR T4 dRAIR @1 8, dIfeh s
gl & [ S STAMSE &, ST A1 & S b, S© BT b gdlcl [paAl A1 [ | oAfp A TR
A TS UG H, 3Mciepdre & Raellh, B bl A1 3R ABR oS @l 8, S Adbaradl &
IR H AN THHIE P IMEH-Ye & v fhdl YR I qradid &t aegehdT &l 98 Iiadid faewr
afya, fase @3 & ofad W= BFN, AfhT SHRRM WR AT ARG © AP 8 QI o TSR B
T T 4T SN el R O 6 B9 ARG 99 Wdhd © TSKT & 98 Whdl | SId TSI H 3T & g
TSI H Od JATAPATGl TSI U JEN & Al Pel 4 Hel GATIsl B AEE-YeH D B A, g ol
g fr aadi B T1fy| fe o vl & SR qadid 99 96 SHEERS T8l 8 A, o9
I b qar-gar & oy wiewar & SHiF ) S 9Rd & Raarh sfcddare &1 afafafeai g arel
ST R IARIPAET ©, ITbT A AR &l [HAT Sl gAY § H TRBR A BT /% ¥, g3 g
B ST DI ARG W AN AT § b B Wga Bl T ARER HY 3R SA ol o & oy

TP WRBR DHINATS BN - WRA TWRBR A § VAT AT HraT g E

* Not recorded
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3t ¥RS TG (MOYRT): Sredel weledl, garad g off, smeart Sft $fR Ferdd fawer St 5 S &al &,
# 9 9l DI TR QSIS | TF-3(-3”F H BAR JATTHAT Sff 3R UIHR & AT BT AT AId
A B, SAH W ft T G, g I8 919 39 A69S 9 hE W) ¢ 6 26/11 B 91 R % W
TP & R Sl arameRoT a1 & iR 9 a8 4 @ g1 & A g9 qifehar @l fh
e 5o o, I a1 &9 W faue & AT e PR PE 8 T P UP @R SN B B A AT o
3R 26/11 B! AT & 918 gar W Al off fb wifbw™ & IRy fEgam & FR AR smmedia
o B w2 I8 g 7 wfewm @ e ave S¥ 9 &1 aW R ofl w-sre-d 3R
IR B 9 2, A S BT qA! 3 FEAN & [qRId gl 377 8ol Wga & AWM H I8 a1
AT BT TTg 2] YR ARBR Bl R% F IHRIEl SRR AT TT| SRR 9 AWl H Bl q& PR
et &, A1 98 Efhol Wi © Sl IWDh WY R FaNT, SH H Wed QS qE A g |l
ARl w1 Sudwr e frar 21 iy 7 weer dredn € a8 vl o 98 g ik iR o
TIMhS Fga BT THS], I Aol o, I8 WRA WIR B % 4, e #3 & _® F 9 1 T
5 o1q I &1 DI Aded TE B, Hifdh T Fge BT Wfh & FHING ARRSG Sfvd &
B HM fHATl § US AT T FAGT HAT ARl g, AN UE I © B wH-od-u H S
Agad T SN fRAr W, S g & AEE UG &1 Sl graraRel a1 ol o, I RN
SICHT M B AR IF PRN 3ICh 1 Adeld ¢ b gaR Qe #31 Fed ¢ 6 ghis o g1 89 I8
HET AR § B & 91 FRAR 91d &8 B 9, SHDT IMHed I8 ¢ 6 IRG TSR 7 -3 A
S qaaed foar 8, S T8l iR Bial § 98 <u & fedi & Raarw g

HEledl, WeT Il W@l & 3iRR faqer w3 Sft 4 qeR FE ©§, 399 IS YR T8l 5, Rifh 39
THY IR ST ST T, offhd WRA ORBR DI MU MY 39 a1 Bl IBTs o) d1fey fb v=r-vsar
T3 € 3R 9 S Fhal ® 6 iddarg iR ardl de-wrer gerfl, I8 Sid T8 o7l ofd gt wEer a1ty
fo5 arat &1 =er | T fquer 7 St A B 8, § IHDT AT PRAT § AR e g B A e w5
B I FuEEE B, 39 AN H 9B © SfR g¥ &1 gF U &1 Ul B ARyl g ue & ey #

O I FHTE BT €

St e TS (WRO): 3fehE Heled], A Jodd g Aed St A 7 A1 uHl urel &1 IR 7 &
DIy ATRAT qarel (AT 1 Tg FaTel o I Faled 21 < & FWR O @axn Uar fbar 8, 9=a &1

qeal-geda] Al & [ g H Sl U g9l g3 B, IUdhT AR AISS Blihol dsa ATl Ig M
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GAPR IR < FUER S 21 Q1 <2 & dIE el Dl Dlg [AE T BRAT 2, WRBR-WDR KR W
qrerdia B ARy, sﬂﬁaﬁéawﬁ%‘lwwﬁaﬁ giftht A$5 & Rael qifehRar
DI Sl Agd faan &, S 991 03 QAT € S W WRA WRBR 1 AT 3R AR I8 bR R 6 @

for g R 8 U8l UReR ATsS o1, UTfhRd™ BRIATe B, A% Bridrel x| b I8 Sridral &1

HM? H AR < 81 § (b A8 301 a¥M1 A, qaaed] ¥, Dl A WRA ARBR BT K Al el
W A I T H BET O R E, 9P T W @ E <@ H FEad ¥ - 9 F R g od
ST & Q1 ATl Heb-Peh HR [UAT STl 81 «ifeh 89 o T8l ’§ &1 Bk FAer |18d &1 qum o,
B WhdT & TSR 3iTh Sf$AT Uaie ST {6 9= § g9 I 7181 el o1, offhd < H AN IREaR 3R
AR S8 g8 HAS AT 2 6 qifhi™ R 7 4Rd GRBR b1 vl fow@r fearl g8 ® e |
gIfthel W8 dI e fawar faar iR aar fan & <@, g 98 2Ried 21 39 W B9 |9 drl &l
Hre @1y, faaR &A1 @iy f6 a1 gan §1 Aifd S gor § 9% Wad! WiqH ®, 98 g9 @ ©l '
qfere™ & W & Raoms T8 21 roRiEl ¥ I ® B 9% Raams & € qadd g
=RY| <ifb 89 AR W, fUhH HIh! YHIfdd BIhR MR Seld Sff X8 8, 39 WRA WRDR Bl
WG A AT ggHE, fage @3 RIfd &7 e Y| A gorm (98, IR St 3R |9 Al #
T8 T gl Irearft S A e SORIT B, I Hadd SABI U WAl T8 2] PR SR S $7 W B
I IoTE Bl A1 B9 90 B | H AN HRaT § IR AN AR Sfl, ¥R St 4 Sl HEl Iahl i
R BU HeEdl g b WRPR MY AR AT &1 wee Hr| What is the truth behind it? w=rs @ €7

319 |ears aa¢| What action are you going to take? ... (2ragm)
N A FAR : AT S, 57 S HA SN Ay § Afeh e H#A A8 M ... ([raem)
e HRIGAT : HUIT MU H 1A 7 DI

.. (e
2 e TE ¢ Y fAqw W3l B WaR BR S| . (FAHF) HRA ARBR AT VAN ARETIR Hi? a8
AR ¥ & WA DI I 21 91 IRIe 8, R $1sd fHar €, W 54 a% Fol 81 (7l S,
I W FHIAE TE B I 99 Th VR BT DA A [HAT TN AhT 82 TE FS oA O & g
Fed § AR AR 7 S AN Gl § AR H A AR FRAT § RSP A8 S« B FAA & < [SHARASS
BT O %@ 2| BRI TE el 2 {6 37 HRON A I FT FAEA e @1 ¥ g9l A e
a1 facer w41 g9 R &1 s |
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MADAM SPEAKER: This matter is over. I will now take up other matters under ‘Zero
Hour’.

... (Interruptions)

SR GAT TR ¢ g0l 919 AN &1 39 ORe W Hex Y 3fIaR 81 SIg?... (aer)
37t STt 0T IfTearutt ¢ 84 A1 SifhRIell uar o & oy & ST Wi gerr o il .. (rag™) 39 99
dl Fed @ a1 H T EL... () TR B Bl el & el @l (Faer)

SAT A @RS 2 G B W3 8l 90 §, v udl ... (F9dr)

SHRI ANANTH KUMAR : We want a reply from the Government. ... (Interruptions)
it Sefe wrer (galRamisr): s vt Sarelt @1 srawR fam B & ot SR (sraem)
MADAM SPEAKER: I cannot compel the Government to give the reply.

.... (Interruptions)

S el BT Jrsarott ¢ faQer @3 Srare <. (Fag)

STH FEAT RIS : 5/ AT AHA 3R IAN 8] B ARBR A ST AT8d & (S a1 Jeriai faawn
ﬁ@wﬁm%lgﬁ?ﬂﬁsﬁ#qwﬁsﬁt«ﬂaﬁsﬁmwﬁm%?_.(@)

2 I AR : 3H APR DI Belfged RIS & a1 78172, (@rgem)

S GEAT @RS ¢ AT fqQer #1794 =0 1 3favwee e 82... (Fagm)

MADAM SPEAKER: It is a matter of ‘Zero Hour’. I cannot compel the Government to

respond. BH 1 & DX Aehd | TE Y TER B (A9 §| 87 WRDR Bl q1eY T8l PR qehdl |
... (cTagm™)
it gomm R T1ea @ 39 7 W WoR 1 RIT W 78 & 5 39 g 7 8 as-ase aR B
gl
13.20 hrs.
(Shri Mulayam Singh Yadav and some other hon. Members then left the House)

AN M TS ¢ ADR 30 W DI O el < %8 8, 30D (A § 84 & A dIH-3ATSC B W 8

13.20% hrs.
(Shri Lalu Prasad and some other hon. Members then left the House)


repoter
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T FEAT @R @ 7 e HA Qe 73 & 9 @ wedd © A1 faqw @3 9 gar H@E @
3ffaReel fhar 82 WRBR I | U =R Bl W R e d 99 7 2. (yaur)

SHRI LK. ADVANI : This cannot end here. 35l ¥ TeRiw &l HRA1 ATed fob... (9gmM)
dfths # Ifepell qarar § b a1 A1 oY garsy, SIv HRY 6 ST WA ga #3A1 AT faqw
HH B9 11 AR TE I 2 AT s 39 99T IR U 99 Qo] (FagH) 39 9% | JuE HqA
$B dad © SR faqw # $B ok did § # W TAd A9l §, 98 9ed H IR JE 91

HEd | ... (@rau) Afea § gaa Ry # . (erggm)

SR GEA @RS ¢ FE Wl B FEHEAT gl .. (FIUF) A’ RIAR | Ao ©, I8l 8l
qrer |... (Fag™) a8 3RgERI ¥ dleld ©, 3R g8l el drerd | ... (Fag™) I8l qa | qleidl Al bridrel
H SR, Repre H SRAT ... (F@8m) 39 faaer w31 &1 garsd |

£ I PR : I8 AP T8l ... (AIU)

MADAM SPEAKER: Nothing will go on record.
(Interruptions) ... ~
MADAM SPEAKER: I cannot compel the Government to respond. Let me take up other

matters of the ‘Zero Hour’. Shri M.1. Shanavas.

N T T srsartt : 3G RaATh &9 WeT W AH-3MIC I
13.22 hrs.

(Shri L.K. Advani and some other hon. Members then left the House)
MADAM SPEAKER: Nothing will go on record except what Shri Shanavas is saying.
(Interruptions) ... *
SHRI M.I. SHANAVAS (WAYANAD): Madam Speaker, I am extremely thankful to
you for allowing me to raise an urgent matter of public importance concerning the border
districts of Kerala and Karnataka. I would like to request the hon. Central Government,
through you, to kindly intervene in a very serious matter that has become a great point of
concern for the people of Wayanad and Kozhikode districts of Kerala and also the

Chamraj Nagar District of Karnataka. The Karnataka High Court on 27" July has passed

* Not recorded
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an order on a Public Interest Litigation that NH-212, the only logistical transport road
that 1s connecting Wayanad and Calicut to Karnataka, should be closed in the night.
Madam, Wayanad has a devastating experience of landslide and natural calamities.
Still, the district is slowly awakening from the drastic affects of the natural calamity. This
order of the Karnataka High Court may be vacated. The Central Government may take
steps to influence both the Governments to take steps. About three weeks back, the
Chamraj Nagar District Collector issued a ban on traffic in this NH 212. T personally
contacted the Karnataka Chief Minister and he was very helpful. He vacated that ban
order. Now thousands of vehicles are passing through this road every night and tens of
thousands of passengers are moving every night., this has become a grave problem.
All the people are up in arms against this order. All the MLAs, Chambers of Commerce,
traders, and all the political parties are coming on to the road for an agitation. So, I would
request the hon. Central Government to prevail over the State Government of Karnataka
to move the Karnataka High Court to vacate the stay and see that night traffic goes on as

usual on NH-212.
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"SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Hon. Speaker Madam,
you must be aware that the state of West Bengal is divided into two parts - South Bengal
and North Bengal. The latter is extremely important not only to the state but also to the
entire country for various reasons. North Bengal is surrounded by China, Bhutan, Nepal,
Bangladesh etc. On August 2, Hon. Prime Minister of India took a meeting with the
security officials of the country regarding the internal security of the nation. It was a
very high level meeting you all know. In that meeting the role of China was discussed
threadbare. China has already crossed Lhasa to reach Sikkim and Darjiling through
Bhutan and Nepal. It has also reached even Siliguri. Thus North Bengal is occupying a
very significant position in the country as it is a bordering area. So we need to
consolidate the military bases in that region. Meanwhile various foreign powers are
trying to build up contacts with the separatist groups operating in the area. There are
KLOs, Gorkha Mukti Morcha, Greater Cooch Behar and KPP insurgents who are
regularly disrupting normal life in North Bengal by instilling fear in the minds of
ordinary people. Therefore we need to strengthen the entire stretch militarily. Why did
North Bengal transform into such a place?

It was such a nice place with tea gardens, orange orchards timber manufacturing
units all around. This area is very important from the point of view of the foreign
exchange earnings of this country. The tea gardens are gradually de-generating - the
labourers do not get their due. Their Provident Funds have been grabbed by the garden
owners. We've seen that the land there is very fertile Teesta, Jaldhaka rivers flow in the
region. The Teesta Project should be taken up in right earnest to do away with the
economic disparity. North Bengal is deprived of all basic facilities. The foreign powers
are trying to intrude here. It is a matter of national concern. Through you I'd like to
request the Government of India to take necessary action in this regard. I thank you for

allowing me to speak and conclude.

* English translation of the speech originally delivered in Bengali.
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SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam, I intend to raise a
very important issue. The Shmashaan Bhoomi or the Kabristans are located generally far
away from the villages. During the monsoon season, the dead bodies get wet while being
carried to those places. There are no shelters provided in cremation grounds for people to
move under when it rains. As a result of that, people often leave the burning ghats before
the dead bodies are fully burnt. This is the last ritual in the life of a human being. I,
therefore, urge upon the Government to take a decision at the national level to see that all
burning ghats or Shmashaan Bhoomis in the country are provided with proper sheltering
roofs, drinking water, and other basic amenities.E

This is going out of the way. Madam, from your side, some direction should reach
the Government so that they treat this as a national problem, and through NREGA
programme, the Government would implement this throughout the country.
it Yacht WA Rig (gemeEne): Aeiean, anft sue #R1 AW form o 3fR &H AT didsise e T 9|
L& HEIGT : 3MIHT A &l drell AT| AT JAMD! §1 & oIy el ol
AT nfeeAT (TREUR): WEled], H 3fUs HILTH ¥ WRPR Bl &1 IAH 12 a4 & 918 o D IR
T I W M dTel AR 89 & Y HBTHH el I MR TN BT dredl g & 12 a9 H
TR WM, TIFRS, BRER, oo AR AP H HEIHH BT ARSI Bl §l 3Tl a9 2010 H HPR
GHIT & 918 ASGHH HT A8 U4 TS| g9 e g & vt dueral @ dell & o 6 W 8 aRIs
SIS 9 3aWR WX WM T BT 3R 37 e Ryl W S|

TaredT, 9§ 2003-04 H ERER # 31§ PW ATl THIANT By TWHR 1 FH Fol B AR &
fT 100 T FIT INEE TWHR H ITAE A A| TE WA Y S0 A8 F URH 2],

Afep I8 AT guEe © [ 3l T WRA WRBR B 3R A DIy W LA 39 e H Iy el
PR T g1 IIRRGS WBR 1 HRA WDR A 500 BIS WY ST AN BT 21 6 A 8 BIS HGI3AT
B! Gl & (AT WDHR T B o N 8 R g8 fha-l 19R & I8 qagd Th Qg R gl
SIafh eHSd Well & U, S Wl BT Udb 9T AT 39 < B IS B9 o I8 8, IS 3Tl Iy
BET B, 3472 TS WIY ARG WHR 7 ST HE 21 3 THR R 3 R 3 4 ael ot
AT W SGIgo BRER W SURIA 81| S gamal JaeTd Iuee HRa & (oY, I© JRad I
el rell &1 YHU FHRAM B oy A Sude B Wb, 39D Y § U HIH W HRA ARBR A
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IR BT [ ITRIES ARBR Bl AN R IR fHAT SMY 3R Toblel 500 HAS TY HH Aol Dl
AR & oy Suerel BRI WY |
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13.33 hrs.
MATTERS UNDER RULE 377 *

MADAM SPEAKER: The matters under rule may be treated as laid on the Table of the

House.

(i) Need to provide adequate funds for the gauge conversion work between
Dindigul and Pollachi in Tamil Nadu

SHRI N.S.V. CHITTHAN (DINDIGUL): I urge the Railway Minister to allot the needed
funds for the gauge conversion work between Dindigul and Pollachi in Tamil Nadu. The

work should be completed within two years because it is the most important project.

* Treated as laid on the Table
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(ii) Need to undertake excavation of gypsum reserves on the banks of river
Chenab near Dharamkund in Jammu and Kashmir

CHAUDHARY LAL SINGH (UDHAMPUR): A huge stock of purest form of Gypsum
spread over a belt of nearly 3 km long, 500 metre wide & 200 metre depth is existing in
the lower contours of hills on the right bank of river Chenab near Dharamkund starting
from upstream side of Dharamkund Bridge over river Chenab. This wide belt of Gypsum
is also existing on the right bank of Chingi Nallah at lower contour between Dharmkund
& Jangaldam. As per approximate estimates the market value of Gypsum, after working
out the expenditure on extraction comes out to be more than Rs. 33,000/~ crores. The
market value of finished products which can be used for Plaster of Paris, medical
purposes & other numerous requirements, is anticipated to be much more than the cost
worked out as above. But, Government has not taken any interest to exploit this ‘White
Gold’ reserve. The result may be that this huge stock of Gypsum worth crores of rupees
which is mostly situated on the lower contours of Chenab Valley and its 90% of stock
existing at lake formation level of under-construction Sawalakote Hydel Project may get
submerged in the Sawalkote Dam Lake which is anticipated to come into existence

within 6 years. The proposed year of completion of the Hydroelectric Project is 2014.
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(iii) Need to check the rising prices of essential commodities

St a1 A9 (qul): FEIGY, H WRPHR BT AN GH U DI SN aRGSAT O &Ted, I, W dAl 3R
Sfesal B ST Bell DA Bl AR et =rear g1 AfHa dear iR 4 &1 a9 & o D
BHRU < S Py AT H W B [T 9a1 81 7% g1 R g8 81 18 € P RER 3R I$g B aTed B
FHIT 80 ¥ 90 wI fhall T& B E Bl I B I $B AEY URA qd 18 F 20 WY el 9,
Afh 31F ¥ 30 WY fhell ¥ W SR Tb <ol T &1 AR B qIoR & 4 Bl Hiad 100 w0
frell 9@ uga S Tl 3 YHR A O Gferdl @ HAd W 989 9 T8 21 Gell Iy & 3Mel 15
w0 fhal 4 &9 | 78 A = Bl

AR B! 981 HF B & HRUT Y a3 DI DAl § deed 81 Tl 8, AfhT ueT I8 7
5 PR 7 Bl DI RR @A MR AW MMEH Bl U9 S AR [T & (ol 4 T o/ Had T8l
SR

31T A1 Fded 2 6 [ASART B WH-AH D1 agail I HIAAl BT HH B AR A AGHT B
UED qP A & (U R 3R Afder S 3iR JWahRl Had I S a1y |
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(iv) Need to ensure construction of roads under Pradhan Mantri Gram Sadak
Yojana as per specified norms and standards in Pratapgarh Parliamentary
Constituency, Uttar Pradesh

AP Yo Rig (Famwme): WX GHET &5 yArgg # Sl JurHA i a9 Qe & s
Tsh a1 B &, a8 MgiRa AMEs & SaR 78l a8 o W@ 8, s HRU I8 wed A AT A
AT db & I TR 59 FSh! IR S Hedl ATl oA S &1 ©, d8 gfedl ddiferel &l gl AW
HHST &F B gl H [IPTdy He § AFEdT Ud YATIe-faelyR-SiMdrel | SHIYR Uil &g
TS © Sl FETTHAT AR F$dh Ao & Sfa a1 T8 o

He B HIH W WRBR U NG ¢ b AY GO e {1 UG uiE qrell § gErEE g
ASH Aol & ded TS I8 T8 8, STd! oig & I {6 I FewaR vd AMdel & faR © 41
el | ERIT Bl B oy SRR @i @ Raerts BrRiaE! 9 @ SR |




04.08.2009 82

(v) Need to start construction of a new broad gauge railway line between
Chengannur and Trivandrum via Kottarakara and Kilimanur in Kerala

SHRI KODIKKUNNIL SURESH (MAVELIKKARA): I would like to mention that there
i1s a proposal for construction of a new broad-gauge railway line between Chengannur
and Trivandrum via Kottarakara and Kilimanur.  Survey for this line was already
conducted several years back and the feasibility study was also done three to four times.
After that also, another survey was conducted on the same route.

Even though Chengannur is the central part of Travancore, there is no rail
connectivity from Chengannur to Trivandrum. Chengannur is a pilgrim centre and it is
the gate way to Sabarimala Temple. Every year, lakhs and lakhs of Ayyappa devotees
are coming from various parts of the country for their onward journey to Sabarimala.
Like Chenagannur, Pandalam Town is also a pilgrim centre for Ayyappa devotees.
Adoor and Kottarakara are Taluk Headquarters. Chadayamangalam and Kilimanur are
two of the most important towns in Kerala.

Fom Chengannur to Trivandrum there is one State Highway which is called M.C.
Road. Due to non-availability of rail connectivity, there is always a traffic congestion
on this road as all the heavy vehicles are using this road. Lots of agitations have taken
place there in the past for speedy implementation of this Chengannur-Trivandrum new
railway line. The Kerala Government has also written several letters to the Railway
Ministry but nothing has been done so far. There is a long pending demand of the people
of these areas.

I, therefore, urge upon the Railway Minister to allocate more funds and complete

this railway line immediately.



04.08.2009 83

(vi) Need to construct the proposed Ranjit Sagar Dam in Sajapur district,
Madhya Pradesh

3t oo A (Qa): eI U< & Hiewar & H Ryars glawnell &1 qen Rrarg droell w1 gl
R B I AF BT JoAT H AT HH & S D TATEARVIE] G Y-d=AD] | $ AleAdl & D aR H
IMPH IR YUY & & o e 39 &3 R &9 a1 foam T a1 oM arel 30-35 s § <9 # 99
Ugdl IE &5 XARam # uRafia & SRl o o/ omavad B T ¥ 6 39 89 & -9 wWR B
e & foy 3o BId-gs! Rarg AN oy 9918 S|

U B U ATSMAT WY G & @ SMOTQR el 1 gl Jedidl | Iuid AR 91" & 9 |
TR M & foU a8t 9 99 S 9 I8 § 91 QO B AT g, Al 59 A1 BT T IS d
3 T BT |l Bl AT STRY Bl STl G¥me 3T 9 8 5 S 91 T & g A Bl
JeapTel PRI faetaTehy Rl U9 &Rarn Sy |
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(vii) Need to ensure payment of minimum wages and other service benefits to the
beedi workers engaged with the unregistered Beedi manufacturing units in
the country particularly in Andhra Pradesh

SHRI MADHU GOUD YASKHI (NIZAMABAD):_The Beedi manufacturing firms and
factories have grown in large numbers in the country over the past few years,
predominantly in the areas extending from West Bengal to Andhra Pradesh. As per a
report, Nizamabad, Karimnagar and other Telangana District have more than ten lakh
such labourers.

Most of these firms are not registered with the Government and do not follow the
statutory guidelines of the Government of India. Not only issues pertaining to health
hazards of the working labourers in these firms have come to light but also it has been
reported that these Beedi firms do not pay the minimum wages to the labourers as
stipulated in the Minimum Wages Act. These firms do not extend the EPF and ESI
facilities to labourers. Tax evasion by these unregistered firms is another issue which
should be dealt with severely.

I urge upon the Central Government to take suitable steps to put a check on these
unregistered Beedi firms and make arrangements for inspection and monitoring of these
firms so that labourers working in these firms get their dues, wages and facilities as per

law.
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(viii) Need to open a Kendriya Vidyalaya in Tirunelveli district, Tamil Nadu and fill
up vacant posts in Kendriya Vidyalayas in the country

SHRI S.S. RAMASUBBU (TIRUNELVELI): In my Tirunelveli District, Tamil Nadu,
Central Government Offices Viz., EPF, Income Tax, Central Excise, Highways are
located and the services of many of the employees are transferable in nature. Moreover,
families of persons working in various defence establishments are residing here. They
are facing a lot of difficulties without KV School for admission of their children.

Moreover, as on 1.7.2009, 4496 posts (both teaching and non-teaching in different
categories in various Kendriya Vidyalayas are vacant. Though steps have been taken to
fill up these vacancies through direct recruitment as well as promotion, the process is
time-consuming. The students are facing lot of difficulties and the syllabus could not be
covered within the time schedule. Hence, I urge upon the Union Government that
recruitment process of teachers should be made continuously and the vacancies be filled
as soon as they arise.

I, therefore, urge upon the Hon’ble Minister to set up a Kendriya Vidyalaya in
Tirunelveli, Tamil Nadu and fill up the backlog of vacant posts in Kendriya Vidyalaya
without delay.
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(ix)Need to take steps to bring back the valuable items belonging to Chhatrapati
Shivaji Maharaj from abroad

2 AU JA9 TREORE (o) : Feied], R 78R 9 4% U st A 9 AU 39 SHMH
& e I T | FaeE qAWTE HF AT H ST 5¢ faward o iR /W et qn il dl Ay H
M & forg SR S AneE fean @ ag anot off Iftmaa @ den fRRft W weR @ forg Anfede @
qhd

ARG, HRA & dRrel ANRDI P 3R Jadhi b1 Aol i Rrarsl 78R & SR A 9RO
el € 3R IT! HaT doldR A1 I8 R & Ui 2| I8 doaR G g Aol (Hfead & gar 3
DI A b RGATH he Bl U0 Yar= B | g9 yg (MiTad @ & b aaams o1 & oM & oy
JAT A BT WA o B U e 9 e o gl

HeedT, # I8 W AT § 6 WRA DI Yebar S9! AR § gl 8 Uid &1 el sierd
AT IR & | B ARPR GRT 371 A1 fAf=Tarmail o1 qern sfergr &1 WM 81 =mey |

# aues weEw ¥ a1 Aredn § b wAula Riarsl #eRS B WAl dadR 91 3
Aol o1 o s R # @l g 8, S WRa 91t o & forg AfPEd qwy A & iR den
ORI SR
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(x)Need to provide special financial assistance for promoting irrigation facilities in
Vidharba region of Maharashtra

AN A T, IER (FFR): AR, [AudR fagw & & fHari & glefld oIaR @WRi9 8id ST I8
21 &5 # fruml N By 8¢ & SR € M W ISR & o B 8| g S e
FUHfR & qg W fREE R RN 9N Bl SUY I8 WK Bl § {6 ¥E @ fHami @l
AHTOG JTSIAHT SUael axM & oIy o= W vy o &) saegaar g1 ey &3 & e
IfIpaR auioedl W iR W axa © 39felv S Sdred @ FffFaadr swem g9 & 2l R B
U H PN IR & I o B AT W1 fHAHT BT g8@Tell DI Yb 991 BRI g [BaAmi o
Wl Bl BRICHE R B (o0 FayeH Rars &) SUSIAT 9gM Bl Maedhdl g ATSHT AR gRT
ST dearas dfafa 7 ff el 7 Y du grr R &1 morfiear <7 & 99 wEr 2l e |
I, U, agl, SR, e’ ofe wkg Afedi g1 39 wR gty Rrarg gRarsn gwafad 21 e
T iR wegw Rt aRaom & fog i &1 ifdeer, 99 1Rae &SRO F 9Nt 9 Wfed € 9o 9%
™ R feamEr o1 & fazenfud 81 gsar 21 safaw fagd &) Aftal & STaadl 3 SMYR TR a8
R qen fode sRieH & SIRT e & mafiear o9 &) mavaad 21 HERE, 5T H Aies aT
DI g B aol R faed & fUss &7 § REiE Sude oM & oy & TR U6 ARy 96
B! AU PR AR GRIT BT 3ded Hel g & framl & oSt & R© &1 921 S feTsdl
HE W g9 © fly ARBR 39 TG W THR T ABR Had IoR, VAT H D HAIH A o Rg

CEGIR
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(xi) Need to honour Dr. Gangubai Hangal with Bharat Ratna Award

SHRI PRALHAD JOSHI (DHARWAD): Dr. Gangubai Hangal is one of illustrious
names in the annals of classical music of India that carved its own niche. With her
passing away on 21 July 2009 in Hubli, an ever-sparkling singing star has faded away.
Born in a very ordinary family in 1913 in Dharwad, she lived a life of 97 years. During
this period, her only life mission was Hindustani Classical music. She not only sung and
made millions to listen but her more accomplished mission was to kindle the zeal of
Indian Classical Music among millions of people across the country. By this, she made
unforgettable contribution to the field of art and culture of our contemporary society.
Today the Gangubai is household name not only in the Karnataka but also all over India.
During her long and meaningful journey of her life hundreds of awards and honors were
bestowed upon her. The Government of India has already bestowed upon her ‘Padma
Vibhushan’ long ago. But long pressing and ever-persistent demand of people of
Karnataka and music lovers all over the country is to bestow ‘Bharata Ratna’ upon her.
Now I feel specially honoured for the reason that she lived in my constituency and
to press for honouring Dr. Gangubai Hangal with ‘Bharat Ratna’ award posthumously as

a real tribute to the departed soul.
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(xii)Need to introduce a train between Bhagalpur and Deoghar via Vikramshila in
Bihar

it e vEAAS §AR (WRTEQR): AR G & WRTAR # Rrd aree dig favafaena famafiien
AT F5 Hod & o SuAN fRar e HeR wdd (HeRfed) wied @ g § Sl Aew@yyl Bl R
HRTAYR-GIER IR fIHAfIen Y as & WHA Yo #F1ed gR1 < & SRt g O 399 Qa8R o
gra= el I fed fasmaferen favafdemey =1 i 4 wied &1 ft gear fierm wife famafden
U e dlg fawafderay & e oemms & fou wied ga el @k @ o € iR A v
3T =g 981 TITHh SaER U4 HeR Yad & ¥ & oy S 8, 9 39 a1 el B Ae iR
A1 9g SR 2| SAfIY AITAYR-[IhARIAT-GaeR D1 U |iche & I H Siled 8¢ U g Nl oAled Dl
JATTLIHAT 2| 3R §H ¥ S DI WP Hd ST § A 3HH WETAR [AHARIAT T q@eR A1
I H AN Bl ISR & 3fadR W 0GB 3fR &3 &1 fasbr i 81| 89 94 Hewaqul icil 6l
<RI U4 AT B oG dY H ATl UICH Ud HEI] I © I AU HIEH I AT XA HAT
St A 3UE B b WITQR-GqeR-arT fashafRrell ¥l dg @1 Wpld Y& HRA Bl HE DY
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(xiii) Need to make functional the glass factory in Chitrakoot district, Banda
Parliamentary Constituency, Uttar Pradesh

N IR.&.Rig vt (Fier): R U H & RSN B B S B ASHR F R o T ST
R {5y o ¢ € 981 AN AW &7 qial SR US¥ B I FAPe & RIS &F H T hag]
BT NIRRT [ TS off ITH BRI TIAT W BRD Hake] BT AT BRI BT TAT AT| TS 7oA
BE TRRIT & JaT I91 T B! Bidt| $dT A0 T8f IR SHfMT BRI ST 8T o7 Hifeh 39d
3F T ¥ gawe # fafost dve ot @ oft| a8 T e # 9 Ut gl 39 hag & I
TTe] BN W &3 Bl RSN G B A1 & ARBR Dl GATE HIAT H (o YT BT

# AT FHRaT1 P 39 hag) Bl dchldd dle] HIAT A |
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(xiv) Need to provide financial package for development of Utensil and Handloom
industries in Khalilabad, Sant Kabir Nagar Parliamentary Constituency, Uttar
Pradesh

AN A THY IS FIA faR (AT FAR TR): Fellade IR T BT Ugel el & & &l
HI TAT 3T T3 BT q TN JAT SIS BT HUS ST S H & T8 HIs 2 # fama o
AfPT ST a I A IS BRIR TAT HIST ST F IS I RIR 98 § a1 I8 & oy
AIEATS &1 37 AW B W WA T8 © B gD ded Al Bl AN fheerd § dA1 S GAR AT B
2 IAD! FE! AIBICT el Bl UKl & AT AR JATHT [dafely of S &1 RIS B glefd I8 © fb A
HRTR T8 A YA B GAR T2l # ISl & g St € S8l 4 ARSI Sfiad Sie & g w1
gl

3Td: 3T MU © fh 59 &3 & 3Menfiie faemd & fov e WReR e anfdies daw o
qMfh 39 &3 & TR HRERI JAT FABR DI ASN-ACT B AT 8l T |
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(xv) Need to expedite construction of Saharsa-Forbesganj broad gauge railway line
in Bihar

st fava Aga AR (YUi@): A" F3 Sl &1 & U FEad & H UdTad 91 Vel g
AEE-BRIGHIS & AU BT AR BT HRAT AR &) 59 XA A8 & I 8 FAeTT B )T
B © qrEE B URY el A T 2§96 X dgd & i M 9 ardl ferdtead aiil &
FUAT G BT

31 HI0 WAl S ¥ M © 6 FeRA-BRAATS a1 ¥l offsd & Fmior &g oy @rawen &
S, R 6 T &1 w8 9o |
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(xvi) Need to undertake the expansion work of Vellore Airport to facilitate the
setting up of Rajiv Gandhi Institute of Aeronautical Science and Training of Pilots
Academy in Vellore, Tamil Nadu

SHRI D. VENUGOPAL (TIRUVANNAMALALI): Rajiv Gandhi Institute of Aeronautical
Science and Training of Pilots Academy in memory of former Prime Minister Late Shri
Rajiv Gandhi will now be set up in Vellore instead of Sriperumbudur near Chennai as per
the technical suggestion by the Airports Authority of India under Union Ministry of Civil
Aviation.  Establishing of this Institute will be done by Tamil Nadu Industrial
Development Corporation with AAI under Public Private Partnership Mode along with
the expansion of Vellore Airport. Hence I urge upon the Union Government to take up at
the earliest the expansion of Vellore Airport to facilitate the setting up of Rajiv Gandhi
Pilots Academy. This expansion will also help adding pace to the Union Ministry of
Commerce and Industry’s establishing of Industrial corridor of excellence between

Chennai and Bangaluru.
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(xvi) Need to regularize the services of catering workers in the Railways

SHRI M.B. RAJESH (PALAKKAD): I would like to invite the attention of Government
to the pathetic condition of thousands of railway catering workers.  As a part of
privatization, IRCTC was introduced in railways and it is tendering catering units to the
highest bidders. Thousands of catering workers have already been rendered jobless.
Hence, 1 demand that Government should conduct a thorough review of this policy.
Introduction of Food Plazas by the IRCTC has adversely affected the job security of
catering workers. Hence it is urged that Food Plazas should be introduced only as an
additional facility for higher class passengers and not as a permanent replacement for
NVRR/VRR. Sufficient number of vending passes also should be allocated. Catering
staff should be considered for recruitment in the lowest grade as railway employees.
Welfare Fund, PF and other social security benefits should be implemented for all
catering staff. The Government should take all measures to protect thousands of catering
workers in Indian Railways who are facing acute insecurity due to the policies of

privatization.



04.08.2009 95

(xviii) Need to declare Vidyasagar Memorial Hall in West Medinipur, West Bengal
as a national heritage site

SHRI PRABODH PANDA (MIDNAPORE): Medinipur Town is the district headquarters
of Paschim Medinipur district of West Bengal. The town is an import milepost in the
annals of Indian Freedom Struggle. On 15 December 1938, Kavi Guru Rabindranath
Tagore inaugurated Vidyasagar Memorial Hall in ths town for which the foundations
stone was laid by former President of India and great philosopher Dr. Sarvapally
Radhakrishnan.

This Vidyasagar Memorial Hall, in memory of legendary educationist and social
reformer, Ishwar Chandra Vidyasagar, plays an important role in developing cultural &
research works for the present and future generations.

But due to financial constraints the affairs of Hall have come to a miserable
condition. Though the Hall Committee has come out with a novel programme for
establishing a full-fledged cultural complex housing the Hall itself, but it is lying pending.

I, therefore, urge upon the Central Government and Hon’ble Prime Minister to
take necessary steps so that the Vidyasagar Memorial Hall is declared a National

Heritage site and a seat of world related cultural activities.
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(xix) Need to implement incentive measures and concessions for the welfare of the
sugar industry

SHRI SADASHIVRAO DADOBA MANDLIK (KOLHAPUR): The sugar industry has a
unique place in India economy and rural development in particular. It is the second
largest agro-processing industry in the country. The steep drop in sugar production to
145 lakh tonnes in
2008-2009 season after 264 lakh tonnes in 2007-2008 following a decline in cane
production due to deficit rains has resulted in surge in prices of sugar in open market.
With cane prices ruling high many mills are not able to utilize their crushing capacities.

The slow progress in respect of monsoon, it is most likely that the sugarcane
production may not be as per expectations and may decline. This sugarcane production
coupled with poor recovery will affect profit margins of sugar mills. Against this
background the sugar industry particularly in cooperative sector seeks permanent
withdrawal of tax on self-generated electricity to encourage captive power generation.
Further, the Government should allow duty free import of sugarcane harvesting
equipment. This will overcome shortage of labour.

Like wise excise duty on molasses should be at Rs. 2.50 a tonne against the
present Rs. 750 a tonne. Further the sugar factories be given concession in cost of coal
for off-season power generation by them. The Government should provide facility for
letter-of-credit to cooperative sugar factories to enable them to import raw sugar to tide
over the shortage of domestic sugar production.

In view of the present situation of sugar industry, I urge through your good office

Madam that the demand of the sugar industry may be met without delay.
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13.33 hrs.

CONSTITUTION (ONE HUNDRED AND NINTH AMENDMENT)
BILL, 2009
(Amendment of Article 334)

MADAM SPEAKER: Now, the House shall take up item no. 17A.

Before I request the Minister to move the Bill for consideration, I want to inform
the House that the voting will take place at 3 o’clock.

Shri Veerappa Moily.
THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): Madam
Speaker, I have to inform the House that the President, having been informed of the
subject matter of the proposed Constitution (One hundred and Ninth Amendment) Bill,
2009, as passed by the Rajya Sabha, recommends the consideration of the Bill in Lok
Sabha, under clause 3 of article 117 of the Constitution.
MADAM SPEAKER: Do you want to say anything more at this juncture?
SHRI M. VEERAPPA MOILY: I beg to move*:

“That the Bill further to amend the Constitution of India, as passed by
Rajya Sabha, be taken into consideration.”

Madam Speaker, it is an important Constitution Amendment Bill; it is for
extending the period of reservation from 1947 through 70 years. Eis because the present
reservation will cease to have an effect on the 25" January, 2010. The point is that the
Scheduled Castes and Scheduled Tribes have made considerable progress in the last 60
years. There is no doubt about it. But the reasons which weighed the Constituent
Assembly in making the provisions with regard to the aforesaid reservation of seats and
also nomination of the Anglo-Indians have not ceased to exist. They still prevail. 1
would be in a position to set out some statistics in support of these facts.

* Moved with the recommendation of the President

; - this—tseod 1 i e Bittwhi

will definitely re-assert our democracy as a social democracy of the world.

MADAM SPEAKER : Motion moved:


parthasarathy
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“That the Bill further to amend the Constitution of India, as passed by
Rajya Sabha, be taken into consideration.”

# IS qUST (THAIGYR): A ALhe HElGd], WRA WBR 1 Aha 334 D AL gRI ASI e
PR AR USgee ged & RAded & ANMH & 981 & foy qem & forg S |fqem denes
e TRgd fhar 8, #§ W Saar ot @ RE ¥ SAHT FHAT Bl § SR 89 39D! 9 A1
qeM W HEHd B

13.36 hrs.

(Shri Arjun Charan Sethi in the chair)

JHTIfT WRIed, § 39 9ed # 9 91 &I fA% HAT dreal § 6 o9 |fde 99 # 39 9
®H =l DI T3 6 U Pl MMAR & 16 < S UH AT H 81 dTel Sl Gd-Fael AN ©, S QU1
A 3TE e & a1g Paxk § dgd 4w 8 MY, e & sfawr T8l e, S Sl &9 aut ®
fog F1H! 989 iR 79T & 918 U@ aWR Hel | TE I1edn iR IR & |1 e &1 od
gV & mmh g9 anf #§ ¥ fUss, Sferd ok onfearfl ¥ & @M 99 HdR W Ugd S S8l 4 oFf
DI SITHATG! BT Sl AU AAR 8, T8 Q¥ DI AW Sl bl W 81N, AT Sl gl A9 & faem d
ST T SIS BI, IQ VT ¢ SAlele] Bl T WU F ITDh! R e

YTl A8iey, ool 59 Afdgm Fehgs ¥ amus 9Ee gRomE g fb I 2fera sk snfearh
T B AN Bl @S B, [ rawen § g iR 99 89 9@ 919 § Jax S aRdfad Siiad bl <@
g, O BH TgAT SaAYHC Soad Pl <X © JATNINGl © 39 WIS dNl H, Al IWal & 9T o 3
DI APR ATMChe 334 H AT grag o) gy, fb Ml &9 ani § UF a9 & IR Al Bl HAR H
el R AT S, IFHT 361 W [@TE <dl ©l AT STAUHC godd a1 Hadl 87 Aol IfS
TH OWRY & &7 H oW, WRY & &3 | AMUB] g1 MTadoi-ep ford foarsg < b ot fobw 1 9
d SITHATE! & |IS N1 qTg Sia @i HR I8 8l

# yBIiedT SIS & R | D! g1 ATedl g I8 SOl Uglel R I8! & ATl & 60
qut & 91g WY If eI uRIR # BIg MR 81 9T & @ SS9 30-35 fhaliier garel dra™ & o1y
ST T=dl & SHHT Adeld dls dAR Afdd 30-35 fhaidier I ddb d Sollsl HRAy| gafeiv a8
dHR @fd BT T W A1 & oy Bre far s g
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T TSI AT A B8 o & (b Roder &1 yrag far w8, «fee St f@re 8, o 92 &,
Sl d&d 8, 98 @6 el 87 WRA B &F H 7 Dadl YeISAT SIS g Jgadi &l # g7 arell
STl ot R Wt 98t 21 a9 1855 H ATl WA B GgRad! &3 H WY B BT Alalead S
@ RIcs e @I AT, TSl BT STl ael @l AT, SHD! @M & (Y M far T o, ¢ ®
BHIR-3-PhAIS o MW 371 o1 fb S A7 P a9y Y b & SU Kb q&i FelRar |
HDTaAl BRAT TS| 3MMUD! Dbael AR A & Hebraell el HRAT 8N AU HelRAT A Wt Gebrarerl
HRAT BT MY AT 59 G DI oWl A1 MUl fozars < b 99 A1 &1 anafasmarsit & @« g4
GeHRI e 57 T HRAT & MR § Jgzadi &3 # B drdl alil AR S Sl
GIHRI Al 27

HEIGY, WP ATbel H, AW, JUTSIUT 3R STaSN] Bl RUIC BT SFHR AT &< 81l [P
BRI YR § IRATIDT R 87 SO AR SgfId S &3 § s AlCfoIc] XE &1 87 1
T= a1 B & d16 o |rel Al g T8 <k U 1 SR A9 W SMSUHSTR # fRreg Aot w 87
T ¥ Ui A Bl AP b U IR H ¥ 120 = g1 81 <@ U ©l I8 AR 59 997 w@rey
Cill]

I8 R e | gl oMU Fed © 6 g Reded ¢ f3ar 21 &1 60 ay d& w¥fie &)
Tam @ oy fear mar? a8 gty fQan wan & a8 60 99 @l JSIrEl & arg W A Al Sl b SR A7
TR A | e ® &7 | audl arafdd faF war 87 goxad! el # ATl W uers bl gfaer 7@l 2l
ST WRA WRBR D1 T 9 ABRAT €, ITH dHar gl 4 I DI a1 T8 B @ g T A
U 3ffehS B 31T W ST F8Tell BT AAWR T8l Herdl gl bl &3l § Wl AL geld 8| P! 9
T & oIy Riem @ srazgdhar g1 a8 R S o T 2 & 21 S iR TS # Swa
g9 el e a7 8k 98 FEl Al § fF SHe A et el B 7l afe 9% fve Rren &
U T8 BRI A1 98 DY 3ATSelscl R TAsNIgel & [y Al Hxm? e & &F H Aibs D
AHA € 6 AR S sraaR 9 dfed fRar o @ 21 g9afoy # we @rsar § b Redes & forg
ST seorafad fUse 60 a8 § WK &Y B! 12T, 98 94 f&&lﬂav‘rqvu-l:l‘ﬁﬁo‘m%\*lm
A I I8 Rl Rrem ik w@rey § fewrg <l g1 # I8 de1 dedl § & ddaifie e &
AR et 334 H RS gl g9 A & ey iR v Treees & ATAR NP 244 D
HIEH A 9 B R e &7 MgiRa gl
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|l wEled, § Ut AIgH W ARBR W TS| [ATHAT B A bl Aledl § b WHR A
e geoTifdT & @ S (3.9, AT Isa A9 URAT 8, SW Hoel &R BT B B dlfe I8
gfeEa foar o 9o f6 O a0 & oy 8 e ok gfagr ugar & ad &R w8, S9
HaHTHeD AT g W W U 2| WAETT W g9 qRE Dl FARAT PR, Ala 3MY I WSS A8 DR
g 1 g8 wer g b o A1 g b1 Seel © AT ST U dR% BEd © [P g S IMUBR
f3ar ok g R F' N R e 5 ST AR 7 e, 39 N IR U e aR STl | et
gRumy Tg B T 2 B S oW S @ @l e aifky, a7 S9N dfud g1 3NU Tsdd awd &
MR WR SUD b @ aR d Hed &1 # He1 Al g b Sl dics a1 T8l &, eyl qeied &
;e A, ACibel 275(1) H Sl Prees URAT &I IR & SRl 8, IHhT AMfhel 244 H ATSTHA FT
2?2

[y ARGy, 3T R WRBR & 72 faumT § iR 39 |9 fAUFl &1 YRT WRAR & H1egH
A M T B, Al A% 19 A9 & Ioie WASH &=d &, a1l Q9rl & I ¥ afe anféwpa d
g AT 2 Al R 9 AR FI9RT HaeniHe ragr o1 SMeR wii B o7 USes URAT A Tdd a9
IAT & HIEgH | 3y ¥ RUIS 3+ 8, <ifh I8l I8 Rure omt 181 81 39 RUIE & #reaH &
FedTs 1 Td1 Fodl [ Iod TRBR DI AR ARBR Sl AR § I 8, IFHT oW gfad Sifad gd
ST @ & AN W 9 o W 2l sHa ghagn gy snfa ud seenfa 9 9@ ugd, I8
AR Bl HIAT &l 2] We W ¥ I8 fowg < § 6 swomfad & swe § sgyfaa Sfa ud
S 9 ® AN U G U B v A 90 o <d 2 Ak IS B Us & e do1 gonl © al
IFS 957 4 HUSI T8l 5, 98 NG TS & 9 96 PR ARG a1 @l gl <« & AW R A
GIege el &R & foy RER AT W@ hell R & 3R 98 Nfearil e § 98 &R raiio
1 % 21 I forg Riem vd w@wen @ Jfaen T8l 8, I8 aRafds R 2

JHIRT ABIGd, # 37U AETH ¥ PO a1 AR DAl AIedl §, 39 Aol b aX H & oAl
SRR 2] WX S ASYes URATS 8, 3T S &8 B © [ gfd &3 & fou favm yaem g
AfhT 9T E81HeR 8, T 1 HE 8 Tl IR HHRE, JuAsd @t R # Tqd W) @ argn gl $9
RaE o1 A& T A < B a1 <W [ IAbT a<fdes gRomH a1 31 @l 2l F AD! AT
URATT & IR # AT aed gl BR I8 SRES i W 144 &A1 g &F © ofiR (aigwdl)
3MICATSS M URAT H GfId ST a7 & AN I8 ol I &3 H Ifa MY Ml Pl <wdl al
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3MUB! Il T H W 1991 AR 2001 & Ibs FAMT AR g...(F@ur) wHafa Heey,
N T W & AEdl € W U1 Tds &1 R A1 AT § - S gHaT Yeees URAT Bl E

H%’IE?I, AT TR H 1855 ¥ 30 TR fR@Riai 1 SFISH &1 Yaraen fHan, ot
ITH! FIT BT 8, IW H YD HAEIH I W& W AT Aredl gl GHBT &F WIS uEs H gl 9y
1991 &I SNV & JAR d8 B! Maral 51.13 Uferd o, S a9 2001 @ SFIAUET & AFAR
HehY 49.8 W& | A WX 3Mps 781 8, dfcth TTa-dc h Sfear & 3ffdhs Bl 59 UHR <, al 114
TS B JAEG 99 1991 Bl SIHIVAT B Jbldel a9 2001 DI TUFT & AR 2 UiIed =e T8 2l
MY S 114 e H I 100 ATy H SNfearRual &1 maral 8¢l g o AToial & 60 aul
SMfeaTRAl 3R SIS o1 {6 TR A Saawie 5T 8, I8 $9PT Udils g1 319 3R 10 auf &
fog Rorder qe1 2 € # 39 91 &1 w9l @xal § olfh g9a WII-W 319 U g7l vfad W
gATsy 3R Hfche & AU BT {F AN B o dra-Ws d ol Afeardt 8iR aford va dfdd w
WS &l B WP, I© A 10 el ¥ 99 Ufdd W WST B BT B 8 B 59 STol-f B
3ma alRery SIfTe | srfearfdl 1 sarel gedl =elt o J8t 2l 5T Al 7 <2 &t JAroral & oy s
de & B b, fRe go1 7 afelem & &1 &M fBan, 9 snfearl @t oo =i Rufa & 4
I GR H qqrEr @rEdl gl 399 AT 2 {6 g3 ue-al e @ g ok @ QY| § ugell aR s

[T H AT I .. (9Er)

MR. CHAIRMAN : Shri Arjun Munda, from your Party, two more Members are there to
speak on this Bill.
S 3G qUST: JHURG Weled, § 3y #edd { Wad & & H o gredl § & Aidl 3R awdl
UgauTy ATSHT BT Sl gl Ju o, I [0 STAwE BT Uh I=eR AT, oAb Y R 39 119
BTsd IR @ H I d&R BT Hal o1 T8l gl < Bt Joerl iR feeeh SN 78R § S Afgerd
ARAIC BIHR 3Tl &, I A1 [hd YR BT SR Bl 8, SUD R H Fdl HRA DI @IN HHILMA
T PIS HIRY & B, &P Mbe qad 2 & I8 W 13 9 enfearft I8t B g1 I 91 RIS
HHEE R JUASLAL B RUC § W FE T 8l AT IqBI el qal T8l Bil ITb A1
SHTATT B BIdl & 3R ARIND Y07 Il &1 QA i & IR A il HSdqol Seord Adi 3R gerdt
dgadta Ao # o SW 111 daadty Ao # ger e wa 2l

[HTAT HEIGd, 319 H a1 e 3R STy U a1d FHIG BR il | S BT 8, ... (FaeT)
MR. CHAIRMAN: I will call another hon. Member.
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7 3TG{ HUST : YU HeIGd, H ARBR Bl §SUA W T aredl gl

QU A@ed: O 31U 9l @ 2, J 3 UlSc 8, olfdhd 3MUDl <rgd o1 W eu @1 aifeu|
3Muast Uit A < Al Bl A B

M o AU WU AEGY, SO AEwyYl favy W Tl 9o B 3 AW emE 7 R o @
afeaRal & fawy W o9 =4t 81 W@ 2 IR 9T &¥ 8, A 999 3R 9erIT ST aney |

MR. CHAIRMAN: The scope of the Bill is very limited. So, this is not the occasion to

raise these matters. You can bring another Motion and on that we can discuss all these

1Ssues.

7t 3T{A HUST : QU HBIGd, ATYDT M &l H AT I A&l Area gl

QU wEied ¢ T8I, TE | HUA G AT 93 Y| F Al SR HReror =vean gl

S ISA qUST ¢ FWURT FEIGY, G ATYHT AT &, SATMY H JUAT WM TSV B A U8l 1 AR
ool | FfR U AT T [T B USd WX AT § AR IMMUB] g=IarG o1 dredl § fb MU 3
9wyl fIwy R ara &1 e JaM fha|
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N T AT g (TR Sirexvil |qumfa Sft, # Siaeht smWt § b ma g9 109 d Afer
HeNg fegge wR 81 %8 #ew@yul Tl W I fIaR @ B 3awR yard fhar g1 g8 dfeer denes
3Tl 10 Y b, AT 25 SITaRl, 2017 Tb WAl [T AT Y DI AL AHIST H STIRITT DI =
go & v fhar war B 39 IfAe™ Gees & 91 ol 99T U9 uew fage |aymei | emTel 10 99
TH IMREVN IR Gell-3fed™ e & forg Al ARIRH & @@ 10 a¥ 9@ & oy de15 o1 @ 2l
mwﬂﬁwwmaﬂé%%mwaﬁmﬁﬁ@%aﬁ%aﬁﬁaﬁtﬁmw
BfeATs, IdHI THRU I96 SH-UAHEI & 71eg8 9 ISs Sl il iR I9d! fafdre g
Pl B ARBR BT &1 BV ff 59b q1eq9 J Brar &l

59 Nfag™ AT TRad # O eehe % Ao U fsdifdce R W g R wse
Sceord o T 7 6 Sfeld w9t SR 39 SUfe 99 & ol 39 60 AT & 3R H HIH! B gl
£ 3R ST T2 JGIRT H BH PIB! Ahe §Y &, olih WA qH & qHET S qHY S R 9,
I T S ORRARET off, 7 38 88 a% ol HiS[E 8, SAY JATTeIhdT © 6 5 SMReTr &l
3Tl &9 a9 & foy ofiR 9a1 e S| Sferd ATl g, 0.0, IRSR BT A< MR 8 6 I=I oFTel
T 9Y & U 0 SIRETUT dl 9@ BT B (BT Bl 3T aferd T I YN © fh S99 /-
FRF R W B Uefleh SRV W1 $AR S Bl IO DI G g8 WP B HAl W®
oM™ & # W IF@ AEN 21 7 39 folg Wi o/ SR @ SRl AR 6 oS d@
R W Sford T @1 IR SO &1 B fhal T, 98 e Hiig urdl & gRI {6 1| AR
fegm T § it FHE & RRAT W H 967 A8 Sf. WIERG IFSHR St Bl a9 BT B
A B Uit g1 B TT| 91T Aed H AR, @ IRl U9 Hdl Bl Ygdd §Q, 390! AH-
FHE < U BN Ul 7 2 QAT HHET BT axA =71 |

# e g 5 sfard a9 S udt &1 o omMR 71 Rt W ot afod wwe @
FIR IO B B [HAT T &, 98 % B UIel & gRI [HAT TAT &, 78 g8 Harsll H AR Ja
B} BT 8, AS AP AT IR DT BM 8, A8 WIS DA @I & HAEGH A STb D
IR GaRT &1 M 2, FIDBRAT H AREV & BT B 8l, A8 ABRAT H Sl SHANT 8, IF dDHAT
DI R B & o1y fARre 9l &= &1 HH 81l /4 By el o far g |

AR Q4 ARl 91 2 ¥ 5 afora qATS &1 a1 S 891 @1fey o, 98 T8l gl Sl
dier I g, JAfT 7 UF Soo@ w1 &1 IRIgeT B W% R w ¥, $ 9w aF anft o g
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(Cd.by f2)
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S gIsact TRAT 8, I¥dT e el 8ol 3R 594 i W1 87 arel A 8, 99 99 &1 8 faa™
TE TN, S &F DI & fAb el gIAT| B Ut 7 g I IR I 7, IFBT AT q@H B
&1 fharl

e &7 I we AEayut ¥ e AT S, WIERIEG reaR o 7 &fod e & SR @
o 09 @ @3 A o & w@rr o1 e ael, dnfda 8 iR ofR savgedr u$ al Wuy a1 |
e Fad wEE@Y € iR 39 fan & forg HHw urdl 7 957 o9 5 8, 3.0 WHR 7 95d $9
fepan €1 wd-fRier AT & A1eEH A SHTE-SHE Wpol Wil M| 3R A Wpel & d H Wil T & Al
I pal 1 ad A8 7 5 S &foa wAe 8 o et @@ 8 S W9 8 S @1 o e gl
TSI 3] A8 W Ual @ 6 urivr &= | A} ers @fad ofier agd W ¥R B S € O 98 el @l
UM & folU IR Fal AT 8, 981 %89 of SIdl 8, 98] AT &1 ofdl & AT fhv IR & & ST
g, oIfh qeal Pl 3ol | <ol el < ¥ PR SU¥ JUfer ear of a1 e gferd |HTeT & ol
I gferd |HETST Dl M Retm < & fofv iR R1etm < & 91 S9d1 oM g™ & fory R i it
ﬁrao‘mﬁv—m%‘lg
14.00 hrs

T e ftr & "W | 9gd AMfYE eI SoH] S B geT B BRI & AT Bl
1 AT ST & ARl & fofg, St 2e” # o @ Fld H Ued & oy o &, S9a fofg 8 @t
AT el A, 91 S9B foTU ST W BAEN W@idlH &1 ATUh FaRqT &I | I8 Ugi-foras &
qIE a1 § AT AR §, MEUYH, MUY 1 ATEAT 8§, 9% H O ATedl €, YANS H oA
arEdl §, S9d o e &1 by glaar T8 oAl S¥d fly SIE-SHTE Bife Her Bl gaven
B UrEl g1 B T B
14.01 hrs (Mr Deputy Speaker in the chair)

AR, dAve gt & A1egH F S e W Ao 8 S dIige gEl B U@ MR
A T, 918 g8 U ATS Bl A1s S W GRAER 8, 9T Ioid Wl qror [Egdiesor aren §
o fastell SeRe 81 a1 w@reed glagrell § 9w ga 8, 3 99 difva g R onetRa g1 #
3MI] gl =R b e Al H oAl ¥ T Wi e ogfud 9ifd & A 81 g Y
T& Fel & afordl & forg Ry Jrem] 81 v & @ S 9% §, SUd A1eId W g aford
TS BT AR FrAEmsi BT AW AT ITHT SiaT-wR GIRT DI ad Pel T &, I8 99 F8 ol

IS I ARBRN gRI foraar ff @ fhar T, 98 &9 Bl 39 SdT Siad-%wX dTh! ARl & axIay
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HT Rl gl ST A H FFAAAT Bl I8 IR MG H ST B, A1 S WA I qS| ol S gl A
W 3 U T 2, Sl Nfud ST @t IR T A6 ¥ A8 dd waddt| o ff U A g,
8l AR Blg gl Sed S BT Al JoR @l 8, A1 IGfad S &1 eafdx U+l =Rdrg H dar
TN &l 38 AHhdl| 7 FAIRI B FHEE B D (ol W o7 FaRR &I 1T B

Drde o TSN 3T TR, TSl R AT SR S9H 22 U WY WIS Y, e a
HIETH W 3R PIs S BT AT B el W ol 8, o1 I8 IRy H AfFferd 81ar g1 S5 a9 &
g <1 & U sdM® SUd M Uil gR1 SaY U g1 # uHel § 6 e fog ' g
TWHR & 3R B Ut & AT 3 T

AR # I8 W Far G P S GHIST @ AE-RIE DI SR 9@ D [l BHIT Bk
aret 3 & AT Bl STl STR ¥ H g8 AmEac off el IR gErE €1 Ugell IR 99 9@l
HEHAT I1 AT, JArgd (g qred St &1 ARbR oA, T9 qgoi= Farel gl 1 FwHel| arqq of foran ol

I qHY GATSEIE] TS DI TR® A HEl AT [ &q QU w9 H (U qgAd |ifdd R @ oy
IR g1 I9 99T S Ut DI U1 o, S9 GHI Aol AN |Ted TaR A, IviT AT TSI
fpan b aferd TSI & Usb d<T Ugell aR Ul GEAHA! a4 o %@l g, d Sl Hiebl faar Wyl
o e ared St &1 iffeR o 6 9 S(ueT agad AIfdd B, 98 PR Fobd &, olfhe ITDI Hich]
TE & Tl BT ARBR Pl TR B, ARG Sl Dl YAHAT U B 20y et Wit ago
AT Ul Bl JALhE, Uh cferd Afgell, Usell AR YRAHA | IR Jorgd g yreg Sft @
Qe TaT # agad e BRe BT Alpl < QAT e, A1 AhTEd! St gessl T8 a9l iR afe q
UgSll IR FEIHA 7 g, q9 g, A SR Aedt aR ) TS a9l 3 R IR YW H agorT
TS OISl Bl RAHA! 8, A g8 B ISl Dl qarerd ol ... (FEF) B qrEl | gaen R 9
S TS & A 8, L. (aer) @ O g § off 8, 918 STR gew W gl AT are Rl o wew
H B, W9 g Sfeld WHTST B BHIA-ERYT MM de™ b1 bW fhAr 7 3R emr Wt o
T . (FEaEF) W T @ @ Ffed B AW Fem @ fog HRM uridl @ i drem

gl ... (caem)

I HEIGY : HUAT &3S ST

S o= e g wEIey, § S € U a1 WA BTl ATl Sferdl @ S & forg e
ff AT €, 98 wew T afed @1 @S gl gEm & fog 2
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Heley, H 9 AfQg Hergs ywarg &1 qHeiT BRal gl MU g qler Bl Al e, qgd-

98 garg| ... (F9gr)

IUTEAE WIS : Ig Rebre H T SQ|
(Interruptions) ... *

JUTES ARG : 3T 96 SsU| S 3MUh! HipT Aelim, a9 319= a1d Hiew|

() =]

* Not recorded
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3t ¥R AGd (VYR : SUEA HElGd, G 39 [ANI W &l T8l el 2| 39 9t & 91eq | 9
ATl DT Sl 0T IQAT ST @[ 8, § IAhT AT B Y MU HIH I el sl g b Sl
HHY Y IR T8l 9¢ W81 8, Py R 9¢ gDl §l BAN < PI TSNS gU 62 a9 81 Y ©l 8 M) &
W fSUTeHT gR WRA WRER H Uegcs HRCH, USYcS ¢Ised 3R MEAT & AN B W& & IN
H U |d HRAAT AT X 3R BT & [AHFN Dl BrShR, WD AAI3] Bl a8 Fd 1.1.2005 DI
3MAT| X T | fI9R @) @& 81 &, Afhd 0 ‘T H ST 80 BOR & oW AIGRAT &, ITH
YeYcs BREH 11.7 Ufwrd, Nfaardl 4.5 afrer oiR SRl 4.7 wfoerd €1 90 Q& AL, # S
FHATAY IGTg Sl &, 8 Ueb X8 W HHATS bl g Ierdl Bl SR SoM & oy 978 Sl &1 84 I8
T @ [ IT I (AR AT 1 @M &, IADBT oM S (7l 8T & AT a1 | J9 T |qidAs 4
ASYes HRSH & ANl BT SHanT 2l 3t =it g drer @ 9, st o |1 9t w 9, # 39s
foeaR # &l S =men, if wer @rear g fh Se M Jer dd W Y, Rg@m A &R B
QIS ANl BT G614 &, 918 9 $d d9d B AT 8, 9 Il arel dNT &, 9 37U 86 of ofd g
AR &, fUBs @ © ARSI 377arst 8, offed g # Afe [ad &l dER, 9699 3R gl 1Y
AR € @1 9 anfeardt €1 afy g™ @ wrd 9wy, <o wdl frenft a1 a8 el garet # iRt
T, FRES, BARNIG, HEY YT, TSR, ORI H WAI8l, 379D, DA e = FHRIT g8l
g1 T B Al TTed, HIRUNSH NG T8 ghT AR B Tl 75 oY, g & anfeardt drm @
FTed I @vE B, S @vie SR it & @l @t TE §1 S 918 ferd o §, fies ema
g1 aft g # 9a SUTeT @R, 999, REd H B gy, M0 'R J 9TeX fhY gU T €, a1 9
3MfGart §1 391 3fuer, H¥pi, TATERl MG Bl We-ws P foar 11 | # /341 St 4 FHer o1 6
I AT DI [ SATGT T Bl 8l B 8, A1 98 ATard g H &l 9 994 T &1 89Nl asi |
T U dredT 8, 7 USTS dledl 8, 7 S dlerdl 8, 7 SIMaR dlefdl 8, 7 SiTd dteren 8l O gete
H PIg DS TS drerll, g8 B gaE ff gu B A g, IFDB A ﬂﬁ@qﬁaﬁﬂ%‘g

g # 1 ot Were B, Sl @ JEN "ol B I9  Smed @ & SEM ded) g,
et feAmT gt g et gig o 8, Sl &1 S doidl gl 25 &1 fhaE, #oigy,
arfeardl BRI adl & U 8| SiTel, e, UeTS AT Q1 U &, I9@ & 98 Arere! R gaar 4
T 3T T8l , 98 WIER | W IO BT S qa SAGT UgTS, STal 3iR feardt seme # & 2l
g8 YW1 BT & a9 A1 T diel urdT| SWD! gl g j& 8, a9 W 98 El aie uran| g d |qa
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TGl dC $81 @AM ®I Bl 8l 3@ A8 X 81 A1 GO DIs AlSHT 8, AU S IMearwi & oy
I TRE & BT T €, ITH T W PIg Adcd el 2l 9 DT ST R T8l S| ST B
SHIF IR W, S9dT Bl Adad Aol gl HEreAr Tt St ded o B 5 v & forg, +rs e
WRBR, ORI WBR, JEHEEIG AT WS ARBR dlel V8l 8, 9d b SADT AW fFgee & 3ifom
et o1 7 e, 99 9 S A7 AU # A g {6 B &1 qaw sifad sredt sifeardt g
B # oS IqW a1 g R qdhelis § Pl ga% a4 T8l gl T8 Y&, Tl | A
S o7 T 81 Braen, 3yd, diel a8l gl fRgwE B Wad dEadd SN W Sve gahl HRGR
Tgs H Srdl four wan gl 3 SUd WA Bg WRE Bl fAdhd SR fheerd €1 AU g9 BRIy
sieHe et 1 uiadl aR o 2 21 39 39 4 B fhal aR AR A ®El fF 11.3 WE A
sr9Ifua o & £

Y gferam ot it 8 91 9 ®e w o fb g Ig fha, a8 fharl # goHn @medr § f6 s
1 a1 87 91 60 a9l H 11.3 WIGa! YA A & AN & ABRAl H 81 IHH Al 5-7 Bl
B THANT 2| AT ST H Se-al BIAal B dhar gl go ‘v & | § dHar 21 54
e BT < ATl gar B WRiDdl q9 BN Sfd g9 S R < b FgE & smedt ot e |
T B 3 @1 81 Sd et # Big B 8l 2] Ib! AN, RAG G 61 ¢ I AT
HEd © [P 78 WS @M 20 BYU H a1 €1 3@ 20 W H BT AT &7 20 W Al U TavS
frepTell TS 21 SHH PIs 2 WA, U DU AT A BU A SN & 2l Wi HEee ft Pear & 6
TR X A A 26 BIFE AN 8| AT HHIYA Hudl § [P A, TE 78 TNC AN Bl AR ARG
WBHR B & JaM 8 O, WRd ARPR B Wb A & Abs 3 o, § IqP aX § T8l gl
FIfH T T8 gl A ois SN F e I formr onl § 7@ wE 9w g fF g A afe
FIY SATE AR G, ST SR feaepa # #Ig 8, AR fasbra &t g9 # Al IS ANl b <@ bl
HHE &, A1 a8 3nfear |l Bl gl

HAT SN, MU b AT R Freprierd | Sfearit Al @ At #H, S giaer Bl i Ray|
R g1 @1 e §l # SEdqR &5 I ofdl gl W9 1857 W RGN @ SSEl Bl S H, AR
ST Y I, Pax (g A1 A uis @, 6T W wEie Bl A @ qrEe T8 SSrl T SaeyR H
PR AT Sl GUTad! BT A et o, I9 AR WM AR G e, §9 a1 Bl A9 A ISR 7|
dfs sfoemr Wt = i @1 8, e o e 7l sfue W S @1 &9 B g e o




04.08.2009 109

fore @) FeM 2] ofeary 7 A fog Ay 2 3R 9 & diel AW gl sfae # 39 a8 &1 g a
g snfearRral # favar e, 9f% Ft oridiem €, safay Sua e @ I8l A 9gd IMeN Bl
AP R aTE R G wrE, el UM SrudTel 818 Ic & i g A Il faar ) 9
gufad! @1 oifct derer ol SR A S S dRe @l T §l gfied W S99 § e ud
Hed ol sfoerd W ST 2 S 9 gY &l R i & enfeatRidl &1 @rs Wied @l 2l S9d
TN g Iar @l 21 H # S § faeT wen =g 6 g9 o9 91 @ 9§ oY Wad Ugell
B I8 BN [ G B Gad U@ q9ie, Ia18 AR & a’e A brern gafl, Sl § Bamrr
EIRCIECIRINS ST@EIW?[E%E_\’HTE’@( [qpT & BT W dlhd ABY| YD FRBR DI ArIehdl
Tt T, 919 oMY BN & 39 R o, WY RN, 99@9 |, & o’g ¥ gfbarg gy an &l
IR H AN BT B DA | SId TP 31T 76T JRIEIRT H A DT B T8 DA AR B GIR a9
T Fhdl 2l 39 A F o R fRdeT w T {6 sdT 9 a¥ go™ @t |eiedr a9 ®, S aYl
AfEIST § SHANT [ BRI AT AT JU-U B[4 F dHatT @1 T8l B b ol st i & ami
B Igd g BTAAd B, H SAD IR H & Aol Rt g fATud vad-rael & oy SR Bl &
a9 9 qgH B Ay o T gl AfhT fhd GRE B Bl 39 W B 52 BNl IS Wil B g,
ST TS Y 59 I A o Febd @ (b JU-U G § Il W] A5 2.3 Ufaed 2, Sdfd 27
eI T JIREVT 1] 21 H MUY HeM fh 37 I8 S & IR 9Ql ® &, U kW% Sl gy &Nl §, S
I TE & AT @ 8 - AR $1, gfg &1, f39% &1 - 99 e F 90 g &, 399 Sl 3R
THTdD Td ATATHTA BT & SU < g4 ararl =gl | et a1 2 {5 g a9 3retor St 9@+ are
g SUD! AAHAT q9 § O AT WHSR Ju-U § W ITHT B G B 5| F9F T8l 8, § gqD!
AT el Aedl § 5 S &9 99 & 9¢ gU GHI ¥ MY TSl & dT9] H &S 8 BT B BN Al
FEH W PR S H, T ARG G, AT < T SR MEf St b1 AUAT S IR AT, q1a A8
H AT SR To A TR TGN 3 9Tl @ A1 AP g od gY A U a1 A Bl
g
2 ders PAR (ST : IUTEIE WEled, WAEE (109d0) Wene fAgge, arqwoe 334 & W W
3ITUT S qTer bl JFAR 3T, $9 folq forg # 3MUehT 98 SMHR Terd DRl g

HEIed, U 3R ufiue & WG 9eRl & g 39 vy W Ay g S9H H W U 9
HE AR I8 I I 2 & oS & a1 919 39 <9 ST Ff99E 99 1950 H &, 99 A 9 qP
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3 3TRIV B B S4-cd Y §o &I B 391 IHI+d ded ¥ f5ar g1 oifhd I pa & a1

TE HEAT TS @M 7, ol i FrIa 9eT S IR U6 Sft BE @ ¥, §9-qd 9Y 9™ W HM A8

T, dfeth PR | SITY a1 arof 9 it RRAT 8, eT i 27 IR SReTor 8, «ifeh 3R feaie

fepam Sie a1 qHM R faWeT €, STel dad § SR Sgyfd i Ud S SIS BT dlel qR1
TE B Ul 2| U8 W Bl fA9T | S 89 U 9 d¥ & oY R g off %2 €, Wfhd 8 g9l
T ST TS % sl & 62 9 & I8 ff &7 el W @S &, T R @ T iR e
27 BH I8 BIRMR B! BNl P AT & S q9-Fpael, Sferd, NG AN 8, S (oY AR ual &
BT BT QX fHAT ST WS | S g |feu # 9 wE T g A% 99 9 T fF g e
HHRTE srSR St Afqu & i o ofik ool ot fRafd d 3R qrar Wigd HiHRE sshr Al
AR T & T AWl B AT 3R gl arnft, 39 fRIfT & <@ @ arft, @ 9 3 @ 8, 9
e el B AT AR BH Yl BN Al fo HbAG A §9 SMRIU Bl &4 a4 qe Dl B DA o,
st @t fafd &9 ISP g T FR Y 2| MM IAD! A A I BN | TT TS AGA DY A
21 B STfd S iR SIgfad Sofa & fofg oIRerr dadt Hifely ern § fb 3@ Shaawr
IS D, DI WR M, AMMD, Wfarh MR WR I3 Wb, d A FHS Bl AR A I3 b |
& DR & b e U0 HRA & 918 Sfd S A DI, S SR S-S S B
BT 8, 3R AR & fiefd 2, a#a‘smaa%sﬁqwélg
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g SIS B! 3N YAl §, I8 TRAcldIg Bl IR NIl &l I8 BRI 2 fh IR < § 3 SUdiS

3R TRTeTarG W TR TURIET &1 W& daf 2] 39y 39 W TRIRAT T |

S8l A I B AT el TS ©, H 5 qEY H FST BT LT b bRAl ATg| A
b5 WPHR &AM FQET [AHE A7 I (S A & AER W gEEl H g @ s,
FeThR W foram Tl Afh S S Sfa & IRNGAR T8 MY, S HH TR SR B B T
AT 3R I S8 TRA DTN & IHGARI BT T3 B foldl AT 9 AN AR I AN 3R
I B I8 MR A I8 Had AMd G9EH [AhN HAGT B 8 ad T8 8, W™ § aw
ST WRDR Bl AT D75 DR & J HA 8, Q9T 8, a8 ga.f, 3R .8 b1 I sl
T 2 3R IS IF S Wrell Ul P T8 W S FHT gl T8 99 IMHAN Bl a1d § iR gA Jgf <4
RY 3R oM DI I FA &

3l TR |IfEl o S fed SISTa & ARl Dl d1d el IS Fel S 7 39 aR H 3fuA
R e fAyl ST e & I@TelF AR 1 AU #sa ¥ 31 IR IKE U HRd D5 ARDR
DI qol o, FH wer T o 6 agl Bt 14 Sufadl B Wt srgygfua Sifa &1 e fear §y, w™ifs 9
ST o 31T BT I TS § IR A B T ORI AT ©l 3R S© IggfAd ST B gl
e S, @1 B 9ddl & B 9 AN W IR IS oS W 9 AN 81 By iR N WY ORI 9 g
T <@ R gl A S uar TE dEl gl Y, HH F BH 99 Al & R H ff 919 iR S|
TIforeY 3R e # (st o ¥i): & e forg @ g
Y dtes AR : Y forg W E UG AT T WREHR JF W@ 2| Muast A anexofi dfan i
W g1 B 2 H e grear g 6 S uew fue ded ¥ S &1 R WA MU U Wl 4 g,
S BH F B WIHR B N fHar Syl SRy 9 |1 999 &1 3 aR1 9 S iR ST
Sa WR IR IS A |

IR YT WHR 7 GHhls HHAl I Fgfad & gl 3R AR I F1 8l al § I ug dbad

I ST & AN DI & odl, Siaih $9H THH SRS HSIRISl D, dbds Tl D ANN bl T

T B THDT RIT HHAS ©, oNTdT § o1 Hh¥Ie o 8- 39 o & o1y aieror 9 foham g, oy &0
I8l M Bl a1 W B W ©, 98 Y el 8l U1 BT 2| AT Al H AhIg DI Dls AR 7ol 2| 8l
@ AN B e AT JeR T8l U188, Jafh v 01 <7 Bl 91d el Il ... (Fag)

IS WEISA: B Vel HAR S BT 8 W90 Reprs § Q|
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. () *

st diols PAR : ST FeIgd, H UP 910 3R HEDY A I FHIW BT IS AR
JATABIRTAT = HATT B TRG A [ieaa v 11 § iR daaie AfeRr W Gar w1 § 16 S i
A IR TEE). & 9 IR AMSUUH AT IMSUIUT g1 ITed &, S [T DI Bl e &l
TG, <ffdhe I8 avell 45 Ul g 2| JqG(ad S 3R SISl & Al & oY Yeh WIS HHe
B AT B g ©, 98 Aol W1 §8 B & T & § AF BRaAr A b bifent sqawen iR Ware
BRI DI AT DI G: Y [HAT AN, AP I8 ged T MSUCH IT ASUITE a9 9o | 3779 FofH
T # T Ur g SR A & ATl 21 98l @ ardl & U BIg ASNIR T8 2| D! Brerd 9gd
I Bl B9 I8 W ad S 3R SIS & dRll & oy I¥g oiiR faegm wedl # ok &9 &=*4

TP STRETVT FARAT IGI DI I PR 8 ol § PR A PeAT dreal g 6 # I1 9g S &, WHR
S R IR ¥ famr oy R Fgfeaal 7 S @i g, S9 )
S & A H 39 9l BT AHAT AT g SR 7T a1 FHG DA g

E

* Not recorded
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ST, TR (STeATior): A SUTEAeT SN, AU G qrer-l bl Al a1, # Myhl qgd A9 gl
31151 Ueb AUl SMEPR & FUR e § =4l 81 W&l ¢l gaR wfaem Frafet 4, e amse ok
e fRARY 59 <91 & ip 781 o, BT AT BT gofl o1 & fory, qrfore 3k anféies wa ¥ 9
AGd B 9P, AN H I $© (AT FHR BT ANMUDHR &, FTAA 9 370 aRaab! DR qebil, AU
A iR onf¥e AT &1 7o H- wai | Wfg dF] 89 & 916, 9741 6IRd 7 26 S 1950
DI Sd TH ST DI WAL AUT, IH FHY Ioi q19, 075 TG S A HEl AT [$ I8 R i,
g & Wl Afagml @ TEaR SR faene Afagm 81 oFR S AN B drell Bl gd el T8l s,
a1l g9 Wfdgr ot gfosral S sy

Wfem fFEiarel F &0 a8 T8 Qe on fF a8 S 10 9 & fog g e A, $9 S9-
Fac AN DI IAABR < W ©, ¢ 34 I8 I SR @1 S| 39 @Rl &1 38 72 off & 10 |
H $P! BT WEl Bl Q| WAfeh e BT |El S W AR T fHAT T, R HRO I8 IR-IR
10 |1 & oIy 9@ & a1d oMl 2| gAY & oel 39 wed # FHe argm 6 aar argd <5
IFISHY DY S Hwem oY, S Afagm fFwiarsit @ Aem off, S AT & W, U SI-Fad AN @,
9 AYfd S &R YfId Sefa @1 A1 Hagnie AfIeR frem gorm g, 98 98 & 4 T8
T I WA I1ET Wied S SFNSd] 7 del of f 9% dRat S A I8t 9% of o g, d8% gHiEal
DT BT BRD ol AT §, THM DI DI Feld §U of AT gl AR JJATA 39 BRAT DI AR M
FeN &, 3R M &l 931 bl Al S &1 b oI, I o 7 A ATl .. (aer)
ISl WIS : Y §19 § A diford, 90 W8y |
ST, geiRkm: SR del fF dfam 7 g o sifter fRar € uw ik T B 3R iR iR
o B TRRA Tl AR IR AHR T of DI A HF F HH A1 R BAT [h W WY 7 3 < 1
MO & 62 ATl d1d T &, AFHI ¥RE ATed St HE W@ o {6 11 UEe & g1 IREv [T ganl &
B TR W8l WU W 399 3Nl I o oY, fhR | saet e & Sy, a1 9 Ui | amer
THHITHS! Pl STRE0 8l gall & Safery § de argm 6 oel 39 a9 &1 S’ @ & Srgfud
ST 3R AT BT -1 AREE T Y| H (s /1| A WRBR A A 6 5 el w9 A A
PR DI B B, A 50 TR A M DI Oxd T8l ol H 37U A9 F DR A el A b
o e @ TaiiTadt & Al Bl WD ArbRAl H, e # SIRev B gawn & WA B, I e




04.08.2009 114

A Iy |, g aRug ok IR § 9t SReur 81 =@1f2u| A 50 IS Bl GRET 3R GRET
e A& | H ST AR HRA gY STUT a1 WA beal g
SHRI GOBINDA CHANDRA NASKAR (BANGAON): Respected Deputy-Speaker, Sir,
I rise to support the Constitution (One Hundred and Ninth Amendment) Bill, 2009
brought herein the interests of the deprived classes, the deprived people and the people of
the weaker sections. Under the Article 334 of the Constitution of India, provisions have
been laid relating to the reservation of seats for the Scheduled Castes and the Scheduled
Tribes and representation for the Anglo-Indian community by nomination in the House of
the People and in the State Legislative Assemblies. I request the hon. Deputy-Speaker
that the hon. Members of this House would be agreeing to support this Bill because this is
for the Scheduled Castes and the Scheduled Tribes and other downtrodden people and the
people belonging to the weaker sections.

Sir, more than sixty years have already lapsed after our Independence. The date
26" January is for the commencement of our Constitution. On 25" January next year this
right of reservation will be expiring. I request the hon. Members of the House to support
this Bill.

Our beloved leader and former Prime Minister Shrimati Indira Gandhi and late
Shri Rajiv Gandhi have done a lot for the development of the Scheduled Castes and the
Scheduled Tribes in respect of their educational and economic development and their
upliftment and social empowerment of the people belonging to the Scheduled Castes and
the Scheduled Tribes. But, Sir, there are some problems in our State of West Bengal. The
people belonging to the Scheduled Castes and the Scheduled Tribes and the OBCs have
been deprived of their right by the Left Front Government. ... (Interruptions) Near about
20,000
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people belonging to the Scheduled Castes and the Scheduled Tribes and the OBCs have
been.... * by the Leftist hoodlums. ... (Interruptions) There is no Government remaining
there. ... (Interruptions) There i1s no one to look after these people there.
(Interruptions)

DR. RAM CHANDRA DOME (BOLPUR): Sir, this is a serious allegation. This has
nothing to do with the discussion before the House.... (Interruptions)

SHRI GOBINDA CHANDRA NASKAR: Sir, I refute this. ... (Interruptions) In the State,
they are suffering. They are not getting protection. The people belonging to the
Scheduled Castes and the Scheduled Tribes are not getting their rights. ... (Interruptions)
They are not getting what is being given by the Central Government as per the
reservations due to them. ... (Interruptions)

MR. DEPUTY-SPEAKER : The word is expunged. 38 o Repre 7 &l <rgam|
SHRI GOBINDA CHANDRA NASKAR: Sir, they are not getting the scholarships and

the grants being given by the Central Government. ... (Interruptions) They are not
getting the stipend. All the grants meant for the Scheduled Castes and the Scheduled
Tribes are being diverted to separate schemes and to the deposit fund and are not properly
being utilized by the State Government. The State Government is an idle spectator. They
are not issuing the certificates to the people belonging to the Scheduled Castes and the
Scheduled Tribes in due and stipulated time of 45 days. The people of the Scheduled
Castes and the Scheduled Tribes have been deprived by the Government of their rights
and there is none to look after these people. ... (Interruptions)

MR. DEPUTY-SPEAKER : Please conclude.

SHRI GOBINDA CHANDRA NASKAR : Sir, please look into the population of the
Scheduled Castes and the Scheduled Tribes. According to 2001 census, the population of
Scheduled Castes was 16.66 crore, consisting 16.23 per cent of the

* Not recorded
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total population of India. Punjab has the highest percentage of Scheduled Castes at 28.85
per cent followed by Himachal Pradesh at 24.7 per cent and West Bengal at 23.30 per
cent. More than 80 per cent of the population of Scheduled Caste resides in ten States as
detailed below.

Uttar Pradesh has a population of 3.52 crore of Scheduled Caste people; West
Bengal has 1.85 crore; Bihar has 1.31 crore; Andhra Pradesh has a population of 1.23
crore; Tamil Nadu has 1.19 crore; Maharahstra has 0.99 crore; Rajasthan has 0.97 crore;
Madhya Pradesh has 0.92 crore; Karnataka has 0.86 crore; and Punjab has 0.70 crore of
Scheduled Caste people.

MR. DEPUTY- SPEAKER : Please conclude.

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR):Sir, it is important. He may
please be allowed for a few more minutes.

SHRI GOBINDA CHANDRA NASKAR: Sir, Article 46 is for the promotion of
educational and economic interests of the Scheduled Castes and the Scheduled Tribes and
other weaker sections. It is said — “The State shall promote, with special care, the
economic development, educational upliftment and social empowerment of the
Scheduled Castes, Scheduled Tribes and OBC people.” But in the case of West Bengal,
all are neglected. There is no one to see to their problems. The people of Scheduled
Castes and Scheduled Tribes are exploited. There is still social injustice in the State of
West Bengal. ere is none to look after the Scheduled Castes there. In the case of
Lalgarh, in the case of West Midnapore, in the case of Purulia and in the case of Bankura,
most of the Scheduled Tribe people have been ... * ... (Interruptions)

MR. DEPUTY-SPEAKER: Please conclude. Shri Baju Ban Riyan.

* Not recorded
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SHRI GOBINDA CHANDRA NASKAR : Sir, Article 338 of the Constitution provides
for constitution of a National Commission for the Scheduled Castes to infer alia
investigate and monitor all matters relating to the safeguards provided for the Scheduled
Castes under the Constitution. ... (Interruptions) In this connection, I would like to bring
to the notice of the House that in West Bengal, there 1s no safeguard at all

Article 340 of the Constitution deals with the appointment of the Commission to
investigate the conditions of socially and educational backward classes. You see the
position of the Scheduled Castes, the Scheduled Tribes and other backward classes in
West Bengal and how they have been ... * betrayed and neglected over there. ...
(Interruptions)
MR. DEPUTY-SPEAKER: Please conclude.

... (Interruptions)

SHRI GOBINDA CHANDRA NASKAR: In the end, I support this Bill.
(Interruptions) 1 request the House to unanimously pass this Bill which seeks an

amendment to Article 334 of the Constitution.

*Not recorded
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SHRI BAJU BAN RIYAN (TRIPURA EAST): Hon. Deputy-Speaker, Sir, I thank you
for giving me the chance to participate in discussion on this Bill. The Bill seeks an
amendment in Article 334 of the Constitution to replace the words *60 years’ by the
words “70 years”. Under Article 334 of the Constitution, there is a provision to provide
some reservations to the Scheduled Castes, the Scheduled Tribes and the Anglo Indian
people in the Assembly and in the Parliament also. In this regard, I would submit that the
same percentage is continuing for the Scheduled Castes and the Scheduled Tribes. It
should be more. The population of the total Scheduled Caste and Scheduled Tribe people
in India has increased while this percentage is as it is.

Those who belong to the Scheduled Caste or Scheduled Tribe, they are recognized
as the Scheduled Caste or Scheduled Tribe only in their respective States and respective
districts. For example, if any tribal MP lives here in Delhi and leaves his original State,
then his son, daughter and other family members will not be recognized as the Scheduled
Tribe. This is the position now. So, I demand through this House that we should pass a
legislation that if a Scheduled Caste and Scheduled Tribe belong to any district, place or
State in India, he would be treated as an SC or ST throughout India. Otherwise, their
economic condition and living conditions cannot be improved. In Delhi Government,
there is a reservation provision for ST, but in the list of the Scheduled Tribes in Delhi,
there is no Scheduled Tribe. So, all the reserved vacancies meant under Delhi
Government remain as backlog vacancies or they are filled, after dereserving them, by
people belonging to other categories. So, this problem can be solved if the SC and ST
people recognized in any part of India are recognized as ST and ST people throughout
India. They should be Indian Scheduled Caste and Indian Scheduled Tribe people. Then,
this problem can be solved.

After 60 years of Independence, the plight of these SC and ST people — their
economic position and their living standard — has not improved to the desired level
despite the fact that lot of money has been allocated and lot of schemes have been framed.
Up to the 10™ Five Year Plan and up to the 10™ Finance Commission, they have

formulated many schemes and also made many budgetary allocations, but the plight of
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the Scheduled Caste and the Scheduled Tribe people — their living condition and their
financial condition — has not improved. E

Some Member was referring to some State Government and saying that they are
not doing this and that. But my experience shows that the downtrodden people including
these minorities are getting more facilities in the States where the four-Party Left Front
Government -- CPI (M), CPI, Forward Block and RSP -- are ruling and are in the
administration than the States ruled by the Parties who are now in the UPA. ...
(Interruptions) To prove this, I will request the Government to form one Commission or
form a Study Group. ... (Interruptions)
MR. DEPUTY-SPEAKER: Hon. Member, please conclude your speech.
SHRI BAJU BAN RIYAN: If the Study Group visits all the States, then we can
determine and it will be found out whether the CPI (M) Government or the Left Front
Government are doing well or other Governments are doing well. Therefore, I think that
it is not correct to blame some political parties who are ruling in the States. ...
(Interruptions) There may be some States ruled by the BJP and there may be some States
ruled by the NDA and like that. Therefore, I think that this type of falsehood and this type
of misleading the House -- only to put the blame on them that this Government is doing
nothing -- is not correct. ... (Interruptions)
MR. DEPUTY-SPEAKER: Hon. Member, please conclude your speech.
SHRI BAJU BAN RIYAN: Sir, please give me a few more minutes to speak.
MR. DEPUTY-SPEAKER: The time allotted to you is over.

... (Interruptions)

SHRI BAJU BAN RIYAN: All of us in the House agree ... (Interruptions)
MR. DEPUTY-SPEAKER: The next speaker is Shri Arjun Charan Sethi.
SHRI BAJU BAN RIYAN: Mr. Deputy-Speaker, Sir, please give me only two more
minutes to speak.
MR. DEPUTY-SPEAKER: I will be able to give you only one more minute and not two

more minutes to speak.
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SHRI BAJU BAN RIYAN: Sir, I am just completing my speech by mentioning a
sentence or two. All of us here had agreed and we had assured in the elections about the
reservation for women and that it is necessary, and that we should pass a Bill here. Our
hon. Rashtrapati had also mentioned here that we should pass this Bill. They are weaker
than us. Therefore, this is a must for the representation in the Legislative body, this
Parliament and the Assembly. I hope that this Government will bring this Bill for women

reservation as soon as possible.

MR. DEPUTY-SPEAKER: The next speaker is Shri Arjun Charan Sethi. You can speak

only for five minutes.
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SHRI ARJUN CHARAN SETHI (BHADRAK): Mr. Deputy-Speaker, Sir, I thank you
very much for giving me this opportunity to speak a few words on the Constitution
(Amendment) Bill moved by the hon. Minister Shri M. Veerappa Moily. The Bill seeks
to extend by another 10 years reservation for the Scheduled Castes and Scheduled Tribes
in the Parliament as well as in the State Legislatures, and also for the Anglo-Indian
community.

Sir, hon. Members from both the sides have already spoken about the intention for
which originally the reservation was made for these communities, which has not yet been
fulfilled. As a result, this Government and also the previous Governments have brought
forward the amendment to the Constitution, and they have extended the reservation for
the SCs and STs. The hon. Minister has also admitted in this particular Bill and I would
like to quote one sentence, which states that :

“Although the Scheduled Castes and the Scheduled Tribes have made
considerable progress in the last sixty years, the reasons which weighed
with the Constituent Assembly in making provisions with regard to the
aforesaid reservation of seats and nomination of members have not ceased

to exist.. .”E

As the hon. Members who have spoken here have mentioned and also as admitted
by the hon. Minister here, the intention for which this provision was made by the
Constituent Assembly has not been fulfilled. Therefore, the Government wants to extend
the reservation, and I fully support this measure. At the same time, since I have a very
short time at my disposal, I would like to draw the attention of the hon. Minister to the
following aspect. Father of the Nation Mahatma Gandhiji’s dream was removal of
untouchability from the society. We accept the fact that untouchability should be
removed from our society.

Recently, the Ministry of Social Justice asked the National Law School, Bangalore,
to commission a survey to study the impact of Protection of Civil Rights Act on
untouchability. The Survey reveals that out of 648 Dalits who were questioned, 516

Dalits said that they were not allowed to enter the temples, while 151 respondents said
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that they were not allowed to take out of the processions of their deities. Around 16 per
cent of non-Dalits conceded that the SCs were banned from temple activities. Around 29
per cent of them said that they would wait for others to finish eating, before the SCs
could start eating. While 20 per cent of non-SCs said that they would expect the SCs to
wash their plates after eating.

This is a very serious thing. As I have already stated, we are all committed here in
the House, and all the previous Governments were also committed to remove
untouchability from the society. This Survey was commissioned by the Ministry of Social
Justice, and these facts were published in the report which was submitted to the Ministry
of Social Justice. I am sorry to say that even after 62 years of our Independence, this kind
of heinous untouchability is still prevailing in the society. Therefore, mere Amendment to
the Constitution will not be enough. The goal of the Father of our Nation Mahatma
Gandhi has not yet been achieved. So, [ would request the hon. Minister, who hails from
Karnataka, and this Survey was conducted by the National Law School, Bangalore, to
kindly go through this report and take remedial measures so that we can be proud of our
Constitution and we can be proud of not only the present Government, but also of all the
previous Governments who were in power over the past 60 years. However, if this still
continues, then we will certainly hang our heads in shame.

With these words, I thank you for giving me an opportunity to speak on this Bill.
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DR. P. VENUGOPAL (TIRUVALLUR): Respected Deputy-Speaker, Sir, I thank you
very much for giving me this opportunity to speak on the Constitution (Amendment) Bill.


B.K. Srivastava
cd. by r2) 


04.08.2009 124

At the outset, I welcome the proposed Bill. It is true that even after sixty years of
Independence, the need for reservation for SCs and STs is very much felt. This is because
the living conditions, social status, economic level and education level of these people
have not improved to the expected level. We have to deliberate on the reasons and
provide timely solution to uplift the SC and ST people as envisioned in the Constitution.

I would request the Government to have a re-look at the Right to Education Bill so
that totally free education is provided to SC and ST children particularly in rural areas. I
say this because among the school dropout, children belonging to SC and ST may come
to a high percentage. There are villages in the country where SC, ST children do not
attend the school at all. When we are going to give free education, the Government
should see that SC and ST children are made to enroll in the school.Elen alone we will
be able to raise the literacy rate of SCs and STs.

I am proud to say that the founder of the AIADMK and the former Chief Minister
of Tamil Nadu Dr. MGR was the first Chief Minister in the country to provide
reservation to women and SCs and STs in the Panchayati Ra;j institutions in the year 1986,
much before the Panchayati Raj for the country was introduced. It was only after that that
the late Prime Minister Rajiv Gandhi introduced the same reservation system in the year
1991.

While speaking on this Bill, I am reminded of what the former Prime Minister the
late Morarji Desai said when reservation for SCs and STs was being extended during his
Prime Ministership. He said that reservation to SC/ST will continue in this Constitution
as long as there is untouchability. This view of the late Morarji Desai signifies the social
status of SC/ST people in the country. The voice of SC/ST is heard in the Parliament and
Legislative Assemblies because of reservation provided in the Constitution.

On behalf of the AIADMK, I welcome the Amendment Bill.

ST, Tgde gae Rig (demelt): WEIey, WRA © |fag & O 334 S Heig oM fh $9 60 ay
¥ 70 99 fomar ST, &4 @Rl @1 A8 2 5 sl die |Wm 7 50 | 60 fHAT o 3R SHY UEdl 624
HNET H 40 W 50 3AT AT S 10-10 IV QAT SN @1 © 3R 9! iy 1 gl o+ qmai & fog
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SHRI PRABODH PANDA (MIDNAPORE): I rise to support the Constitutional
Amendment Bill.

While supporting this Bill, I want to know some clarifications from the hon.
Minister. It is already said about Scheduled Castes and Scheduled Tribes. In the
Statement of Objects and Reasons, it is said that they have made considerable progress.
But what about the Anglo-Indian communities? Nothing has been said in the Statement
of Objects and Reasons about this. At least one sentence should have been there, why
nomination should be continued. What is the reason behind it?

My another point is a proposal for setting up a Special Commission to study the
situation and the condition of the tribal people of our country; it is a must and the
Government should ponder over it so that a Commission is set up to study the livelihood
and the condition of the tribal people of our country.

15.02 hrs. (Madam Speaker in the Chair)

My third point is that there are so many communities of the tribals, who have not
yet been identified as the tribal community. Such is the condition; they are left out even
today. The Commission would ponder over it and bring them into the mainstream.

My last point is this. It is very difficult, particularly in the cosmopolitan towns, to
get the SC/ST certificates. Even the schedule of the SC/STs varies from State to State.
There is no uniformity. This problem is there particularly in the cosmopolitan towns. It is
very difficult for the tribal families to prove their original land and original records before
the administration and before the Executive. This problem should be sorted out. The
Government would ponder over all these and I hope that it would come out with a
proposal for setting up a Special Commission for the sake of the tribal people of our
country.

With these words, I support this Bill.
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MADAM SPEAKER: Nothing will go on record, except what the hon. Minister says.

(Interruptions) ...*
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.. (Interruptions)
e WAGAT : 37T T B A-Y
. (eraET)
JEAE HEGAT : 37T §3 ISy
. (er@er)
A& HBIGAT : 37T 46 ey |
.. (crae)

MADAM SPEAKER: Nothing will go on record except what the Minister says. Only
that will go on record.

(Interruptions) ... *

* Not recorded
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THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): Madam
Speaker, first of all, I should thank all the Members from this side and the other side for
having extended the full support to this Bill.

This Bill has two components — one relating to the reservation to be provided to
the Scheduled Castes and the Scheduled Tribes and another relating to nominations of the
Anglo-Indians. I have already stated in the beginning and it is also said in the Statement
of Objects and Reasons that what weighed for providing reservation and also for
providing the nomination at that time — that means about 60 years back — those criteria
and those reasons still weigh and that is how we seek the approval of the House to grant
extension for another ten years. [ may be permitted to state a few facts and then I will
proceed on the other aspects and also the dimensions of this Bill.

What is provided here as on today in the House of the People is, out of the total
seats of 543, the Scheduled Castes will be provided with 79 seats and the Scheduled
Tribes 41 seats. Insofar as the State Legislative Assemblies are concerned, out of 3961
seats, the Scheduled Castes reservation will be 543 seats and for Scheduled Tribes — 527
seats. In fact, when we perambulate the kind of literacy or the proportion of the
agricultural labour, still about 46.5 per cent of the Scheduled Caste workers are
agricultural labour as against the national average of 26.5 per cent. Likewise, about 68
per cent of the main workers belonging to the Scheduled Tribes are engaged in primary
sector activities. As against the national average of 64.8 per cent, the literacy rate among
the Scheduled Castes and Scheduled Tribes is around 54.77 per cent and 47.1 per cent
respectively.  So, there is a need to travel more distance to ensure that the Scheduled

Castes and the Scheduled Tribes come to the mainstream of life.E

Madam, Speaker, before I proceed on this further, I would like to quote one of the
statements made by one of the Members of the Constituent Assembly Shri Shankar Rao

Deo from Mumbai. He said:
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“We have allowed it to continue for ten years. If we all work and try to
remove this blot of untouchability not from the Constitution but from our
hearts... ”

I emphasize on the word “hearts’,

“If we destroy it not in law but in spirit, then I am sure this last blot or sign
of it will also go.”

I think, 1f all the political parties resolve today or on a determined day that they all
will practice inclusive politics and not exclusive politics, not fragmented politics, then
perhaps we may not need five years, or ten years, it may happen in a couple of years.
This is the kind of determination we need to have today, particularly when we are going
to extend this for another ten years. I would also like to mention here that we need to find
out the reasons as to why even today we are not in a position to take them along.

There are a number of programmes initiated. I must say to the credit of the hon.
Chairperson of the UPA and the hon. Prime Minister that for the first time ever the
Eleventh Five Year Plan document talks of the fastest growth and of inclusive growth. If
we can take the society forward based on these twin principles, then perhaps many of
these objectives could be achieved. After all political representation will have to be
totally backed up with social, economic and educational foundation and the accumulated
effect of that will be political liberty.

Madam, Speaker, in fact a number of programmes had been initiated by this UPA
Government in its last term and those also are being continued during this term of the
Government. I need not dwell on the programmes like the NREGA, the Right to
Information Act, the Social Security Net and presently the National Food Security Act,
the Right to Education Bill, the Mid-day meal programme, the Sarva Shiksha Abhiyan,
the Madhyamik Sarva Shiksha Abhiyan etc. Many of these programmes are definitely
targeted to cover up the deficit areas in our programmes and these should ultimately
result in social and political inclusiveness.

Here I would like to quote what Dr. Ambedkar stated once:
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“In our social and economic life we shall, by reasons of our social and
economic structure, continue to deny the opportunity of one man one
value.”

Y AT TS (WRY): 39 fdd B AR T & AN WUIC IR I8 8, gAY N7 Herg
Qg ... (eraem)
SHRI M. VEERAPPA MOILY: Thank you very much. I appreciate the gesture made by
Shri Lalu Prasad Yadavji and all the other hon. Members of the House for supporting this
Bill with a united voice. I, on behalf of the UPA Government, appreciate this gesture. But
while appreciating this gesture, I would like to add that let there be a change in spirit and
heart within us to practice inclusive politics in this country.
Madam, Speaker, with these words, I seek the support of the House to pass this

Bill.
MADAM SPEAKER: Hon. Members, before I put the motion for consideration to the
vote of the House, I may inform that this being a Constitutional Amendment Bill voting
has to be by Division. E
Let the Lobbies be cleared—
MADAM SPEAKER: Now, the Lobbies have been cleared. Secretary-General.
SECRETARY-GENERAL: Kind attention of the hon. Members is invited to the
following points in the operation of the Automatic Vote Recording System:-

Before a Division starts, every hon. Member should occupy his or her own seat and
operate the system from that seat only.

As may kindly be seen, the “Red bulbs above display boards” on either side of Hon.

Speaker’s Chair are already glowing. This means the voting system has been activated.

For voting please press the following two buttons simultaneously immediately after
sounding of first gong, namely,
One “Red” button in front of the Hon. Member on the head phone plate and
ALSO
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Any one of the following buttons fixed on the top of desk of seats:

Ayes - Green Colour
Noes - Red Colour
Abstain - Yellow COlEI

It is essential to keep both the buttons pressed till the second gong sound is heard
and the red bulbs are “off”.

It is important for the hon. Members to note that the vote will not be registered if
both buttons are not kept pressed simultaneously till the sounding of the second gong.

Please do not press the amber button (P) during division.

Hon. Members can actually “see” their vote on display boards and on their desk
unit.

In case vote is not registered, they may call for voting through slips.
MADAM SPEAKER: The Lobbies are already cleared.

The question is:

“That the Bill further to amend the Constitution of India, as passed
by Rajya Sabha, be taken into consideration.”

The Lok Sabha divided.:

DIVISION NO. 1 AYES 15.14 hrs.

Acharia, Shri Basu Deb
Adhikari, Shri Sisir
Adhi Sankar, Shri
Aditya Nath, Yogi
Adsul, Shri Anandrao
Advani, Shri L.K.
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Agarwal, Shri Jai Prakash
Agrawal, Shri Rajendra
Alagiri, Shri S.

Ananth Kumar, Shri
Angadi, Shri Suresh
Antony, Shri Anto

Argal, Shri Ashok

Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azad, Shri Kirti

Azharuddin, Mohammed
Baalu, Shri T.R.

‘Baba’, Shri K.C. Singh
Bahuguna, Shri Vijay
Bairwa, Shri Khiladi Lal
Bais, Shri Ramesh

Baite, Shri Thangso

Bajwa, Shri Pratap Singh
Baliram, Dr.

Balram, Shri P.
Bandyopadhyay, Shri Sudip
Banerjee, Kumari Mamata
Banerjee, Shri Kalyan
Bansal, Shri Pawan Kumar
Bapiraju , Shri K.
Basavaraj, Shri G. S.
Basheer, Shri Mohammed E.T.
Baske, Shri Pulin Bihari

Bauri, Shrimati Susmita
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Beg, Dr. Mirza Mehboob
Besra, Shri Devidhan
Bhadana, Shri Avtar Singh
Bhagat, Shri Sudarshan
Bhagora, Shri Tara Chand
Bhaiya, Shri Shivraj

Bhoi, Shri Sanjay

Bhujbal, Shri Sameer

Bhuria, Shri Kanti Lal

Biswal, Shri Hemanand
Bundela, Shri Jitendra Singh
Bwiswmuthiary, Shri Sansuma Khunggur
Chacko, Shri P.C.

Chang, Shri C.M.
Chakravarty, Shrimati Bijoya
Chaudhary, Dr. Tushar
Chaudhary, Shri Arvind Kumar
Chaudhary, Shri Jayant
Chauhan, Shri Dara Singh
Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Prabhatsinh P.
Chauhan, Shrimati Rajkumari
Chavan, Shri Harishchandra
Chidambaram, Shri P.

Chinta Mohan, Dr.

Chitthan, Shri N.S.V.
Choudhary, Shri Bhudeo
Choudhary, Shri Harish
Choudhary, Shri Nikhil Kumar
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Choudhry, Shrimati Shruti
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
‘Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan
Dastidar, Dr. Kakoli Ghosh
Davidson, Shrimati J. Helen
De, Dr. Ratna

Deka, Shri Ramen

Deo, Shri V. Kishore Chandra
Deora, Shri Milind

Devi, Shrimati Rama
Dhanapalan, Shri K. P.

Dhurve, Shrimati Jyoti

Dikshit, Shri Sandeep

Dome, Dr. Ram Chandra
Dubey, Shri Nishikant
Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong

Gaikwad, Shri Eknath Mahadeo

*Gandhi, Shri Dilipkumar Mansukhlal

Gandhi, Shri Rahul
Gandhi, Shri Varun
Gandbhi, Shrimati Maneka
Gandhi, Shrimati Sonia
Gandhiselvan, Shri S.
Ganeshamurthi, Shri A.
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Gavit, Shri Manikrao Hodlya
Geete, Shri Anant Gangaram
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Gouda, Shri Shivarama
Gowda, Shri D.B. Chandre
Guddu, Shri Premchand
Haldar, Dr. Sucharu Ranjan
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Haque, Sk. Saidul

Hari, Shri Sabbam

Hassan, Dr. Monazir

Hazari, Shri Maheshwar
Hooda, Shri Deepender Singh
Hussain, Shri Ismail

Hussain, Shri Syed Shahnawaz

Islam, Sk. Nurul

* Voted through slip.

Jagannath, Dr. Manda
Jagathrakshakan, Dr. S.
Jain, Shri Pradeep

Jaiswal, Dr. Sanjay
Jaiswal, Shri Shriprakash
Jakhar, Shri Badri Ram
Jardosh, Shrimati Darshana

Jat, Shrimati Poonam Veljibhai
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Jatua, Shri Choudhury Mohan
Jawale, Shri Haribhau
Jayaprada, Shrimati

Jena, Shri Mohan

Jena, Shri Srikant
Jigajinagi, Shri Ramesh
Jindal, Shri Naveen

Joshi, Dr. C.P.

Joshi, Dr. Murli Manohar
Joshi, Shri Kailash

Joshi, Shri Mahesh

Judev, Shri Dilip Singh
Kachhadia, Shri Naranbhai
Kamal Nath, Shri
Karunakaran, Shri P.
Karwaria, Shri Kapil Muni
Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kataria, Shri Lalchand
Kateel, Shri Nalin Kumar
Kaur, Shrimati Preneet
Khan, Shri Hassan
Khandela, Shri Mahadeo Singh

Khatgaonkar, Shri Bhaskarrao Bapurao Patil

Khatri, Dr. Nirmal
Khursheed, Shri Salman
Killi, Dr. Kruparani
Koda, Shri Madhu

Kowase, Shri Marotrao Sainuji
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Krishnasswamy, Shri M.
Kumar, Shri Mithilesh
Kumar, Shri P.

Kumar, Shri Ramesh
Kumar, Shri Shailendra
Kumar, Shri Virendra
*Kumar, Vishwa Mohan
Lakshmi, Shrimati Panabaka
Lal, Shri Pakauri

Lalu Prasad, Shri

Lingam, Shri P.

Mahajan, Shrimati Sumitra
Mahant, Dr. Charan Das
Maharaj, Shri Satpal
Mahtab, Shri B.

Maijhi, Shri Pradeep

Majumdar, Shri Prasanta Kumar

Maken, Shri Ajay
Malik, Shri Jitender Singh
*Mandal, Shri Mangani Lal

* Voted through slip.

Mani, Shri Jose K.

Manijhi, Shri Hari

Meena, Shri Namo Narain
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Arjun Ram
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
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Mirdha, Dr. Jyoti

*Mishra, Shri Govind Prasad
Mishra, Shri Mahabal
Misra, Shri Pinaki

Mitra, Shri Somen

Mohan, Shri P.C.
Mohapatra, Shri Sidhant
*Moily, Shri M. Veerappa
Mondal, Dr. Tarun
Mukherjee, Shri Pranab
Munda, Shri Arjun

Munda, Shri Karia
Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
Nagar, Shri Surendra Singh
Nagpal, Shri Devendra
Naik, Dr. Sanjeev Ganesh
Naik, Shri Shripad Yesso
Namdhari, Shri Inder Singh
Napoleon, Shri D.

* Voted through slip.
Naqvi, Shri Zafar Al

Narah, Shrimati Ranee

Narayanrao, Shri Sonawane Pratap

Narayanasamy, Shri V.

Naskar, Shri Gobinda Chandra

Nirupam, Shri Sanjay
Noor, Kumari Mausam
Ola, Shri Sis Ram
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Owaisi, Shri Asaduddin
Pakkirappa, Shri S.

Pal, Shri Jagdambika

Pal, Shri Rajaram

Pala, Shri Vincent H.

Panda, Shri Baijayant

Panda, Shri Prabodh

Pandey, Dr. Vinay Kumar
Pandey, Shri Gorakhnath
Pandey, Shri Rakesh

Pandey, Shri Ravindra Kumar
Pangi, Shri Jayaram

Paswan, Shri Kamlesh
Patasani, Dr. Prasanna Kumar
Patel, Shri Bal Kumar

Patel, Shri Deviji M.

Patel, Shri Dinsha

Patel, Shri Kishanbhai V.
Patel, Shri Lalubhai Babubhai
Patel, Shri Nathubhai Gomanbhai
Patel, Shri Praful

Patel, Shri Somabhai Gandalal Koli
Pathak, Shri Harin

Patil, Shri C.R.

Patil, Shri Danve Raosaheb
Patil, Shri Pratik

Patle, Shrimati Kamla Devi
Paul, Shri Tapas

Pawar, Shri Sharad
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Pilot, Shri Sachin

Potai, Shri Sohan

Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Prasada, Shri Jitin

Premdas, Shri

Punia, Shri P. L.

Purkayastha, Shri Kabindra
Raghavan, Shri M.K.
Raghavendra, Shri B.Y.

Rai, Shri Prem Das

Rajagopal, Shri L.

Rajbhar, Shri Ramashankar
Raju, Shri M.M. Pallam
Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Ramasubbu, Shri S.S.
Ramkishun, Shri

Ramshankar, Prof.

Rana, Shri Jagdish Singh
Rana, Shri Rajendrasinh

Rane, Shri Nilesh Narayan
Rao, Dr. K.S.

Rao, Shri Rayapati Sambasiva
Rathwa, Shri Ramsinh

Rawat, Shri Ashok Kumar

Ray, Shri Bishnu Pada

Ray, Shri Rudramadhab
Reddy, Shri Anantha Venkatarami
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Reddy, Shri Gutha Sukhender
Reddy, Shri K.R.G.

Reddy, Shri M. Sreenivasulu
Reddy, Shri Y.S. Jagan Mohan
Riyan, Shri Baju Ban

Roy, Shri Mahendra Kumar
Roy, Shri Nripendra Nath

Roy, Shrimati Shatabdi

Saha, Dr. Anup Kumar

Sahay, Shri Subodh Kant

Sahu, Shri Chandu Lal

Sai, Shri Vishnu Dev

Sai Prathap, Shri A.

Sangma, Kumari Agatha
Sardinha, Shri Francisco Cosme
Saroj, Shri Tufani

Saroj, Shrimati Sushila
Satpathy, Shri Tathagata
Satyanarayana, Shri Sarvey
Sayeed, Shri Hamdullah
Scindia, Shrimati Yashodhara Raje
Selja, Kumari

Semmalai, Shri S.

Sethi, Shri Arjun Charan
Shanavas, Shri M.1.

Shankar, Shri Bhisma alias Kushal Tiwari
*Shantha, Shrimati J.

Shariq, Shri S.D.

Sharma, Shri Madan Lal
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Shetkar, Shri Suresh Kumar
Shetti, Shri Raju

Shinde, Shri Sushilkumar
Shukla, Shri Balkrishna Khanderao
Sibal, Shri Kapil

Siddeshwara, Shri G.M.

Singh, Chaudhary Lal

Singh, Dr. Bhola

Singh, Dr. Raghuvansh Prasad
Singh, Kunwar R.P.N.

Singh, Shri Bhoopendra

Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Gopal

Singh, Shri ljyaraj

Singh, Shri Jaswant

Singh, Shri Jitendra

Singh, Shri Mahabali

Singh, Shri Murari Lal

* Voted through slip.

Singh, Shri Pashupati Nath

Singh, Shri Radha Mohan

Singh, Shri Rajiv Ranjan alias Lalan Singh
Singh, Shri Rakesh

Singh, Shri Ratan

Singh, Shri Ravneet

Singh, Shri Rewati Raman

Singh, Shri Sukhdev
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Singh, Shri Uday

Singh, Shri Virbhadra

Singh, Shri Umashankar
Singh, Shri Yashvir

Singh, Rajkumari Ratna
Singh, Shrimati Meena
Singh, Shrimati Rajesh Nandini
Singh Deo, Shri Kalikesh Narayan
Singla, Shri Vijay Inder
Sinha, Shri Yashwant
Siricilla, Shri Rajaiah
Sivaprasad, Dr. N.

Sivasami, Shri C.

Solanki, Dr. Kirit Premjibhai
Solanki, Shri Bharatsinh
Solanki, Shri Makansingh
Sugavanam, Shri E.G.
Suklabaidya, Shri Lalit Mohan
Suman, Shri Kabir

Suresh, Shri Kodikkunnil
Sushant, Dr. Rajan

Swamy, Shri Janardhana
Swaraj, Shrimati Sushma
Tagore, Shri Manicka

Takam, Shri Sanjoy

Tamta, Shri Pradeep
Tandon, Shrimati Annu
Tanwar, Shri Ashok

Taviad, Dr. Prabha Kishor
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Taware, Shri Suresh Kashinath
Tewari, Shri Manish

Thakur, Shri Anurag Singh
Thambidurai, Dr. M.

Tharoor, Dr. Shashi

Thomas, Shri P.T.

Tirath, Shrimati Krishna
Tomar, Shri Narendra Singh
*Toppo, Shri Joseph

Trivedi, Shri Dinesh

Tudu, Shri Laxman

Udasi, Shri Shivkumar
Upadhyay, Shrimati Seema
Vardhan, Shri Harsh

Vasava, Shri Mansukhbhai D.
Venugopal, Dr. P.
Venugopal, Shri D.
Venugopal, Shri K.C.

Verma, Shri Sajjan

* Corrected through slip for Ayes

Verma, Shri Beni Prasad
Verma, Shrimati Usha
Viswanathan, Shri P.
Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar

Vyas, Dr. Girija

Wakchaure, Shri Bhausaheb Rajaram

Wasnik, Shri Mukul
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*Yadav, Prof. Ranjan Prasad
Yadav, Shri Akhilesh

Yadav, Shri Dinesh Chandra
Yadav, Shri Hukmadeo Narayan
Yadav, Shri Anjankumar M.
Yadav, Shri Madhusudan
Yadav, Shri Mulayam Singh
Yadav, Shri Sharad

Yaskhi, Shri Madhu Goud

NOES
**Toppo, Shri Joseph

* Voted through slip.
** Corrected through slip.
MADAM SPEAKER: Hon. Members, subject to correction®, the result of the division is:
Ayes: 375
Noes: 1
The motion is carried by a majority of the total membership of the House and by a
majority of not less than two-thirds of the Members present and voting.

The motion was adopted.
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*The following Members also recorded/corrected their votes through slips.

Ayes 375 + S/Shri Dilipkumar Mansukhlal Gandhi, Vishwa Mohan Kumar, Mangani
Lal Mandal, Govind Prasad Mishra, M. Veerappa Moily, Shrimati J. Shantha, Shri
Joseph Toppo and Prof. Ranjan Prasad Yadav = 383

Noes 1- Shri Joseph Toppo wrongly voted for Noes. Later on, he corrected through

slip for Ayes =0

MADAM SPEAKER: Now, the House shall take up clause-by-clause consideration of
the Bill.
MADAM SPEAKER: The Lobbies are already clear. I shall now put clause 2 to the vote
of the House.
The question is:
“That clause 2 stands part of the Bill.”
The Lok Sabha divided:
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DIVISION NO. 2 AYES

Acharia, Shri Basu Deb
Adhikari, Shri Sisir

Adhi Sankar, Shri

Aditya Nath, Yogi

Adsul, Shri Anandrao
Advani, Shri L.K.
Agarwal, Shri Jai Prakash

15.16 hrs.
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Agrawal, Shri Rajendra
Alagiri, Shri S.

Ananth Kumar, Shri
Angadi, Shri Suresh
Antony, Shri Anto
Anuragi, Shri Ghanshyam
Argal, Shri Ashok

Aron, Shri Praveen Singh
Azad, Shri Kirti
Azharuddin, Mohammed
Baalu, Shri T.R.

‘Baba’, Shri K.C. Singh
Bahuguna, Shri Vijay
Bairwa, Shri Khiladi Lal
Bais, Shri Ramesh

Baite, Shri Thangso
Bajwa, Shri Pratap Singh
Baliram, Dr.

Balram, Shri P.

Bandyopadhyay, Shri Sudip

Banerjee, Kumari Mamata
Banerjee, Shri Kalyan
Bansal, Shri Pawan Kumar
Bapiraju , Shri K.
Basavaraj, Shri G. S.
Baske, Shri Pulin Bihari
Bauri, Shrimati Susmita
Beg, Dr. Mirza Mehboob

Besra, Shri Devidhan
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Bhadana, Shri Avtar Singh
Bhagat, Shri Sudarshan
Bhagora, Shri Tara Chand
Bhaiya, Shri Shivraj

Bhoi, Shri Sanjay

Bhujbal, Shri Sameer

Bhuria, Shri Kanti Lal

Biswal, Shri Hemanand
Bundela, Shri Jitendra Singh
Bwiswmuthiary, Shri Sansuma Khunggur
Chacko, ShriP.C.

Chang, Shri C.M.
Chakravarty, Shrimati Bijoya
Chaudhary, Dr. Tushar
Chaudhary, Shri Jayant
Chauhan, Shri Dara Singh
Chauhan, Shri Prabhatsinh P.
Chauhan, Shrimati Rajkumari
Chavan, Shri Harishchandra
Chinta Mohan, Dr.

Chitthan, ShriN.S.V.
Choudhary, Shri Bhudeo
Choudhary, Shri Harish
Choudhary, Shri Nikhil Kumar
Choudhry, Shrimati Shruti
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir

‘Commando’, Shri Kamal Kishor
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Das, Shri Bhakta Charan
Dastidar, Dr. Kakoli Ghosh
Davidson, Shrimati J. Helen
*De, Dr. Ratna

Deka, Shri Ramen

Deo, Shri V. Kishore Chandra
Deora, Shri Milind

Devi, Shrimati Rama
Dhanapalan, Shri K. P.
Dhurve, Shrimati Jyoti
Dikshit, Shri Sandeep

Dome, Dr. Ram Chandra
Dubey, Shri Nishikant
Elangovan, Shri T.K.S.

Ering, Shri Ninong

*Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Rahul

Gandhi, Shri Varun

* Voted through slip.

Gandbhi, Shrimati Maneka
Gandbhi, Shrimati Sonia
Gandhiselvan, Shri S.
Ganeshamurthi, Shri A.
Gavit, Shri Manikrao Hodlya
Geete, Shri Anant Gangaram
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Gouda, Shri Shivarama
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Guddu, Shri Premchand
Haldar, Dr. Sucharu Ranjan
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Haque, Sk. Saidul

Hari, Shri Sabbam

Hasan, Shrimati Tabassum
Hooda, Shri Deepender Singh
Hussain, Shri Ismail

Hussain, Shri Syed Shahnawaz
Islam, Sk. Nurul

Jagannath, Dr. Manda
Jagathrakshakan, Dr. S.

Jain, Shri Pradeep

Jaiswal, Dr. Sanjay

Jaiswal, Shri Gorakh Prasad
Jaiswal, Shri Shriprakash
Jakhar, Shri Badri Ram
Jardosh, Shrimati Darshana
Jat, Shrimati Poonam Veljibhai
Jatua, Shri Choudhury Mohan
Jawale, Shri Haribhau
Jayaprada, Shrimati

Jena, Shri Mohan

Jena, Shri Srikant

Jigajinagi, Shri Ramesh
Jindal, Shri Naveen

Joshi, Dr. C.P.

Joshi, Dr. Murli Manohar
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Joshi, Shri Kailash

Joshi, Shri Mahesh

Judev, Shri Dilip Singh
Kachhadia, Shri Naranbhai
*Kamal Nath, Shri
Karunakaran, Shri P.

Karwaria, Shri Kapil Muni
Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kataria, Shri Lalchand

Kaur, Shrimati Preneet

Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
*Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal

Khursheed, Shri Salman

Killi, Dr. Kruparani

* Voted through slip.

Koda, Shri Madhu

Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri P.

Kumar, Shri Ramesh

Kumar, Shri Shailendra
Kumar, Shri Virendra

*Kumar, Vishwa Mohan

Lakshmi, Shrimati Panabaka
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Lalu Prasad, Shri

Lingam, Shri P.

Mahajan, Shrimati Sumitra
Mahant, Dr. Charan Das
Maharaj, Shri Satpal
Mahtab, Shri B.

Maijhi, Shri Pradeep
Majumdar, Shri Prasanta Kumar
Maken, Shri Ajay

Malik, Shri Jitender Singh
Malik, Shri Sakti Mohan
Mandal, Shri Mangani Lal
Manijhi, Shri Hari

Meena, Shri Namo Narain
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Arjun Ram
Meghwal, Shri Bharat Ram

* Corrected through slip for Ayes

Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Mahabal
Misra, Shri Pinaki

Mitra, Shri Somen
Mohan, Shri P.C.
Mohapatra, Shri Sidhant
Moily, Shri M. Veerappa

Mondal, Dr. Tarun
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Mukherjee, Shri Pranab
Munda, Shri Arjun

Munda, Shri Karia
Muniyappa, Shri K.H.
*Muttemwar, Shri Vilas
Nagar, Shri Surendra Singh
Nagpal, Shri Devendra
Naik, Dr. Sanjeev Ganesh
Naik, Shri Shripad Yesso
Namdhari, Shri Inder Singh
Naqvi, Shri Zafar Al

Narah, Shrimati Ranee

Narayanrao, Shri Sonawane Pratap

Narayanasamy, Shri V.
Naskar, Shri Gobinda Chandra
Nirupam, Shri Sanjay

Noor, Kumari Mausam

Ola, Shri Sis Ram

* Voted through slip.

Owaisi, Shri Asaduddin
Pakkirappa, Shri S.

Pal, Shri Jagdambika
Pal, Shri Rajaram

Pala, Shri Vincent H.
Panda, Shri Baijayant
Panda, Shri Prabodh
Pandey, Dr. Vinay Kumar

Pandey, Shri Ravindra Kumar
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Pangi, Shri Jayaram

Paswan, Shri Kamlesh

Patasani, Dr. Prasanna Kumar
Patel, Shri Deviji M.

Patel, Shri Dinsha

Patel, Shri Kishanbhai V.

Patel, Shri Nathubhai Gomanbhai
Patel, Shri Praful

*Patel, Shri Somabhai Gandalal Koli
Patel, Shrimati Jayshreeben
*Pathak, Shri Harin

Patil, Shri A.T. Nana

Patil, Shri Danve Raosaheb
Patle, Shrimati Kamla Devi

Paul, Shri Tapas

*Pawar, Shri Sharad

Pilot, Shri Sachin

Potai, Shri Sohan

* Voted through slip.
Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Pradhan, Shri Nityananda
Prasada, Shri Jitin
Premdas, Shri
Punia, Shri P. L.
Purkayastha, Shri Kabindra
Raghavan, Shri M.K.

Rai, Shri Prem Das
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Rajagopal, Shri L.

Rajbhar, Shri Ramashankar
Raju, Shri M.M. Pallam
Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Ramkishun, Shri

Ramshankar, Prof.

Rana, Shri Jagdish Singh
Rana, Shri Rajendrasinh

Rane, Shri Nilesh Narayan
Rao, Dr. K.S.

Rao, Shri Rayapati Sambasiva
Rathwa, Shri Ramsinh

Rawat, Shri Ashok Kumar

Ray, Shri Bishnu Pada

Ray, Shri Rudramadhab
Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
Reddy, Shri K.R.G.

Reddy, Shri M. Sreenivasulu
*Reddy, Shri Y.S. Jagan Mohan
Riyan, Shri Baju Ban

Roy, Shri Mahendra Kumar
Roy, Shri Nripendra Nath

Roy, Shrimati Shatabdi

Ruala, Shri C.L.

Saha, Dr. Anup Kumar

Sahay, Shri Subodh Kant

Sai, Shri Vishnu Dev
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Sai Prathap, Shri A,

Sangma, Kumari Agatha

Sardinha, Shri Francisco Cosme
Saroj, Shri Tufani

Saroj, Shrimati Sushila

Satpathy, Shri Tathagata
Satyanarayana, Shri Sarvey
Sayeed, Shri Hamdullah

Scindia, Shrimati Yashodhara Raje
Selja, Kumari

Sethi, Shri Arjun Charan
Shanavas, Shri M.1.

Shantha, Shrimati J.

Sharma, Shri Jagdish

Sharma, Shri Madan Lal

Shetkar, Shri Suresh Kumar
*Shinde, Shri Sushilkumar

Shukla, Shri Balkrishna Khanderao

* Voted through slip.

Sibal, Shri Kapil

Singh, Chaudhary Lal

Singh, Dr. Bhola

Singh, Dr. Raghuvansh Prasad
Singh, Kunwar R.P.N.

Singh, Shri Bhoopendra

Singh, Shri Dushyant

*Singh, Shri Ganesh

Singh, Shri Gopal
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Singh, Shri ljyaraj

Singh, Shri Jaswant

Singh, Shri Jitendra

Singh, Shri Murari Lal

Singh, Shri Pashupati Nath
Singh, Shri Radha Mohan
Singh, Shri Rajiv Ranjan alias Lalan Singh
Singh, Shri Rakesh

Singh, Shri Ratan

Singh, Shri Ravneet

Singh, Shri Rewati Raman
Singh, Shri Sukhdev

Singh, Shri Uday

Singh, Shri Virbhadra

Singh, Shri Yashvir

Singh, Rajkumari Ratna

Singh, Shrimati Meena

Singh, Shrimati Rajesh Nandini

* Voted through slip.

Singh Deo, Shri Kalikesh Narayan
Singla, Shri Vijay Inder

Sinha, Shri Yashwant

Siricilla, Shri Rajaiah

Sivaprasad, Dr. N.

Sivasami, Shri C.

Solanki, Shri Makansingh
Sugavanam, Shri E.G.
Suklabaidya, Shri Lalit Mohan
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Suman, Shri Kabir

Suresh, Shri Kodikkunnil
Sushant, Dr. Rajan

Swamy, Shri Janardhana
Swaraj, Shrimati Sushma
Tagore, Shri Manicka

Takam, Shri Sanjoy

Tamta, Shri Pradeep
Tandon, Shrimati Annu
Tanwar, Shri Ashok

Taviad, Dr. Prabha Kishor
Taware, Shri Suresh Kashinath
Tewari, Shri Manish

Thakur, Shri Anurag Singh
Thambidurai, Dr. M.

Tharoor, Dr. Shashi

Thomas, Shri P.T.

Tirath, Shrimati Krishna
Tiwari, Shri Bhisma Shankar alias Kushal
Tomar, Shri Narendra Singh
Trivedi, Shri Dinesh

Tudu, Shri Laxman

Udasi, Shri Shivkumar
Upadhyay, Shrimati Seema
Vardhan, Shri Harsh

Vasava, Shri Mansukhbhai D.
*Venugopal, Dr. P.
Venugopal, ShriD.
Venugopal, Shri K.C.
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Verma, Shri Sajjan
*Verma, Shri Beni Prasad
Viswanathan, Shri P.
Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija
Wasnik, Shri Mukul
Yadav, Prof. Ranjan Prasad
Yadav, Shri Akhilesh
Yadav, Shri Dinesh Chandra
Yadav, Shri Hukmadeo Narayan
Yadav, Shri Anjankumar M.
Yadav, Shri Madhusudan
Yadav, Shri Mulayam Singh
Yadav, Shri Sharad
Yaskhi, Shri Madhu Goud
NOES
Nil

* Voted through slip.

MADAM SPEAKER: Hon. Members, subject to correction®, the result of the division is:
Ayes: 343
Noes: Nil
Abstain: 1
The motion is carried by a majority of the total membership of the House and by a
majority of not less than two-thirds of the Members present and voting.

The motion was adopted.
Clause 2 was added to the Bill.
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*The following Members also recorded/corrected their votes through slips.

Ayes 343 + Dr. Ratna De, S/Shri Dilipkumar Mansukhlal Gandhi, Kamal Nath,
Mallikarjun Kharge, Vishwa Mohan Kumar, Vilas Muttemwar, Somabhai Gandalal Koli
Patel, Harin Pathak, Sharad Pawar, Y.S. Jagan Mohan Reddy, Sushilkumar Shinde,
Ganesh Singh, Dr. P. Venugopal and Shri Beni Prasad Verma =357

Abstain 1- Shri Vishwa Mohan Kumar wrongly voted for Abstain. Later on, he corrected

through slip for Ayes =0

Clause 1 Short Title and Commencement
MADAM SPEAKER: I shall now put clause 1 to the vote of the House.
The question is:
“That clause 1 stands part of the Bill.”
The Lok Sabha divided:
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DIVISION NO. 3 AYES

Acharia, Shri Basu Deb
Adhikari, Shri Sisir

Adhi Sankar, Shri

Aditya Nath, Yogi

Adsul, Shri Anandrao
Advani, Shri LK.
Agarwal, Shri Jai Prakash
Agrawal, Shri Rajendra
Alagiri, Shri S.

Ananth Kumar, Shri
Angadi, Shri Suresh
Antony, Shri Anto
Anuragi, Shri Ghanshyam
Argal, Shri Ashok

Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azad, Shri Kirti
Azharuddin, Mohammed
Baalu, Shri T.R.

‘Baba’, Shri K.C. Singh
Bahuguna, Shri Vijay
Bairwa, Shri Khiladi Lal
Bais, Shri Ramesh

Baite, Shri Thangso
Bajwa, Shri Pratap Singh
Baliram, Dr.

Balram, Shri P.

15.17 hrs.
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Bandyopadhyay, Shri Sudip
Banerjee, Kumari Mamata
Banerjee, Shri Kalyan
Bansal, Shri Pawan Kumar
Bapiraju , Shri K.
Basavaraj, Shri G. S.

Basheer, Shri Mohammed E.T.

Baske, Shri Pulin Bihari
Bauri, Shrimati Susmita
Beg, Dr. Mirza Mehboob
Besra, Shri Devidhan
Bhadana, Shri Avtar Singh
Bhagat, Shri Sudarshan
Bhagora, Shri Tara Chand
Bhaiya, Shri Shivraj

Bhoi, Shri Sanjay

Bhujbal, Shri Sameer
Bhuria, Shri Kanti Lal

Biju, Shri P.K.

Biswal, Shri Hemanand
Bundela, Shri Jitendra Singh

Bwiswmuthiary, Shri Sansuma Khunggur

Chacko, ShriP.C.

Chang, Shri C.M.
Chakravarty, Shrimati Bijoya
*Chaudhary, Dr. Tushar
Chaudhary, Shri Arvind Kumar

* Voted through slip.
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Chaudhary, Shri Jayant
Chauhan, Shri Dara Singh
Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Prabhatsinh P.
Chauhan, Shrimati Rajkumari
Chavan, Shri Harishchandra
Chidambaram, Shri P.

Chinta Mohan, Dr.

Chitthan, Shri N.S.V.
Choudhary, Shri Bhudeo
Choudhary, Shri Harish
Choudhary, Shri Nikhil Kumar
Choudhry, Shrimati Shruti
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir

Das, Shri Bhakta Charan
Dastidar, Dr. Kakoli Ghosh
Davidson, Shrimati J. Helen
De, Dr. Ratna

Deka, Shri Ramen

Deo, Shri V. Kishore Chandra
Deora, Shri Milind

Devi, Shrimati Rama
Dhanapalan, Shri K. P.
Dhurve, Shrimati Jyoti
Dikshit, Shri Sandeep

Dome, Dr. Ram Chandra
Dubey, Shri Nishikant
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Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong

Gaikwad, Shri Eknath Mahadeo
Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Rahul

Gandhi, Shri Varun

Gandhi, Shrimati Maneka
Gandbhi, Shrimati Sonia
Gandhiselvan, Shri S.
Ganeshamurthi, Shri A.

Gavit, Shri Manikrao Hodlya
Geete, Shri Anant Gangaram
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Gouda, Shri Shivarama
Gowda, Shri D.B. Chandre
Guddu, Shri Premchand
Haldar, Dr. Sucharu Ranjan
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Haque, Sk. Saidul

Hari, Shri Sabbam

Hasan, Shrimati Tabassum
Hassan, Dr. Monazir

Hazari, Shri Maheshwar
Hooda, Shri Deepender Singh
Hussain, Shri Ismail

Hussain, Shri Syed Shahnawaz
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Islam, Sk. Nurul .
Jagannath, Dr. Manda
Jagathrakshakan, Dr. S.
Jain, Shri Pradeep

Jaiswal, Dr. Sanjay

Jaiswal, Shri Gorakh Prasad
Jaiswal, Shri Shriprakash
Jakhar, Shri Badri Ram
Jardosh, Shrimati Darshana
Jat, Shrimati Poonam Veljibhai
Jatua, Shri Choudhury Mohan
Jawale, Shri Haribhau
Jayaprada, Shrimati

Jena, Shri Mohan

Jena, Shri Srikant
Jigajinagi, Shri Ramesh
Jindal, Shri Naveen

Joshi, Dr. C.P.

Joshi, Dr. Murli Manohar
Joshi, Shri Mahesh

Judev, Shri Dilip Singh
Kachhadia, Shri Naranbhai
Kamal Nath, Shri
Karunakaran, Shri P.
Karwaria, Shri Kapil Muni
Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kataria, Shri Lalchand

Kateel, Shri Nalin Kumar
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Kaur, Shrimati Preneet
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
*Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal

Khursheed, Shri Salman

Killi, Dr. Kruparani

Koda, Shri Madhu

Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri Mithilesh

Kumar, Shri P.

Kumar, Shri Ramesh

Kumar, Shri Shailendra
Kumar, Shri Virendra

**Kumar, Vishwa Mohan
Lakshmi, Shrimati Panabaka
Lalu Prasad, Shri

Lingam, Shri P.

Mahajan, Shrimati Sumitra
Mahant, Dr. Charan Das
Maharaj, Shri Satpal

Mahtab, Shri B.

Maijhi, Shri Pradeep

Majumdar, Shri Prasanta Kumar

Maken, Shri Ajay
Malik, Shri Jitender Singh

* Voted through slip.
** Corrected through slip for Ayes
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Malik, Shri Sakti Mohan
Mandal, Shri Mangani Lal
Mani, Shri Jose K.

Manijhi, Shri Hari

Meena, Shri Namo Narain
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Arjun Ram
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mishra, Shri Govind Prasad
Mishra, Shri Mahabal
Misra, Shri Pinaki

Mitra, Shri Somen

Mohan, Shri P.C.
Mohapatra, Shri Sidhant
Moily, Shri M. Veerappa
Mondal, Dr. Tarun
Mukherjee, Shri Pranab
Munda, Shri Arjun

Munda, Shri Karia
Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
Nagar, Shri Surendra Singh
Nagpal, Shri Devendra
Naik, Dr. Sanjeev Ganesh
Naik, Shri Shripad Yesso
Namdhari, Shri Inder Singh
Napoleon, Shri D.
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Nagqvi, Shri Zafar Ali

Narah, Shrimati Ranee
Narayanrao, Shri Sonawane Pratap
Narayanasamy, Shri V.
Naskar, Shri Gobinda Chandra
Nirupam, Shri Sanjay

Noor, Kumari Mausam

Ola, Shri Sis Ram

Owaisi, Shri Asaduddin
Pakkirappa, Shri S.

Pal, Shri Jagdambika

Pal, Shri Rajaram

Pala, Shri Vincent H.

Panda, Shri Baijayant

Panda, Shri Prabodh

Pandey, Dr. Vinay Kumar
Pandey, Shri Gorakhnath
Pandey, Shri Rakesh

Pandey, Shri Ravindra Kumar
Pangi, Shri Jayaram

Paswan, Shri Kamlesh
Patasani, Dr. Prasanna Kumar
Patel, Shri Bal Kumar

Patel, Shri Devji M.

Patel, Shri Dinsha

Patel, Shri Kishanbhai V.
Patel, Shri Lalubhai Babubhai
Patel, Shri Nathubhai Gomanbhai
Patel, Shri Praful
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Patel, Shri Somabhai Gandalal Koli
Patel, Shrimati Jayshreeben
Pathak, Shri Harin

Patil, Shri A.T. Nana

Patil, Shri C.R.

Patil, Shri Danve Raosaheb
Patil, Shri Pratik

Patle, Shrimati Kamla Devi
Paul, Shri Tapas

Pawar, Shri Sharad

Pilot, Shri Sachin

Potai, Shri Sohan

Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Pradhan, Shri Nityananda
Prasada, Shri Jitin

Premdas, Shri

Punia, Shri P. L.

Purkayastha, Shri Kabindra
Raghavan, Shri M.K.
Raghavendra, Shri B.Y.

Rai, Shri Prem Das

Rajagopal, Shri L.

Rajbhar, Shri Ramashankar
Raju, Shri M.M. Pallam
Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Ramasubbu, Shri S.S.
Ramkishun, Shri
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Ramshankar, Prof.

Rana, Shri Jagdish Singh
Rana, Shri Rajendrasinh
Rane, Shri Nilesh Narayan
Rao, Dr. K.S.

*Rao, Shri K. Narayan

Rao, Shri Rayapati Sambasiva
Rathwa, Shri Ramsinh

Rawat, Shri Ashok Kumar
Ray, Shri Bishnu Pada

Ray, Shri Rudramadhab
Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
Reddy, Shri K.R.G.

Reddy, Shri M. Sreenivasulu
Reddy, Shri Y.S. Jagan Mohan
Riyan, Shri Baju Ban

Roy, Shri Mahendra Kumar
Roy, Shrimati Shatabdi

Ruala, Shri C.L.

Saha, Dr. Anup Kumar

Sahay, Shri Subodh Kant
Sahu, Shri Chandu Lal

Sai, Shri Vishnu Dev

Sai Prathap, Shri A.

* Voted through slip.
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Sangma, Kumari Agatha
Sardinha, Shri Francisco Cosme
Saroj, Shri Tufani

Saroj, Shrimati Sushila
Satpathy, Shri Tathagata
Satyanarayana, Shri Sarvey
Sayeed, Shri Hamdullah
Scindia, Shrimati Yashodhara Raje
Selja, Kumari

Semmalai, Shri S.

Sethi, Shri Arjun Charan
Shanavas, Shri M.1.

Shantha, Shrimati J.

Sharig, Shri S.D.

Sharma, Shri Jagdish

Sharma, Shri Madan Lal
Shetkar, Shri Suresh Kumar
Shetti, Shri Raju

*Shinde, Shri Sushilkumar
Shukla, Shri Balkrishna Khanderao
Sibal, Shri Kapil

Siddeshwara, Shri G.M.

Singh, Chaudhary Lal

Singh, Dr. Bhola

Singh, Dr. Raghuvansh Prasad
Singh, Kunwar R.P.N.

Singh, Shri Bhoopendra

* Voted through slip.
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Singh, Shri Dushyant
Singh, Shri Ganesh

Singh, Shri Gopal

Singh, Shri ljyaraj

Singh, Shri Jaswant
Singh, Shri Jitendra

Singh, Shri Mahabali
Singh, Shri Murari Lal
Singh, Shri Pashupati Nath
Singh, Shri Radha Mohan

Singh, Shri Rajiv Ranjan alias Lalan Singh

Singh, Shri Rakesh

Singh, Shri Ratan

Singh, Shri Ravneet

Singh, Shri Rewati Raman
Singh, Shri Sukhdev

Singh, Shri Uday

Singh, Shri Virbhadra

Singh, Shri Umashankar
Singh, Shri Yashvir

Singh, Rajkumari Ratna

Singh, Shrimati Meena

Singh, Shrimati Rajesh Nandini
Singh Deo, Shri Kalikesh Narayan
Singla, Shri Vijay Inder

Sinha, Shri Yashwant

Siricilla, Shri Rajaiah
Sivaprasad, Dr. N.

Sivasami, Shri C.
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Solanki, Dr. Kirit Premjibhai
Solanki, Shri Bharatsinh
Solanki, Shri Makansingh
Sugavanam, Shri E.G.
Suklabaidya, Shri Lalit Mohan
Suman, Shri Kabir

Suresh, Shri Kodikkunnil
Sushant, Dr. Rajan

Swamy, Shri Janardhana
Swaraj, Shrimati Sushma
Tagore, Shri Manicka

Takam, Shri Sanjoy

Tamta, Shri Pradeep
Tandon, Shrimati Annu
Tanwar, Shri Ashok

Taviad, Dr. Prabha Kishor
Taware, Shri Suresh Kashinath
Tewari, Shri Manish

Thakur, Shri Anurag Singh
Thambidurai, Dr. M.

Tharoor, Dr. Shashi

Thomas, Shri P.T.

Tirath, Shrimati Krishna
Tiwari, Shri Bhisma Shankar alias Kushal
Tomar, Shri Narendra Singh
Toppo, Shri Joseph

Trivedi, Shri Dinesh

Tudu, Shri Laxman

Udasi, Shri Shivkumar
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Upadhyay, Shrimati Seema
Vardhan, Shri Harsh

Vasava, Shri Mansukhbhai D.
Venugopal, Dr. P.
Venugopal, ShriD.
Venugopal, Shri K.C.

Verma, Shri Sajjan

*Verma, Shri Beni Prasad
Verma, Shrimati Usha
Viswanathan, Shri P.
Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wakchaure, Shri Bhausaheb Rajaram
Wasnik, Shri Mukul

Yadav, Prof. Ranjan Prasad
Yadav, Shri Akhilesh

Yadav, Shri Dinesh Chandra
Yadav, Shri Hukmadeo Narayan
Yadav, Shri Anjankumar M.
Yadav, Shri Madhusudan
Yadav, Shri Mulayam Singh
Yadav, Shri Sharad

Yaskhi, Shri Madhu Goud
NOES

Nil

* Voted through slip.
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MADAM SPEAKER: Subject to correction*, the result of the division is:-
Ayes: 384
Noes: Nil
Abstain: 1

The motion is carried by a majority of the total membership of the House and by a
majority of not less than two-thirds of the Members present and voting.
The motion was adopted.

Clausel was added to the Bill.

*The following Members also recorded/corrected their votes through slips.

Ayes 384 + Dr. Tushar Chaudhary, S/Sh.Mallikarjun Kharge, Shri Vishwa Mohan Kumar,
K. Narayan Rao, Sushilkumar Shinde and Beni Prasad Verma = 390

Abstain 1 - Shri Vishwa Mohan Kumar wrongly voted for Abstain. Later on, he

corrected through slip for Ayes =0
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MADAM SPEAKER: The question is:
“That the Enacting Formula and the Long Title stand part of the Bill.”

The motion was adopted.
The Enacting Formula and the Long Title were added to the Bill.
MADAM SPEAKER: The Minister may now move that the Bill be passed.
SHRI M. VEERAPPA MOILY: I beg to move:

“That the Bill be passed”.
MADAM SPEAKER: The Lobbies are already cleared. I shall now put the motion to the

vote of the House.
The question is:

“That the Bill be passed”.
The Lok Sabha divided:
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DIVISION NO. 4 AYES

Acharia, Shri Basu Deb
Adhikari, Shri Sisir

Adhi Sankar, Shri

Aditya Nath, Yogi

Adsul, Shri Anandrao
Advani, Shri LK.
Agarwal, Shri Jai Prakash
Agrawal, Shri Rajendra
Alagiri, Shri S.

*Anandan, Shri M.
Ananth Kumar, Shri
Angadi, Shri Suresh
Anuragi, Shri Ghanshyam
Argal, Shri Ashok

Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azad, Shri Kirti
Azharuddin, Mohammed
Baalu, Shri T.R.

‘Baba’, Shri K.C. Singh
Bahuguna, Shri Vijay
Bairwa, Shri Khiladi Lal
Bais, Shri Ramesh

Baite, Shri Thangso
Bajwa, Shri Pratap Singh

15.20 hrs.

* Voted through slip.
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Balram, Shri P.
Bandyopadhyay, Shri Sudip
Banerjee, Kumari Mamata
Banerjee, Shri Kalyan
Bansal, Shri Pawan Kumar
Bapiraju , Shri K.
Basavaraj, Shri G. S.

Basheer, Shri Mohammed E.T.

Baske, Shri Pulin Bihari
Bauri, Shrimati Susmita
Beg, Dr. Mirza Mehboob
Besra, Shri Devidhan
Bhadana, Shri Avtar Singh
Bhagat, Shri Sudarshan
Bhagora, Shri Tara Chand
Bhaiya, Shri Shivraj

Bhoi, Shri Sanjay

Bhujbal, Shri Sameer
Bhuria, Shri Kanti Lal

Biju, Shri P.K.

Biswal, Shri Hemanand
Bundela, Shri Jitendra Singh

Bwiswmuthiary, Shri Sansuma Khunggur

Chacko, ShriP.C.

Chang, Shri C.M.
Chakravarty, Shrimati Bijoya
Chaudhary, Dr. Tushar
Chaudhary, Shri Arvind Kumar
Chaudhary, Shri Jayant
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Chauhan, Shri Dara Singh
Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Prabhatsinh P.
Chauhan, Shrimati Rajkumari
Chavan, Shri Harishchandra
Chidambaram, Shri P.

Chinta Mohan, Dr.

Chitthan, ShriN.S.V.
Choudhary, Shri Bhudeo
Choudhary, Shri Harish
Choudhary, Shri Nikhil Kumar
Choudhry, Shrimati Shruti
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir

Das, Shri Bhakta Charan
Dastidar, Dr. Kakoli Ghosh
Davidson, Shrimati J. Helen
De, Dr. Ratna

Deka, Shri Ramen

Deo, Shri V. Kishore Chandra
Deora, Shri Milind

Devi, Shrimati Rama
Dhanapalan, Shri K. P.
Dhurve, Shrimati Jyoti
Dikshit, Shri Sandeep

Dome, Dr. Ram Chandra
Dubey, Shri Nishikant
Elangovan, Shri T.K.S.
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Engti, Shri Biren Singh

Ering, Shri Ninong

Gaikwad, Shri Eknath Mahadeo
Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Rahul

Gandhi, Shri Varun

Gandhi, Shrimati Maneka
Gandhi, Shrimati Sonia
Gandhiselvan, Shri S.
Ganeshamurthi, Shri A.

Gavit, Shri Manikrao Hodlya
Geete, Shri Anant Gangaram
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Gouda, Shri Shivarama
Gowda, Shri D.B. Chandre
Guddu, Shri Premchand
Haldar, Dr. Sucharu Ranjan
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Haque, Sk. Saidul

Hari, Shri Sabbam

Hasan, Shrimati Tabassum
Hassan, Dr. Monazir

Hazari, Shri Maheshwar
Hooda, Shri Deepender Singh
Hussain, Shri Ismail

Hussain, Shri Syed Shahnawaz

Islam, Sk. Nurul .
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Jagannath, Dr. Manda
Jagathrakshakan, Dr. S.
Jain, Shri Pradeep

Jaiswal, Dr. Sanjay

Jaiswal, Shri Gorakh Prasad
Jaiswal, Shri Shriprakash
Jakhar, Shri Badri Ram
Jardosh, Shrimati Darshana
Jat, Shrimati Poonam Veljibhai
Jatua, Shri Choudhury Mohan
Jawale, Shri Haribhau
Jayaprada, Shrimati

Jena, Shri Mohan

Jena, Shri Srikant
*Jigajinagi, Shri Ramesh
Jindal, Shri Naveen

Joshi, Dr. C.P.

Joshi, Dr. Murli Manohar
Joshi, Shri Kailash

Joshi, Shri Mahesh

Judev, Shri Dilip Singh
Kachhadia, Shri Naranbhai
Kamal Nath, Shri
Karunakaran, Shri P.
Karwaria, Shri Kapil Muni
Kashyap, Shri Virender
Kaswan, Shri Ram Singh

* Voted through slip.
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Kataria, Shri Lalchand

Kateel, Shri Nalin Kumar

Kaur, Shrimati Preneet

Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal

Khursheed, Shri Salman

Killi, Dr. Kruparani

Koda, Shri Madhu

Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri Mithilesh

Kumar, Shri P.

Kumar, Shri Ramesh

Kumar, Shri Shailendra
Kumar, Shri Virendra

Lakshmi, Shrimati Panabaka
Lal, Shri Pakauri

Lalu Prasad, Shri

Lingam, Shri P.

Mahajan, Shrimati Sumitra
Mahant, Dr. Charan Das
Maharaj, Shri Satpal

Mahtab, Shri B.

Majhi, Shri Pradeep

Majumdar, Shri Prasanta Kumar
Maken, Shri Ajay
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Malik, Shri Jitender Singh
Malik, Shri Sakti Mohan
Mandal, Shri Mangani Lal
Mani, Shri Jose K.

Manijhi, Shri Hari

Meena, Dr. Kirodi Lal
Meena, Shri Namo Narain
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Arjun Ram
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Govind Prasad
Mishra, Shri Mahabal
Misra, Shri Pinaki

Mitra, Shri Somen

Mohan, Shri P.C.
Mohapatra, Shri Sidhant
Moily, Shri M. Veerappa
Mondal, Dr. Tarun
Mukherjee, Shri Pranab
Munda, Shri Arjun

Munda, Shri Karia
Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
Nagar, Shri Surendra Singh
Nagpal, Shri Devendra

Naik, Dr. Sanjeev Ganesh
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Naik, Shri Shripad Yesso
Namdhari, Shri Inder Singh
Napoleon, Shri D.

Naqvi, Shri Zafar Al

Narah, Shrimati Ranee
Narayanrao, Shri Sonawane Pratap
Narayanasamy, Shri V.
Naskar, Shri Gobinda Chandra
Nirupam, Shri Sanjay

Noor, Kumari Mausam

Ola, Shri Sis Ram

Owaisi, Shri Asaduddin
Pakkirappa, Shri S.

Pal, Shri Jagdambika

Pal, Shri Rajaram

Pala, Shri Vincent H.

Panda, Shri Baijayant

Panda, Shri Prabodh

Pandey, Dr. Vinay Kumar
Pandey, Shri Gorakhnath
Pandey, Shri Rakesh

Pandey, Shri Ravindra Kumar
Pangi, Shri Jayaram

Paswan, Shri Kamlesh
Patasani, Dr. Prasanna Kumar
Patel, Shri Bal Kumar

Patel, Shri Devji M.

Patel, Shri Dinsha

Patel, Shri Kishanbhai V.



04.08.2009

Patel, Shri Lalubhai Babubhai
Patel, Shri Nathubhai Gomanbhai
Patel, Shri Praful

Patel, Shri Somabhai Gandalal Koli
Patel, Shrimati Jayshreeben
Pathak, Shri Harin

Patil, Shri A.T. Nana

Patil, Shri C.R.

Patil, Shri Danve Raosaheb
Patil, Shri Pratik

Patle, Shrimati Kamla Devi
Paul, Shri Tapas

Pawar, Shri Sharad

Pilot, Shri Sachin

Potai, Shri Sohan

Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Pradhan, Shri Nityananda
Prasada, Shri Jitin

Premdas, Shri

Punia, Shri P. L.

Purkayastha, Shri Kabindra
Raghavan, Shri M.K.
Raghavendra, Shri B.Y.

Rai, Shri Prem Das

Rajagopal, Shri L.

Rajbhar, Shri Ramashankar
Raju, Shri M.M. Pallam
Rajukhedi, Shri Gajendra Singh
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Ramachandran, Shri Mullappally
Ramasubbu, Shri S.S.
Ramkishun, Shri

Ramshankar, Prof.

Rana, Shri Jagdish Singh
Rana, Shri Rajendrasinh

Rane, Shri Nilesh Narayan
Rao, Dr. K.S.

Rao, Shri Rayapati Sambasiva
Rathwa, Shri Ramsinh

Rawat, Shri Ashok Kumar

Ray, Shri Bishnu Pada

Ray, Shri Rudramadhab
Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
Reddy, Shri K.R.G.

Reddy, Shri M. Sreenivasulu
*Reddy, Shri Y.S. Jagan Mohan
Riyan, Shri Baju Ban

Roy, Shri Nripendra Nath

Roy, Shrimati Shatabdi

Ruala, Shri C.L.

Saha, Dr. Anup Kumar

Sahay, Shri Subodh Kant
Sahu, Shri Chandu Lal

* Voted through slip.
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Sai, Shri Vishnu Dev

Sai Prathap, Shri A.

Sangma, Kumari Agatha
Sardinha, Shri Francisco Cosme
Saroj, Shri Tufani

Saroj, Shrimati Sushila
Satpathy, Shri Tathagata
Satyanarayana, Shri Sarvey
Sayeed, Shri Hamdullah
Scindia, Shrimati Yashodhara Raje
Selja, Kumari

Semmalai, Shri S.

Sethi, Shri Arjun Charan
Shanavas, Shri M.1.

Shantha, Shrimati J.

Shariq, Shri S.D.

Sharma, Shri Jagdish

Sharma, Shri Madan Lal
Shetkar, Shri Suresh Kumar
Shetti, Shri Raju

Shinde, Shri Sushilkumar
Shukla, Shri Balkrishna Khanderao
Sibal, Shri Kapil

Siddeshwara, Shri G.M.

Singh, Chaudhary Lal

Singh, Dr. Bhola

Singh, Dr. Raghuvansh Prasad
Singh, Kunwar R.P.N.

Singh, Shri Bhoopendra
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Singh, Shri Dushyant
Singh, Shri Ganesh

Singh, Shri Gopal

Singh, Shri ljyaraj

Singh, Shri Jaswant
Singh, Shri Jitendra

Singh, Shri Mahabali
Singh, Shri Murari Lal
Singh, Shri Pashupati Nath
Singh, Shri Radha Mohan

Singh, Shri Rajiv Ranjan alias Lalan Singh

Singh, Shri Rakesh

Singh, Shri Ratan

Singh, Shri Ravneet

Singh, Shri Rewati Raman
Singh, Shri Sukhdev

Singh, Shri Uday

Singh, Shri Virbhadra

Singh, Shri Umashankar
Singh, Shri Yashvir

Singh, Rajkumari Ratna

Singh, Shrimati Meena

Singh, Shrimati Rajesh Nandini
Singh Deo, Shri Kalikesh Narayan
Singla, Shri Vijay Inder

Sinha, Shri Yashwant

Siricilla, Shri Rajaiah
Sivaprasad, Dr. N.

Sivasami, Shri C.
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Solanki, Dr. Kirit Premjibhai
Solanki, Shri Bharatsinh
*Solanki, Shri Makansingh
Suklabaidya, Shri Lalit Mohan
Suman, Shri Kabir

Suresh, Shri Kodikkunnil
Sushant, Dr. Rajan
Swamy, Shri Janardhana
Swaraj, Shrimati Sushma
Tagore, Shri Manicka
Takam, Shri Sanjoy
Tamta, Shri Pradeep
Tandon, Shrimati Annu
Tanwar, Shri Ashok
Taviad, Dr. Prabha Kishor
Taware, Shri Suresh Kashinath
Tewari, Shri Manish
Thakur, Shri Anurag Singh
Thambidurai, Dr. M.
Tharoor, Dr. Shashi
Thomas, Shri P.T.

Tirath, Shrimati Krishna

Tiwari, Shri Bhisma Shankar alias Kushal

Tomar, Shri Narendra Singh
Toppo, Shri Joseph
Trivedi, Shri Dinesh

* Correected through slip for Ayes.

Tudu, Shri Laxman
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Udasi, Shri Shivkumar
Upadhyay, Shrimati Seema
Vardhan, Shri Harsh

Vasava, Shri Mansukhbhai D.
*Venugopal, Dr. P.
Venugopal, ShriD.
Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shri Beni Prasad
Verma, Shrimati Usha
Viswanathan, Shri P.
Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wakchaure, Shri Bhausaheb Rajaram
Wasnik, Shri Mukul

Yadav, Prof. Ranjan Prasad
Yadav, Shri Akhilesh

Yadav, Shri Dinesh Chandra
Yadav, Shri Hukmadeo Narayan
Yadav, Shri Anjankumar M.
Yadav, Shri Madhusudan
Yadav, Shri Mulayam Singh
Yadav, Shri Sharad

Yaskhi, Shri Madhu Goud

NOES
*Solanki, Shri Makansingh

* Corrected through slip for Ayes
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MADAM SPEAKER: Subject to correction®, the result of the division is:

Ayes: 385
Noes: 1
Abstain: 1

The motion is carried by a majority of the total membership of the House and by a
majority of not less than two-thirds of the total Members present and voting.

The Bill is passed by the requisite majority, in accordance with the provisions of
article 368 of the Constitution.

The motion was adopted.

MADAM SPEAKER: The Lobbies may be opened.

*The following Members also recorded/corrected their votes through slips.

Ayes 385 + S/Shri M. Anandan, Ramesh Jigajinagi, Y.S. Jagan Mohan Reddy,
Makansingh Solanki and Dr. P. Venugopal =390

Noes 1- Shri Makansingh Solanki wrongly voted for Noes. Later on, he corrected through
slip for Ayes =0

Abstain 1- Dr. P. Venugopal wrongly voted for Abstain. Later on, he corrected through

slip for Ayes =0
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15.29 hrs.

RIGHT OF CHILDREN TO FREE AND
COMPULSORY EDUCATION BILL, 2009- Contd.

MADAM SPEAKER: Now, the House will take up Item No. 18 — Dr. Shrimati Girija
Vyas.
<1, iR @ (RritsTe): A seel #eled], @9l & SRM 99 f&F wol fAwdl w =i g8 ok

T d1d A Febeta] afts, R #1 aR-aR QreRr ... (r@em)

MADAM SPEAKER: Hon. Members, let there be order in the House.

<1, MRen e @ 98 T Bl &, U gfaed & 9Ell € U [derd b1 M 8, U diiagd B
HAE &, feT A1 A g9 I8 W WHR BA T b I8 e 2147 WS b1 AU <@ arel rofa
T S @1 ft wuer g, safoy 39 fia o7 989 |Egrh & 919, 98 e & W g6 U Al
B, ﬁﬁw—mwwaﬁmﬁlﬁﬁﬁmmgﬁﬁmwmﬁw
FE BN 8 - ARBRI DI AFRIBAT, FHIS Bl AFRID 3R Eerl B AT AR ped 8,
EATTH B, W B IS AP T, oAb ST A¢edd W Mhatax a1 =rfeyl S9 fad «f #7
@ © A1 Hel A1 & afe yfay & fies of ... (@)

MADAM SPEAKER: Hon. Members, maintain silence in the House. Please listen to Dr.

Girija Vyas.
<1, e @ @ aft &1 ufiay & sries o, @ad 9y 2006 3R 2008 & s o, FRE wiEdl a@
& gedl B YaI-forg 3R T8l ad T &7 |aTe €, a¥ 2006 H 44 A9 o, a8 99 2008 H 41
e %8 T S8l I HUAfCHRT BT [aTd ©§, 99 2006 ¥ A8 28 URING o1, JE g a¥ 2008 H I
31 gfaera 8 Tl afaw #49 wEl 5 SHH W sSedH Mdha Bl Siewd B

RG], drhd ae @ Ufd ot | W g gl L. (TaeT)
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15.31 hrs.
(Mr.Deputy Speaker in the chair)

IUTEA ARG : HUAT Wi I¢ W |
<. e e : 5afew 99 9 wow 99, 9 qRIR U #1eIE A H3 qeicy 9 e fhar ®
5 SOH didpd AN & IR I APad w1 sMawd ¢l famex afgansit § 59 ad &1
IR fFar 8 b Afeen Sud & Wi |y g Ui A1 A8 # 39 ad @SR W ST e
SICIREECESIICIENTIE

9 fOd @1 99 IS aN% H 39 9 & fg W e =g B s wee o Reaifafafed
! gfeea fear @ g1 A= Qi Tidt St weT § SuRRrd g # iU HIegH W SHD] gIdle
HRAT AT E [ 39 [ DI W BT Feolde a1 off kg &, WAfh I[oia St & AUl DI [ BRA &
for 39 ot & w0 & Jwe § arn M g1 oW e @ RAmeR ghftad e @ fog, sa e
B! el T8l 8, i ¥ee B! e g1 BIdifh 89 |l o) ¥ Y 8, fh gond 31y 8l

IYTEET HEGd, EORA TGS 4 Y 1906 H, SN axdl & IOERM A &, I/ USRI
UIDeA Bl HURR] YDA PR QT ATl a9 1918 H BAUN ATES( HERIS o UTee! H1 I UNed
W e &1 o, S WSH Qe & oy g=di bl A8 Wod A1 gH ARl o |d e v |
Tert gy, A & F&ed aw A Fed gy, 86" srieie @ oM gy, 39 qof w9 ¥ T8 w W e
1 & JraE &l S e 8, 98 [iTad dk R 2191 & B oA B A QA 81 8 39 W B
BT AT, AT JATAraT BT w7 T g1 A9 99 &7 Wt a8 Har ol

# ues AIerd W HAT WRIed ¥ Ud a1 R HEdl 9l {6 g A eawe § SR § e
31GORE d¥ T & Fedl DI e DI o B BT Sl Hel [Bal, IqH 9RA 1 41 Rier {6y 2|
Af SR & R & @1 g & d=di BT T 8 8l, 9B o1 39 9 7 7 8F A 3R 30 I
WHR R Ble ¥ [Rgd IR W 79 # U& g Sodl ¢l OF 3 & dd 9P &I 38 VAl 8, o9
a1 Aaar 1 I s &) SF 8 S99 g WWBRI W AR M. ST B RN Bre e o,
STet T el B B, O T UM @ Dl FARAT T, e WM IF B [ qaReq T8 2, uirdgd
TE g, @1 H Gl g & <9 o arelt fidt &\ fifted R w s=m gl
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AT A SN, W@ Sl A1 A8 Webd, i 24 ©C b YD 989 Pl 39 Fad o wEdl
TIB JAT ATl AT AD AIH B SRR e BHRAT Al [ 39 f[9ad BT a # S ded=ar
e, 9 fofy g=are, m%ﬂﬁﬁwﬁ,wﬁwaﬁqﬁﬁ%ﬁmww?ﬂﬁaﬁaﬂ:ﬁ?ﬂﬁlg
E & 9Tt ST B FEsl B TE Yol A | e et Jma fhdt Wt Tia # ot gy, 9ret
Ffdl & forg Tpall & S B 2, I8 e &1 v 78 2 AfeT 39 Ren & Jrer Sire savad

2 l... (@ragm)

IUTEAE HEIGd ¢ PHUAT FHIG B

. ()
<t fifRon @ @ & 99w #R @ gl A7 S9 &7 BIw! oo b A onl # iR d @1 A SR
HeAT dredl gl A8l bl AT b e § 6 uierd Sield ®1 81 JATeId B, offdh I WD o

%8 DI B PR G ©, A 99 aR A Al WRPR BT LG b BT A1871 | Ihell 4 Sl BTl o, o
TE A P S9N g oA Fasr fHy g, A Ao B S "eAd 9M ofg, # HAl Weed o
el ATedl fh wed H S Sl Hl aws 8l

# U e o =@medt g 6 5T T et &1 9| B8l 3¢ ¢ W a9aR A I8 S|
ST S & |qus B @R 7 8 S, qfcth TS Bl jse el Wpol A1 |wd Riem @ forg 54
He ¥, o9 geo1 4, 59 ddc & A1 39 f[dd & 1 W1 7, IAD! G B W ) RHegdl 7 b
of f5 g WY ¥ 3R oFR o) T gamm a1 fhR & ft T B # omue $9 vl @ A AW gy
o~ e =g b

Y AT A % bel R A B Sy
PO EE W STall, $Y IFAd AT |

JSE St & U BT o #7¥ A gE HA S SR AR S 4 des @l I8 4R WU §, 89 IS
o & ol Tqures & e Ruer, o Sed & W e, oo drdraRer § e @ ufiagar b
fe@mi| aR =Sl 989 ATRS & - USHl, B BT bl Bl I8 A Fiva dR R S9 Qe 6 v
T T B, foe R g 1 S, Sl BH Bl QN IS W R I db S Al bR
qrell ARRATSAT BT Alh R Ufiag BT PR I AR [T dR R e <] JA-, 3= ol
BRIhH, Hifh W 3 W By Uec! &l 2] a8l 8H AT Bl Tl e, & ®WR W
TiieEd| ¥ IR fUeR 59 U A BIdR bW B, Al FREd dR TR 89 AT Sl I8 93 gV ©, d
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AT ST feam & 3R o1 arell Widl &l ¢ yoias & forg, 98 9 o fog, =18 dsfiaar & forg
IR far 2l
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SAA ST (IAYR): SUTETE FeIGd, ATYT 39 Few@qul a7 R g e B AR o, g9
fu # oueT g=yare <A1 Aredl g WY B H Ry WA St &1 W St A @redl g (P
IB WG HEl o1 {6 39 IR | Alele Al Ugd AT 747 o1l Yot 3R srfrard frem & an § S
I 3 ST o, JIfhT 39T 87 99 W HH A HF %9 A R 8 &l § den 9l g fd &)
3G, GO G| BH Fedi Dl AU O¥ B WIS A g ATSMG & A1S Al d18 gedi bl o7
TR B e N =y, 99 @ o Ren a=di B 49 T8 gel ofe Il & 99 © 6 dfaae #
e 4 IS BRI BT &F S BN THIT T Fhd 8, PR S o D oY WA R & Bl
FHE ArEdt g 5 e S § guR & 9 A1 991 BT qaW ¥ $B T8 e daren gl i g9
T W A TG (HAT A, J 39 G BT SR © b qTel 3 BT & aR H A1 {det 37 o, 8
@Jﬁéﬂ’cﬁﬁﬁsﬁmﬁr%l@

37T BHR ¥ | 9T &4 BN$ drel A 8, Sl Bleed H ddd 7ol W 8, g o W
ST Il & A H WPl N DI ST ©, Al SAd RAN 3 T gl ST I d=d Bl @ |
T 31T &l A7 3R © foh 9 X8 A15es ofa’k SIH & 89 Il 4 o T8l &) U1 ©, 39 fad
@I g8 fRIfT T8t 8 amfeql # qamn @medt g 6 g9 <9 § 91 s o 9§ 1 @red ©, ST d
Arof T8 et et €| gedl & gUud @1 R giaenstt @ oRwd g, 7 gRg] 3% A9 T8 € U |
ST B9D ATSS AT Bl ool HRAl ST 2| Sd H-917 Bl 59 dRB DY IMHNd fhar o, R
d U gl DI [er o Wep, I§ W TR o e b1 A9y 81 SARN & H Ol 9% 8, 9o W™
P HIRA FHT G Tl A-G0 IT AGEY DI IO W IR G, AB) B B o W 2

AeIed, # HEl dredl g b AT geai Pl ofew WR B e o g, a1 I8 IfteR R fe
T i fa9y & forg &0 e =iyl |t @il & Al Bl WA WR Bl e UK BRA BT SMEDR
BT ARG 37T AR M H R & FRO A T A W 2| S g W 2, S Wl S @t
$TGT B, olfhd S1d d I[Pl S ©, Al g8 B T8l eidl| S8l Ipdd H B Bl © g8 HrirdR iR Al
BTl 519 qalden e & ad gt g, @1 § I8 Iar @edl g 6 |9 fen s & dgd @8
THped H 80 WRUC g TN ©, olfhd Bdbibd W 20 TMC gad Wl 78l Ugd UKl Siaip Rare #
e smar 2 f6 it g g=al & oy geft T Bl o WeR o R% | wd e st &
Ted O srdfed forar Sar g1 # qarmm =medl € fh Imivr Al § a=ai Bl 39 oRE Bl Dls g
Y 7181 &1 39 DRUT B! 9 TaTs BISHR Il S 2l



Nishi Bala
d by c3
 


04.08.2009 201

#eled, # gar ared! g 6 AT 19 FIs gedi & Wpot 4 TSR BIdl 8, A1 a9dl AT aReEdl
TP UAd-Ugad SDH] GRAT 8 PRIS 8 SR gl H 3MUS &AM H A dredl g &b 390 A8 e
T e 9 dfd %8 o §1 gu 91 I ® b I8l ok Sk e gl ol Sl wRees fedn S e
g, d8 60 3R 40 BT Bl # 3MMUH Y HAT drecl § 6 PN qeend! &, fdaR e &, offde
S BN 59 foerardl 81 fowrdt 81 o Ry gl q9m, SR a9 A1 qfd g9 e H oot
e € 9 oo # qodi BT e < &1 A wat éﬁ%l SR ST B ABS R W

S ... (Fgem)

I WRIS : 79 MY FHG BV | FHT BT 98 8, s AT AT DI a2l
SAH ST @ H e aEdl g B S RG99 8, S GSP W /A 6, SAD] DR H TRIRARR
R FARen A & o Juy fRar| s & WRER I IT Hald T8l Bidl §, SHD! AR 8!
8 U1 6 8, Bacl \og ARBR g Q¥ ¢ afibel R MR W&d &, a1 99 =l Bl Wid JudR
S <l Wi B A U & ot e H [epel fQeradl T8l g 3779 3R IR Yo & AThS
W@ oMY, A1 98 4% 42 ufie 8 9! 9= St fen 4 dfed ed € Sl g9 g RwER)
T ©, fh 31T QA BIS a1 el 81 @ 2l D! Y WG Bl ©, 9 Alfhde bR T T,
I AISIa gedi DI Sfigd R Bl AT 2] U8l Od SXR Yo H oW ¥ St & A ¥ g urc
P AR A, S qad Sl g dRgdl ab Ul o, 9 20,000 WUV Fed | ifehT a8l WReR
I TR FIT g1 2?7 ggl arferdt &I Uers @ foy wwn fden a9 & w9 # S S e S e,
SHD! IO TH PR & AT 21 H H el § [P TR DHgldl IR AT g ARBR GRT B
MY 3R Sl vs YalcHe Bl 8, a8 W & ARPR gRI Bl AMRY Rfh 30D qois A by
Aroded Wb O ©] By IR B ARBR IR I ARHR & (&Rl § e T81 8l Ul 8 3R S|
&1 et urdt €, R BRoT Wped T8l 99 U 2l

# I8 IA AR [P BIOR HHITE B RpHse A0 <&l 8] IqH Tpod & [ Pl
AT & 6 Tpe’d T BRIl U fhaliier & IR B9 918y, <ifdh & aR g=ai & forg |rgfba iR
S @ Fl9d ot B Ued Tl S B Al9d M B, 98 W FSd 997 H IRpdl BNl B g8 W
F$H M H glagr T8l Bl 8, VA H g= gie-uid fhAMiey R SR DY Ipd A Tei? H o
Y PR ATEd! g b PON PHIEE B RAC H Al RPHST 8, IqD AR W UH-Uh
fPelIdiey & 37e} Yol BT U@L 8 A1 98 39 [ & IR # U HHe ad Bl S9H U
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FAfAS B q B AR 8, S O TRe B q@iferd B 8, 98 Farfere) g8l W A e
R, e @ Fgfaa T8 89 W) MY Wpow AT, 31 ShRGEER SV, dfed S @1 fgfaa
HE A HAI? By A SR T8 T8 MY P wgae H G Gl Fendt 8, 98 WA Tped H e
et o1 <& gl BW &F H gEd € B UaT B WISde ¥Whod W dedl & folg Ol WSSt fean B ST
T ST Bl

# wmeT At € f5 s B a¥ 9 16 a¥ & S oy A @ Wit 8 99 A 91 | 18
ATl X1 ATy ife I AT # 9= © 9§ & 91¢ & RIS Ted 8 feT IR § 9= diF
A A UE & TR TS I IR Sd 2 IR W O o g, sufery we’l § g9 Sy A @
SIRT ¥ 18 Ay fham S |ebar 2 IR urior e | afe a8 A9 ay¥ ¥ 18 ¥ & ar IR AT gfaar Brf|
# g A § 5 39 A & forg S waeme fear mn g S U, Tedl e srowie sl @
%ﬁmaﬁ%%,a‘s’agam%l@

# IR SR Bl g P g I wrar Jfaww e eyl g ol $% ) usd U
Hewqul et wed # ur b 21 safey g dl, vadl SR Touiid] & Fedi bl U & oy
w9 gfaersl o1 graes H=AT ey |

S & WY H U A1 G B g I g FHY {71, IHSD folw § Srueh! g=yarg ot

gl
I also lay a part of my speech on the Table.
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TRy, Ied BN Q¥ &1 WA g ofhT g3 mar 2 5 ¥ @Y Smondt & 60 I8 @ dQ
ff AR <o # e &1 S wR &R e & &= A7 S eraen g 98 Sfua w18 a1 7 Bl

g9 et & o dfaar § e 4 I AfeRI Bl S W f&7r S @1 2l dfed % b
T | & PO el BN, SHBT FE&N W U B D) Al fawIdhal § 31al 931 &% 2 [ I8 a1 o
BT DI ARE R B SR

HEIGd, Y3 99 g & WY I§ Hel TS 81 © b W 4w d R ara #f¥7s € gar <F1 A
BTSS! & 60 99 YUT B S & qTao( 89 < H o9 & $YIs a1dl i Alofe & o ar faers
T &9 § T U fags v &7 # 2 o 9ay ug foaex vfiw A &1 g 98 9Ey 9
HRETH H B D 91 = 21 3201 Bd g W J e 4 R 21 & 39 a7 FI IR {9y & <
BT % 41 $97@ URAR &1 a9y mindset change &Ra e &t R MHNT BT BT

eIy, e &1 St ged W W ufow & AelRe ax ST afkia &1 Jario em
HRAT Bl 3P o0 &0 e & WX B 3R Y &9 <1 Bl e & & H ot Wi @l e ura
R BT DR b o {429 b1 781 87 =AY At @l & AN bl FHE WR Dl e g HReA
BT AMBR B =ATMRY|

AN Q¥ 93 T W a1 off ¥ ik TR W ¥ iR 9% W9 Th g W IS g 2l FR
S DI [ERAT R 52.55 TG gl I B G0 DI A AT IORA H FIH HH FIERAT & 25.30
yfoerd 8, fdeR 3 32.33 ufred gd SR U< H 42.65 TR 2

3T & BTG I8 © fob Al § Fedi Bl AT JYAR © olfch e & T IR I[ura Tl
BT FBIA ¢l TIR M H §ARI B 61 § U Wpol freill 9 wad fagq 1 3R Wl # aRfeard
g @ Ba T8l Bl Bl Bd R A B § A1 «id ds el oI, S8l & ars eiar g, a8 foharai
3R Rrerept &1 319TT BT 21 ARPR gRT SUde] BT s fhdd i & & T & St 2l

Sigl qb Heled e Bt Fdiferd! &1 warel 8, 39 <9 # Wal & fu arerT 3k 3HRi & ferg
3T aRAT 2| &1 Bl I71 ol W R & ISl 2] IR e B FHe @aRe T8 8 url
Al <9 DY 75 U AT DY S 98 YRAN| T AP $ ARG BT HGWId BT I, A IRE D
Ml =ercll e, T4 b QU DI RGB! GHG TE B Ahdll| PP el Bl Wl H UGDHR M
IRAT 3R $B AT AR & Tpl ¥ UgHR AN AT | VAl RRART & M1 qHman Hal A S| 4

" .....* This part of the speech was laid on the Table
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FHe g b Riem R 4k X Fo wpati, Froft @fdaal sk ol dRensll &1 a<dva I 8iar o I8l
H

HeIgd, TP SR #Aew@yyl vy § |ed & 99 @1 diedl gl P8 dR o’ T T 6 ds
WHR THRAT F f[IGR TR B3 S8 Fpel Wiol Al § Al Iod ARBR DI et T 8 B
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"SHRI B. MAHTAB (CUTTACK): Thank you for allowing me to deliberate on the
Right of Children to Free and Compulsory Education Bill 2009 today in this House. At
the outset, I may say that Child rights’ movement has gained a lot of momentum in the
first decade of the 21* Century in our country. Although, it had little impact on the
policy and legal reforms related to children but certainly it made a visible impact
regarding the awareness and dissemination of information about a child’s right. One
would agree that all this development would have showed the way further towards crucial
policy and legal reforms in the case of the Fundamental Right to Education of the Child.
All these significant developments have been shadowed of late by the Central
Government by introducing the much criticized diluted and distorted Right to Education
Bill in its new avatar: The Right of Children to Free and Compulsory Education Bill.
This is nothing but a heinous crime against the population of Indian children. The ardent
proponents of neo-liberal agenda who are defending the Bill in its present from owe an
explanation to the children of India for their treachery to join hands with the market
forces to deny the child the fundamental right to equitable quality education.

By any legislation the definition clause assumes a lot of significance and provides
clarity while implementing the law. It is unfortunate that the crucial definition necessary
to ensure equitable quality education have been omitted. But dropping the phrase
“ equitable quality”, the Govt. very clearly has indicated that it is not willing to provide
equitable quality education to all children as a matter of principle and commitment as per
the Constitution. Instead, the Bill in its present form confirms the continued
discrimination by legitimizing two distinct parallel streams, inequitable, multi-layer and
low-quality education system for the poor children, and so-called quality education to the
entire section through various other means.

This Right of Children to free and compulsory Education Bill has been hanging
fire for several years. The Rajya Sabha has passed this Bill which promises free and
compulsory education for children aged between six and 14 years. While at the time of

framing of the Constitution the founding fathers realized the significance of education,
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yet it could not be declared a fundamental right. The 86" Constitution Amendment Act,
2002 requires the State to provide free and compulsory elementary education to all
children. This Bill seeks to give effect to this Amendment. All children between the age
of six and 14 years shall have the right to free and compulsory elementary education. No
child shall be held back, expelled, or required to pass a board examination until the
completion of elementary education. A child who completes elementary education shall
be awarded a certificate. One is reminded that the Apex Court in 1993 had ruled in a
case of Unnikrishnan vs. State of Andhra Pradesh that “the citizens of this country have a
fundamental right to education and the said right flows from Article 21.” The 86"
Constitution Amendment Act, 2002 added Article 21A to the Constitution which requires
the state to provide free and compulsory education to all children from the age of six to
14 years. It also modified Article 45 — directive principles to instruct the State to provide
early childhood care and pre-school education. This Bill, that is before us, today seeks to
give effect to the 86™ Constitutional Amendment. It is supposed to detail the
responsibilities of the Central and State Governments, teachers, parents and community
members in ensuring all children receive free and compulsory elementary education.

So, far, our country’s track record on providing education to its poor masses has
been extremely poor. While the drop out rate is rather high, the government schools
which cater to the underprivileged lack quality, both in terms of infrastructure and
teaching. Surveys have found that many primary schools do not have proper buildings
and several operate from one room. In the given situation where many schools lack basic
facilities, ensuring a school in every child’s neighbourhood will be a tall order. For those
households with income below the official poverty line which account for 27.5 per cent
of the India’s one billion-plus and independent research and CRY’s own experience
shows that the number of poor in India is closer to 70 per cent, those for who day to day
incomes barely cover living expenses, this Bill is conspicuously silent on increasing the
State outlay for Government schooling. Instead, it shifts the responsibility of ‘poor
students’ to private schools by the 25 per cent reservation clause, which have in the past

raised objections to such a proposal. Instead of the equitable education based on mutual
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dignity that this Bill envisages, such a provision shuts out the poor as a class and further
deepen class barriers. This Bill also limits its ambit to children between ages of 6 and 14.
Any parent or teacher will agree, education upto Class VIII is hardly enough to equip a
child with the basic skills needed either for gainful employment even to make an
individual equipped to function with a basic degree of self reliance and empowerment.
To be fair, the Bill is part of a movement that shows the government has at least begun to
take primary education seriously. For instance, through its far from the school voucher
system liberals would like to see, the Bill allows the private schools to be reimbursed for
serving 25% seats for disadvantaged children. And outlays for Sarva Shikshya Abhiyan,
the programme to universalize elementary education, have increased since it began in
2001. But good intentions do not necessarily make for good results.

The CAG has noted that as of March, 2005 four years after SSA began, 40%
children remained out of the school. The Planning Commission has worried in the 11™
Plan that while enrolment may be increasing, retention remains a major problem. So
while there is a Rs.13,100 crore allocation this year for SSA, the process of learning
remains in disrepair. The government is more worried about schools, the input, than
actual schooling, the output. That is the broader point. Even if some public good and
services are declared to be right by law, changing reality is altogether different. About
half a century ago, the Oxford political theorist Isaiah Berlin drew a sharp distinction
between “negative” and “positive” liberties. Negative liberties are individual rights that
require the state to back off. Whether or not that’s easy, such a concept is simple to
enforce. But positive rights howsoever, require the state to actively intervene to provide
services. But its not easy. Just expenditure isn’t enough. If the Government thinks that
just spending money will enable learning then we have hardly reformed since 1991.

Innumerable survey show teacher bunk school with impunity, that many do not
teach even while at school, and that children with several years of schooling cannot do
simple sums or write simple paragraph. There is a need to ensure the right to minimum
quality. This can be done by amending sections 8,9 and 29. HRD Minister has talked

about ratings for private colleges. Surely government and private schools need rating too
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and the worst should be closed down. Millions of slum dwellers send their children to
unrecognized private schools. These are not of high quality and parents deem them better
than free government schools. Non-education in government schools is glaring. The Bill
has no provision to ensure teacher accountability to students or discipline.

The Bill doesn’t effectively provide for accountability at any level of the system,
from the teacher to the administrator. Should the state fail to meet it’s obligations under
the Bill, it will not be penalized in any manner, nor will individual Government
functionaries, as in the case of the Right to Information Act, where failure to implement
provisions carries with it personal liabilities for the concerned administrators. While the
Bill has many details about setting up of and admission to schools, it does not adequately
address the issue of attendance. Street children, beggars and runaways are in critical need
of the “compulsory” education but there is no mention of compulsory attendance or a
mechanism to ensure such attendance in schools.

We must remember that 50 per cent of the children joining primary schools in
India dropout by the age of ten. Out of 100 girls admitted in nursery, only 50 go past
class-V, 18 go past class-VIII and only one go past matriculation. One fourth of school
dropouts are in India. The students passing out of elite college of engineering, medicine
and business administration comprise hardly one percent of the total graduates.

By 2015, 55 per cent of the Indian population will be below 20 years of age. If the
present trend of education doesn’t change, only 10 percent i.e. 5 crore will join higher
education. Otherwise it would have 45 crore dropouts. Therefore, there 1s a need to have
sufficient incentives for productive teachers., No one who understands the idea of India
can fail to be moved by the implications of the Right of children to Free and Compulsory
Educational Bill, for the future of India’s children. But for it to be relevant to that future,
it needs to be something of which we can all be proud, something that is inclusive and
sensitive to the needs of the many sections of society it impacts. This is a incomplete Bill
and I am afraid may exacerbate the problems that exist, without providing us with the

solutions we need. With these words, I conclude.
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"‘DR. PRASANNA KUMAR PATASANI (BHUBANESWAR): Right to education has
been universally recognized since the universal declaration of Human Rights in 1948. At
the time of framing our Constitution, it was placed only in part IV of the Constitution
under the Directive Principles of State Policy. If we look into the Constituent Assembly
debates, we would find that even at that time there were strong arguments to include the
right to education as a fundamental right in our Constitution. We had to wait for more
than 50 years to make an amendment to the Constitution making education a fundamental
right in our Constitution. The Right of children to Free and Compulsory Education Bill,
2008, seeks to give effect to this cherished goal. Nevertheless now the Minister has
tabled this Bill I would like to congratulate him.

The right to education is an enabling right it is entirely different from other rights
because education creates the voice through which the right can be claimed and protected.
However, the 86™ Constitutional Amendment, which gives fundamental right to
education to 6-14 years, and this Bill has repeated the mistake by not recognizing the
importance of pre school training. There is a global recognition that the early years of
childhood are very important and crucial years for lifelong development,. Some studies
on the development of the human brain have shown that neglect during early years can
often result in irreversible reduction in the development of the brain’s potential clause 11
of the Bill states that the Government may make necessary arrangements for providing
free pre-school education for such children. The word ‘may’ has reflected the real
intention of the section it is only a face saving sentence.

Education for 14 to 18 years age groups can be tailored to provide such skills in
the form of education to go for higher education or additional vocational education. So I
request the Hon. Minister through you, Madam, to ensure that free education system
contemplated here should cover all schools, from pre-primary school to plus-two stage.
This Bill also fails to define ‘equitable’. Can this Bill provide the same quality of
education to that available tin modern public schools. There is a need also to regulate the

quality of education imparted in these schools.
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This Bill is not clear on financial allocations. Universalisation of Primary
education remains a mirage till today because the Centre was not ready to bear the burden
of that. The allocation for school education in the current Budget is only Rs.200 crore.
Unless the Government commits that certain minimum expenditure per pupil, the
provision of free education will not serve any purpose. If this is not done it is clear that
the Government is interested in providing service education to all but good quality
education to only elite groups of our country. When I read the Budget, the Finance
Minister has given the priority not to primary education but to higher education.

What I am trying to understand is, what their real priority is. What is the policy of
the UPA Government? Are they going to give priority for higher education, or, for
primary education. There are various compositions of children. So, they are subject to
poverty, deprivation of basic needs, etc. If we look at their composition, some may be
working in factories, some of them could be child labour, some of them are under parent
care, etc. so they are spread everywhere. In such a situation, I would like to know
whether you will be able to organize the whole group, and bring them under one umbrella
for your purpose. In order to facilitate this problem this Bill must be amended for
creating a parallel and alternative non-formal education system which will give work
education so they are able to earn a living. The government should give equal
importance to primary education and allocate funds separately therefore, which forms the

base of education.
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I ol # U TR vd Ues @@ & el & fag 25 gfiea Wi e s sifverd w0 9 faiRa
fear w5l S feren W& 9=t @1 ffded gfied § p9w 1, WER ST FRRE AN qH
U] ol & [ 39 UhR DI YIGET HR &b BH BRI Whell B Hecd Dl HH dl ol PR W® ol

HEIGd, IS 84 TAISl & S 9l gedi @ fofg Wi faRIy IS & SMaR W S &1 417,
S afedl @ s, i, difsa, &9 ok Paet @ &1 VN qeal &) GRAT BAR < H ARBIUD §l
g S e @ g at gfte & T8 <@ @iy, afeds Rem &1 e q e oMl g anfRv|
ST 84 g B ¢ [ SN AiegRar <) 65 U9 & T8 €1 8 9ERAT &) 9o & Ar-W1Y gad!
U R AT &9 o @Rl B gedl & Hi-qr Bl e R B SR W q@H T BRI 8 TS
I8 W A1 8RN {6 g=d & A@i-a19 @ e R HHeiR 81 S & SRl 9= 9 3= e
DI FHEl 419 § T BIS ©, Hifd I8 991 ¢ f& "Hungry Children do not make good learner"
gafory e & faU aoie &1 Iag™ S YhR I HRAT SN

HeIGY, PISNI HHITE 1 1968 H AU RUC H &I T el § Hel o b el &1 HH

A P9 6 Ufowa g fen w7y fHar S afegl 39 RAwIRer &1 89 1d 62 aNi H N T8l BR
gl Y B WHR 7 59 N e & o § I3 9w gfg i 78 $ 21 IT 9 39 IR Dl
gl ANifc BT gl &l Al aR<d W A8 WPR < B qedi bl WAy e & wems § SAp a7
TR T, A S 39 [A9e W FfaRad el &1 e s anfey-

1. HATGHIST BT a1 ST ATy |

2. Fen © fFoitexo &1 Frecarsd exn eyl

3. e & R & o & fory Rere & afde g 9 ReR g9 ST @nfevl

4. ADBI Tpell H IMURY GAGTY AT BT ATy |

5. Wl Bl W &I H I@d §U RG] BI-Hagrerd TIffeai Sirst a2yl

TeIcy, 39 fa8u® #§ ®el o <& 2 b o 10d] &) 9 gRT UNe Sl o S| ¥g W
W § BIs b a1d T8l &1 & 4T © b e e g8 uiadl 3R aredi &t weratt & forg v
wraeT foRar §, A1 37 werstt | e arel aal @Y eIl W 9gd BT OIS TS 81 ST B o' W §
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5 U 9= B A Fedl O @ B, S PV W TR UG Whd| I Rl BT @9 T8l 2l PO Al
VA & SN 39 Tl | HH Hell & U bl A B el B Adhd Bl

RIS, ST # Fg, a1 A VW g=3 ff @ € 1 ©adl strar wadt # A o Y E AAfeT %
310 fawal &1 S el 281 H (YS! UH "l aarl dredl g1 # TP aR Rl S fawme |
T8l & A IS H Aqd] Hell b U faeneff o g B g3 IR Y@ fRwE, # 99 @
& R AN JF IR U Dl SIR-YRRIpT H &=t arerar sRioh fof &1 991 geb Al eres o 78l 31|
N qr-orEIe W geT 6 T g3 I 1 e @ 8, A1 98 dren 6 39 Bid H B 7 WAl Bl
g1 fhar gom 2, W 5l &1 ol war T 6 anRex S fqenedl 7 fow fofd # Al &1 &
B g1 S U g U TA1 gHa goTl @l il &1 darftres wR e R e 5 s=
e 4 uge & are S¥ Al d &1 9 e 81 S SweR g9 o [ g Rien ¥ Ry ger
DT AT Bl AT PR G &1 3M: A Al ARBR DI FEN FAd B b 39 W R 4 AR & &
9 WS R4S B WETT T PR 89 Y dl T8l PR B o

TR, AT A1 A1 € 6 ¥ & o fAemerdl # U9 sreamusdt @ W el enlt S uer
Al I8 BN Uiedl we B, AT SR IT S HE H 931 &I, A1 9 9 e B Ul bl W T A
P GO AT SIS JEATTDT Bl T 3R S9h IR S Sod AABIRAT BT 39 UbR b a
&1 frafor 8, afe I N THE-IHT W AT HR-HAA] @ B 3R J IFH SRR Jhg B
<&

Teed, g9 favaw g & Ay @3 St #R §9 gemal @) ene H @d gy, 39 fagwe H

TR WG S| 561 @l & A H 7 I FHAG BT g
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ST, TRM (ATeier): AW IUEAS HeIGd, AN A3 S B dY ¥ 14 dY & dIddl bl [:ged
Riem <7 & fofg o1 fadae T § o € # ST @R aRAT § 9IR A1 & § suat qHdd
BRAT B lfehT H 3fTUch AEAH { AT {31 S A el A b e & & 4 39 o H e
FHHYE 9, TR I YRR FHYH B, JHUE FHIE 81 3R A8 PION HHIRE B, T HHIE!
= Rrem & &5 § S o gIa iR Ruied &, 39 <@ # o arelt e ff IR & 8, S 39
AT Bt Rurel b1 Ay e fhar| Rienm & &3 H Do) HHIeH F I8 Hel o1 [ W §9 < Bl qoic
g, 9P 12 vRerd goie e w® @

16.06 hrs.

(Dr. M. Thambidurai in the chair)
HRAT MY | AfH M T YT 12 URIerd goie e & SR @ @l ol Uil Ay # 3mues H1eH

A A HA S A e Arga b U ST S RUIE o €, S TRaT 9 o Anfey|

UG AT T U AT H [T T[oran arelt Riem 7 & a9 FE ©l 99 89 gAY <2
DI TEJ T, e T8 SIS, WA SR ATSAT Bl OId B9 $9 W BT @A © A 918 98 THI07 S T,
R T glTHT B, q8 UH RS Pl TRyl A S Bl Uh a6 B WPl @ Aied fQF AW 2
AfhT BN Q2 4 QAT T8 2| AR <9 H AT Uel & A9 e U R I8 2| Fel-dbel gh-al HE
¥ e <1 S @ gl H qu Aredl § [P a1 89 U A8l 99 ARE BI urac JuRT & Y arraror
< URA?

HeIqY, S8l q% N9 gedi B qard §l Afda FEiarel 7 9gd dra-aqsie] sifar e @
i Har oAt A # 14 99 & At B FAged AR AT Rrenm < @ eraRen @ T3 2| AfpA
SIS & 62 AT 4l & arg W 89 S Y] 78] PR U 8| 89 A1 31 Sff Bl @R Bl b
SR 9 ORE B IS BRD UP BB Had SO gl R Faqd H 39 ] &R &1 rar &
39 I B I q9H Aifea g b1 A 8N iR BERT % dRa B BEAN < § olibdd B
3R S Alhdd & aRafad IRYTST B, fhit WY SHIfhfed ddl @t SHar R 1 ¥ferd & o agf &t
Al AT TE B whdl 8] AR BU A T & forg e SR gl safey g Al {6 S g
e god € O gAR IRy fener €, oot S faenei # ¥ 9w 7€ on @ E Y W go €
HidT Wpl Yol 8, AT ged I Wpall H Sl W 8| WHR DI RE A FAMT T 1 @ 8 P 8
Tl Bl Rgg<t i 31g qeai Bl gg @ foy Raest &1 e o) % 8| Raas! & dw-dera 4 oo
TRIT = 37 9 &l oAfdhd SId I 89 I8 Mo & AMNG R Bl T8 I, 39 a8 Bl
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DIg BIT el IIRAL, BH oleld AR oW A I8 Bd AP AMhINd HKA el | 3T Sl = Tidl | W&
g, S T AN & 9= &, Fagd H I M1 T8 AR | 3o O ke A < H Wl 98 &
g1 99 Al ® WA Uh-Uch U & Wlel IS BU B S O S TNIEl BT geal ATl g1 B S g,
w—mwaﬂﬁw%aﬁé@aﬁ%ﬁ%maﬁaﬁﬁﬂﬂmwwéﬁm
AOG TR T <, 3R 98 §F JUAT AT Al IAD! SIBI-SUToid BT Ag+ arm, fhdl aRe 4 Ue
HTT | AR g F ft 2 f5 14 99 & qraal § S T o d § U @l @1 o & Rt § sren
SO, S9h S0 Bl T Hel BRATs arfl, offp g9 I a7 Beal ¥ ff I € @ik a9 ot
maeRal # W <@d € ok I8 9% &% W i @ Jgt 14 9§ & 9 & I 9 e ® g a7
A6 IR B &l ST 9 R W HOR HIA 9941 a1V R I7 =i & folg A a1 YT aweq
FRA SN T dlfh MR oo gl B fhelt SRR § 9 99 99 iR 9 fen & ufq 37
AT B T | F A G St I e e {6 U awer s9d dgd 8l a1fel dd Sy
SH@! WriddT B e M| gafey &9 &R 919 &1 SuTaT 7 g gU A HA Sff A8 wEd
5 39 W fScpel o Ped IoM &I SRRd ¢l T T2 [P e d @ uBd A & 3 R Dl
AGRIT T, Mh A & 62 I B T, B9 I AN T8l B Y| M7 39 ok &I Adqd a1 B &,

el W 3MUD] e TR 8 Al § SR a8 BIIS b AN X8 QI Al SAh! Bl SUTEdl el
Bl I BIS BrIGT T8 g1 gafory § A w2 o 9 # ¥ 9gm 5 weg § e A9 99
i e «h B Sk 81 3R T fRférd et e a1 Sy faer e gl gfery g9 39 4
BT 9T BRI & 3R AT HA eed 9 Hdes &A1 a1l fh 39 R HOR Hedq Fory Su |

STEl dd oA BT AATd ©, T $AD! FARAT BN Afh 3R Beg A 89 S9h! 99 ST
TE BTN, R B A B SAB! FIRIT T8l BT o1 85 78] ol © fb P ff IT sqd) Fa=en
IRBR 3ATST FARRAT T8 PR Ibhal & b 50 < B Ul gl BT &1 ¢ I | oAfp § 3fusd qrewy 4
AT WA St @ Fg =g b wral B il Sarer A SATET €9 ShR Wpol GAdThR 5 A8 Dl AR

HET AT BN ATH BT TG

3 H # 39 fact &1 FHT B g
SHRI KALYAN BANERJEE (SREERAMPUR): Hon. Chairman, Sir, while supporting
this Bill, [ want to make a few personal observations. Hon. Minister, you have taken long

years for the introduction of this Bill. Ten years are coming to an end. The provision
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made in article 45 of the Constitution, at the time of commencement of the Constitution,
had come to an end long ago. Though provisions of article 45 are there from the
commencement of the Constitution, the dream of the framers of the Constitution is yet to
see the light in our country.

At the end of the Sixth Five-Year Plan, in the year 1985, primary education for the
age group of six to eleven was made free in all States; and for the age group of eleven to
fourteen, it was made free in all the States, except in Orissa, Uttar Pradesh and our
communist State, West Bengal. ... (Interruptions) These are the statistics, and they have
to accept it.

MR. CHAIRMAN : Let him speak, and please do not interrupt him.

SHRI KALYAN BANERIJEE : Most of the States, except West Bengal, and four Union
Territories have enacted a legislation to make education compulsory up to the age of 14
years. It is the socio-economic compulsions which keep the children away from schools.

To remove such obstacles, Sir, I do not find any provision that has been made by the hon.

Minister in the Bill, excepting the provision concerning Mid-Day meals. today, we

really want to see compulsory education up to the age of 14 years in our country, some
provisions have to be made in the Bill so that it should be able to encourage the people of
the remote areas of this country. They should be brought to the school. Such
encouragement should be made. It is not just by providing mid-day meal, it is not just by
providing financial assistance by the Central Government; it has to be made effective.

So far as providing mid-day meal is concerned, there are gallons and gallons of
discrepancies, complaints are there, scam is there. Why is the Government distributing
the mid-day meal through the MR dealers? Let it be done through the peoples’
representatives, through the panchayats, through the zila parishads. Let it be made
effective. Give the responsibility of distribution of the mid-day meal to the persons. One
of my friends was telling just now about the distribution of mid-day meal. I just point out
that today we cannot shut our eyes to the hard realities of commercialization of education
and evil methods being adopted by many institutions to earn large amounts for their

private and selfish gains. I have seen that the hon. Minister has prevented the capitation
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fees. I really give my thanks to this Government and the hon. Minister for this. Hon.
Minister is the most erudite person of our country; he is the most erudite lawyer of our
country. He has taken care of that. I would just request the hon. Minister to see that
capitation fee is stopped in our country. Education should not be commercialised. It
should be made for the benefit of the people of this country.

I have some suggestions to make for the hon. Minister. Although hon. Minister has
made a provision regarding syllabus, under section 7, sub-section (vi), yet I would
request him to please make section 7, sub-section (vi) mandatory. He should also make it
a time-bound programme. There should be a universal syllabus in our country. No State
Government, no ruling party should be allowed to politicise syllabus in our country.

MR. CHAIRMAN : Please conclude.

SHRI KALYAN BANERJEE : Sir, I am the only speaker from my Party. I have been
given 20 minutes time. Kindly allow me to speak.

MR. CHAIRMAN : Your Party is allotted eight minutes. Try to finish your speech
accordingly.

SHRI KALYAN BANERIJEE : Sir, the hon. Minister must take care about the syllabus. It
is a real factor in our country. Please bring out strict laws regarding the conduct of the
teachers. Kindly make a law so that no teacher like the civil servants should remain in
politics. Let them devote their time in developing the students of our country. Why
should they remain in politics? When they are getting the aid, when they are getting the
salary from the Government, they should be treated at par with the civil servants. A
provision should be made in the Conduct Rules. They should not remain in politics. They
must devote their time in building up the students of the country. I will not take time. I
would just say that teachers should not remain in politics.

I would now tell you one incident. During the Second World War, a professor was
reading in his library. A soldier came and he wanted to kill him. The professor asked him
as to why he wanted to kill him. The soldier said: “Everyone in the country has gone to
the battle field for fighting for the country. But you are sitting in the library and reading.”
The professor asked him: “What do you mean by the country?”” He said: “What is in the
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North, what is in the South, what is in the East and what is in the West form part of our
country! The professor said: “Do you think that this is the only country?” He further said:
“Victory is our gain; peace is preserved; history is made not in the battle field but in the
educational institutions. Education is the seed bed of culture. We have to form them from
that time.” They come up right from their childhood and then they grow up as statesman
or solider or patriots or philosophers. They will determine the progress of the country. E
Kindly make it viable. Kindly extend this benefit to the poorest of the poor living in the
remotest parts of the country and encourage them. Such provisions should be made to
encourage them. There must be very wide publicity of this measure. The news of this

should reach the remotest areas of the country. With these words, I thank you.
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SHRI T.R. BAALU (SRIPERUMBUDUR): Sir, I rise to support the Right of Children
to Free and Compulsory Education Bill, 2009 because this Bill is going to lay the
foundation for the future of the 41 per cent population of the country which consists of
young Indians.

The genesis of this Bill lies in two judgments of the Supreme Court —Mohini Jain
vs. the State of Karnataka of 1992, and Unnikrishnan vs. the State of Andhra Pradesh in
1993. This particular idea would have sprouted from these two judgments. After these
two judgments, article 21 A was inserted through Constitution (Eighty-Sixth) Amendment
Bill in 2002.

In the case of Mohini Jain vs. the State of Karnataka, the Supreme Court had said
that the right to life under article 21 and the dignity of any individual cannot be assured
unless otherwise they are accompanied by right to education. In 1993, in the case of
Unnikrishnan vs. the State of Andhra Pradesh, the Supreme Court said that the citizens of
India have a fundamental right to education and the said right flows out of article 21. Not
only that, the Supreme Court had categorically said that the citizens have got a right to
free education up to the age of fourteen years. It was a seven-judge bench verdict. After
that verdict, the Constitution (Eighty-Sixth) Amendment Bill was passed by the
Parliament.

In the Constitution (Eighty-Sixth) Amendment Bill adopted in 2002, this
Parliament talked about providing free and compulsory education from six to fourteen
years of age only. At the same time, this had not been notified because the Clause 1(3) of
the Eighty-Sixth Amendment said that it should be notified after subsequent law. That
will happen after the passage of this Bill today. At the same time, article 21(A) has
already been inserted.

I would like to quote the great national poet Subramaiam Bharati. He said:

“Anna Chathiram Aayiram Kattal
Alayam Pathinayiram Nattal
Annaiayinum Punniam Koti

Angor Ezhaikku, Ezhutharivu Tharudal.”
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It means: You may construct thousands of choultries; you may establish ten thousands of
temples; but nothing is so sacrosanct than providing education to the needy poor.
Sir, the late Bharati’s dream of independent India could be achieved only after 26

years of his death. The late Bharati’s dream for elementary education to all children is

going to become a law 78 years after his death, now after the passage of this Bill.|= |m

happy to record that in this august House, that the ‘movement of education to all’ was
started in the land of Dravidian Movement, that is from Tamil Nadu only. During the
Rule of the Justice Party, our parent Party — a specific G.O. was issued to close all the
schools which are not admitting the SC/ST students. It has happened during the Justice
Party’s period. At the same time, it was Pitty Tyagarayar, one of the tallest leaders of the
Dravidian movement, was the root-cause for serving mid-day meals in corporation
schools. The very scheme was adopted by Karmaveerar Kamarajar, the former Chief
Minister of Tamil Nadu. The very scheme was followed by Dr. M.G. Ramachandran
during his stint as the Chief Minister of Tamil Nadu. The same scheme has been now
improved by my beloved leader, Dr. Kalaignar Karunanidhi by providing three eggs per
week to non-vegetarian students and by providing abundant bananas to the vegetarian
students.

These are the developments that are taking place in the state of Tamil Nadu, so
that dropouts can be checked. What is happening in Tamil Nadu? In 2001-02, in primary
schools, the rate of drop out was of the order of 12 per cent. In 2007-08, it was 1.23 per
cent only. In the middle schools, the drop out rate in 2001-02 was 13 per cent; now it is
1.9 per cent only. In the last three years, in Tamil Nadu, the Government of Tamil Nadu
has opened 336 primary schools, 1577 middle schools, 320 high schools, 300 higher
secondary schools; 26,000 teachers have been appointed; 25,948 class rooms have been
constructed. Hence, the drop out is minimal. The quality of education is also being
maintained.

What is the figure at the All India level of the drop outs? As far as 1% to 8"

standards are concerned, in the case of boys, it is 50.4 per cent and in the case of girls, it
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is 50 per cent. The Government of India has increased the budget on children from
Rs.37,168 crore in 2008-09 to Rs.42,361 crore now.

I will take only five more minutes. You are very much kind to me. I will conclude;
please give me time.

There was an increase of Rs.5,193 crore. It is on the budget on children. At the
same time, one should understand that in the last year, it was 4.13 per cent, compared to
the total budget and expenditure on children. But this year, it is 4.15 per cent only. At the
same time, out of the children’s budget, education is given 71.3 per cent; child
development is given 16.7 per cent; for child health, 11.1 per cent is given; for child
protection, 0.8 per cent.

As per the 2000 census, the total literacy rate is 64.8 per cent only — the female
literacy is 53.7 per cent and the male literacy is 73 per cent. As of now, the figure would
have increased because of SSA, as I understand. But at the same time, the States have got
a lot of grouse against the Central Government because in the 9" Plan, it has provided 85

per cent share; in the 10" Plan, it was 75 per cent; in the 11"

Plan, it was 65 per cent. But
at the end of the 11" Plan, they are going to provide only 50 per cent. The States have got
a lot of grouse against this.

Sir, please give me 2-3 minutes; I will conclude. Efar as the Juvenile Justice
Act, 2000, is concerned, who is a juvenile?. They have explained that juvenile is a child
of not more than 18 years. But what are you providing here? You are providing free and
compulsory education between 06-14 years. For 03-06 years, you have to provide
elementary education. From 14 to 18 years, you have to provide education, if not
elementary education. So, as per Juvenile Act, it is for the Central Government to
provide free education or education up to 18 years.

As regards neighbourhood school, I congratulate the Government. The UPA
Government is known for its practical approach. From 1% to 5™ standard, I studied within
my village and for 5™ to 8" standard, I had to walk seven kilometres in the muddy and

slushy boundaries of the paddy fields. I used to travel seven kilometres in the morning

and seven kilometres in the evening for studying in a school called Thiruvalluvar Higher
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Elementary School, Alangottai village, Thiruvarur District. So, I used to travel 14
kilometres daily. For 1 to 8" standard, that is elementary education, I had
neighbourhood school in my village and a school which was seven kilometres away. So,
I want to know from the hon. Minister which one he is going to provide. You have to
provide neighbourhood school only. It should be within one kilometre only. It should
not be beyond one kilometre. You have to take care of that.

I have to appreciate the provision in clause 21(1). It is a very good clause. It
provides that a school shall constitute a School Management Committee consisting of
75% elected representatives who are parents or guardians of children admitted in such
school. It also provides that fifty per cent of the members of such committee shall be
women. Clause 21(2) provides that this committee shall monitor the working of the
school; prepare and recommend school development plan; and monitor the utilisation of
the grants received from the appropriate Government or local authority or any other
source. So, it is a very good section.

At the same time, I would also tell my friend that another clause says that at least
25 per cent will have to be admitted. ‘At least’ means that even up to 100 per cent they
can admit. So, the neighbourhood school which is going to be run by you, definitely it
will be abandoned as quickly as possible because the private schools will provide all the
infrastructure. So, kindly take all this into account.

Since the Chairman wants me to conclude, I would conclude, though I have not
covered all the points. The Government is taking all the steps but at least in the rules
you have to provide for the handicapped persons. For them, you have to provide special-
type latrines and bathrooms, you have to provide for nurses and so on. [ think the
Government would definitely take care of all these things.

I congratulate my friend, Shri Kapil Sibalji. I wish him all the success.
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*s} TG IOHR (WHQR):  3ITSE WRA & 60 991 H 6 99 I 14 9 & qedi Bl 3ff~rard frer
et W &9 == BRI € Tafs Rien & Ao AfABR B @awen dfage § 8 gt o, 39 9 4 6
& UB 99 F B A8 B T8 A T MYE WRa § g9 3 ¥ & fIemery S @ 1 |
T B 1 R TS B gl Bl AR @RI DR o o T F 6 a¥ a1 ufde T B 39 3 a8
I 14 Y HAT A1RY, THGT oY TGl B g Bl a9 fFerT 59 S Jar-fUar do a0 9™ &l
e SIUI 89 JaR TR W9 BRd © [P 4R DI AMIY AT Y (0 d¢ & ey | a8 .41 9
TR W W 0 SR g, YU W A B gl olfeb oral W gRaRi Bl we e @
I LAY AR, UREY J of@d W Hed e & qqr Sl @ R/ IRET & ded MR Ai-
e foid ® 3TW@eR Ugd ® .4l T ¥ S9! URT BN SN WRBR VAT AT 919 o aiRaqal #
Sifard e &1 Hew@ qA1g IS ARG Fawl 7 TREl § 988 Bl fadl ® 6 g= B e W
NS $B A UM H $© el 81 fard e a Aot A Sl 99 9= Iped 7 WOl arel
AT Bl e T8 B ST g € AS R [ H ARBR A FaAT Bt b g faereri
&I e C.B.S.E a1% &1 Rren ok aifard e & e |, ureas &R Wpa § |qEmar srfl, &
TR ® e 4 A= & geal o e B ave & e ued Sed Ren i) qeder vh a9 e
@ g, SRl fRrem w1 WiEd R ¥ § U Iwale aMfoie a9 anfRy ad | e off
AERTD ATarel g1 a1y aifard e § Ran =@ dardli, wars g ardll, Wi dF ardl,
I 9 aTell, UBtS ArSH drdll, FYAT HOlgd BRI drdl, Wd W &S QM drdl 3ffa B dedi Bl
foy 9w @ Qo ¥ it R &1 ge|@ IHe @ REeR! 9 w8, 99 39 fad @
SR AHS BN T8I Al T ATSIBH D A8 IS T DI IIbR I8 Y|

* Speech was laid on the Table
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SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Sir, education plays an important
role in nation building. There is no doubt about it. The Kothari Commission started its
report with the words that destiny of India is now being saved in her class rooms.
Education is so much important. It is a tribute and that is why, Vivekananda calls -
‘education is the manifestation of the perfection already in man’. If that education goes
out of the reach of the common man, what will happen? Rabindra Nath Tagore tells that
if that happens, the gap between the rich and the poor will be more and more and that is
what exactly happened in our country. have 17 per cent of the world’s population
and we have 34 per cent of world’s illiterate in our country. The hon. Minister has
mentioned that at the time of our Independence the rate of literacy was 14 per cent which
has now increased to 65 per cent. No doubt there has been an increase in the rate of
literacy. But let us also remember that at the time of our Independence the population of
our nation was around 33 crore and out of that 28 crore of people were illiterate. Now, at
this moment, we have almost 45 crore people who are illiterate. The figure has almost
doubled. It is a serious situation.

I want to mention about the enrolment of students. This can check the source of
illiteracy. What we find today is that the enrolment figure at upper primary is only 48.45
per cent and the drop out rate is almost 50 per cent. That is why out of about 20 crore
school going children there are about 10 crore out of school. Such is the scenario in our
country. It has rightly been mentioned by the hon. Minister that we have taken around 16
years, since the time the judgement on the Unnikrishnan case was pronounced, to reach to
this stage.

I would like to make some points about certain provisions of the Bill. The subject
of education is in the Concurrent List. The way the Bill has formulated, the provision
contained is very centralised in nature which seeks to curb the power of the States and the
Panchayats. Provisions such as formation of the Academic Authority, judging the
standard of schools, recognition of teachers’ training etc. are areas which are generally
decided upon by the States. Such authorities should remain with the States because in the

State of West Bengal there are democratically elected State Primary Board, Secondary
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Board and Higher Secondary Board which decide about such things. In our State
education is free for students up to class XII. If this provision in the Bill is given effect to,
then what will be the function of these Boards?

The hon. Minister has mentioned that private participation in education is the best
way forward. Now, if private participation in education is to be encouraged, then what
will happen? Private parties would not go to the remote areas. They will only concentrate
only in the semi-urban areas. This will result in two types of education. The private
initiative in education will be with the aim of making business out of it. That is why
privatisation will automatically lead to commercialisation of education resulting in two
types of education — one for the elite class and the other for the down-trodden.

Sir, many speakers here have mentioned why free education is being restricted
only up to the age of 6 to 14 years. I would also like to reiterate this point. The hon.
Minister may say to bring this Bill within the purview of clause 21(A) of the Constitution.
In Chapter III, clause XII of the Bill it has been mentioned, “Pre-schooling may be
provided by the appropriate Government”. Now, if appropriate Governments can do that,
why not the Central Government will take the initiative and do it? It should be from the
age of 3+ to the age of 17+ years. India is a signatory to the UN Convention on the
Rights of Children which recognises rights of education up to the age of 18 years. The
hon. Minister has rightly mentioned about quality education. So, I would like to suggest
that the Bill should be re-named as “Right of Children to Free and Compulsory Quality

Education”.
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My next point is about financial allocation. The Bill does not talk of the share of
Centre and the States. That is very important because what surprised me was the fact that
no fund has been allocated in this year Budget for implementation of the right to
education of children. Not only that the fund allocation for the implementation of the
elementary education in the Budget has been reduced by Rs. 200 crore. How will it
happen then? As per the Kothari Commission six per cent of the GDP should be spent on
education, but today we are spending only 3.67 per cent. My specific suggestion to the
hon. Minister is that as has been suggested by an Expert Group constituted under the
recommendation of the Saikia Committee that there should be a Budget on Education for
the next 10 years. My point is that Centre should spend 75 per cent of total Budget and
the States should contribute 25 per cent. After 10 years the share of the Centre and the
State should be 50:50.

Now, according to another provision of the Bill, 25 per cent of the seats in the
schools should be reserved for the students of weaker sections and disadvantaged groups.
Why should it be 25 per cent? If we are to consider the education of people belonging to
the Scheduled Castes, Scheduled Tribes, the OBCs and the Minority sections, it should be
at least 35 per cent. This is my specific proposal. The Bill also does not say anything
categorically about providing mid-day meals. That aspect should be incorporated in the
Bill. There should also be a monitoring mechanism by local self Government and State
Government, and the implementation of the mid-day meals scheme to be done by self-
help groups. In our State, this is being monitored through the Village and Urban
Education Committees. E

My next point is about the duty of the parents. In Chapter III, clause 10, it is said
that it shall be the duty of every parent or guardian to admit his or her child in the
neighbourhood school. But what will happen to the street children or the platform
children? Their guardians or parents are not so alert or they are not so much conscious.
My point is, the responsibility of admission should be on the shoulders of the local self-
Government and also on the concerned State Government. They will have to sensitise

the guardian and let the children get admission.
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Special provisions should be there for the physically challenged children. It has
been said by many hon. Members and I am also repeating it.

My next point is about corporal punishment. In this Bill, it is said that no child
should be subject to corporal punishment or mental harassment. If that happens, then the
teacher will be punished on the basis of the service rules. That is all right. But if it
happens so on the part of the management, then what will be the effect? My concrete
proposal is that its recognition should be withdrawn then.

As regards neighbourhood schools, nothing has been said clearly in the Bill. It
should be clearly mentioned as regards the distance covered, about the time in which it
will be covered, etc.

The Bill talks about lessening of non-academic duty of teachers. It is all right.
But then why should the teachers do the census duty? Why should they do the electoral
revision duty? These will also hamper the teaching and learning process. That part
should not be done by the teachers.

The Bill talks about the duty of the teachers but it does not say anything about the
non-teaching staff of the upper primary schools. What will be their duty? All these
points should be covered by the Bill.

So, my concrete suggestion is that the Bill should be placed in such a way so that
the autonomy or the power of the States is not curbed. There was an amendment to the
constitution of panchayat. Panchayats have been empowered and so, their powers should
also be there. It should be for the age group of 3+ to 17+ and fund allocation should be
clearly stated that 75 per cent of the total expenditure will be borne by the Central

Government and 25 per cent will be borne by the State Government.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, I stand here to debate on this
very important Bill today, a Bill which some sections of the society are viewing as a 100-
day achievement of the UPA-II Government.

It is a Bill which most of the speakers in this House today have more or less
agreed as an ill-thought out, conceptually weak Bill. It is a hurriedly prepared Bill just to
show that within 100 days, they have achieved this much. Let us all admit one thing.
You, Sir, will definitely agree, as you have struggled a lot in your life, that nothing in life
is for free. Even the parent’s love for children is not for free. Somewhere deep down in
the parent’s heart, maybe not spoken, there is a desire that when they grow old, when
they are infirm, maybe their child will grow up and protect and look after them. So,
parent’s love is also not free.

When a Government talks about free education, it obviously implies that free
education is meant only for that section of society which is weak and which is incapable
of paying school fees. When we think of that section of society, we also think of a
revolutionary poet, Bob Marley, who said that a hungry man is an angry man. It implies
that free education willy-nilly will mean free education versus full belly. What does that
show us? It shows that a family, where the father is a carpenter, or a plumber or an
electrician, wants the child, if it is a son, to become an apprentice who will go out with
him, work with him, learn the trick of the trade as well as be an earning member of the
family as soo possible.

You are talking about children between the ages of six and fourteen. By fourteen,
a child in India, who belongs to the weaker sections of the society, is invariably an
earning member. The family depends on him for their bread. So, if you go and tell them
— if the Government ever in India can create a machinery that can approach all these
families and tells them — to send their wards to a school for formal education, the parents
will pooh-pooh them away. It is primarily because we are in a country — let us admit the
facts — where we have not handled ourselves well in the past sixty-two years and we have
only created a larger base of people who are incapable of approaching better levels of

education.
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On the other hand, we see that when the parents pay for their children’s education,
there is accountability, both from the parents’ and from the schools’ side. They demand
that every class has a teacher; they demand that schools have the books available, which
is not the case in the Government schools or in the Government colleges, whether it is at
the elementary level or at the higher level. Therefore, this is a Bill which needs even
more debate. It is not a superficial flippant which this Government should rush through
just to show that its CV is getting thicker.

Is the Government doing it because it is preparing to apply for the next job after
four and half years or after five years? If that be the case, then all of us, like in the case
of Constitution (Amendment) Bill where you yourself must have seen, an amazing
unanimity was shown — just one person, probably by mistake said “No”, will agree and
say, “Fine, go through the Bill.” But if there is sincerity, if there is love for the nation
and love for the poor people, debate this Bill properly.

The focus in this Bill, you will notice, is mostly on inputs, like class rooms,
building toilets, which means overall infrastructure, teacher training, library, etc. But,
what about the output? What about the learning achievements? What about teaching our
children how to behave properly? What about teaching our children what are the values
of this country? Or are we just going to ape the Americans, like this Government is
doing right from the nuclear deal? Are we going to ape the West?

We are talking about forcing private schools to have 25 per cent reservation for
students belonging to economically weaker sections. Who will choose these students?
Which school will accept these students? What will be the psychological situation and
condition of these students, who know that when 75 per cent of the other students are
paying and that they have come here for free? What will be the attitude of the teachers
who are supposed to teach these free students plus the paid students? Let us not ignore
these facts.

Another part is about those 75 per cent of those students. What about their fee
structure? Will you burden them with higher fees? Will they have to compensate for

these 25 per cent students? Will that not be injustice to the larger sections of the society?
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What is the cap on fee? Even today we see that private schools arbitrarily go through the
roof with their fees. There is no control.

I personally feel that vocational training is one of the most important things. As I
mentioned earlier, if a farmer’s son stays home and learns how to farm, learns how to
handle the field when the monsoon is delayed, if he learns what are the difficulties with
the cropping pattern, what are the insects that damage the crop, he will be a good farmer
and he will be economically viable to this country. If a carpenter’s son goes and runs
hand plane with his father, if he learns where to nail it, then he will be an asset to this
society. A perfect carpenter will be an asset to the Indian society.o, what does
education really imply? In my opinion, education really implies at disciplining your mind.
It is not which Moghul Emperor started Deen-e-Elahi as a religion or what is the seventh
theorem of Geometry that helps any of the distinguished Members here in this House or
all our Nobel laureates or anybody. What helps them? What helps these brilliant and
young people sitting here all around me with bright faces? It is the disciplined mind and
we have one of the brightest Ministers as the Minister of Human Resources Development.
He is not unlike some of his colleagues. Heisnota ... . He is a very bright person in
this sub-continent. He is revered ... (Interruptions)

SHRI KAPIL SIBAL: Sir, ... should not go in the proceedings.
SHRI TATHAGATA SATPATHY : I did not say, ...
SHRI KAPIL SIBAL: You said, ... I do not think it should form part of the
proceedings. ... (Interruptions)
SHRI TATHAGATA SATPATHY : If it is unparliamentary, then please delete it. ...
(Interruptions)
MR. CHAIRMAN : Please be brief and come to the point.

... (Interruptions)
SHRI TATHAGATA SATPATHY : But what [ meant was that he is a bright person and
he has success to show in his career. ... (Interruptions)

MR. CHAIRMAN: Please come to the point.

* Not recorded
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SHRI TATHAGATA SATPATHY : So, Sir, as a bright person, he has to also realize that
you cannot create just semi-literate half-educated people who will be mere job seekers.
Where are you going to create so many jobs from? Where will you employ these people?

You are talking of creating a knowledge hub in India. That is because our

presumption is because all our neighbours Japan, China right up to the West America,
England and everybody else, every society is an aging society whereas India is a young
country. That is very good. We are all happy. We will have these young people all over
this country. But then an untrained youth force may be more damaging for this country
than it will be beneficial. So, will our education system be able to handle this half-
educated young people or will they all go on strike demanding jobs, demanding benefits
and eventually whosoever will be in power at that time will not know the din that we
would have created today by saying that Ayes have it, Ayes have it? ... (Interruptions)
MR. CHAIRMAN: Please conclude.
SHRI TATHAGATA SATPATHY : Sir, one of the most important things that I find in
education is that I have been educated in the southern part of India, in a place called
Pondicherry. I find that when teachers are inspired, when teachers are allowed to create a
curriculum out of their experience of interacting with children, then only you create a
school system — a learning system that thrills or exhilarates the students. If the students
cannot be thrilled, the child or the baby is not happy to go to school, no matter what the
economic situation, there will be no learning. What eventually will happen? It will be
mugging and by mugging, we will never create enterprising minds. We will only create
muggers and people who will be forced to work as servants. We will only create more
servants people looking for jobs. ... (Interruptions)

Sir, I would like to come to a few details before I wind up. The threat to teachers
to be adequately educated within five years, to be adequately prepared within five years
or else lose their jobs and to schools to get their infrastructure act together within three
years or else lose recognition is something that is impractical. In the rural areas, when we
see the Government schools, they function in tents. The children are sitting under trees

and learning and when the question of recognition comes, if it is a Government school, it



04.08.2009 251

is to be there. It is understood that it is a recognized school. It is no matter whether there
is any toilet whether there is a class room, there is nothing which matters. So, for whom
are you creating this rule that they have to create infrastructure? Is it for Government
schools or private schools? When it is private schools, they already have everything. That
is why parents pay such high fees to put their wards in private schools. It is only
Government schools which do not have infrastructure and it is only Government schools
where the poor go to study.... (Interruptions)
MR. CHAIRMAN: Please conclude.
... (Interruptions)

SHRI TATHAGATA SATPATHY : Sir, I have just a couple of suggestions that I would
like to quickly go through.eﬁnitely, you will be amazed to know about it. There
should be an independent assessment of learning in schools. There should be
transparency. It should be made public. A National Learning Assessment Institute or
something like that is what we are contemplating now. We are thinking and debating
about it. As I said just now, a National Learning Assessment Institute should be created
which could be mandated to test learning across the country in all schools, take samples
and make the findings public.

The School Management Committee part in this Bill is a very welcome thing. But
I personally feel that it needs more powers over finances and functionaries of the school.

At the end, I would say that it is also sad that we have kept the poor children of
Jammu and Kashmir out of this Bill. I do not know why we always accept the fact as if
Jammu and Kashmir is not a part of this nation. We should incorporate it into this Act.
Hon. Minister, maybe, as a test case, start your experiments in Jammu and Kashmir and
prove it to our neighbouring countries and to the rest of the country that this is your
dream project; this is what you want to do when you are in charge of HRD. Do you
actually want to prove it? Or, do you just want to be flippant about it which would
actually mean nothing?

With these words, I conclude.
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SHRI S. SEMMALAI (SALEM): Respected Chairman Sir, | express my thanks to you
for giving me this opportunity.

Sitting in this august House, we believe that the destiny of our nation is decided in
Parliament. However, the Kothari Commission constituted to suggest reforms in
education expressed the view that the destiny of our nation is being shaped in our
classrooms. So, education becomes fundamental to build a strong nation. Education is an
endless journey towards the goal to be achieved.

Sir, the Right of Children to Free and Compulsory Education Bill will make
education a fundamental right for children in the age group of 6 to 14 years and it would
inject the much needed life into the education system of our country. At the outset, |
welcome the Bill and appreciate the move initiated by our hon. Minister. E

ur country, there are 400 million children. Among them, 70 per cent come
from poor background. For the poor and downtrodden sections, education is not the top
priority; feeding their children is their priority. Sending the children to work and adding
to the household income is the prime aim of the parents. Hence the Government has to
evolve a suitable strategy to increase enrolment, retention and attendance under this Act.

The founder of our Party and former Chief Minister of Tamil Nadu, Dr. M.G.R.,
introduced ‘Nutritious Noon Meal Programme’ for the school going children. This
proved to be a great success with higher enrolment and lesser drop-outs. This strategy
may suitably be tried.

In the proposed Bill, clause 4 says:

“Provided that where a child is directly admitted in a class appropriate to
his or her age, then, he or she shall, in order to be at par with others, have a
right to receive special training, in such manner, and within such time-
limits, as may be prescribed.”

In this context, Mr. Chairman Sir, [ am reminded of the system introduced by my
Leader and former Chief Minister of Tamil Nadu, Dr. J. Jayalalitha, during the period
2001-2005. She introduced a system called ‘Bridge Course’ to enable the drop-outs to

undergo learning process to catch up with the by-gone years of education. In other words,
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a student dropping out from Second standard and remaining out of school for two years
can go to Fifth standard after studying nearly six months in the ‘Bridge Course’. Such
system is essential and should be incorporated in the proposed Bill.

Again, my Leader and the former Chief Minister of Tamil Nadu during her regime
introduced supply of free textbooks and bicycles to children as a motivation to attend
school regularly. Suitable amendment in the proposed Act may be brought to motivate
the school going children, sufficient outlay may be made and suitable provision may be
incorporated in the legislation.

Sir, clause 10 of the Bill states:

“It shall be the duty of every parent or guardian to admit or cause to be
admitted his or her child or ward, as the case may be, to an elementary
education in the neighbourhood school.”

Merely stating the parental duty to bring the children to the school will not provide
any solution to the existing problem. But no mention has been made in the proposed Act
as to how this provision is going to be enforced.

In this regard, I suggest that the village committees may be formed, as my
colleague, DMK Leader, Shri T.R. Baalu, has stated. In the proposed Bill, clause 21
states that a management committee is going to be formed. My suggestion is that the
parents also should be educated. The awareness among the parents is also very essential.
So, I suggest that a village committee may be formed to create awareness among the
parents and educate them to send their children to school. Like that, a monitoring
committee at the block level with education officials and well informed persons may be
formed to encourage and persuade parents and motivate children to attend the schools
regularly.

Sir, clause 16 says:

“No child admitted in a school shall be held back in any class or expelled
from school till the completion of elementary education.”
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My question is what will happen to students after completion of elementary
educationE

So, at this juncture, I would like to suggest that if a child is held back in a class
after completion of elementary education he or she may be allowed to continue the
studies in the next standard after holding an examination in the failed subjects at the
beginning of the academic year subject to his or her passing the examination.

So, I would request the Minister of Human Resource Development to consider the
above suggestions and bring suitable amendments for incorporation in the proposed Act.

With these words, I conclude my comment on the Bill.
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DR. N. SIVAPRASAD (CHITTOOR): Thank you, Mr. Chairman, Sir, for giving me the
opportunity. Without any consideration to the objections raised by some of the Members
in the House, the Bill was passed in Rajya Sabha on 20™ July, 2009. The Union
Government is rushing ahead with its 100-day neo-liberal agenda embedded in
privatization and commercialization of education. It deprives the Fundamental Right
already given to them by the Supreme Court through the Unnikrishnan Judgement.
Indeed, the Bill amounts to be not only anti-Constitutional, anti-educational and anti-
child but also promoter of unabashed privatization and commercialization of school
education.

Sir, as the time 1s short, there are some lacunae in the Bill which I would like to
bring before the Minister, through you.

The Bill allows the authorities to dilute the meaning of ‘free education’ in an ad
hoc manner. It distorts the concept of Neighbourhood School recommended by the
Kothari Commission and resolved by the Parliament in the National Policy on Education
1986, as modified in 1992, thereby authorizing the Government to compel the poor
children to study in inferior quality schools. It maintains Sarva Shiksha Abhiyan’s
discriminatory multi-layered school system. It permits the Government to build schools
of entirely unacceptable, ambiguous and sub-standard norms and standards. It continues
with inferior quality education for almost three-fourths of the children, particularly girls
and disadvantaged. It undermines the universally accepted pedagogic role of mother-
tongue in acquiring knowledge and learning languages other than one’s mother-tongue,
including English. It discriminates between the children studying in Government schools
and the private unaided schools in various ways. This is bound to lead to further
deterioration of the quality of education in the Government schools, making private
schools, both aided and unaided even more expensive and inaccessible to a wide section
of the society. The worst sufferers of such discrimination will be the girls, thereby
leading to increased gender disparity. It aims at demolishing the Government school
system under the pretext of providing free education to the weaker sections on 25 per

cent of the seats in private schools. On several grounds it is clear that this misconceived
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provision would not give any benefit whatsoever to the deprived children even in the
short term.

There are certain suggestions which I would like to make. There should be a
Common School System based on Neighbourhood Schools in consonance with the basic
spirit and principles enshrined in the Constitution. We have to provide a fundamental
right to free and compulsory education of equitable quality to all the children until the
age of 18 years, that is until class 12", without any conditionality whatsoever. We have
to incorporate a Constitutional guarantee within the Bill for providing adequate funding
of the entire school system. We have to include in the Bill a provision to completely ban
all forms of privatization and commercialization of education especially Public-Private
Partnership, adoption of schools by private agencies and voucher schools.@

Therefore, Sir, I would request you to either send the Bill to a Select Committee or
return the Bill to the Parliamentary Standing Committee with directions to hold public
hearings in all district headquarters of the country in a democratic and transparent manner
in order to make essential changes in the present Bill or draft a new Bill afresh in
consonance with the basic spirit and the fundamental principles enshrined in the
Constitution and the Supreme Court’s Unnikrishnan Judgment.

With these words, I conclude my speech.


RCP
ontd. By x3 


04.08.2009 259

siAelt v ot (RraeR): w9 |wmafa #8iqy, oo 91 dle & fawR e, ga& oy smaat
gRIAIE <l §, YR o bRl gl [iged iR Afard ard e &1 AfeR ) S Sl €, S
qarT el gl e Wb <7 drell ufthar g1 e & Aemw @ arerel b1 @A iior fadr g g,
fopg o1 @) e o AT aRafad W @ S I 2 S Bl e WRHR 1 H gl s g
qg Hadl YA WaAED DI B bRl ol AUl bRy g @ 9gd R @, e gR aree-
qiferamralt &1 gl faer ff 781 a1l fen g 919 ¥ Rewda) war § Rme 18 2

U ATABTY Faeb-Jalcrdi 37T Dl JHR FHSDPR WG H ¢ A9 & q19gad AR FHIS & g
I 3R IRISID a1 O I8 &1 F8 AT <o ik warel & forg warae Rig &1 <& ©1 or: e &
A URacT BT 3Uferd 2| R & A1eqH & & A% DI S{iaq bl GHRATSAT AR FAINRIT BT A1
PR B AR el Bl

AN YA 91 & gAY A | 37T AT BT ST Bfed gl Sfiad @t T eraeg At gl
ST R | IS AT TTH-I0 A R AT, HiUSd, AU AR SGRIET 3Wa BT 2| Sia
H FE prs fugha, oned, wafer o1 o T8 fewan| afda Jon w99 $B fdwsar @1 o @ gl
HIG-HAgST el S, Ui, gE, S, a9, & 3R #oled g o] I8 T 2l I8 99 2 byl

FATS 3R ML D q1 [ATe7 Bl M Bl & by WY & SHD! $o AAAN, ARAT, S D
ell AT AHT BT 21 AT B PV BRI | 9IS & $B AU, AOMIG AR B ekl ol §9D
3T BT & a<i| a1 IS |

TR e &1 AdHifieaRer R 99 B WdAd & 9T ¥ U RR-pAe W@ I8 ©
3R wfde fag @1 NurfRla an) #x7 @1 I8 |aite Sugad wHd 2l U ar 2002 H &
ThTele AT AATe FA1 €. qRell AR SRl S & gRT BeMed Ised a1 (AT TR o7 3R I
FHA FARNET AT FAT o7 SHDT e 2010 FgiiRa ol

9 WRBR gRT 2007 H o1& b1 MgRor fhar war 3R Sl @®_1 78l 81 Gobl| HATT & AR
2008-2009 ¥ 2014-2015 Tb A q¥ B! FA & g a§ 2007 4 TSIV gRI AR B TS
Jenfaa faxi MagahdT 2.28 ARI BRIS SUY Joa! ol 39 @ § 11 I+ & IR 9y 3R 121
ATSHT & A a9 Sfier g1 qfd 1137 Ao T | A aTell 2008-2009 W 2011-2012 &1 3@ & fofg
PO 1.51 ORI BIS S Bl ARG B BT AN o FTGH A 1.02 TG RIS 39 Dl b5 B
et & w0 H uftagar © iR A9 IR &1 987 I<a1 gRT BT, oIfhd drs ARPR g9 a2 DI <!
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TE B Tl B fF 3 T WRAR 39 AW & srtad & fag g Wik facfi arsr @
qET BT H e TE B

U Al A WBR B AT g T AN pAR o, Su g w4 g pAR 7 f{ER §
e W 987 IR SR IR &1 IR & T R B Bl 6 W 14 G B Il DI RaFS AT a5t
TG PR I HIGH § W8 ©| oAbl DI 841 FA H S UR ATShel, 9, ST, AT § - § 3R 3@
TsDl B W U7 99 A o w1 7, o dwiﬁswlsaﬁ?qc@ﬂiﬁqﬁfeﬂtﬁ?ﬁ%a@%‘llg

RIS, 3R AT AT B W I D TS Tl 15 i | 35 AT DI Af2Ag 39 TQ8 o
HIIE ISl Wb, ORI S7ebl |aRMor faehray 81 3fik SepT AW 4 8 9| 39 7t ¥ WRq qedi ©
feTQ urgde wpa H 25 Ui SIREMUT B AR & SR el TAT ® b WRDBR SHB! Tasi H el Bl
HUITH I, W] WISdT Wpall H SR B D fAd 98 AR WA oW &, o [fesT ®I9,
AT B, PYR B sG] ISR S RN Dadl ST B o1 DI 44 bl Tg o, 98
WRBRI &R W Ipell § & S| A1 & A YI5de Wpall b1 pls 1 aM el | 81 forn
S| U H 7% ST 2 6 I TRBR A3 Sz B 8 < 3R UIgde Wl DI BIg WAl T8l
o e STQE | R e 1 HISET WR G G UTi? 31ar ARG aret a1l a9 75 YR aeal
® ANATEDT DI IS T, A8 FRAfT wee gt =yl

Helqd, # 98 1 Hel dedl g [P Aal Bl dad [arad ¥ AT & qedi Bl AT B
HT AAHR I | A I8 IR TN AT T= Sharg [Femed § Teied 9 a8 9 8, 39
foY 39 PIC & IR DI FoMT (FAId TS gl MgdC Fpal H 25 W STREI0 B Sl AqRAT Bl
TS B, SUH TN, HYdl 9= DI AMIGA R AiEe & N & AR W & B B gag 8|
ARA B TP ARG e & 39 el W 989 vl =, e Rigia w0 4 60 A Ugal W=
AT 7 8t R far o7 3iiR f3 UR 3 dTell BRI = 1960 TP H DR B1 forer foram on?
MR. CHAIRMAN : Hon. Member, please wind up.
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ST T IR ¢ AEIGT, BH SAl X I AU 1 HET Bl SAUR PR @ I, B AU 1T He B
fU offeT T\a <A1 A1yl ¥ WRBR DI SUGT o & IO & ABR Bl &l DI DA AR
TR B qIS 37Tl ORIERI & W § WIHR HAT & BN | §74 Sl Wi €, 375 ¥ B9 &1 W4
frara S B

MR. CHAIRMAN: Please try to wind up. If you want, you can lay the rest of the speech

on the Table. That is allowed. That is recorded.

STA T qdt @ HEIGY, YR YAl HI < Byl ST gl 89 T ¥ FHed © (o A § w99 1w
B B dlel B R AT H BARI WM ORI &1 U Al & NTAR AR <« Bl Pl STAAA
DT 54 BIF AT &, FTH! 3G 35 a9 A B ¢ MR 3ABT BI6! g9l @1 gl d1 &, sl 57
14 99 § B B, U=y o1 Wt 35 uRrerd & 1fde R o 8, R 50 wfera & «1fdes e €
qAT 11-12 G B! SH 3 b THT 50 Uferd g=d 541 A Ugal & e e < &1 o4
affErepiera: Mg H & dTel 9= o

MR. CHAIRMAN: You can lay the paper on the Table. That will be recorded.
SAC AT ot @ WEled, 9¥ 2002 H ISHT ARBR GRT 8691 AAET e 3rwoa 21 (&), o 6 4
14 a9 BI MY Tl G FeAD-aifTdra & oy ot iR Afard Rrem &1 9o ffeR & w7 4
SUEfed fpar Tl e e & 6 Adl a1g I8 [A8ged 3@ wed ¥ yd fhar o <@ gl Figes
3R AFER aret e @1 PR fA89e & $o fdgsll W # ==l &= arEdl gl

MR. CHAIRMAN: Please wind up. You have taken a long time.

AR T St W A S g S fadee u e & fof wed § uRgd R T g, g i
A 3 & 3R 99 q8f dic A & foy S €, @1 Biedl § &M dRd geal dl (R < &R 84 agd
dre1 Bl 21 et @t g @) fRAMT 31 & GuRT M MO B 62 9§ YW B MY §, AT are
A & §HI Hel Il 2 [ 89 dedi B IAW B, bl & [ & oy B B, offhd &
e 916 # ol ST 1 PR BAR e &1 Ued, 1 I AIST I 87 371l il g AW} 9
W’ g, Ao ROMR 8, I8 FRIfq Ren 7 9 &1 &1 9918 4§l oFR & g&iar & Rrem & S,
T i YER 8 Fhd1 B 99 P NS JAR e 8, q9 Ib ded D HI-aY A Tpal H gedl
® UG & fAY T8 AT Fhd 21 9 Bcdl H HM BT A9 Fedl H AU R & el Bl HE
FH B foIg A TR AR B I 3

MR. CHAIRMAN: You can lay the rest of your speech.
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St T qdt @ W9 Sl € 6 fha aRE | S@T 941 Bicdl H§ ST aR @ 21 D U I Bl
ATE g & B

MR. CHAIRMAN: That is enough.

sht v AR ¢ o9 9@ RER @ R I5w @ oot T8 o, s anfe Ruf e T &
Fehdl & 3R T4 A BAN aed M 8] 96 Webel & AT IS [del &RT bl &RI I§ Y|

MR. CHAIRMAN: Nothing will go on record. That is all.

(Interruptions) ... *EI
MR. CHAIRMAN : Nothing will go on record except the speech of Shri [jyaraj Singh.
(Interruptions) ... ~
MR. CHAIRMAN : She has taken more time. I had given time.
... (Interruptions)
MR. CHAIRMAN : Madam, you have already taken 15 minutes. Please allow other
Members to speak. You can lay your speech on the Table of the House. It will be

recorded. You can speak the next time.

* Not recorded
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* g IR AfER qrar Rien @1 AfeR fAgas & $o fagell W F ==l S sl g

MR 89 o9 fIgell R &9 78l <% A1 S8l IHo, d1dd [9ars O goii 9Erel gaR 3R
fqehT & B DI IRE & IR A S|

fasT B g™ arel A Retd TS Fwen § fase, |, aifie tere, WINl, del
e Wy 3R IRIRe e &1 gF1 farg s 81 ol & foru srermt eiarer, |
el & foly FRIEM iR e WISt d ATh-9hTs T 98d Sl 2| ATy, S8l QIueR &l
Ao faerer | UhrIT 9Y, Wel &1 A, IRfQant gRell & foly 3aeds &l

TeIey, mfhe faened @ arafde R fRepe 1 21 ot Wt IR <21 # Hiea
P TAHE fermer # A3 53 uierd fenerdi &1 & ol e 8 o 81 de-wel WAl
femerl 1 Bd d% 9 TEl T, WNAR TR T1d B g DX al J4 WY T S A o H &
giformrsli & foTU YETel & I A FaAT gl U § a8 db 9 HFD] BT o= fhar

SO, I8 U9 g Iy g

RIS, TS F=di B ARG BT A HRY a1 54 3 s o § R 21 A2Iey,
B ToTTal el 60 aNT & FUR BT MY §, Wy W 91l S ¥ WA e 8 U & IEe b
AR 9Rd H 70 W 90 AT qb drel HoigR ©1 I8l WX W &4 < drell 91 ® b 80
eI qTel HOIGR 3T Ul AR BISHR UT WA & ol Iqd A-Id1 B W o <d
weIed, oMyl SEd € 6 Wpdl # N9 g2 B SgulRAfT B IorE e & ufir sifeer T8
afes 9 AMMHEDT BT RS 0 qd ISR HAM Bl &Hd 8| 0 =i DI HRUC
I, Ul I, TS I AR A Q@1 a1 =R H e & oy woid g1 7% Big
BHEHY JART Al &l U Al ged SF ¥ U W HH DY &l SUD| gS-UDhe B gy
fopar Smar 21 fpR ft J1ar-far STa! oW R 99 <d 81 39 UY TRId © JeIed | dsfha

*...* This part of the Speech was laid on the Table.
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Pl A1 AR W fgepd 1 AA-0AT BH B S, o TR Bl Sddcs! Ws-989 bl Rg-34,
G g9, ATA-Hd BT -G BIAT STh HUR 37 o1 & Forasy sfzaai ik O e <&
ST 2

ARG, 9a U 39 9l Sifard ard Rien 4 Smer SR © S9d! AN RART B
Sl HRAT BT SRR I ANIT-UdT & S-Sl HI Fa=AT IS IAqT | &, a9 a3
Tl BT UG B (A7 A Fhd &1 ABR A RY XAl § b g9 oy g R ugar
IEd & 9 999 Ugdl IAD ISl BT 99 TRd GRAR F S drel i & frw Ao
FTRIT HAT BN |

fIER &1 A 9e9 g faRIY w57 &1 g9l fie R & |@wa g w9l S9a Al
DI B Frel iR I I § YuR 3R 98 U+ geai ! e fao il 39 fiar =R
BISHY g<dl Bl BISHY HUM & (o fSocll, TSE =T SHTRI WX S © dl 99 I8 I9Hh! qi
el I Tl Bl US WA b Y rgHed B Il § Al 3 TR & gl Bl q@,  gel
999 & BE, BRUC IR 3T TR F ga9 919 Bl A9 <l & Rifp 981 W 7 I 89 g iR
T A el 95 TS El Ble-dS Fd HREM FR fER # 7 8, @1 W 7 78 enft &k
foer S At A Fged vd Sifard ara-fen &1 iR &1 @1 «ifdurg T8 gl

qEeY, 9! 3RS ¢ [ 59 fAa § 6 Wrar ¥ ©ic gedi o e w1 e el far ma
g 9afh VA g2l & S (17) 9Ok BIS & oW 2] URY ¥ 8 gedl W e T @l
dl 6 ATl & dIc g<ai b1 e & ufd Mpyur a1 dfed & e o ey fHeiRa feu & ar
U & PR URAI| 9RA ¥ 980 AN e ARING g AHNe w0 3 dMR g1 9 dedl & oy
3T A U IifRed agawen o3l @1feul o9 faa § o feafefeest &1 faavor fear mar g
Tl TEl gl 3 hs HERID GEIRAT B R T8 7 O offfesH, 89 Sdoudce, fodsitex
sG] 39 dHTRAT & URAA S=di BT TORRIGISl T8l AT ST [ehdll| Helqd, WRBR A R
B § 6 SWIad ardl W & < §Y M:ged 3R Sff~ard arer e et o o= W &l
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Tqfe BT AT THheT ol &l Il S SHIE R 3 I 89 Al Bl Sal Ad by
TEl qH WOl 7 fF TN RS BT S B Afh Agt AN & a8 F1 BT 7, A Al
PSS 2

HEIGY, B5 WRHR ¥ ARHR DI e & fU A9 it § iR I WBRI B 31eh
BIeTd UhHAT -8l 81 U H ¥ IRBR R Hdcl YR SR T8l &1 Bg PR & 39
0 & F&dl B g B B oy W RER qen e gave /1 bR o oy faey e
< B

9 fadud 1 FHAT B §Y b SHeh! BIAT DI QR BRA DI Y Bl gl *

MR CHAIRMAN: Shri Ijyaraj Singh to speak now.
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SHRI IJYARAIJ SINGH (KOTA): Sir, I thank you for this opportunity of speaking in the
House. This is my first time. I feel proud to be standing here in the House, proud to be in
a House which has seen many great people, men and women who have forged the destiny
of this nation, proud to be a representative of my people. Yet, at the same time, I feel
humble because I realise that the people I just mentioned had to work very hard to reach
the heights they have reached.

I will try and set aside these emotions and speak on the Bill in front of us, that is
the Right of Children to Free and Compulsory Education. We are the world’s largest
democracy, certainly in terms of population and for a democracy to be successful and
effective, it is necessary that the people be educated and informed. We, in Government
and in Administration, strive all the time to ensure that our populace is empowered. We
want to empower the weaker sections of our society which are economically weak as well
as socially backward. We realize that a good education is the surest way and best way of
ensuring this.

Our first Prime Minister, Jawaharlal Nehruji had said — “No subject is of greater
importance than that of education. It is the men and women in a country that make and
build a nation and it is education that is supposed to build these men and women.” How
right he was!

Before one delves into the contents of the Bill and its essence, it is necessary to
take an overview of what our system is like today. Simplistically we can say our system
consists of two parts. There is the private school system which charges a fee for
education. To this send the upper class most of the children. Then we have the
Government schools which are free or we can say practically free and this is the section
to which most other people send the children. The Centre runs schools like Kendriya
Vidyalayas, Navodaya Vidyalayas and other institutions like Sainik Schools. The States
have their own system, their own schools all over the areas. In my home State of
Rajasthan the elementary school system consists of two parts — that is the primary schools
as well as the upper primary schools. These are run under the Ministry of Panchayati Ra;j

and Rural Development.
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However, if we take all the Government schools together, we see that they do not
cover all areas of habitation. There are urban areas all over the country which do not have
schools in a particular neighbourhood. Children studying here have to go to far off
neighbourhoods if they want to study in a Government school. Their neighbourhood
might or might not have a private school and even if there is one, their parents might or
might not be able to afford it. The system is similar in rural areas. The problem is similar.
However, it might be even more difficult because in remote areas the nearest school
might be many many miles away.

In addition to this problem of accessibility of schools to children, there is a
problem of teachers in these Government schools. Often Government schools do not have
teachers appointed to them because they do not want to go to areas which are far off or in
some way inconvenient. If there are teachers appointed, we find that often they do not
turn up or turn up infrequently. In fact, a World Bank survey recently said that 25 per
cent of all Government school teachers are absent at any given point of time which is a
startling statistics. Specifically you see that this problem stems entirely from not having
educated people available in a particular area to teach. I think we are familiar with this
problem because we get inundated with requests of transfers of teachers.

As a result of these problems, a percentage of parents of children belonging to
economically weaker sections still send their children to private schools. The statistics are
given that 50 per cent of parents send their children to private schools. While there are
some excellent private schools, several of them, in fact, there are some schools which
provide sub-standard education. They have been charging exorbitant fees and have poorly

paid staff who are sometimes not even fully qualified. E
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I must say that this situation varies from State to State. Some States have a better
system than others. The Bill in front of us today seeks to introduce a system of
neighbourhood schools which provides free education and tries to address the problem
which we have just mentioned.

The two primary methods by which it does this are as follows. The first is that
where there are no schools in the neighbourhood, one should be setup within three years.
Secondly, it also says that 25 per cent of the seats in private schools should be reserved
for the economically weaker sections of the society from that neighbourhood.

In dictating that every child has the right to study free in a neighbourhood school,
we do away with the problem of accessibility. This applies to both urban and rural areas.
This will certainly encourage students and children to study because otherwise they might
not have had a chance to go to neighbourhood schools or private schools present there
because they might have been too expensive for them. It will also greatly benefit the
education of the girl child because it is also observed that families might send their son to
a far off school, but they would not do that to a girl. Therefore, if a girl child gets
educated this way, it will greatly benefit the society. We all know that an educated
woman is of great benefit to the society as well as the household.

The Bill has several significant features. It says that no child will be held back in
any class or has to face an examination till completing elementary school, that is, 8" class.
They have a School Management Committee which looks after the affairs of the school.
It also sets a standard for the size of the school. The Bill also says that there must be a
certain student-teacher ratio. It also specifies a certain standard to be achieved for the
teaching staff.

The intended neighbourhood school system is an attempt to bridge the gap in our
school system, the gap between the private school and the government school and gives a
choice to the parents. It is also an attempt to bridge the gap between the haves and the
have-nots by helping the economically weaker and socially backward sections of the

society and help them being upwardly mobile.
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The 25 per cent reservation in the private schools is also a way of national
integration. As our nation develops, and we nurse the ambition of becoming a Super
Power, it is relevant to note that countries around the world, such as USA, Germany,
Japan and Korea, have a very strong and effective neighbourhood school system.

Sir, I support this Bill wholeheartedly. However, there are some points on the
implementation side that must be noted and paid a great deal of attention too. First and
foremost is the fact that a ‘neighbourhood’ must be defined. This will finally have an
effect in determining whether remote areas in a particular State will have access to a
school and how far they will have to go, to be in a school. This is particularly pertinent to
my State, Rajasthan. For example, in areas such as Barmer where remote villages or
cluster of huts called dhanis are there, how far they will have to go to get education?

Another important issue is the cost of providing 25 per cent seats in the private
schools. The cost of this is supposed to be borne by the Centre or the States. Now there
must be an efficient mechanism for calculating the cost and transferring it quickly to the
schools. Otherwise, there is a fear among the parents and the school officials that this
burden will be passed on entirely to the 75 per cent remaining school children. There is
also a concern that the working of such private schools would be interfered with, but we
do not want to have another licence raj or inspector raj. How do we select the 25 per cent
children that have to come from the weaker sections of the society? It is another chance
for the inspector raj to flourish. These are some points the hon. Minister must take care of.

The financial responsibility for implementing the provisions of this Bill is to be
shared concurrently by the State and the Centre. How smoothly they coordinate their
efforts will also be the key to the success of this Bill. Students, or children we can say,
are the future of any nation. It is the teachers who mould them or direct them. Therefore,
it would not be wrong to say that teachers are moulders or guides of our nation’s fortunes
and the future. Therefore, it is of utmost importance that we have a high level of teaching.
They should be trained properly and teachers are the backbone of any education system.
It must be emphasised that the right to free education is also the right to have good

quality teachers.
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In addition, I would like to say that it is vitally important to have relevant and
practical curriculum. We must emphasise vocational training. We must also emphasise
our values, our traditions and our customs and make the children appreciate them. We
should also expose them and instruct them in physical activities, extra-curricular
activities and sports as all these add to the character of a child. There is an old saying "do
not let academics interfere with your education." I think, it is something we should all
adhere to and think about seriously.

The other day I came across a few interesting lines of a shloka which I shall recite.

faen garfa faes faarg anfa g |
AN € JATAI, &9 &9 qa-geH |

st faem & s <t @ s & A ok usar o Bl B AnEar /g iR T @ mfw
B 21 B o9 SR I9 § wre # aifife a1 Imiivie w1 e 2 SR 99 ' gd e 21 e
TE e € 5 39 veR &) fFen @ a9e § Bt A e & s ok onfde v J dHeiR o
aﬁm‘r&aﬁﬁl@

With these words, I would like to conclude now. I thank you once again for giving

me this opportunity to speak in this august House.


sahani
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it ool W AEar (femR): U wiem  AFH AMa daed e =5 gR wgd
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TN & w ¥ e w91 99l @ @ 2 Sue wee # # ffeha w9 9 3o gena T o
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" Speech was laid on the Table
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DR. MIRZA MEHBOOB BEG (ANANTNAG): Sir, thank you very much. I
wholeheartedly appreciate this Bill that the hon. HRD Minister has brought before the
House, but I would also like to draw his attention to some of the following points.

I am saying this because we, in the State of Jammu & Kashmir (J&K), did it long
back. Actually, it was decades back that education was made not only free, but
compulsory in the State of J&K. It was way back during Mr. Sheikh Abdullah’s time
when our Party Jammu & Kashmir National Conference (JKNC) was in power there.

Mr. Kirti Azad, when he initiated this debate, talked about the financial
implications of this. Mr. Azad, we had taken care even about the financial implications
because it was long back. It was the only State in the entire country, which went for a
revolutionary step, namely, land to the landless tiller. It is yet to be done in the rest of the
country. When I say land to the landless tiller, by that I mean that land was distributed
amongst the poor farmers, and they did not have to pay a single penny as compensation
and they became the masters of their land. So, the downtrodden farmers in the State of
J&K were made the landlords by that legislation; were made the owners of their land; and
they were economically uplifted. Thereafter, education, the most important thing, was
made compulsory. But I must tell you and I must confess to you that in spite of these two
important things that happened in the State of J&K, yet we are nowhere near to the States
like Kerala or other Southern parts of our country with respect to the literacy rate.

Nobody doubts the intent, the desire and the keenness of the HRD Minister and
about the Bill, but the problem and the apprehensions that are expressed in the House --
cutting across the Party barriers -- is about the implementation of the Bill, which is very
important. We have failed in it. We have not taken care of it, and it has not gone down on
the ground. Therefore, the apprehensions were expressed here.

Everybody knows and all the hon. Members sitting in the House know very well
that when you have an option between private sector schools and Government-run
schools, everyone would like to go for private sector schools. It is because everyone
wants to have quality education, and everyone would opt for private sector schools

because there you get an education, which is quality education; which is competitive; and
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which will take you far ahead. As regards the Government schools, I can say and I can
vouch that none in the House would send his or her wards to a Government-run school
because the schools, at best, can make you literate, but it can never make you educated. I
am saying this because as they say that you may read the entire library of London --
which is the biggest library in the world -- yet you may remain uneducated.

Therefore, my request to the hon. HRD Minister would be this. It is a wonderful
Bill, and a wonderful legislation. But it is very sad that it took us 62 years to give the
right to education to our children. The only problem is its implementation, and I would
like to request him to see that the problems with regard to the implementation of such
Bills are removed. If it is implemented in its earnest, then it is a wonderful piece of

legislation. I feel that we should have done it earlier, but it is never late if we start now.

MR. CHAIRMAN: The next speaker is Shri Asaduddin Owaisi. I would be able to give

you only five minutes to speak.
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SHRI ASADUDDIN OWAISI (HYDERABAD): Sir, it is really shameful that more than
one-third of our population is still completely illiterate. My objection to this Bill, I have
been given less time, is that we are tackling this problem from the supply side with 25 per
cent seats kept aside for deprived sections, and we are following the ‘rights’ approach.
The reason I base my argument is on this ground that the single biggest success
programme of UPA was NREGA. Now, that tackled distress, migration and
unemployment from the demand side, and it followed the ‘guarantee’ approach. Now,
education, similarly, should be guaranteed. When you have 93 per cent of enrollment, I
would have accepted, and I was hoping that the Government would have made it a
guarantee of education. When NREGA has been so successful, you are talking about
‘Right to Education’. What the people of India, especially the poor people, require is
guarantee of education, which is not there.

Now, I support my argument in the following way. In the 1990s, when the
Customs Duty was modified saying that if an ‘x’ hospital brings equipment, then the
condition was that it should earmark so many number of beds for poor people. But what
happened was that it did not succeed. Now, you are doing the same thing. You want to
give 25 per cent reservation to deprived sections. I will give you an example. In a posh
locality, if you have a Delhi Public School, who would go there for the 25 per cent
reserved seats? Whereas, in slums, you have schools where 80 per cent of the teachers do
not turn up, 70 per cent of the boys and girls do not turn up, those seats will be lying
vacant. So, I fail to understand the logic behind this 25 per cent reservation. How is it
going to work? Moreover, how can you allow public-private partnership in the field of
education? I can understand, if it be in building infrastructure and other things, but to
allow PPP in the field of education, it is highly detestable.

Another point which I would like to bring to your notice is why should the State
recognized education be compulsory. I do not want to go to the State recognized
education; I will go to Madarsa education; I will go for Vedic education; or, I will go for

vocational education. This Bill does not talk about it. Moreover, it is the responsibility of
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the bureaucracy, and the policy-makers like us; it is our responsibility. You are shifting
the responsibility on poor parents.

Another important point is that our UPA Chairperson has written a letter
demanding that the Government bring in Food Security Act. There are many Government
Schools in my constituency wherein all these poor students go with an empty stomach.
The Mid-Day Meal Scheme, yes, I understand; 11 per cent was the retention rate because
of the Mid-Day Meal Scheme. The Food Security Act should be brought immediately for
this Bill really to succeed.

Muslim students’ drop-out rate is 63 per cent between the age group of 6 and 14.
How can you allow reservations in Muslim/minority-run education schools? It goes
contrary to the law laid down by the Islamic Academy, by T.M. Pai, Inamdar. How can
you do this? How can you say that a minority-run school should reserve 25 per cent seats?
It contravenes article 30 of the Constitution, which is a Fundamental Right. I hope when
the Minister stands up, he will reply to the points which I am making over here.

Another point is, clause 4 says, “Provided where a child is directly admitted in
class appropriate, has a right to receive special training”. Who will give the special
training? Especially, the first generation learners coming from economically weaker
sections, and they are getting admission, who will give them this training? A well-off
man like me can get his son and daughter by giving special tutorials, by having tuitions,
but what about a poor person? Will this be given in the school itself to the first generation
learners?

In conclusion, I am requesting the Prime Minister that using his own insight into
supply-driven Government failures, get this Bill redrafted. This Bill does not even talk
about the financial implications and a Financial Memorandum. You are bringing in a Bill
which will open public-private partnership. I will give you the example of Andhra
Pradesh. In Andhra Pradesh, we have 88 lakh students in Government Schools, and 47
lakh in private schools. That means, you are placing all your eggs with the private
schools in the hope that the private schools will educate them. The cost of education will

increase for sure; there will be 100 per cent increase.
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These are immediate concerns which the hon. Minister has to answer. For God’s
sake, do not impose rule of reservation in minority-run schools. It contravenes article 30.
It goes against the laid down law in Inamdar. In fact, Justice Shaw Mohammed Quadri in
the Islamic Academy Case said that he would give a different opinion. You cannot even
have reservations in aided and minority-run schools.

Since there is paucity of time, I wish to put only these strong objections of mine

before you.
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*sft ffRreia g (TSST): AT STedel WRIGAT, AR & TMeSl |l Wl 9 9¥ ® Jad [UTS aF

AT UET & (AT &l AN BT WH-YH, I8 3R AR Bl WAhY JHRAT BT GHEAT AT HRAT

TSdl &l T faenerd &, Ui Red Wed &l Bled SR died @lell I8d1 2] ANl ASTIR &1 811
P HR AU gedl W BRI T4 Wl § B HRA gl SHBT 39 4t § Ry Wifaes 87 Qe aed
SYITH 3R Dli<e 3R Ugde Vg Tpdl & M TR Vb3 & I W) HUced B ol 9 81 9v
TPl AT I QRIS A MRTS § W FifST & 1 WR M Sal RIS Bl 8l ITdb Dol &
forg 310 <21 # BIg «f el 81 Bael I8 Yeb AR a9 T &l

3T T I H BT A B By YN M1 @MY | 596 T g HIA a1 A1y
Had RIS AT 39 YHR & olleld B YR TR 78], TaTs AR AT & 3MYR W gl BT IRgell ol
AN | I =i B IRy Rien & Wy A b THeE, Sdl Gfaer A1 Wed b gfagr &

SRGINES RGN

HEAT e 3R 40 SSIT YA & ATAR FHIS & ARIY Al BT AT Hgled 8l IADT
L AR H SHCINE PR @ olU WRBR Bl T BT AT AT 3O & 62 a9 dia- & dig ot
St I € a8 o™ arel 50 st d& ft Ared &1 Bl

* Speech was laid on the Table
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ST, WO G (HITST): HElGd, I8 9l 984 & "gayul, Wmide SR UfEie 81 # 39 7 dad
IS Heed 1 U SIS Heed b1 W AT §, 999 & WR &1 9 J9ar § SR A & &R
H1 W A gl S [AETE R T B, $9d fol # SeReiy witar Red S I, ervii it
e St BT 99T ST AT Wi B AT H (U YIS b A AT S ATAG T frSaroft St 3R
AT S GEAT WRS S B ff 9ga- 984 gVaTe o Are T 6 SR 3 39 Aeayyl fads
R A B B Al @ 21 I fdwe & Wfefie g R idisy e & R @ 7, 4 g9

HUX OIX HDIRT slelHl 'CII’;J;\‘IH

17.46 hrs.
(Shri Arjun Charan Sethi in the chair)
HeIey, 3T SFd & b ool I fawa anfdfes #al & aue § o a7 2l favg & IR 4,

MR F A1 A7 T 3R ISR | WY A< o) 2| favag &1 Agrerfaadt =@ 98 MRl 8, a1g 9 8,
IS 3R IS T HLITH gl &1 8, Vs e, U Hfoeqell, Udh 2r$ 8, U QIS ¢ 3R Tdh STl 2
I QT weTeIfaal faed @ IR UR SO St HRAT ATE B ATE Aok GRETT & BRI & 8, A1
g1, U S ikt fa%a & IR IR FHeoll HIAT aTeedl 3

HEIGY, 3R g YR & BREARI &1 fdva vhAT faddr a9+ & @1 A = {6 9 )e &l
<t 8, 39 IRE © TS B A1 A1 <= B IR TS YT 2 S AT R ST S BT et @1 S|
AU MR S© 59 ATUR & X PHeoll Bl 8 d 39D [ol¢ WiieeR <9 d1fey, fhe are a8
i 8 AT JIHIMRAT 2Tl 5 a%8 W 3R & e &1 ¥l UHA adar 9971 8, S Hel
Y, FAfeTY I R BT 3R T Tt B

ARGy, 3T 9 & fh a¥ 2009 & Fdex # ey, E.3W. & 3fe” Sl Fweiar 8 off <&l ¥, a8
I 919 B IR SR BT Bl BTl AR W SIFRY 59 3 39®T d9l [Rg fhar 8 ik Ir <
DI AT B, AT H Pl dredl g [ I IR FHRAN 39 AERIRAl & SR dHI Ioi8 I 8l I8
gl

AeIed, H He dredl § [P I8 WNaE © |99, URdrd S B 9 g I8 9 dudl
g {6 Paa # 3R A gRAR B =BT SR AR TaTiIee™ o Afeaad TR RIS 8
Y| 3R gRel RARS &1 Afdwd tararaee 8 ) wafeRer at favresm €, wateror fasrsm
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Al TS e Y BRMT SfR Tetae arfi B A gRar W SO SfR d1e W S| S Ay ATl
DI SFS H Sl AT 2, SW H AU & H ol & g

HEled, 3¢ TR ¥ X faeg H S ISR BT 4 2, IHBT HRY KT 8, MNeAD Dsicb=ul 8l
W B, AR HUAS O & E, TN I Agrs 7 o @ T ok Felt g8 o @
fapie 21 31TS1 I8 |a o WA B HDIT & DR 8 B 2

HEIGH, M # AU HET dreal g b o7 9 sl &1 oM 39 fda & grr gnml
safey § 37 AR 9141 BT U &I | o T g S WG B WP B RO A A TS W@
g1 # P AT § [P 918 oS SE $ f[AWhIe 81, dTg WIAIE &I A¥p B, $HdhT UD & B
g 5 wmr faeg WA IRl ooy 6 dad SRwd @ qaifdd @1 BN, $ad SRRd & qdied
TSI BT 3R Hael SIRd & GTeed 8 qURT a1 81N 3R SRxd A A&l WE-UHT, U8 3R
a@wmm&aﬁﬁam%ﬁml@

# 3R AY URAR &1 W@ BredR “IRF 9 WAy T AU, ISRARAE g agea
PP’ B fERaR @t Brlt f5 91 fava ve uRar 21 s9e Wiy & # Sire = § 6 e
“Fd Hag GReT: wd I FREAE” &1 9@ ft d enm| 98 faER IR &1 € 3R $ad IR & 2
IS S AR FHRIRI BT B BIA1 2 A AR fA%d BT 4RI & aGId oed B [daR A HEhR

PRMAT BT AT AEPR BT © A1 HRA DI RIS g1 B, AR DI % & 941 81| R
Rrfera @t a9 wovar @ 99 gg Rfea 8rm, gg v forar BRMI ST A & W HEl Usdl § 6
MM WRA &I 1 AR B, 120 TS & TG SR § | 40 s IR i¥fdra £l 6-14 a9 @t
MY & T TG 20 HIUS 2] 1981-2001 Bl SIIUMT & 3fdvs # @Al § A1 R ST gl 34 IS
SR B H 20 Wil W 96§ ©) U 31 MRS FgwE H g9 20 el § U R W ©
FReRl &1 S1e1 9@ § <aal § A1 91¢ B BRIs eR 8A1 20 ATdl H JeY &l Udh ISl Bl ielS
B fgea 7 a1 o) w® € 77w AR B oMy S off Ao @ g, S o | & i,
T M, 99 q% S & fawhie B T8 AHT YW, @ qE ST AR AN e B |
SE | safee I8 fia wmiie &, Yfielie 8, 7S 78w @1 B srexofly wwmfa Sft, 3w
@ IRI # UP gIa S A g eI Bl O dodfed A = §l Ren dew afea
St R fFT TR 81 3T 3N <@ 8 @ © b 91 eMRET B, gieivs 81, S, U, gl
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T Hi¥ B, q8l IR HIERAT B R 100 TR & AT U URIer ofamel 98 I8 gl g9 fegw 3
W 39 fid &1 957 78w B, 9ol & I8 R W M Tl 7% A AR e & 62 I @ aIe S B,
e GUH BIC S BAA S 19 WA D GG AT 8, a8 Ig JUIY T4 ofls 8, olfh g% TSIy
B DR A AP 2002 H U {HAT o7 U GEX W SRV HA & I 8H | Ut & ATqal
P 39 a1 B THdF <1 TR 3R STeal & ool 39 A # dls HHU ® Q@1 SHBT 8A BRAT
=Ry | Q- gSITa ST 9gd wewyy ¢ ... (@)

MR. CHAIRMAN : Please conclude. You can lay the rest of your speech on the Table.

There 1s no time.
ST WAOH GO ¢ A g H SN Areal gl UP Al S YUA BRI S WA fag
fSAfaferdar o1 g ure foa 21 g9 ST A © SR # dredn g 6 9% TN 9RRd gl 39! B
ool & JweX 1 A Folrel 21 A Sl W TE. ). 3R vg.&). & fore ga9 urgar fpar g a8l W sq i
ST 1Ry |

9D -1 H A1Edl § [P S W Ipd 89 Gielll, TP A1 TP AT BT bs A e
FANT AN | AT H B9 & IR F H b G1a o1 @R g 9N weg g fufva € 6 g
BIga~d Hal I MU g b & fb S DY 917 o, 9 HAS & Jade 3nexofiy Rieger o o
2005 ¥ ST RUIE S, SUH BIg=T BT WAl 54000 HIS H 73000 HRIS DU 41T 0T, <Ifhd 3G
$UD] BHH BB 3T 30000 PR HR W & & qHIAT g [ AN oy WK =i € 6 ol & d=
MG | # 3MTYH! Y G AT Tl gl 7 A GHEIS BT U (e 9gdl SHaen &1 AdAT B,
T W B I8 fOd a1 w9 & vfas B Ioodd ST 8, 99 W A8 o uSl L (SrEe) # Q@
TS+ AT R8T gl Uob AW & AR W 84 U s @il d1iey oy AIRa R0l A ws| g9
3Tl ST Y&Te ol JAlaler AT o, VA & URT B & Hasiar oy, fRiem & #14 &1 < 31y, €+

BT EE AY| I§ S o &1 AU, $80d SR 396 <o H RIS T < <O A1 § A9sin g agd as1
S SAN 3N ST

3fd # # w& wer drEw § 5 39 e @ wdwwia 9 u s @iyl ag 9w @ fog
W B Iooad AT & fAY T g1 91! ST TS 984 gId §, 98 A <ddl W I |
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“7g fadwe 9gd W, 9mfie ik UfEiie ¥l UE T dad I 7@ &1 7, 3ifg
SRR Hew@ Bl 8, %R H1 Ud AFd WR &1 8, AFEI A8 BT 8| 30D aF & oy |
3fexv A |4reH faerd vd fRrem @31 s wfie Rreer St &1 aifde qa1g <ar g1 9 & 4 59
UireTTe fagae IR Uy faR @ 8g 99d < & oY Ue!, SR WM A1 JIIaR APl
afreartlt St g AT GOAT WRIST Sl Dl gl gwadrs ol dredl g

# qarr @redr g 6 Is fAgge Ufeifie o 8, SRy #ew &1 &l 81 3T |qd
Fenuifd Sd 2 5 ot qx1 fed 7=t & SR 9 [oR @ gl AUR H A 8, IR A AD B, W
FRIY 9K favg § 21 favg @ Aerfdadl & di9 seE 8 Wl g afowudl © g g, ds B e
8, AT SFRGT 8 AT AN | ST T 87 DT a1 87 B Fa4 9 IUGD G711, HISRIR g

3R R |a¥ g9l famar I sfdia favg & a9k W AP Heoll BRM? A8 I8 AT9IR Gadl
BRRIRT &1 81, Ul IIGT BT 8l, TS b1 Sil, e &1 8, Bl o1 8l AT g Ud ge i v
1 BT 31T I8 © b DI T w9 g9 fIwd Iares, fava fawar?

TR BRAIR 99 & A1 YIBR =1iey, ABIMIAT ey, WEm= da & A1 g5 a1ey,
TSI TGl AT | Sl §9 ARE & THHed 8l 8, WTO &1 Tl 9t R&1 & Tda), 2009 H| 5
HerIfRAl BT A1 A1 fava ¥ gg A2y A1 g o Bl | I8 e 9| 8, uedd [AeaRER g,
ARTETE G & fdmier wafas St &1 siffead Qe 811 @@y, offhd PR Widhfad
W1 ST

3 e U fIvg ®WR W AR § A= b1 SR A el Siaedxv 8, THAS g,
sy 7 & QiR W & S &1 fRwie ft 1 fyward € 9 fawwa € g amnfie
&= ¥ g, are s &= H 8 AT AerfOrep ey A B, ql &3 H W SR A A et | 3R g
T & F9aT ol © Q1 H1TaTe Bredl 8N, AW BT 8| EEE Ml 81, FHaEe ot

BT, FAFAEIE AT BT H " Bl BISAT 8NN, 84 Dl oMl BN Hadl SIRA @ IR WHT BT,

TR * This part of the speech was laid on the Table
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G BT, UE B, 3R SRR @ SR Bl XSl BN, I8 B RN B SRR ¥ 3fEh @,
YT, U1, IRRT AT ORI BT, SUSHIY BTl # 3R #RT uRaR & 7El, IR favg &1 gRaRr =

BT B 99T GordH el BN, AT BT : 31 ST WRIarEid 0T Tgeadr | SSRARAEH
agdd pordHll B W & g P BN 6 wd waw) gRaT: |qd |ag R |9 werfor
TR AT HeEg g@ WIHAgll B A R gRv & 2Rl I8 fIER Wnee 9 T8, @R |9
AT| I fIAR Hacd WRA Bl 8, I8 dearfl 8, wRaantl 8, «fdpd a8 faR T Had 9Ra & A g,
aftg w¥gol favg g AMaar & fog 21 39 faR &1 &4 9 fdwa § of 9 8rm, 59 faewR &
HIETMhR BT B AR HRA Bl Az g1 8m, fawa o1 Riers g1 8l 4R fawa &
T 19 Ge ARa {fara g, el Rifera g, 6t wfdera Rifa gl saferg d ween e g b
Ig fagges Ve €, favg oiR Aad & R &1 2

# g1 ATEdT § 5 S BT WRA DA Tl WRA B Pl METE T 120 IS B, o |
AR AT B TR AT 40 TS § R B A 14 9§ B AN B AT ATHT 19-20 BRI T
WA B TG gfg b B 3ficbs b dlel 1 a9 1981 I g9 2001 AP, 20 I H SHRAT H 34
IS B IfG g, T MRS B Fol ST F MG ¢ AT & 20 99 H WRA Y IMRHT Ua
&R BT 8] ST A8 99 1981 W dY 2001, 20 AN[ H FRER STETE! 6.50 PRI Tel & AATT & 20 I9
H URA U STois Ul B @1 © a8 W UGl dl, SiRiferal il a9 1947 W SAN IS 33 HYS o,
ST 9Y 2009 ¥ 9GHY T 123 HIS B AT B, 7ATd 62 I H THIT 90 BRIS TG da1 B
AT STAET B HABR AP g1 T8 BAR foly Fa9 TSI 99T 8, Akl 8, Taxl 2| ol g4t fawwie
H RSN &1 [Apie 8o &l 399 e & fy 87 980 $B PR I8 8, 39 TR Dl TH I B
foI &7 980 B BR W T 918 TASIRSSIY &1 AT 31 AISTY, Aifdh \AHT &1 B d9 I T8l arm
g db I8 ST gy BT fawble W T8 BN ST fasfia < =g SMReT 8, giels B, Al
q, AU B, Wi 8, Scoll 8, d8 o dfg & Us ufaed g gafere d8 e B @ gl
Sy B g9 ¥ 6 FI Ugel 39 fAWPIC W G TRIAT BN I T IG A W A6 I T,
36T FPRIT BT & @1 G99 g1 Ry e, fiwey 8 Ren 21 e T 2

“ As women education attainment rises their fertility rate and desired
family size declines.”
I8 WY Pel AT
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“ Education is the best contraceptive.”

T 9 fIeaeer R Aafia <o & Saevwr 9 g 81 gt € Sigf W) WeRdr ) 100 foeE € oiR
SAEEIT gfg &R AT U URIed 2] WRA § dRd Iod 39D IaeYl | < b 593 i H el
AERAT R A &, g8 9 gfg R 9 2| 3afay I8 Qs dedl e & fawmie &1 e

& o orge e g, ofwfY g, 9gd W@y 2

39 A9y & IR A Mo Uil vd g Ay g1 R Al HHIRM B qdqd argd
I A g 9RTE T gATHA St 9 39 fAEs @1 909 W H 9o o @t otfid @1 ® 3R
HEl & [ AT TAA TG T D A WeHd BT S a1 € 6 g & Wpd 4 TRia-
R &R Ifd T Aoigd & g<dl Bl USRI ST SAhI T © b o & g faemera 9o a9
1965 ¥ Jd & ARHN e TS & Wgde Wped A I8k &l ATSHT AN & SE-I==AT 20
Hicew g rgearfern &1 AN © b g9d!l o BT | 37Tl | ATl H 2.28 M HRIS WUy
AT AT 99 32,671 HRIS WY BT WA MU $Hd IR H 3T Gd ¢ 1 e goie #§ gieemia
HUSH & oI QR BIg9 UM | a0 BN ! RUIS eragay, 2009 4 M 21 59 dd & an 4
Yol PAR, # WysR #eaE, A 1&. 49, A a.adR SR IuEue vd s SR sreie St
® Aoyl gurd U g

AT 9RA fIeai[s a9 9, 39@ ol e &1 o/@didd ol ©l AR SeN & 3Fd
M- AfeP US, URe-Afed W, dlg Ud O g Pldl, GROH DI, S SfSAT BUAl B
DT, fafeer $fear iR IoNal @& 918 & WRA &1 faArd Bl el dfde g 4 e a9 &
fo fages o, ¥l il o1 Rien Suerer | Riferd Afgensti & gemarfad, <t qen =War wer
ST AT| SFUTer, BIHEN, RIUN, |INTel, HH1, Ans e VAT e Afger off | StR-afes B
(1400 dRT-600 dMN) ¥ = il w1 Rew TE & S & iR ARl B W g faerfaeR
U e ATl g Ud O B H ARG W Al ([qedidererd, deien faeafderey,  Sooi
faeafdemeaa ufig 91 e fAwafderea § e 10,000 A=l ued o gRe™m &1 H, et g
YRS dIM & dIa e AR < &I, Al ®I e T80 < SRl off, dad ISHATRAT DI 7Sl
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H QT ST AT, Wfh gel & forg Rrem o qui gaer off, #ed q9Y T A1 D ISHHTRAT
S ROM8, G AT, FeAAT AT, [eaed, ST-14], JAAISMHEd, SISioR anfe srffRriar
off| gt IRE 3% SfST Bul & eI wd fafeer sfear § o Rien &1 e gaml a9 1947 #
3T OG8N @ d15 e I @ R & ok 9 1976 # 39 o U9 wow, N1 @ Hga
FrRERY g 1| Rien & PR ® IR H AR Al & srvfaed iRy & d8d 1T 45
# UIaE 2] 3 96 TS IR W By HHILEA d9, a9 1993 ¥ Fared AR gN IHDH IN A
Hecaqul ol faar =, 99 2002 # e 1 gedi AeeT UIRd g3 s g1 areos 21 (Q)aT,
s aed [9BR) Aol S & T dTell TSIy ARBR & BRIBIA H AT SLHReA AR Sl St
7 99 2002 H UATHY IH AT, o B Rieer it & 9e=A=™ # CABE Committee a1 3iiR
3rIa: I8 fId W-¥Td, Toal & 62 9Tdl 916, Wared e & (g & 16 9Id 915 3R GASIg
WRBHR B U8 B A Al 18 g9 2009 H AT FH A TIRT IR G Al GHT H IR B I <&
gl S|y # U] q8Ts < ATRAT § b R MY, SO%d 3MY| S R ¥ @Y 8, 39 fdd &1 e
®, 9 9 DI U HRAT A Ai¥al ST 3, GHA B, AT D1 e B gor & Y 7Y 8 ga
&

1) 6 ¥ 14 99 TP & R & @ & 0| s9d forg Aifear, e, St onfe & #regw &
TR AT Ferrar S| $9 B # PRIs td MCs &1 41 2nfiet far S|

2) 9RA W FATECS AN BN A6 g6 fdg feauficds o1 Wier fhar g 99 ufd
DS §, i 9 § 39D Fal b T8l gl [fa & el & Faia 2(S) d WRihd
IR TR Saa T ST Sy |

3) AETEd WHed ATSUCY daRd, g SfRll, oo, Al U6 greaed & forg aard Sl |

4) ol Hp1 § [Egpe Ued R &R [, & Jaool H Wpal d1¢ S 9 Wl @ HaH, Ward

& A, Qrarerd, JRAabTer, fagad QD! fffa ol gaven &l

5) TP Ipel D AP U JNErS! b el Sy |
6) YOI H WM 3igrs ferehi 1 Figad fhar 9y, R o=e Rierdl &1 fge fbar Syl
Rreret 7 1T wfgad 2
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7) Yool H HifeTH S SICaRIT AT WIS BT T Y| R dlef], SYHINT Bl U1 S|
faea & 2000 SIferT € RFH A 1652 Aiferal IRT H | T U7 & AR W f{=a &1 T
fopar U iR Sfverer &1 B R & S|

8) W @Ml Td Aa-fiar & fraex g oRfRfl & ffae @ wer & fou @5
faiRa fear Sl e &1 99y fherd 71 81, s9H Falfafdec! Bt eyl

9) frem w@raedl 81, WRISRRS 8|

10) e & folv $o FlaeTg S W wieT 3§ fEged qias Ud 96l o of Q] g2 Bl )
& @1 Aom G Sy, 9=9 vd uRaR &1 agal & S| g=di @1 BEghd & S| 9D
IRAR & g 390H FUIC WM 8, IRARI B §7HF e & AN R g 7ew
EISCACRIRISIY

11) §ed & Ipel 7 3 WR GUS DI UGG BT Aley| 9 [y UWSH, 1l 39 & HAH 4
SRR, Aldhe Wd R ¥Wg feurcie & oy gue &1 wrae g1 a1y

12) 39 A & fog @@ avl § o 2.28 AT s WA B DI ATAA gl 1.25 ARG DI
WY YAy AT H qRAR BT HI Gar S R8T §l URaR S &1 e e | g
&R T Sgen| 7% 41 39 Brl & foy srae o fear eyl

13) THIOT AT BT el UT §Y AG-3ATS AN Bl 1Y, R Y AT J4T qP MSd T8l §Y

14) BAX <91 # flem @ foay BSAF, NSAF, PMSAF, CMSAF £ g3t avg fenm & oy &=
T W 36T < ¥ Rae & S|
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MR. CHAIRMAN : Hon. Members, since there are many more hon. Members yet to
speak, I request all of you to please lay the speeches on the Table of the House. Still there
are about 20 hon. Members to participate in the debate. The hon. Minister would reply to
the debate at 6.30 p.m.

... (Interruptions)
MR. CHAIRMAN: Please sit down. We do not have much time. Please sit down.
SHRI M.I. SHANAVAS (WAYANAD): Mr. Chairman, Sir, I know that there is time
constraint; I would like to cut short my speech, and present only a very few points.

After 62 years of Independence, we are assembled here to take up a challenge, a
challenge that has got no parallel in the history of this country. I have been following
various speeches, sitting here. Shri Kirti Azad initiated the debate from the Opposition
Benches. Though his speech was powerful, I found no direction in the speech. He was
reminded of Mohammad bin Tuglak on seeing this wonderful legislation.

When you see impossible things are made into possibilities, we may think of
Tuglaks. Thirty years back, when Indira Ji nationalized the banks, it was called the
Tuglakian legislation. But she proved to be right. This UPA Government has come out
with many legislations, which are revolutionary legislations. There are NREGA Scheme
and the loan waiver scheme. Also, a billion people were benefited from the Right to
Information Act. When all these legislations are being made in this House, they say, they
are not going to happen; they ask, where is the money and what is going to happen. But
everything is made into possibilities. This august House is witnessing a new challenge,
that has been taken up by the hon. Minister, who is piloting this Bill.

I was hearing the speech of Shri Satpathy; he was asking the hon. Minister as to
what will the 75 per cent of students think by seeing the 25 per cent of the students from
the weaker sections. That is not the essence of this legislation. I would like to inform that
when 75 per cent of the students see that weaker sections of the students are assembled
along with them, they would feel that India is great. Those who had been deprived of the
opportunity to go to the classes, they are being given admission. You may see the special

schools. The admissions into the special schools are only for the Central Government
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employees’ children. But now, the sons or the children of the tillers of the soil would go
into these special schools and there are reservations for them. In 6000 and odd Sainik
Schools and the Central Schools, it is there.

Education is a business now. The private players are doing very many things. But
this Bill is a very small one with only 12 pages and 38 clauses. But I express my opinion
that this Bill speaks volumes. This is the spirit of the UPA leadership — to fulfil the
dreams.

Somebody in this House said that this is to fulfil within 100 days, what we said,
we are doing these things. It is not so. Eight years back, in the 86™ amendment, it had
become mandatory for the Government to do it. But this Government is only doing this.
This Government has gone far beyond all the expectations. It is going forward.

Let me bring one thing before the august House. A question was raised as to where
do the madrasa people go? There is no compulsion for the students to go into only this
school. The students can opt for the madrasas. This is a revolution — a revolution is
taking place.

I would like to present a few points or suggestions to the hon. Minister. E
18.00 hrs. =]

In clause 2(d), the definition of child belonging to disadvantaged group is given.
MR. CHAIRMAN : Hon. Members, if the House agrees, the time of the House may be
extended by one hour.

SEVERAL HON. MEMBERS: Yes.

SHRI M.I. SHANAVAS : This is a great provision. So can I request the hon. Minister to
include minorities also as a disadvantaged group? Now Chapter VI of this Bill talks
about protection of the right of children. It is a watch dog of this wonderful Bill.

A National Advisory Council was there when this Bill was piloted in the Rajya
Sabha. Then an amendment came and the State Level Advisory Council was introduced.
Let me request the hon. Minister, Mr. Kapil Sibal to include the District Level Advisory
Councils and the senior most Member of Parliament as its Chairman because a State

Level Advisory Council cannot do anything.
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Thirdly, I would like to request the hon. Minister with respect to syllabus. A
Central Government which means to do business will have to be very particular about the
syllabus. I am not going to do politics but unfortunately in my State, in the school
syllabus the history of freedom struggle is not there. The history of the Communist Party
is studied there.... (Interruptions)

MR. CHAIRMAN: Nothing will go on record except the speech of Shri Shanavas.
(Interruptions) ... ~

MR. CHAIRMAN: Please conclude.

SHRI M.I. SHANAVAS : We should have a national syllabus. A national syllabus on

nationalism, patriotism, socialism, secularism and Indian culture. Everything should be

there. H.G. Wells said that history is a race between education and catastrophe. Here is

education for the millions of children. We are going ahead with this Bill.

Now with a magnifying glass, we can see certain irregularities. Anybody can find
it out. But just like all the other revolutionary legislations which have been passed by the
UPA Government, it is also a revolutionary legislation. This Government can find the
money. Where is the money? Money will be there. When Rs.70,000 crore was
announced for the farmers, everybody asked where is the money? But money was paid
and four crore farmers were benefited. In my Constituency, 1,50,000 farmers got the
money. So money will be there if the will is there. If the will of the leadership is there,
this is going to change the whole country.

With these words, I thank you for giving me this opportunity.

* Not recorded
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"SHRI BADRUDDIN AJMAL (DHUBRI): Plato’s Republic popularized the concept of
compulsory education in Western intellectual thought. Since then most countries have
made some kind of education as compulsory to all people.

In October, 1937, Gandhiji called a conference. The conference passed a
resolution which agreed that free and compulsory education should be provided to every
child of seven to fourteen years of age.

It was only in 2002 that education was made a fundamental right in the 93™
amendment to the Constitution.

Thus it has taken 55 years from Independence to make education a fundamental
right of children and a further 6 years for the Right to Education Bill to be introduced in
parliament. Through we have taken too much of time it is better late than never.

I wish to congratulate Hon’ble Education Minister Shri Kapil Sibaljee to give the
rights of children top priority and making us a party to this historic decision which will
determine the course of India in the 21* century as said by Kapiljee in Rajya Sabha.

In Assam, the Government does not open a school. It is the community which
opens schools with the permission of the Government which are locally known as
“Venture Schools”. The schools are than given recognition after meeting some
conditions. Followed by recognition the schools are provicialised (taken over) under
respective State Laws. Currently, such community schools which are yet to be
provicialised serve nearly 25% of the school going children in the State. These schools
are in very bad shape in absence of any state funding. These were set up as per
requirement and with the understanding that in due course of time the schools will be
provicialised by the Government. But due to financial crisis the State Government is not
provicialising the schools since last 15 years.

With a view to spreading education in the remote and backward areas educationist
and social workers with the help of common people establish educational institutions.
Even though, it is the duty of Govt. to establish schools and colleges accordingly to the

need of the society. This has not happened and as result we have in our country fewer
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schools and colleges. However, local people establish such institutions Govt. should take
steps to recognize them and provide grants so that these institutions survive and develop.
But in our state the picture is a dismal one. Schools in remote and backward areas have
been utterly neglected by the Government and even after decades of their establishments
the Govt. has failed to accord necessary grants and has failed to pay the salaries to the
teachers. It is shocking to know that the Govt. of Assam has not provicialised any school
since 1992 and as a result, there are 16,153 venture schools including 8,567 Lower
Primary Schools, 4,638 ME schools, 1,825 High Schools, 636 Madrasas, 130 Junior
colleges, 133 Colleges and 26 Sanskrit schools in the state today.

The fallout of this apathy has been disastrous. Many school and Madrassa
teachers have committed suicide after being unable to bear the hardship and helplessness.
It is indeed apathetic that our school teachers in the remote backward areas of the country,
who are sincerely devoted to make bright future of the present young generation, are so
ignored and forgotten. While the salary of the beaurocrats, MLAs and Ministers have
been increased manifold, it is deplorable that our venture school teachers are driven by
plight to commit suicide. This sorry state of affairs is a serious hindrance to the moral
courage and goodwill of the teachers. How can we create good human resource when the
people who make them live in such pitiable condition? 25% of the total students of the
state read in the non-provincials or venture schools. So if the Govt. Is genuinely
committed to bring about any improvement in the status of our education, it should first
address the need of these non-provincial or venture schools. The disparity between the
Govt. schools in cities and towns and the ventures schools in the remote backward areas
beggars belief. While the students reading in the better equipped schools make it to
colleges easily those reading in venture schools record a high dropout rate and high
failure rate. Lack of books, lack of other study materials and lack of teachers contribute
to the dismal scenario and the part of the Govt. Thus it is the highest imperative now to
take up the issue of the non-provicialised schools and do all it can to see that school
buildings are repaired, basic teaching aids are provided, mid-day meals are supplied and

last but not the least, and teacher are paid the minimum salary.
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Teachers of ventures schools have launched movements demanding fulfillment of
their demands. They have staged “dharnas” submitted memorandum to the Education
Ministers, to the Hon’ble Governor, they have taken out protest marches on the streets,
but all these have fallen on deaf ears. It is high time the Assam Govt, especially the C.M.
and the Education Minister realize the grave condition of the teachers of the venture
schools and take immediate steps to provicialise these schools by taking the help of the
central Government.

I strongly suggest to take note of this unique exception of the norms of the
opening schools in Assam. The Government must make appropriate amendment in the
Bill so that these venture schools are covered in the category of schools as specified in
sub-clause (1) and (ii) of clause (n) of Section-2.

I wish to draw the attention of the House and Government regarding State run
Madrassas. The Bill should specifically mention that Madrasas which are aided by State
Government also fall in the category of schools as specified in sub-clause (i) and (i1) of
clause (n) of Section-2. This will ensure at par growth of the Madrassas without any so
called scheme of Modernization which barely meets their needs.

Special emphasis on SC, ST, disadvantaged groups are appreciable. I request the
Government to specifically include/mention “Muslims” as disadvantaged group under
sub-section-d of clause 2 of Section-1.

The clauses 1-4 of Section 7 have direct bearing on State Government especially
the special category states like Assam

I can understand the limitations of my Congress Colleagues in assessing the
consequent liabilities of the State Government and communicating the inability their
Government to implement the bill due to financial crunch

All the special category states are in default in providing state —share of SSA.
Under the present circumstances it will be difficult to manage even the 10% state share
for the purpose which will be not less than the 25% of the current education budget of the

state government.
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Therefore, I would suggest that the Central Government should bear entire capital
expenses for the NE states especially Assam; also bear the entire recurrent cost for a
period five years for the NE states especially Assam.

Annual financial implications of the bill will be not less than Rs. Fifty Thousand
crores. The bill is being discussed and debated for six years. It is very unfortunate that
the department of education fails to assess and include in the bill the tentative capital and
recurrent financial liabilities of the central and state Governments.

I strongly urge the Government to let the House know about the financial impact
of the bill especially on state exchequer. I also urge the Central Government to provide
the bulk of the additional funds required to ensure the Right to Education.

Though for the non-state actors like private schools the Act has made specified
provisions of penalty for non-adherence, surprisingly, it is not specified what action will
be initiated if the appropriate authority like Central, State Government and local authority
fail to adhere to the norms specified in the bill. Therefore, I strongly demand that penalty
provisions should be specified in the bill for appropriate authorities. This will ensure a
accountability and fair play.

As a singnatory to the UN Child Rights Convention, India has accepted the
international definition of a child, which is up to age 18. The bill proposes to cover only
children from age 6 to 14, clearly excluding and violating the rights of the 0-6 and 14-18
years olds. Therefore, the children below six years and above 14 should be included.

The minimum hours of instruction should be increased 800 hours at primary level
to 1000 hours and from 1000 hours to 1200 hours at Upper Primary level. Also, the
government has not addressed the issue of shortage of teachers, low skill levels of many
teachers, and lack of educational infrastructure in existing schools let alone the new ones
that will have to be built and equipped.

The bill has not made provision for exercise books, pen, pencil, uniform etc. in
the absence of which the doors will remain closed for the poor. These should be included

to make education truly free for all. While the clause requiring private schools to
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reserve 25% seats for free quota is significant, the basis on which one can get admission
in this quota is this quota is not mentioned. This should be mentioned.

The bill sought to implement non-detention policy and issue of only completion
certificate. Thus it fails to guarantee that a child has acquired competencies deriving
from the education process. No standards are set for learning outcomes which is very
deplorable at present. It is a matter of concern that as per ASER Survey 2008, 34%
Class-I children in India can not read anything and recognize any number and 9% of
class-1-VIII could not read anything and recognize any numbers. Therefore, it is required
to guarantee education along with graduation.

The Bill draws no attention on the existing shortcomings of the institutional
structures for teachers’ training and innovation. There should be more clear and strict
provisions for capacitating the educational support structures, like the SCERT, SIEMAT
and DIET. Formation of a separate cadre of these organizations would greatly contribute
towards professionalizing teaching.

While the provisions provide that an aggrieved person may lodge a complaint with
the local authority. It is not appropriate that the very same body that is responsible for
ensuring protection of the rights of the child is also made responsible for deciding upon a
complaint against it. Adequate and appropriate redressal mechanism should be included
in the bill.

In the end, I quote Pandit Jawaharlal Nehru saying, “Children were like the buds
in a garden. They should be carefully and lovingly nurtured, as they were future of the
nation and the citizens of tomorrow.” Let us therefore make children worthy of our

country by unanimously passing the Bill.
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"SHRI FRANCISCO COSME SARDINHA (SOUTH GOA): Sir, I rise to support the
Education Bill which is before the House. Education is the backbone of the development
of any country. If you see the literacy rate of the developed countries, it is very high.
Education can produce a better farmer, a better artisan and a better citizen. Every citizen
in this country has a right to education enshrined in the constitution. But what is the
national literacy average after 62 years of independence?

When children in the age group of 6-14 should have been in the school playing
and studying with other students of the same age group, we see them engaged in factories,
in tea stalls toiling to earn their daily bread.

With all the beautiful schemes like Day Meal Scheme, Sarva Shiksha Abhiyan
which have been started by the government, we have not got the desired results.

It is unfortunate to note when we are discussing here about the standard of
education. It is disheartening to note that still in different states in the country there are
hundreds of schools run without a school building and there are hundreds of schools with
only one room building and where there is a room there is no teacher and there are
hundreds of schools where the number of students and teacher ratio is more than 1:100.
So one side we are talking of compulsory education and on the other side there are no
proper teachers to look after these school going children. When Government makes it
compulsory side by side, it should make sure that teachers are there so that the students
attending school should not leave the school saying that what we are doing there is only a
lip service.

Government should make sure that there is proper environment like drinking water,
toilets etc. Government should try to have a common syllabus throughout the country in
the primary and secondary level.

Sir, So many committees like Yash Pal Committee and many others have been
formed to study the shortfalls of education at various levels but their recommendations

are yet to be implemented.
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Sir, there should be timely implementation of the recommendations once the
recommendations are accepted

From the age of six to fourteen years, education should be made compulsory. Any
person or the organization who engages them for any work should be penalized and the
households belonging to socially backward strata to be checked whether their children are
attending the school or not.

It has been observed that many students who have not done well in qualifying
exams are trying to pursue with their higher studies.

Sir, such children should be encouraged to go for vocational courses but we must
make sure that there is proper machinery in the institutions which cater for these courses
so that the children who come out can stand on their own feet. As far as standard X is
concerned, the concept that there should not have exams should be done away, should be
given up and instead the old method should be continued as we must not forget that at the
end of a course performance is measured by some exam be it internal or external. If the
assessment is given out some students will not study at all and the standard will fall.

Also if the child wants to pursue with higher studies and the vacancies are less
than lower level how will the admissions be given without competitive exams.

As far as professional colleges are concerned no new permissions should be given
unless they have the proper infrastructure as we have observed that there are even some
engineering colleges approved even without proper facilities and infrastructure which
student’s community discovers only after joining the institution.

Sir, thousands of our students go abroad to pursue with their higher studies. Some
of them go with scholarships to renowned institutions but others go because they do not

get admission for the courses of their liking.

Some of the institutions they join in the foreign countries are not worth its name
and they come to know only after they join the institution. So I request the Government
to open new professional colleges in the country and also to see that the Ministry guides

the student community when they try to go abroad for higher studies and for that the
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Ministry must have the list of all foreign universities where Indian students can pursue
their studies.
Sir everything we cannot depend on Government of India. In fact, Government of

India should be a fillip to the existing programmes that the States have for this purpose.
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"SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): Hon. Chairman Sir, this
Bill has been brought with a noble intention. Here we are talking about universal
education, quality education, secular education here. In this age of globalization, age of
technology, age of competition, education needs to be universalized. Education brings
awareness, awareness leads to transformation. In India, we have a huge population and
most of the people are poor — they can’t even manage two square meals a day. They are
below poverty line without food, shelter and proper education. Under such circumstances,
how can they be educated properly, how can this Bill be implemented — this question
remains to be answered. Education is in the concurrent list. We know that any democratic
country will follow the Constitution. Earlier when this issue was raised, the States were
asked to give their opinions. What would be the curricula, mode of teaching, eligibility of
the teachers, process of recruitment — nothing is said about that. The method of
evaluation is also unclear — whether grading system will be followed or markings will be
made — nothing is articulated. Wherefrom the funds will come — what part of it will be
borne by the State, what part by the Centre needs to be clarified. We are talking about
compulsory education of children in the age group of 6-14 years but educationists say
that primary learning of a child starts at the age of 3. Who will take this responsibility?

The Bill is silent on vocational training, on literacy, non-teaching staff. If we want
to impart quality education, teachers should be trained properly. But in what manner so
many teachers will be trained? What are the infra-structural facilities? It has been said
that the capitation fees will be done away with. But capitation fee should be taken in
some other form — that has to be checked. Central Government has talked about
privatization and commercialization of education. But this is not proper. It is said that
only those who follow the rules will be given accreditation — others will not be given.
Government is thinking of centralization and privatization of education in India.

We need to spread education undoubtedly. But first of all we need food — empty
stomach does not help the learning process. So with supply of tiffin, students should be

*

....* English translation of the speech originally delivered in Bengali
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made disciplined. The problem is that the teachers on one hand impart education and on
the other, cook midday meal. They do all kinds of work along with teaching — keep
accounts, keep records, purchase utensils, cook food — in fact they are having
multifarious tasks. So my humble request to Hon. Minister is that cooking and teaching
should not be mixed up — these should be two separate aspects and teachers should be
relieved from the job of cooking midday meals. Only then he education imparted in
schools will really be able to illuminate thousand minds.

With these words, I thank you and conclude my speech.
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SHRI E.T. MOHAMMED BASHEER (PONNANI): Thank you Mr. Chairman for
giving me this opportunity to make my observations on this very important Bill.

I heard some of my friends on the other side saying that this Bill is anti-democratic,
not in conformity with Constitution and that it is neo-liberal. Unfortunately, our friends
from the other side are having some permanent words in their basket which they will use
for any occasion. It is like that. It is a stock thing which they will use for any
occasion. ... (Interruptions) When I am saying a truth, kindly do not get annoyed.

This Bill can be described as a glittering chapter in the history of Indian education
after Independence. It is really laudable. I congratulate the hon. Minister for taking this
bold initiative. He is doing this not only in this case but also in other matters. He is
bringing about basic reforms in the field of education. I would like to say that the name
of Shri Kapil Sibal will be written in golden letters in the history of Indian education.

This Bill really serves some important purposes. First, this Bill will curb
commercialization of education. Secondly, this will mark an end to some untouchability
prevailing in some schools. There are some schools, the doors of which are closed to the
students belonging to downtrodden and weaker sections of the society. That will also be
put an end to. Similarly, this will ensure accessibility of education to all the children.
This will stop discrimination against any section of the society. This will ensure 25 per
cent reservation for weaker sections and disadvantaged groups.

The Government introduced 27 per cent reservation in IIM, IITs, Central
Universities, etc. last year. There was a lot of criticism that that would downgrade the
quality of education. What really has happened? I have a copy of an article appeared in
the latest issue of the Outlook magazine. They have conducted a survey as to what has
happened during the last one year after the introduction of 27 per cent reservation. The
title of the article is “27 Per Cent a Pass Mark”. A year after quota, the Outlook finds
these students do as well as others. IIT Principals and National Institute Heads are all
saying that the students selected in the reserved category are as good as other meritorious

students.
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So, by introducing this 25 per cent, our quality of education will never have any
minus points. It will ensure good quality of education. There is no capitation fee and
there is no physical punishment. These are all good things of this Act.

There is another thing. That is about recognition. Once this legislation is passed,
schools without recognition cannot function. There must be some control. The
mushrooming growth of private institutions should not be encouraged. But at the same
time, what about giving recognition? If that is not ensured, there is no meaning in this.
Unfortunately, in some States the education laws are even against the Constitution. In the
Constitution, article 31 says that the minorities can establish and administer educational
institutions of their own choice. But, unfortunately, some State Governments are not
allowing that. They are not giving permission. Even the NOC for CBSE schools are not
given. That is the thing. It is happening in the State of Kerala. Everybody knows that.
They are dead against giving recognition. ... (Interruptions)

MR. CHAIRMAN : Nothing will go on record except Shri Basheer’s speech.
(Interruptions) ... *

MR. CHAIRMAN: Shri Karunakaran, you are a senior Member. Please sit down..
(Interruptions)El

* Not recorded


rbn
ontd. By   L4    


04.08.2009 316

MR. CHAIRMAN : Nothing will go on record except what Shri Basheer says.
(Interruptions) ..."
SHRI MOHAMMED E.T. BASHEER (PONNANI): They are doing it with political
motivation. ... (Interruptions)
MR. CHAIRMAN: Nothing will go on record except what Shri Basheer says.
(Interruptions) ... *
MR. CHAIRMAN: Please sit down.
... (Interruptions)
SHRI MOHAMMED E.T. BASHEER: They should not unnecessarily interfere like
that. ... (Interruptions)
MR. CHAIRMAN: Shri Basheer, please conclude. The time allotted to you is over.
... (Interruptions)
SHRI MOHAMMED E.T. BASHEER: I would like to say one thing very important and
that is about the formation of the Managing Committee. The teachers will not be utilized
for non-academic activities like surveys, census, etc. ~ This is in the best interest of
academic activities.

Sir, I would like to say one thing about special schools. When we talk about
education for all, what is the meaning of it? I would like to appeal to the hon. Minister
and the Government that ignoring these special schools, physically handicapped,
mentally retarded children etc. is not a correct step. So, I would like to request the hon.
Minister to include these particular sections of the society also within the purview of this
Act.

Sir, I do not want to take much time of the House. This is a very good piece of
legislation. The intention is very good and the contention is also very good and if we add
both of these, then comes the implementation part. On the implementation side, we will
have some problem. If that part is well-attended, this will be a best piece of legislation.

Sir, I whole-heartedly support this Bill and conclude my speech.

* Not recorded
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MR. CHAIRMAN: Shri Prem Das Rai. You conclude your speech within three minutes.
SHRI PREM DAS RAI (SIKKIM): Yes, Sir. I thank you very much for giving me this
opportunity to speak on this Bill.

I rise in support of the Right of Children to Fee and Compulsory Education Bill,
2009. My Party, the Sikkim Democratic Front, which is a part of the UPA, extends full
support to this historic Bill.

Sikkim is a small State with meagre resources. Yet we are one of the States that
has not been fighting shy of ploughing enough resources to the development of the
education sector. This Act will indeed put more pressure on the State to do more for the
children between the ages of 6 to 14.

We do agree that there is a need to do what the Act proposes. We support it.
However, it will be difficult to commit the financial resources for this and so propose that
for the first five years, we get a 100 per cent grant for this from the Centre. After that it
can be done on the basis of 90:10 as for all special category States.

On the other hand, we need to have the right outcomes in terms of imparting high
quality education so that the students emerge from the fifth grade with good capability
and would be in a position to get middle level education in any other school. Towards
this end, there is a need for a correct curriculum and teaching capability to be imparted to
our teachers. This effort will require us to focus heavily on the "how’ part of it. We do
desire that no stone is left unturned in learning from experience in this field from many
NGOs and others who have been providing stellar service which continues even as we
speak. 1 would like to quote the example of IMPACT NGO, started in 2003. Today
there are over 300 centers with an enrollment of 9,000 girl children in five States. High
quality teaching in consultation with the Gram Panchayats makes this extremely
attractive since the cost per child barely crosses Rs. 2,500 per annum. Fully funded by
the community and by the DONERS this makes it an excellent example of private public
partnership. This does not mean that there is a corporate takeover, but really giving space
to the thousands of young men and women who would like a platform to contribute to the

success of our young and upcoming generation.
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We need to make the mechanisms for forcing greater accountability on all
components of the delivery system for this. In view of this, the Bill may consider
modification and perhaps even greater specificity in this direction. It is too vague at this
time leaving the onus on the States who are already over-burdened as perhaps not
equipped to do so. Perhaps a broad framework can be specified to enable this very
critical function to happen, else we will still be groping with this issue in the years to
come. There are no specific penalties if the authorities fail to provide the right to
elementary education. Should the State fail to meet its obligations under the Bill, it will
not be penalized in any manner, nor will individual government functionaries (unlike in
the case of the Right to Information Act, where failure to implement provisions carries
with it personal liability for the concerned administrators).

Sir, the Standing Committee set up to examine the Bill notes that there are 18
States which have had similar legislations. However, the experience of the same has not
been very encouraging. nce, it is important that this Bill does not remain only as the
good intentions.

With these words, I support this Bill and do hope that the hon. Minister will take

note of the points listed above by me.
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"SHRI BHAKTA CHARAN DAS (KALAHANDI): This, in my view, and Honorable
Members will agree, is the most critical issue of our times. The 21* century has been
declared (by UNESCO) ‘The Century of Knowledge’. But with over 300 million
illiterates in our country, how can we participate effectively in this century of knowledge.
We have been told, and these are all truisms now, education is the key to social
empowerment. Education is the very foundation of good citizenship. It is infact the soul
of the society as it passes from one generation to another. More important, in present
times, education gives us the tools to convert national resources into wealth and social
goods.

If education is so central to our national interest, than one would naturally ask the
question, why is universal education so elusive in our country? The 86"™ Amendment in
2002, and Article 21(A) made education a fundamental right. Several states have their
own laws and bills for education for all. The United Nations has made education a
question of entitlement. In our country the recent Sarva Shiksha Abhiyan is meant to
provide education to all. And to improve the quality and prevent drop outs etc., there are
programmes like National Technology Mission, DPEP (District Primary Education
Programme), National Support for primary education. National Open School, mid day
meals etc., yet education to all and meaningful education remain an ever elusive dream.

What are the obstacles? Our President in one of her speeches reminded us that
universal education can be realized only by political determination and popular
participation. Do we have them? We all know, Laws and Bills will not make universal
education a reality, although they provide an enabling framework. We need to identify
the obstacles to accessing education. The biggest one is poverty. Any poor is caught in a
vicious circle. Many argue that education will lead the people out of poverty. Butitis a
catch 22 situation. In order to help the poor families to send their children to school, we
need to address their extreme poverty conditions. That will also make a dent on child
labour. Any child out of the school is a potential or actual child labour, even the child is

working at home. And child labour has many adverse consequences.
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The second is the social prejudices — let us take the case of girl child. There is a
deep-seated prejudice. It has been said that “if you educate a man, you educate an
individual, but if you educate a women, you educated a family”. Then how can we
ignore the education of a girl child. A serious sensitization campaign is necessary, by
involving CBOs and NGO. The female literacy is still around 50%, while the male
literacy has gone up to 75%.

The third obstacle is the access to education. The right to Education Bill provides
that at least 25% of children should be taken in private schools, from poorer sections.
The private schools have spread to the rural areas charging fees that cannot be afforded
by the poor. IN government run schools, there is acute shortage of teachers, no class
rooms, no adequate teaching aids. In my state, the poorest in the country, one teacher has
to manage 5 classes and above 250 students alone. Is it practicable? Can any one do
justice to the children, except baby sitting them.

Fourth obstacle is the provision of Age in the Act. It talks of 6 to 14 age group,
what about those from 0-6 years. This is the time the children move towards child labour
without any support. To bring them back to schools then becomes a problem.
Elementary education is important, it cannot be replaced by scheme like ICDS.

5™ issue is the question of resources. The current spending on education 5% of
GDP. This is much less in view of the enormity of the task. It should be increased to at
least 7% so that the education is made available and affordable. Education in the
neighbourhood is still an idea, not a reality. The distance is a big hurdle for children.

Finally, 1 will close by saying that we have created elitism in education. The
better-off people can afford to send their children to good private schools, but the poor
are left out with no school, no teacher, no infrastructure, and lot of promises.

At elementary level, all the children up to at least upper primary should go to the
same schools, and it should made free to all, then the structural class distinctions would
vanish in future. There would be a fair play creating an egalitarian society that our

founding father had dreamt of.
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It is a matter of great shame that in Orissa the Scheduled Caste students are not
allowed in the residential schools to study in class VI to class VIII. As a result large
number of Scheduled Caste boys and girls are deprived of higher education. This issue
needs the urgent attention of Government of India. With this I support the Bill brought

by the honourable Education Minister.
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"SHRI P.K. BIJU (ALATHUR): With your permission may I quote our father of nation,
Mahatmaji. “Education should be so revolutionized as to answer the wants of the poorest
villager, instead of answering those of an imperial exploiter.”

Universalisation of Elementary Education has been a long awaited dream since the
independence of our country. It is a core objective in our education policy eversince the
proposal of Kothari Commission. We had introduced many programmes to achieve this
goal time to time. What is the situation today? As we all know, the condition of primary
education in our country is not at all hopeful. After 60 years of Independence we are still
struggling to provide basic education to our children. Even the KNC report, basically the
bible of liberalization of education also pointed out the problems and need of more
government allocation for SSA, (NKC report, page No.26 para-5, dealing with universal
schooling, right to education) when they support privatization in education. Surprisingly,
this government proposes gradual reduction in the allocation for SSA.

When we talk about universalisation of education, right to education and of late
the quality education, the other side dropout rate from our schools is increasing. The
National Sample Survey of 2004-05 underlined this fact. The available data show that,
rate of dropout in the primary and secondary level has been increasing over the last 8-10
years in our country. Did you ever think of that? And of course, the victims are the poor
children in this country. It is the unequal development caused by liberalization made the
condition of the poor in this country more pathetic. Consequently, the children in poor
and weaker sections are forced to discontinue their education due to financial problems at
their home. I do believe I have right to raise this issue in this house because I also faced
this financial discrimination.

You know where are they going from school? Many of our children are thrown
out from school and engaged in child labour en masse. As long as you are not ready to
see this underlying cause of illiteracy, how do you address this problem? You talk about
100% enrollment in the primary level. But you simply neglect the reality. We should

definitely see this in the context of increasing inequality in our society, which is the direct
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result of the overemphasis on neo-liberal, privatization policies in which the present
government is deeply involved. This is a fact — fact exposed by National Sample Survey.
Do you think you can address this fundamental crisis in our education system by such
policies? Strong measures should be taken to bring them back to schools. Respected
Minister, do you think this bill, in its present form, is sufficient to achieve this goal? That
is my question.

The bill presented here itself is a good example of lack of seriousness of
consecutive governments in this key matter. What is the fate of this bill? It has
undergone through different stages of metamorphosis eversince the 86™ amendment in
the year 2002. BJP Government simply vanished from the responsibilities ater passing
the 86the Amendment. What did Congress government do? In 2005, the Congress
government circulated a draft of The Right to Education Bill. A High-Level group was
also created by the Cabinet. But at last decided not to introduce the Bill in the parliament.
Why? Because they found the financial implications of the legislation were too high!
Do you think you can ensure education to all the children in this country without
spending money? Have you any magic? Who will spend money if the government play
tricks? You changed the bill again and again until your market managers are satisfied.
You found a way out from the financial responsibilities. The great mantra — PPP. Let the
private sector take the responsibility. What is your role — Your responsibility then?

While the minister presented the bill he said the emphasis is on quality, not
universalisation of education. You propose Rs.1900/- to be given for private schools for
each child in the 25% reserved seats. You estimate an expenditure of Rs.1800-2200 per
child per year for providing quality education. The expenditure to educate a child in the
central school is Rs.15000 per year. It is rupees Rs.12000-14000 in the Jawahar
Navodaya Schools. I don’t understand how do you give quality education by spending an
amount many times less than that of central school and Navodaya. It is virtually
impossible.

Now the Bill is here with a lot of diversion and dilution in its spirit. Now the bill

is presented within the strict directions of planning commission. All these are done to
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avoid financial commitments. Now for the interest of poor people, but just to satisfy the
market forces. Without taking the financial responsibility — 2.28 lakh crores for 7 years
according to your own initial estimate — how can you do that? What is the amount
required? Who all will share the money? Where do you find the resources?

You say, the government reimburse unaided schools for per child expenditures and
provide resources for school infrastructure, teacher training, additional teachers, schools
resources, etc. which government? From where? In June 2005, the Central Advisory
Board of Education (CABE) Committee estimated that the average additional financial
requirement is around Rs.73,000 crore per year for six years. But from where you will
mobilize this huge amount if you don’t allot money in the Budget? This Bill does not
provide any financial estimate.

There is no allocation in the budget. The clause 7 of the bill on The Financial
Memorandum and various other clauses in the chapter three of the proposed bill titled
“DUTIES OF APPROPRIATE GOVERNMENT, LOCAL AUTHORITY AND PARENTS”
talks about financial arrangements. It vaguely says the centre and state government will
share the financial responsibilities — like the central government shall prepare estimates
of expenditures and provide the state government with a percentage of these costs, in
consultation with the state government. But what is the formula? You simply put
responsibility over state — is it? Clause 8,9 and 10 put other responsibilities also over
state, local authority and parents. Then what is your role? I seriously doubt the sincerity
of this government on this bill, seeing the way you try to avoid financial and other
responsibilities.

This will certainly undermine the goals of such a bill. [ think I should emphasis
this point. There is no concrete measure proposed or planned to handle this key issue of
financing for the implementation of the bill. The Finance memorandum says that the
central government may request the Finance Commission to consider providing
additional resources to the state governments in order to carry out provisions of the Bill.
The Finance Memorandum also says “However, the expenditure on provision of funds by

the Central Government would be met from the Consolidated Fund of India through
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annual budgetary provision under the Department of Schools Education and Literacy,
Ministry of Human Resource Development”. Now the government is enacting a law, but
not even a single paisa allocated in the budget for the implementation of the bill? Can
you explain this?

Let the state do whatever required — is this your attitude? But you know most of
the state governments are not in a position to take this huge responsibility. They already
expressed their inability. Still the bill put responsibility to provide free and compulsory
elementary education to all children over the state government and the local authority. It
seems the central government is playing a trick by putting responsibility over state. This
will definitely affect the bill.

Without allocation of money, you undermine the sancitity of this bill. Or you tell
us frankly planning commission has restricted you from allocating resources for this.
That was the reason behind stopping the introduction of this bill in 2005. Now, I say you
have the same motive here also. Respected HRD minister, without proper allocation of
fund, this bill is going to have a natural death. You know that. You must come out with
concrete measures for financing and implementation of the bill. You must allocate
resources for that. Don’t put responsibility over states and local authorities as it is
suggested in the bill.

Your bill is totally silent about special children. What about their education. You
must include them also under the purview of this bill. Similarly, there is no concrete
programme proposed in the bill to bring child workers back to school. As I mentioned
earlier, the number of child labours are increasing especially after the introduction of neo-
liberal policies. No universalisation of education is possible without educating this
section of unfortunate kids, whose number is more that 10 crore in our country. I
strongly recommend to include provision in the bill that can legally ensure the return of
children working in different places to school.

One major drawback of the bill is that it doesn’t have a proper implementation
mechanism. Where is the implementation mechanism of this bill? A clear and effective

monitoring mechanism is very essential at different levels for taking strict action against
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those who violate the provisions of the bill. It is particularly important in the case of
private and self financing schools which hardly have any social responsibility. There is
every chance of irregularities. The government has to note that.

What about minority schools? What is your plan regarding 25% seats in Minority
schools? It is possible that this will conflict with Article 30 of the Constitution, which
allows minorities to set up and administer educational institutions. How do you ensure
25% seats in minority schools and self-financing schools? What happened in Kerala, you
know? When Kerala government passed a legislation to control such commercial
educational institutions to ensure social responsibility, the managers and those who
commercialise education could bypass such a law. How do you address such issues when
it comes to the case of this bill? I hope the Minister will clarify this.

The bill addresses only the children between the ages of six and 14 years. What
about the education of children below 6 years. There are 172 million children is here in
our country at the age 3-6 years. Now, Pre-school education is the privilege of an
affluent minority in this country. I strongly recommend to include the children between
3-6 years old also under the purview of this bill. Similarly, the Bill talks about free
transportation of students if the schools is more than one Km. distant. But I do not know
whether our respected HRD Minister is aware of the fact that we don’t have proper roads
in many of our villages.

Therefore in my opinion, this is a tactic of the Minister and government to escape
from the responsibilities by putting all those on the state governments. Don’t you know
this will become a law once it is passed? I strongly say this rule without allocating the
amount needed 1s not going to ensure the Right to Education, Instead it is going to deny
the right to education. If the government is sincere, if the you must allocate money in the

budget for implementing this bill. That is my strong demand.
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SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): Mr. Chairman,
Sir, I am thankful to you for giving me this opportunity to speak on the Right of Children
to Free and Compulsory Education Bill, 2009. At the same time, I heartily congratulate
and thank Shri Kapil Sibal for piloting this kind of a very noble legislation. But, at the
same time, | would like to highlight some of my critical observations with regard to some
shortcomings which I have come across in this Bill.

First of all, I would like to draw the kind attention of the hon. Union Minister of
HRD Shri Kapil Sibal towards the untold sufferings, troubles and difficulties being faced
by the Bodo medium school children in Assam. You must be recalling one very tragic
history. In the years 1972 to 1976, there was a vigorous movement launched by the Bodo
Sahitya Sabha demanding the Roman Script for the Bodo language. At that point of time,
the Prime Minister of India was the late hon. Shrimati Indira Gandhi. The then Prime
Minister of India, the late Shrimati Indira Gandhi persuaded the leadership of the Bodo
Sahitya Sabha to accept the Devnagari Script instead of the Roman Script for the Bodo
language. She tried to persuade the leadership of the Bodo Sahitya Sabha to accept the
Devnagari Script on certain conditions. The conditions were such that if the Bodo Sahitya
Sabha leaders agreed to the Devnagari Script for the Bodo language, then, all the
responsibilities of the Bodo Medium Education Schools and the progressional
development as well as the safeguard of Bodo languae and literature would be taken over
by the Central Government, but very unfortunately government could not keep its own
words.

As on today, in Assam, there are more than 1000 numbers of primary schools of
Bodo medium and around 500 numbers of upper primary schools of Bodo medium and
around 500 numbers of high schools of Bodo medium clubbing together around 2000
numbers of Bodo Medium Schools have been languishing like anything since 1990s.
These schools have not been taken up by the State Government of Assam due to paucity
of funds. I have been mounting tremendous pressure upon the Government of India since
long saying adequate Central Fund should be given to the Government of Assam and to

the Bodoland Territorial Administration so that these languishing schools can be
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provincialised with immediate effect. If the Bodo medium education cannot be rescued

from the jaws of total destruction, then, what may happen to the future of several lakhs of

Bodo young generation? This is the vital question. SHfeTy # s SR AT AwAmEH fawm™
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List of the Eighth Schedule to the Constitution of the country in the year 2003. Jrer AT
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they could not take up these schools. There may be around 2 lakh numbers of venture
schools of different mediums of instruction across whole of Assam, which are
languishing like anything. So, through you, Sir, I would like to appeal to the hon. Madam
Soniaji, the Chairperson of the UPA as well as the hon. HRD Minister, Shri Kapil Sibal
to look into this kind of a serious situation and the untold sufferings faced by the Bodo
medium students as well as the students of Assamese medium, Bengali medium and
Hindi medium as well.
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BHIS WIU STog W Seg o bl FdRAT BT S|

I also lay a part of my speech on the Table.

"Honourable Chairman Sir, through you, I would like to request the honourable
Chairperson of UPA-II, Shrimati Sonia Gandhi and the honourable Union Minister of
HRD — Shri Kapil Sibal to take appropriate steps to help sanction minimum of Rs 500
crore to help facilitate the provincialisation of 1000 primary schools, 500 upper primary
schools and 500 High schools of Bodo medium languishing both within Bodoland area

and in many other districts of Assam since the recent past couple of decades with
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immediate effect and thereby rescue the moribund Bodo medium education from the jaws

of total perish and extinction. *
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"DR. THOKCHOM MEINYA (INNER MANIPUR): I rise to participate in the
discussion on the Right of Children to Free and Compulsory Education Bill, 2009 as
passed by the Rajya Sabha on the 20" instant. I stand here to support the Bill.

When we became a Republic, our forefathers were well aware of the fact that
Education i1s very crucial for the success of our democracy. Universal elementary
education plays a vital role in strengthening the social fabric of a vast and young
democratic country like ours. This Bill, to be precise, is for providing free and
compulsory education to the children between six and fourteen years. At the moment, the
Union Government is having a mission programmes in SSA and MDM, assisting and
helping the state governments to provide quality education to the children of the same age
group, i.e. between six and fourteen years.

We all do understand the importance of the formative stage in the life of a child.
If we can mould a child during this formative period in the way they are desired and
deserved to be, we are sure that these children when they grow up they will become
responsible citizens of this great country. And the country shall be safe in their hands. If
the children in the age group between six to fourteen years of this great country are taught
to fully understand the correct spelling of words of their mother tongue and some basic
principles of Mathematics mostly arithmetic, algebra and geometry for their day to day
calculations and some important essence of moral lessons of the region and the country,
they will be able to fully understand any issue or problem and at the same time they will
be able to freely express their opinion on any important issue.

Side by side, we have the three language formula and they are to be taught their
mother tongue, the National language, Hindi and English also. So, good knowledge of
languages-one’s mother tongue, Hindi and English; good art of calculations and sound
moral character will definitely help in the formation of a strong national character among
the youth of the country, which has been crying need of the hour for the integrity,
solidarity and sovereignty of the country. At the same time, I propose that once they

complete the elementary education, during the secondary education level we can have
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community camps where children from all communities, caste and creed are kept
together and they can be given basic training in almost all important of life to come out as
an INDIAN.

Going back to the time when our constitution was framed, those great sons of
India provided the Directive Principles of State Policy in which Article 45 enumerated
that the State shall endeavour to provide, within ten years from the commencement of
this constitution, for free and compulsory education for all children until they complete
the age of fourteen years. Further, Article 21A as inserted by the Constitution (Eighty-
sixth Amendment) Act, 2002, provides for free and compulsory education of all children
in the age group of six to fourteen years as a Fundamental Right in such manner as the
State may, by law, determine. Now, in the same Amendment a new Article 45, “The
State shall endeavour to provide early childhood care and education for all children until
they complete the age of six years.” So far this has been taken care through the ICDS.

The present Bill as passed by the Rajya Sabha has all these provisions of the
constitution by giving the provisions of neighbourhood schools in clause 3(1) in Chapter
IT and in clause 10 in Chapter IIl. Further clause 11 in Chapter III provides for pre-
school education of children above the age of three years until they complete the age of
six years. This Bill is complete in all respects for providing free and compulsory
education to all sections of children between six and fourteen years. [ once again

wholeheartedly support the Bill.
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*SHRI M. KRISHNASSWAMY (ARANI): Sir, I rise to participate in the Consideration
Motion of the Right of Children to Free and Compulsory education Bill 2009. It is under
the Directive Principles of State Policy. I would like to draw the attention of the House
to the fact that it was our Congress leader Karma Veerar Kamaraj who had brought the
scheme of mid-day meal to school students and also made tuition fee free for students up
to SSLC, i.e. 11™ Class, in the earlier education system. During his period as Chief
Minister, he opened schools in each village in Tamil Nadu so that the present Chief
Minister, Dr. Kalaignar Karunanidhi called Kamaraj’s birthday, the July 15" as
Education Development Day. Now it has become so popular that regular budget
allocations are made in the Budgets of the State Governments and the Central
Government.

40% of India’s population is the school going children. So, if they have been given
proper education and development of their mental and physical skills, they will facilitate
building of the nation. As our veteran leader, the architect of India, Pandit Nehru used to
say, school is a temple of learning. Report of the Kothari Commission also says that “the
nation is re-built in the class-rooms”. I congratulate the UPA Government for bringing
this landmark Bill after 62 years of Independence boldly. The credit goes to Madam
Sonia Gandhi, hon. Prime Minister, Dr. Manmohan Singh and Minister for Human

Resource Development, Shri Kapil Sibal.
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However, I would like to bring to the notice of the Government that the present
allocation of 4.15% of GDP for education is not enough, if we want to bring about
universal free and compulsory education a reality. Therefore, the budget allocation has to
be increased. There are many schemes in operation like Operation Black Board, Sarva
Shiksha Abhiyan, Adult Literacy, etc. In the 1980s, our Congress Government gave new
impetus to Education by renaming the Department as Human Resource Development
Department and the New Education Policy was formulated and implemented.

I request the Hon’ble Minister to provide free education from pre-primary school
to plus-two stage. We find the urban areas child labour on the construction site, in the
road laying works, doing work along with their parents or uncle. The future of these
children is doomed without basic education. They work and feel as if it is their fate. |
would suggest that the Government through some NGO or departmental agency adopt
those children, provide them the basic necessities like food, clothing and shelter and
education. They should be provided all study materials and a small stipend also, which
would act as an incentive for incurring other required expenses. On weekends, they can
go to their parents or relatives so that the children do not feel homesick and at the same
time concentrate in studies and do not waste their prime life in the childhood. Similarly,
children who are engaged illegally in the various factories, match industry, fireworks
industry should be rescued and put in Navodaya Schools or residential schools so that all
their requirements are taken care of.

The perspective of curriculum should be progressive, secular and skill-oriented so
that they could easily get jobs after education in various sectors. Education should not be
commercialized and quality education is the right of all children whether rich or poor.
Keeping that in view, infrastructure facilities in every school like proper room, trained
teachers, audio visual materials should be provided. Screening of students and parents
before admission, collection of capitation fee from the parents should be prohibited.

Since it is an important Bill, I request that all will agree in passing this Bill unanimously.
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"SHRI VIJAY BAHADUR SINGH (HAMIRPUR): Sir, on 26 January, 1950, the
Constitution of India came into existence, “the People of India having solemnly resolved
to constitute India into a SOVEREIGN, SOCIALIST, SECULAR, DEMOCRACTIC
REPUBLIC and to secure all its citizen, JUSTICE, social, economic and political
EQUALITY of status and opportunity....... assuring dignity of individual.”

In 1993, Uni Krishnan Judgement, the Apex Court held right to education is the
human right and can be treated as Fundamental Right. The Constitution of India is not a
dead document closed in the book called Constitution of India, it is a living and organic
thing.

Article 21-A-Right to Education says that the State shall provide free and
compulsory education to all children age 6 to 14 years and in such manner as the State

law by the determine. Year 2005 (6) SSC 530 P.A. Inamdar case says, golden goals set

out in the preamble of the Constitution are to be achieved. The Indian politic has to be

educated and educated with excellence.
On 20 July, 2009, Rajya Sabha passed the Bill. Now, it has come before the Lok
Sabha.

Between 1950 to 2009, 59 years have passed. In 1993 the Supreme Court gave a
wake up call by observing in Uni Krishnan case that education is human right like the
Fundamental Right. In 2002, “Right to Free and Compulsory Education to all children of
age 6 to 14 years in such manner as the State may law determine” was included as
constitution amended. Since then 7 years have passed.

I really wish to convey my congratulations to the Hon’ble Minister for HRD and I
presume that it is the lawyer guts who has taken such bold steps for implementing the
golden goal for the Constitution. I reiterate and give all praise and I would like to give
him a good hand that he has tried to repair the past. If I may say so, was Congress not
interested in imparting free education to children between 6 to 14 years, which was

command of Constitution?
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I congratulate Hon’ble HRD Minister Shri Sibal Ji and since I also belong to
fraternity of lawyer. Hon’ble Minister deserves all kudos. His intentions are good and
we are confident that he will be able to implement the golden goal of the Constitutions
repair the past. While supporting the Bill, I have genuine doubt and reservations. I wish
to place with utmost humility in my command through you to the Hon’ble Minister for
HRD.

Learning quality education or quantity by counting the school buildings has to be
considered. Till 1960, Government Schools were the best education units, but thereafter
they were on pushed back seat. Today, in the Municipal schools even in Metropolitan
towns or cities like Delhi, Mumbai, Allahabad have trained teachers and highly paid,
fully qualified but there are no students. Why? Reason is clear, not teaching at all.
Quality education is lacking.

Still today in 2009, Central Schools (KVs) have given best results throughout the
country even as compared to private schools. These KV Schools have no central air
conditioned buildings and nor air conditioned buses but are flooded with students because
they have team of dedicated teachers with experience and have complete monitoring and
disciplined atmosphere. According to recent survey, 4 lakh central schools are required
to cope with the demand. Decline of standard of education in 1950’s to 1960. A middle
pass student, which is equivalent to class 8, had better command of language,
mathematics and could read and write well as compared to B.A. pass.

Before this Bill, at present 18 States and 2 Union territories have framed laws to
compulsory elementary education, but implementation has been poor. Reason was two
fold (1) lack of motive (i1) negligible community involvement. Public participation is
necessary. For example, there is Dowry Prohibition Act, 1961 but public and society has
not responded and the dowry is rampant. If my Bihari friend permit me to say that in
dowry demand, Bihar is leading. Bihar is also leader in demand of dowry and thus has
faulted in compliance of Dowry Prohibition Act due to lack of community support. Itis a
populous measure of the U.P.A. Government but it’s implementation and particularly

keeping in the 100 days agenda is like building castle in the air. Rather learned Sibal Ji is
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fond of fly by night operation — 100 days. Educational development is not like a
construction of housing colony. It takes time and due diligence is required.

As per the opening speech of HRD Minister, 2.28 lakh crores is required for
implementing the Right to Free Education in 7 years and Rs. 12000 crore is the yearly
requirement. Has the State got financial capacity to make 25% contribution? It is a
question for consideration by the U.P.A. Government. The present State financial
starvation coupled with equally important requirement of agriculture, irrigation,
electricity, medical, health will have to be ignored or material reduction will be required
in the Budget, and thus, the balance has to be seen.

The Right to the Education is the Constitution obligation. One of the ten
commandments in the Constitution “THE FLAGSHIP PROGRAMME OF THE UPA
GOVERNEMNT” should act as housing contractor and would go for J.V. (Joint Venture)
with State Governments, who have no match in finance with the Centre. The State
Government can be asked to participate in many other ways other than finance like
providing land, monitoring the development etc. The financial participation require re-
look, otherwise the FLAGSHIP of UPA will sink in deep water. If flagship programme
of the U.P.A. Government which has put in 100 days agenda shows the intention of the
Government, more political than educational.

Broadly, followings are the focus, which have been ignored. (i) Distribution of
financial burden between the Centre and State; (ii) the implementation part of the Act is
lacking in the Bill; (iii) in elementary education, the age, when the children are sent to
the school, the duties of the parents participation, the development of the child have been
ignored in the effort to create flood of the student who can only write their names and can
read little bit; (iv) the importance of English has not been focused, which is a Universal
medium of education and to earn bread and butter. Let us see the IT software revolution;
and (v) vocational training development of skills of the children is lacking in the Bill.

I oppose the abolition of Board examination of high School. I would like to draw
the attention of the HRD Minister that please do not compare the education system of

western countries, British and American school with the primary schools of the country,
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which are situated in rural areas. India lives in villages. Soul of India is in villages and
75% children are part of rural population. Grading system of promoting the student is not
workable. The life of the teachers who do not award the better grading would be in
jeopardy. They would be vulnerable to the pressure of the guardians. Today, if a child
fails in 9th or 11th classes, which is not board examination, most of the school give pass
certificate with the T.C. easily and thus, the failed students of the one school get
admission in the other school as passed student in lower class, even if he might have
failed in all subjects.

There should be 25% reservation in private schools for children from
economically weaker sections and payment of fees by the State to the private school
cannot be implemented in the Bill. It requires clear guidelines. 75% rich students are
made to pay 25% poor background students. I suggest a better formula of this 25% quota
reimbursement, otherwise it would beat corruption.

Neighbourhood definition should be included in the Act. If it means distance for
community, etc. Women representation is lacking in the formation of the Committee of
Management. The UPA Government says one thing and act differently. There is gender
bias in the formation of the Committees.

In section 2-F, elementary education means from 1 to 8" class. Here, pre-nursery
and nursery should be included. The definition of neighbourhood should be clear. What
is the meaning? Distance-wise, geographical-wise, etc.?

In Chapter III — duties of appropriate Government, if parents do not co-operate the
ward for free school, what are the consequences? In clause 7(1) responsibility of State
and Central Governments clearly demarcated. For example, funding and management
proportion. In clause 7(vi) (a) vocational training, so that the student coming from the
poor of the society join vocational line. Section 10 — it is the duty of parent or guardian
to admit his or her child in elementary education in the neighbourhood school.
Consequences should be given, if duties are not followed. If not admitted, then
consequences to parents? In section 12(c), to admit from Class I we should start from

Nursery level. Chapter 5 — Curriculum — teaching of English should be focused,
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otherwise no job. For example, there is IT and software revolution due to English. In
Schedule Section 19, language English should be included. Age — start should not be six

years, rather it should be 4 or 5 years.
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*SHRI LALIT MOHAN SUKLABAIDYA (KARIMGAN)): I stand to support the Bill,
“the Right of Children to Free & Compulsory Education” as placed by the Hon’ble
Minister of Human Resource Development.

Madam, after the independence, when the Constitution was enacted, it was a directive
principle of the State Policy that India would be fully literate by 1960.

The target not achieved, date was fixed again and refixed.

Without literacy it is not possible to educate people, on the other hand without
education the person cannot be developed mentally and cannot become independent in
life.

A child to us is most innocent and they do not have any demand in the society.
They want only to grow physically and mentally.

Most parents do their best for their upliftment. But there are parents who cannot
afford to do anything for their children’s development due to poverty- rather they send
their children for earning money.

In this scenario the bill presented in the House is most welcome. Once the Bill is
passed into Act then every parent will be legally bound to send their children to school.
So we welcome-we will achieve the goal of giving our children elementary education one
day.

I welcome this because there is a proverb better late than never. So this is very
good as this will enable people to impart education to children from 6 years to 14 years
which is the gate pass for going for higher education.

The Government want that its citizens to be educated — because without education,

awareness does not grow and without awareness, Democracy is not effective.

* Speech was laid on the Table
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In this connection I want to point out some of the problems in my State. In other
States all over India elementary education is upto class VIII — age 14 years. But in our
State there are primary schools for students of age from 6 yrs to 9 years, and middle
schools age from 10 to 13 years and 14 to 16 for High Schools.

There are also schools — combined schools — 10 years to 16 years. Since the
private schools under this Act are required to keep 25 per cent of seats for disadvantaged
group, for which the Government will bear the cost, we have also some sorts of Private
Schools some of which are recognized by the Government and in case of Primary Private
Schools only permission is required-there is no provision of recognition. These schools
have been functioning since last 20 to 25 years and imparting education only to the
disadvantaged students but the teachers do not get any salary — that is all honorary
teachers - after life long service they retire without any benefits. Many of them are
starving at their old age - though these people contributed a lot to the service of the
society. My question is that whether these types of schools will come under this Act and
whether the cost of teaching at these schools will be borne by the Government. Salary is
the main cost. They want salary through provincialisation of the school.

I raised the issue in all my budget discussion during last five years-because these
people want their services to be provincialized since the number is huge the Government
of Assam will not be able to meet the expenses- you know the State of Assam is trailing
other States-while other states are marching ahead.

Another point I want to refer - you proposed that under this Act there will be
uniform syllabus for elementary education. My point is that since elementary Education
1s the basic education and a student whatever learns in the elementary school, makes the
foundation of his life. My suggestion is that in making the syllabus it should be very
ambitious-in the sense that it should make the foundation of national integrity — so the
syllabus should be made in such a way that there should be only one thing that national

integration and that should be learnt by the students in these schools.
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You have mentioned about the number of teachers class wise and student wise-
but in reality in the States this is not possible. And as such there should be some
flexibility.

The aim of the Act is imparting elementary education - in rural areas will be
successful only when Clause 24/1A could be executed — now if the teachers can be

motivated to do that it will be a grand success.
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"3t TORM U (HRYR):  fAIF 1 fiiE Iedex wraHifies, g, e ud oot e
fdeR fadre, 2009 g1 A1fRy|

TRaTfad e ifeR fadws, 2008 FEdT € 6 6 ¥ 14 9§ & F=ai @ qud g Srfvard fRenm
% ABR & oY I8 BIE TN A 6 99 | FHF U4 14 ¥ 18 AV Pl MY & d<di Bl BIS a2
T 6 9% Y HY I Td 14 99 I SUQT 99 & §<di DI 39 A9 & gREY & 7 w1, 39
faege & el DI YU TE BRAI THD IMTAR Th 15 aY (Y DI [FRER 3fdl SIS oAb,
Riem & fddR &1 I TE wR G| QA e vd o 9 uar gon 2 6 e Rig
@A Had 50 URIRIG =di Bl & el 8, 91! aed U & RIPR 8 o & g g wreifis
R & dferd @ O 81 dLSREl Yae, 1995 & U@l & AJAR 18 ¥ I HH IF Bl DIg Al
faepetivT aear gua e ITat &R &1 U §, <lfh 39 [A8uh & IR Ife IHD! MY 6 a8 A HA
2 3IAT 14 99 | SAET &, A VAT &l 8RN §9 W@e I Jdgd Sed (@R U8 HicaRM b
faes) Tare, 2000 H & AT qTerd Bl URHNT & AR HRAT A1 |

faege % 0 & 18 a9 & AWl gl DI A BT =AYl gD b1 S B b Ay &
T # WaR B ve Y ffdag a0 oy fF w9 9 97 Ry ar 89 iR U7 weentR
faepre @&l & AR B @Ry |

I Adeld U Afad foraa! 99 6 a9 d & 781 © IR 14 ¥ ¥ 1w W 981 gl IT 91
PR AWOMTH & Rgeh &l AT I 0 W 6 99 & Fedi ® U SlaE@es T8l ol b
TRIRUATRTAT & 8 W 99 o b Ren 3 4R 31 14 9§ F e SE & 8 R 39 fA9d & SN §
TE A I8 JaRd WiRed (@I U HiewH It fuegd) oifdfew, 2000 vd wir fag
fsaufaferct vae, 1995 & W Raemw 21 wfdgm & orgeos 21(7) W en & R & fog 6 ad &
HH T 14 ¥ | G © 41 WG o1 BIAT| 3[d: ge DI GRS H 0-18 ¥ & AR d<di Pl AHSA
[ERIEIN
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8l I W Wpdl (I faared) & dev # ffdse av/eIfe o1 ued 8, ARBR &I $B a¥
& Wpoll DI RN e X@T/BAT arey? A fggomel Common School System Ud q|m fRem
guell & fAuRId 8RN I8 3R $o 781 dfeth WRBGR RN Al 8l I8 Uae oF @ |4l
TPl H AN B BH M@ 7 [ Jursfa ufedred wigde ueRRM (W) A sfdvia Aisd
Whol gAY I B B8 SR A e HrRifaf & ga Bl

9l =, S 6 99 B B Y 8, DI YUkt g Riem &1 sfterR g1 qul Sel w e
el fFide & STaeedl o0 AR W Bl & T 31 I8 999 4 W 2 5 7% e, 59 vor e
& AfAET B et G H B B AGS Bl A BRa 2

T 3,4RT 6 P WA & A, Ig o ARBR Ud R AR B Rrery el b
9 fA8ue &1 919 & JF A1 @ Wik Id® 920 & [oly Fahedd Ihel &I aawe ol

3MTel T ATl 0 SAGR AT gl DI Tpol I R WA A 8 I8 SHR - 9 FeAlR
fapra el BT Ui el BR YR Fh SANWD I Tl D Wi drel ey d aRaer
feearir? R T8 FEE Ipel e YUell Rl Y R $ AfNHEas qua e & fog |
TEN PR b ?

WRHR g JHAPad sl 6 udd aed b1 gu g ffard el Rren fret wer € graers
2 5 @1 fvras IfT e s &1 giRgen fhdt U faermel § axad & S 9ReR g1 AT,
A_fera v T 8 8 a1 9 Afives 59 ufthdr | fHy Y " @ YA @I &l GRBR A A8l
PR Fhd| T GRI B SUERT & g I Wae = & b oy RN Sl H SfealRad qoraxiigol
3reel URIWeh e & AMES Bl qR1 HT|

DIOR AN ERT & T FABIRRT BT A1 PR AT WHR YA qed Pl Joraemqul fren
Sy Bl SR fby U e H Bl Al et 9 uragul yieifie Rien & Aries Suee T8
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g JIfUg SMERYT @ & WY & WaW H & AMas] B [dav0 STl g1 WRDSR Bl A& g
TUTERITYOT JreIfies e 1 FRET 8 #Feel Bl IR BRAT aney |

Tpel gd e aReT @ YraeE & AR ew € b oy WRBR 3 a9 B g W FWR B
gl Bl wiAHD e & oy AR BN qA1 6 99 db DI AY b So IRWD g c@wHrer vd e
U HRIN | If P WRBR AS Al 98 39 e A Wpel Yd &M 2 Maehh ARl BR Hehell
gl

IS I WRPR yiHe Ren 4 qd Gaemd geM HRar @edl § 91 39 98 b dedl Bl
I & 3faid i oy wel fopan Tar| Ry SIS 6-14 a¥ & g<di BT ol U URM H dr
g? fgue @ 9w 4 WReR A A1 S v aid glaemul €1 39 i A8 5T WPRI D

Sfrard qreadr g9 St ?

fremerl vd Rierel &1 f=EIRAl 9 a1 1 8 {6 59 aR1 & IeT | Dls W Wpal o b
JIHTT 2(7) & IUGY 2 T 31 IUEY 3 G 4 H qAT AN 2(7) & & Iyey 1 H IV 8, & 3felrar
BIs W TSl Wpot U Pe b B QU ST BT 25 BIGl gedi B I bal H o Gd 3ffrard
e e Suae BRI &g SIRgar <

TR g 4T Fedl B AT BT R B B R I DA fAfwd wR aRaen fRearm?
IfS TSRN faene™ # Sude Wl ¥ AfE d@n H 9= Suad @, o ot Rafa 7 e drewe 27
g 39 qP W el ¢ [P I B AWHEs b1 qea T I dfUd 2 A 98 S ailRgen feam
fFe U STUPR Ul qWId A ST hal 87 ST RI Fal I Ipall DI GRAT 981 U Fedl Bl
AT & AU H HH 2 3T I§ [ qedi bl A& IuAH BRM D §g a1d Dl GAREd T8 Bl

TP P I I8 FER 2 P 98 1% 9= &1 afgen gRfad oY ok /e & 'R
W 3{d: DISRI AN (64-66) Ud ~1eIeT USRI 316 U[bTH, 1986 DI e & ol &= w9 i
AR B IR TR FA e gorelt | e ury fean S anfey |
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Sigl fdl ff aRRRITT # 50 RPN IU-gHTT 1 4 9ffia Rierehl &1 =gAad AT & ATHA
afRifer B # o €1 s IR AYS A AfS Ui aui B @ & oy el B sfEan @
Jufard Aradl © AHDI A Gl © Wbdl ©l I8 W SR SAfaRed ura a8l qeb UN-ferhi @l
R = T e § o & A1 QHSIT HRA DT FHST Bl 8 BH s el I Bl ©§ (P
9 UG & A9ud § IS ARSI 2] Sdih sAN <€ § qRife 9 I, Riférd Tagads/gatrai
T den § el & dR ) g & forg Sude 2

g Wag & [ Big fl a2 A1 9D URIR DI Wpel H ARGl B R ol Al geveg ot
BN TfHar § & ol 78T iR 7 & BT Yoo S IS Yob 1 TS| I8 WA I
el UR AN BN SN g9 fAdres & Siaiid ofd 81 3Tl WAl e Igde Wpal B 8, Sl
ST B ofd 81 I8 Uiy € fF wede el o 39 fadus # Frifya 78 e w2

wpol vegd AT dadt g1 1 U 2 & IuEY (n) B IU IueY 4 H A0d AHTDI D

3R W WU Wpatl A 4= Ipdl U Wpol Yag AT B To4 | 8GR Dad I

Wpdl g FEIa Wpell W 8 AN Rl Usde Wpol 39 d1eR W | 9D AR UIgde Ihall Bl
BRI Tl H PIS SWEY T [hAT 1 Febhd1l A UM e AR BT R gorrelt gY@ ww
Riem AAT 3R oo ydg AT SR S womel BRI uW e wfifa @ wpd wdg |/t @
TRE SIfRa RFHEN SR 7oiqa fham M1 @1fey| |l Tpall 9 Yoo, UISTHH, Hod Yau 3R
Aues Hadl o v SRy B @nfeu|

g yrag W 2 {6 sresl e W fPy M Bl R S WRBR, MM, Wpd ydEd |,
R fFTd 312a SWId & Mee W SrRiRd (61 @fdd & Rae® ig S driare! T8 ol o
FHMW| SHBT TeAd SYANT B Bl A AT &1 T8 DI a0 B b fhar a1 o srest
HM A & 3fAT TS| 39 O Bl fA8¥d I gerr ARyl V¥ TR AfHESD e a7 Wpol T8l o
U S TSI & TPl W QIRael U H gAY Bl O ©, 9 gedi Bl e § 4 @ arelt a
BRI, W Jfa=on 9 @fdaal & Raams fHe Srpt SiarE &1 gar 9 T8 d) G|
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“sit arRTT RiE oty (FRUR): Aa wwmee e w3 7 sw | g} wiRd [iged ofR srftrard
qret e IR faderd, 2009 39 F&d # WA fhar ¥ 9% fadg® onet & w1t a¥ uged & on
ST AT o, Wfh 9ga faora o U R W Bl 39y s9e foY R e 9N RS
arel werad aared Brit 31 I8 faggs Ta v wow v | wRga e w9 AR & fag ama
HATE HATT W g R A9ay At o1 v fear il a9 fgge & wiiug raer §
g BT Gea oA o, R WRaR 7 fAdws | |Aifed ) forn 21 39 idus W e av | 14 9
TP DI Y & JAD dAdb-aaidl & oIy M:3[ed iR ifar e &1 wam e w1 g

el a% drt e &1 U g, WRHR A 3l 9@ N oft v fPy, 9 awe T8 @ 9o |
WBHR B I o b Wpall H AeATeT WIS BRIGA A Ued dlel gedi bl AT qeil, fhg g9
TS IgT IS TE 3 El 39 < ) fewr € fadwe wika @ 99 € #E @ 9 €

CIfeh T BIATEIT SMET-3TERT fpar S &l

ARBR & AAD JAR & qraol o2 S AT 40 YRR qed Wpod T8l O &1 DR T
8§l ) Miged SR JAfard Rem il a9er 81 9l § 9 S9! TR §R Bl SMg| - ard
e & & # s arEg § e R fhar S Aifen| HrS § AiEH-|e= d9el @ ged Wi G
T TR AT e g F § fhg AW IRaRl & 9= 399 4 Jed Bl AReR & mafis
Tpell B (AT gaaR &1 P8l wad g, A1 Rier T80 € iR B8l ¥eep & a1 wad T8l &l Pel-bal al
&% 9T, TIeuce! 3R foray @t dfd ad a1 ol SWfIferd Rierdl & wAR gl 39 |9 e § S
STATAT © 98 al a¥8 @I Ulel &1 Ao &x @ 21 Aifas Ren @ sfdeR & w0 4 daa M:geh
3R arfrard frem € e, wAr e b1 off wefed B ARyl

HEHE e S ST 99 I g A g A W 8 S A1fey {6 98 BIs qud H e
qrell WRIA T8, afeth MUBR B a0 81 AID! ASAl U PRI ol DI WHYG A B &l A |
ureiTger e SfiR JeiHa, FH Ui b1 Rien € Qe < 3R b © ddbrol W W
IR UGN 9 e H BN HHIRM DI FH Ihel ToTTell B BRI W R &1 o7 Bl S
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g1 HioEr W H a1 U W @RS S dTel! ARe-aRe Dl YUTaRil b1 el BT Aok Gell § 3R R
TRE @t e # 9 RAwAar 21 SH9 99l # AN hodl w81 21 wdd! e @ 9 dd gy
e ® ure W WR AT S Ay iR qEargel Rl ae ® wo yaE BH Ayl U
TG T FIer 1 4 Bl 8, A O e B Whe-TRE deRX O ¥ 99d oy e
Tureirge Rien gRREad o & foay siedt 8 b e & fsitexr o1 fae fear sl

DGR HHIRM AR AATHW HHIRE § AEHH e B e F qavge Wpol Bl Bl Bl
off| 3R el A1 H TaRgS Wl 39 <¥ A Y I a1 o1 e & 3R Sl Te1 qIWG @, T
TS 8, 98 781 Bl -avgs Wpol Bl Adcld UL © b Yob & H D AR W& dled [ora W <l g,
J =g I 8 A1 qa garE, 9 ST e | udi| 3R 31U TaRgS Wl Dl AT I8 AHS ©
& T fPHeldicy Bl gl W Ipel 78l & Al AU T8 T Tho! Wil <, a1 I e &1 faar &
DAl 8] AW URIUIA Al Bl ADAT 8, oAb a8 axgS el 7o DHEl S| <aRgS Pl A9 ©
fr queR B IR, ol © WY dey ued @ oRwd| Terdl iR verdt § Hawe T @, Sifa
3R WHER § HAWE T B, T AR JHR & dI9 PRI Aq9e 1 8| 50 oY Tavgs el Dl
BT B T ftl PO HHIH B R B RBew 73 St et avg 9 <%, d1 S=i S9H Ig 91d
fR & B 2 g A 2 B 377S 60 A B & dArase Hl, PN HHRE Bl Hew@qul
fA®IRT ®1 84, 31U+ < § AN T DR T 8

SN 1 U RwIRel &1 goqf § 9 9 B WieR A 2 6 dad 60 Bl
forenell € o Sea e & gR 9% Ugd U ©l SN 7 aH e JGERl H A Je ded
gl U ORR Sl iR FHEe &, offdh ot o H e & &= H g9dh! AW 21 AR+ I[ora
JER B 91 PR Y e Hifd B a1 PEl 81 qaHT | sEN S e gonedt §, a8 fh At
DI A, YOMIHDBN AT IHB DI U T8l oidll, dfcth I8 Dacl IqD! ATGEIK Bl &l Dl
TE ofdl &1 T B9 31U ¥ BT A NS BT AId-Red a9 Aed § AT 89 AIEd © [ P Y
B Sl GOAIADAT & W B4 ¥R § IIR < 3R I T U1 A1 © b a8 Riem & grr syt
GOATHD & DI AN IGM BT B B Wb | S RN o 39 d1d BT 370+ RAwIRed # &1 fwam
& o A B qoiy, IS Areared B qer Bl ke, o a8 fhedl 9@ ave 4 Sfra =& gl




04.08.2009 348

S BHIB DI ARG AT SN 8 (& 3D Feai & AT F9UT 4 & SliaT B A8 I
A SufRrd Brft 2 f5 1o &R Srel &1 U &¥ urell Sy? @R e S U Ut # WeR®
BRfl?  HEATET WIS ATSAT A1 dohlel ! Y@ 8 Ud DR Aehdl o, 31 e ufhar 92 g9 Ay
T U © 5 T Y@ B IS Ahadydd oS G TG Hi-a17 IS SRS F I I B W
o & o ye-f@edr a8 $© a7 WU, TG TE &, PV HAT Q| fhaq e Al B
¥ georg O B Ul €7 weWTaqul SR Srofudx e @ wror e 9 7 @ U arel fhe & T
Fod € Sl 1 Al 98 DA AP &9 U © R T B BA D BAEI H I B UV I8 A<l ol e
DI o VAT BT @13Y {6 Big TN akd W 39 ATE WA A ARG Bl Hegd DR D |

JAY WBR & el & 39 a9 & qolc @agH D @I QAT T8l ol 6 ARbR 34
faergep 1 wIRT BRI & UgaT 38 W AT I AN B YT, RAifh Do e o fen & ey 4§
U RABTREN 3 Wi ¥ 9 I8 RIS &1 off {6 IR DI 39 S.SLUl. (I SHRES disd)
D1 HH W HH 6 e Rem W Ui a¥ gy BRAT ALY, Afh TSl <7 B JMSal & 62 91 B
TeETq Ht &F e w6 ufierd g ) ue @t fRAUfa # T8 F S99 U v B © fF aeR 39
M-3R A A AN BAT aredl & o 39 fA9ud &1 Iezg A%l T8 BNl |Edl R 3R
Srf~ard f2rer o &1 I8 AR It ATeR B UTe, o9 39e o waTw faRi ofiR e e
g 3R S §Pihd BT & § W&@J gU 1 b HeH a1, dfes 9 P 9 ar W fy S|
BHI O H GOITGA, Wl YT, I1e {978 3R S8 S i qoiHl AT GaR 3R 9 & Bl
g, IfPp T@ W IS Bed1 81l § A1 9 Mhe urg S &1 wd Rren Sfe A werar & a9

HRIGE A A%l &1 M g96Y 38 T 2l

feurae gew 7 wiAtHep, et vd Sed Riem § IS AMEs & STU H BIhl es
AHAAT U DI 7, offhd g8 Iead R g, Sy fIeafderney & wIuEn 318,318, 317s. <1,
SIS TH.,, SONIANIT Plolol Ud Ulellcd e & RAUAT & YHRU 98 F dvg WRAR H ofdd Bl
I e &1 nuR e e 1 IfT 91t Ben S yeR 9 @ 12 O S e & Amds ff W
Py o wahd &1 AT ARPR STR AR H aTel &l &l ¥ 79 A S| W IARAT d1edl &, Al 98 7
A B I H B TRE BT o B A B I BrAd B Al W R B W AT I 59D [l
IR & A1 & I8 AE! Ao s H IHSIAT TRT DR 61 I8 ST ?
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59 39 @& TIRA 81 9 @ d1 U AN @ TR |l T 12 B9R BRIS HUY
9 A, R I RPN 3R B DR AP I8 HYll, fch g1 Qa1 udiid i 2 b I
WREHR B i fRufa st 81 81 or: IS B WOR A0 B &1 &7 & Wt & Al oy WDRI
DI AT FR BT g9 <1 [9T TE B U IR 3 W QN ARE IS el 8 Q| Ay A
g & b AT UgT & fy by oM arel ¥ & &1 4R g ARPR 8 BR| o D by
I H T ad el 1 B 8, dfcd arerdl § wadl F o) waw el Al 3 JAawd

FHGAT BT AAE | R ABR BT I£¥T DHacl a1 © (% 6 ¥ AR T & Feai HI [qermerd 4§

M B SQ U4 9 14 9 B ¥ qP g8 I febel T8l A AT $9H 98 88 I S Ahera et
f Smg fohg afe See Turamgel R ik <o & wrdt it @1 wiasy &1 9 gfeespror & ©, @ g
U AINEl ofer e gomell § awd 81 SifeR © 9 9e¥d & foy fuen & e b weed vl
UrE gl ST BT A8 S(dhel Al W AHT T8l ©] Dg DI FWEAl DI 81 WNT Hu+ KRR 1
=l

AR AHT el AR A TR & en & 31 g6 Areatie W B e o & fog
U AATEA] BT G TSI TS, I IAD! HaRAT DI Gg& PR UG | 3T 3 HRI$ Fedl Bl Sl
SaTa A e W M aTell §, 89 W W 9 ARBR B TWRAT § [ g 6 {59 ger 4
HeAHh WR W e 9T A aTel Sl 92 & ITDBT S Bl 3T P o H AFHD R R 72
IR e & ug Rad os 8 R 89 ol 9@ 781 R UIY 81 oS g o¥ & R W el 4
ThR Ied FRIE T PR ¥ 1 2 ARg Y el &1 Sd 8, d9 SR el BT SMERYd gl =1
B U &1 A Aethe fererl & SeRd 21 TR ga "reafies faererd el S a1 B @d |
S 39 WR W Ue el 9 8 S9! AT st 81 Al gl

# e g b Rierl & aferr $RimT q9a-99d IR 9 S %8 S J g 919 vl
Tt | R B E A1 qeal Pl G| T & Iged e BRI | H =redr g 6 T B
R fpar Sy, @1fs R vd fes a@f & Aa-fidr o g=1i & A S oy Wpa 3§ T gl 9|
HIGHTST b1 g@al o1 d1feQ| HIGHST H e @ Sl a1feq|  AIGHINT Ud RIS HINT T R qd g
BT AIeel fRrem & [oiiexur &1 fomansa fear S eyl e @1 JurEs a91g ke & oy
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Rierepi 1 Sea 2Aoft 1 yfieror foar ST =iy SR FHa-w9g WR gfie ughd 4 aRfEd o_1d 8
Ayl Well & foy faemeri § sfvar w0 & e, ufiere g QW Aei-|/e Sua@l S
=iy ifes feneil Rem & wo-we IRIRS W F W IfTS Ud wWRY Bx Fed A H Q¥ B
"fosy & fafar a1 9|

S W@l ® A1, H YD GAIE o Y, A H AMAAR HAI HEGA A FdeT HA1 aredl §
5 X gR1 AU U g7 el W R ¥ AR Y SR 39S IR Adus # e @y, aife
faerres T H2m qUl 81 W 3R 3 G I8 W S¥WR H WHIE W I AN BAr S W |

MR. CHAIRMAN: Those hon. Members who want to lay their speeches can do so now.
THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL):
Mr. Chairman, Sir, at the outset, I would like to thank Mr. Kirti Azad who initiated this
debate in this House and all hon. Members who have participated in the discussion on a
Bill which, I think, is going to set the course of quality education to serve the future cause
of India.

Some hon. Members mentioned that we are in a tearing hurry and some more
thought should be given to various provisions of the Bill as if this is something that we
moved overnight. As [ mentioned in my opening statement, it is in 1993 that the Supreme
Court rendered a decision declaring that children of our country between the age of 6 to

14 have a fundamental right to free and compulsory education.

g9 1937 | el S 7 Ugell IR ISl UeHe TbeH Bl a1d B | ay 1937 I oD
ay 2009 TP BH DIRNY HR W & b VAT DT ¢ D gRI AR ded Rife 8 iR s gr1
oG 3 9g| g3 g@e odl 8 o 37 3 & a/g A Wew He b JUIY WDR Slecarsit
B & Bl § FqH g 6 A Aewdl Bl gg DeAl ey fh Ig B 16 Wil Usel B Aley Al
By A Gl S VAT Sl Q41 781 2 [ g9 fdd A ar § qra-faar 78 a1l o9 9w 99y &
H3T 81 3ol ¥ St 7 &d HHCT 918 oAl 99 2005 H, H IHHT IRAT AT 3R 9 A &1 Ugar goe
) AIRAARMG | g1 A7 SHb 916 W IR ATt id Y| S9D s YIS 91| 37TSE A8d 7 Uh WlEe
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IS far o & S AR A Sg WRBGRI WR STl faA1 8, 99 qHY W U UdT gea o1 b |l
ye¥l BT FHEl Y 6 gHadargoe sife tfoded U@ 9@ dad &, 39 S6 - @l Ig|
Aifh ¥CTH T8l Al SR QAR 84 a9 2005 & FUC W AT TSI Hg1 BT Adad I8 © [P WAl
& 91 YfeHed U@ &1 Sl ol Bl U1, 98 Wl & HWR IT, Dg WHR & IR 81 a1l It is

only in 1976 through the 42™ Constitution Amendment which came into force on the 3™
of January, 1977 that it was brought in the Concurrent List. But there was no forward
movement on universalisation of elementary education right from 1947 to 1977. Even
after that, the movement was exceptionally slow and even when it was brought in the
Concurrent List, the primary objective of bringing it in the Concurrent List was to ensure
standards, to ensure quality and not to interfere in the processes of the State Governments
to provide elementary education to the children of India.EE is why, in my opening
address, I did not raise any contentious issues because I8 g1 sufely &l @S & & U@l &1
B [ MU P el fBarl Ui st ara 1 T8 8, U g9 el W el © SfiR UdT 89 Bl A
TE ATEd g1 HY YR | Pel [ A8 U ISR 8, U UICRINY 8, S TSR &b A BH 3N
geqT Bl TAfU TR dis oI Fgl 8l afeyl 398 ddd Udh dIel gAR 9MEY 8l 9reu-
fegw @1 wfds, 3R $B &

# 3ol Sl gEl AT el ATl § 98 U8 ¢ (% IU§ BIg AWM B el gl MY B b g
Hel B S, I8 W AT 2l H AT WS BbR P8 g (b (9l U 8 WA 3R Fg o AP 8 M,
Ig Fa Al T8 21 B oMU W =@y, il e fRam S a0 i 8, S9 dldbfore! &1 3, Sal
a7 YT | MY S MU NGRS WpA BI a1 BT 3R M0 el o oy fewrgsy & foam, #9
| 6 ereeT gan b g9 fSwiga 781 a1l a8 safely &6 I8 U=l &1 Al 8, dldferel &l

W aRgS el BT ATy |

If we start imposing a definition on State Governments, the State Governments
will be first to tell us what do you know about the circumstances in our locality; how can
you decide upon as to where the school should be located. So, advisedly we are leaving it
to the State Governments to set out rules, to formulate rules and to decide on the areas

where these neighbourhood schools should be located.
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Now remember, there are four kinds of schools in this country. One, are schools
owned by the Government; two, are schools which are aided by the Government; three,
are schools that are specialised schools, like Kendriya Vidyalayas, Navodaya Vidyalayas,
Sainik Schools, etc.; and four, are schools which are private schools, but unaided.

This Bill seeks to have a uniform standard of education in all these categories.

That is what we are trying to do. &S AFFIT Gl o HaT [P AT SHH FIMIC! 36 TIDHH

Pl 91 T8 B, Hee D aid Tl il But this Act does not deal with content. It is not meant

to deal with content.

What is this Bill about? It talks about the right of children to free and compulsory
education. Free for the children and compulsory for the State. This Bill only provides
the circumstances and the right of the child in which he or she is going to get free
education and the obligations of the State to provide free education to the child. This Bill
does not go beyond that, nor is it meant to go beyond that.

The content of education is to be decided in terms of section relating to an
academic authority. I will just read you the provisions of Section 7. It says and I am
reading Section 7, sub-clause 6:

“The Central Government shall —

(a) develop a framework of national curriculum with the help of academic
authority specified under section 29;

(b) develop and enforce standards for training of teachers;

(c) provide technical support and resources to the State Government for
promoting innovation, researches, planning and capacity building.”

This Bill is not talking about what you are going to teach because that is going to
be decided in terms of the national curriculum framework so that we bring about a
uniformity of quality of education in this country.

R AT wewl 7 98 9@ G 6 5@ I oy gAwififerdt 8 g, 99 a% ard oM
78 g, This is precisely what we are trying to do. An hon. Member mentioned as to

what are the objects of the kind of education that they are going to proEe.
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Those objects are also mentioned in Clause 29 (2). The academic authority I
referred to in Clause 7. Clause 29 (2) states:

“The academic authority, while laying down the curriculum and the
evaluation procedure under sub-section (/), shall take into consideration the
following, namely:—

(a) conformity with the values enshrined in the Constitution;

(b) all round development of the child;

(c) building up child's knowledge, potentiality and talent;

(d) development of physical and mental abilities to the fullest extent;

(e) learning through activities, discovery and exploration in a child friendly
and child-centered manner;

(f) medium of instructions shall, as far as practicable, be in child's mother
tongue;

(g) making the child free of fear, trauma and anxiety and helping the child
to express views freely; ”

Clause 30 says that no child shall be required to pass any Board examination till
completion of elementary education.

T8 Sl SR T, IT S WO & 6 g3 uiedi | 9IS H 91 US, SSdl H drs H do1 usm, this
is not good for the child. ¥ g ST FIoi § I8 D IR fease ovfl, S9@T 39 a4
SO Alegi T8l 8, 98 Hec A% Yo Bl a8, s aR H 399 $© Jragr T8 1 &l I8
1 Bt [ HEd1 2 [ I8 BAN B § IR Fed BT auTdh qged 8, [ I ygdhe Wi frem
MY 3R ARBR BT B © [ I8 YD HHRAAY s A1feV| &9 a1 39 ot 9 Ufreies <&t
g I 25 @1 62 AV BT Ry § ol 781 gal 21 I &9 a1l BT § Ioold HIAT ATedl gl gl
I A W U X & Bl g 9 e aR H A9 R fhan, e goe e | e
TR 3 HRped, s IR H§ A7 =M 29 &1 Seord fHar| =efl am@, w@ifadt vomeF| 3@
Faifere! goed aa? We have, for the first time, in this Bill, set out minimum physical

infrastructure requirements in the Schedule of this Bill. If there is a private school in this
country that does not meet those requirements, then in the course of the next three years,
that private school, wherever it is located in India, must meet those requirements. If it
does not, it shall not be able to carry on education in any part of the country.

To bring about uniformity of standards, that is absolutely necessary. We have

provided for pupil, teacher ratios which have never been provided for earlier. We have
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provided for that in the Schedule itself. The nature of the facilities that must be provided
to the child like playgrounds, teaching-learning equipment, library facilities, minimum
number of working hours per week for teacher, all that is provided for. Every school in
India, wherever it is located, must conform to these standards in the next three years. We
have requested the State Governments to set up a Recognition Authority immediately
once the Bill is passed which will recognise those schools. If in three years, those
schools do not conform to the minimum standards given here, they will be de-recognised.
This is the first time that a leap forward is being taken to bring about an element of
uniformity and quality in the school education system of this country. That was the
fourth point.... (Interruptions)
MR. CHAIRMAN : Let him answer.
... (Interruptions)

SHRI KAPIL SIBAL: I will answer each question that the hon. Members have raised.

The fifth point is quality teachers. We find that we have schools where there are
no teachers; or where there are teachers, they are not qualified. Since you raised the issue,
West Bengal is a wonderful example. Recruitment of teachers takes place to teach
children who have passed only class 10"
SHRI BASU DEB ACHARIA (BANKURA): Not at all. It is not a fact. What you are
saying is not based on facts.... (Interruptions)
SHRI KAPIL SIBAL: Anyway, if it is not so, it is fine. ... (Interruptions)
MR. CHAIRMAN: Please sit down.

... (Interruptions)
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SHRI KAPIL SIBAL: The point that I am making is we must ensure that those who teach
our children must have minimum qualifications. What does this law provide? It says that,
all right, if teachers do not have the minimum qualifications, we will give them five yearsE

If in five years, they do not obtain those qualifications, they will not be entitled to
teach.

We have also provided that any new appointment that is to take place, must meet
the minimum requirements that have to be set by the Academic Committee. So, what are
we trying to do? We are trying to bring about uniformity in the quality of teaching in this
country, which has never been done in the history of this country.

The point number six is in the context of social responsibility. That is where I
come to the issue of reservation. What is the social responsibility of civil society? It is the
Government’s responsibility to ensure universalisation of elementary education. But the
fact of the matter is that -- no matter what we do, no matter how much of finance we have
— it 1s very difficult to implement that on the ground. We need to take the support of all
stakeholders in the system including the private sector. But the private sector cannot run
amok; nor we will allow it run amok. The private sector must understand that imparting
education is an enterprise, which must conform to the values, we wish to inculcate in our
children. Therefore, we have provided in this legislation that every private school in this
country must reserve 25 per cent of the seats for the disadvantaged. Now, it is for the
State Government to decide which that disadvantaged group is. Mr. Owaisi talked about
it. There are several groups in several communities, who are disadvantaged; who never
get access to education; and we are leaving it to the State Governments to define those
disadvantaged groups because we do not want to do it for the State Governments. It is
the primary responsibility of the State Governments.

Therefore, if you look at the definition of disadvantaged groups, this is what we
say: ‘““Child belonging to disadvantaged group” means a child belonging to the
Scheduled Caste, the Scheduled Tribe, the socially and educationally backward class or
such other groups having disadvantage owing to social, cultural, economical,

geographical, linguistic, gender or such other factor, as may be specified by the
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appropriate Government, by notification.” I am reading Clause 2(e), which says: ‘““Child
belonging to weaker section” means a child belonging to such parent or guardian, whose
annual income is lower than the minimum limit specified by the appropriate Government,
by notification.” The appropriate Government here means the State Government.

So, the State Government is given a free hand because the State Government
knows best the needs of the locality where the school is located, knows best the needs of
the neighbourhood where the school is located and which are the disadvantaged groups
around that neighbourhood, which require inclusive education to be embraced.

18.48 hrs. (Shri P.C. Chacko in the Chair)

So, many of those categories will be included, which will help social integration
and will help the cause of national integration as well. This is, indeed, a historic step. I
just want to mention one other fact, if you do not mind. I want to mention one other
fact... (Interruptions) In defining the child belonging to a disadvantaged group, when we
frame model rules, we will ensure that all children suffering from whatever disabilities —
and we will set it out in the model rules — must be part of the disadvantaged groups.

The States must realize that within the State, there will be several children who are
differently able, and because they are differently able, they are disadvantaged. Therefore,
they must be included, and the model rules will provide for that. That is a compulsion on
the State Governments; they must do it because such children are also entitled to
education as a right. All differently able groups are entitled to education as of right. It is
the obligation of the State to provide them. I just wanted to make that clear so that the
States know that all kinds of disadvantaged people must be included as per The Right Of
Children To Free And Compulsory Education Bill, 2009... (Interruptions)@

AN SAmET (RAYR): W, S Suufies g=d €, S =@l Bl A Wpod H b USHE
forerm?.... (ragm)
3t Bt R § W & v F ol qar &1 gl Since you raised that issue, the next point I

wanted to deal with is that this is the first time in the history of this country that we are

integrating disabled children into the school system.
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I will refer to you the provision of the Bill which talks of that. It is the proviso to
Section 3(2). Section 3(2) says, “For the purpose of sub-section (1), no child shall be
liable to pay any kind of fee or charges or expenses which may prevent him or her from
pursuing and completing the elementary education:

Provided that a child suffering from disability, as defined in clause 2 (i) of section
2 of the Persons with Disabilities (Equal Opportunities, Protection and Full Participation)
Act, 1996, shall have the right to pursue free and compulsory elementary education in
accordance with the provisions of Chapter V of the Act.”

Now Chapter V of the Act talks of what you just raised. Chapter V of the Act says,
what are the obligations of the Government under this Act, which is now a right. These
are “(a) Ensure that every child with a disability has access to free education in an
appropriate environment till he attains the age of 18.” This Bill gives him the right till the
age of 14. “(b) Endeavour to promote integration of students with disabilities in normal
school.” These are all normal schools. They will be integrated. “(c) Promote setting up of
special schools in Government.” This is what you were talking about. “Promote setting
up of special schools in Government and private sector for those in need of special
education in such a manner that children with disabilities living in any part of the country
have access to such schools.” This is an obligation under this Act, and we will make sure
that obligation is discharged by the State Government and by us.

And last, “Endeavour to equip the special schools for children with disabilities
with vocational training facilities as well.” Chapter V is incorporated in the proviso to
Section (c).

The next point I wanted to state was that law has taken care of differently abled
children and integrated them in the school system. I want to add one other fact that
Disabilities Act is in the process of being amended. The Persons with Disabilities (Equal
Opportunities, Protection and Full Participation) Act, 1996 is in the process of being
amended. There are some disabilities which do not find mention in this Bill which ought
to find mention. For example, autism. So, the moment this Act is amended,

automatically under 2(i) all those persons, differently abled suffering from disabilities,
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will get the benefit of Section 3 (2) proviso. So, we intend, as a Government because we
are committed, to provide for the disabled, facilities to ensure that they too have a right to
lead a full life to the extent that it is possible. That is the commitment of this Government
to the nation.

The next point I wanted to make is that we have tried to de-bureaucratize the

school system. Tgel BT o & MU Tl o ST, T8 AN F THad o & ASarEs, 491 ghams
W ST 8, g9 31U Wpal alifad |iefhepe ¢ <fNY| Arex Afftheve 81 <dll gAY Wl H TSR
oM SISy 1 a8f 8l ST & [ 54 a9 wicihabe T8l <W, B MUH] TS &l <l | g9 a8
Riees @ ax fean| g9 del {6 oR Aféfthare 781 |1 e A1 gk Wpal $HR T8 B Aehal,
D! Tefed e e 39 fad gR1 I8 W SR @ 2 fF Rvew @1 SeRiwersy fFar S
5 gl & TR B U S 91 BT O, 98 @H B M| AT I U 3T § Udh UfAeId Hed
g1 3madl S ol 9 BH 39 [T # @l ©, 98 2 the recognition of the fact that there is an

issue of child labour, and several hon. Members have raised that issue. It is true. A lot of
our children from Bihar, Uttar Pradesh, Madhya Pradesh and some other parts of the
country are taken by exploiting businessmen to several parts of the country and are
exploiting them.E

So, we need to deal with that issue. A lot of those children are out of the school
system. How do we deal with that issue? Now, because of this Act, and there is a
reference to the issue of child labour, the National Commission for Protection of Child
Rights — this is under Section 31 — will deal with this issue. If somebody goes with a
petition there to the National Commission — and where there are no State Commissions,
the State Commissions will be set up — saying this is what the children are being put to, it
is then the obligation of the Commission to find ways and means to bring them into the
school system.

Now, we need your help. We need the help of the State Governments; we need the
help of NGOs; and we need the help of civil society to make this happen. This is not

something that can be done by the Central Government alone. But what we are trying to
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do is take a positive step forward to ensure that those children who are subjected to chid
labour also get into the school system.

There was a report by Prof. Amartya Sen and Prof. Jean Dreze which talked about
child labour and education. They said most of the children who are child labour are there
because they do not have a school to go to. Most of them want to go to school. A lot of
the poor want their children to go to school. But there are no schools. Where there are
schools, they are so overcrowded, they are in one room. Some of these private schools do
not have any facilities. So, parents get frustrated and say — okay, if you cannot even go to
school and learn anything, you might as well earn something. What we need to do is to
improve the quality of the schools, give them that hope, give them access, allow them to
be integrated into the system. Therefore, I am sure that with the help of civil society and
the State Governments and the NGOs we will be able to bring some of these children
back into the school system.

Then the tenth issue is the participation of civil society and this is an aspect of
school administration. For the first time again, we have empowered the School
Management Committee which is going to actually formulate the development plan for
the school. That development plan will be sent to the State Government and then to us as
to how you want to develop the school for the future. Fifty per cent of the people in that
Management Committee will be women and no development plan can move forward
unless the Management Committee approves it. So, we are ensuring that civil society is
part of the management of the school system in this country — again not something that
has ever been tried before.

These are revolutionary steps. These steps have been taken not overnight but
through thought processes, through interactions with stakeholders and society to ensure
that at least we make a beginning in partnership, with States as our partners and to move
forward in that direction so that we increase the gross enrolment ratio. It is something that
I started with. Out of every 100 children that go to school, only 12 reach graduation. A
nation cannot move forward with those kind of numbers. In Sub-Saharan Africa it is at

six, in Europe it is between 50 and 70. The global average is 27. We need to increase this
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gross enrolment ratio and the only way to increase it is to ensure universalisation of
elementary education. We hope to have this raise to 15 by 2012 and I hope that by the
time we reach the year 2020 this ratio will go up to anywhere between 30 and 35. ...
(Interruptions)
SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): What is your
plan for Bodoland? ... (Interruptions)
MR. CHAIRMAN : Please take your seat.

... (Interruptions)
SHRI KAPIL SIBAL : The point that I am making is this. ... (Interruptions)
MR. CHAIRMAN : Please take your seat.
SHRI KAPIL SIBAL : The point that I am making is that this is a national enterprise.
Please do not perceive this as just a piece of legislation. This is a national enterprise of
which all of us sitting here, all State Governments, all stakeholders in civil society are an

integral part. ... (Interruptions)
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SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : What would be the
government's appropriate policy approach towards Bodo medium education?
(Interruptions) What about Bodo medium students? ... (Interruptions)

SHRI KAPIL SIBAL : As far as the medium of education is concerned, there is a
provision in this Bill that in elementary schools, as far as possible, children shall be
taught in their mother tongue. ... (Interruptions) It is there.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : It is true. ... (Interruptions)
SHRI KAPIL SIBAL : Please do not interfere. E

19.00 hrs.

Now, Sir, I come to the issue of finance. As far as finance is concerned, I just want
to mention that NUEPA, which is a national university, is already on the job of preparing
updated estimates of funds required for implementing the provisions of the Bill. Once the
Bill is enacted, we will make a demand for additional resources in RE 2009-10. We have
already presented our fund requirements before the 13™ Finance Commission calculated
on the basis of PTR norms of the Right to Education Bill.

MR. CHAIRMAN : Hon. Minister, please take your seat for a minute.

Hon. Members, the House is to be extended as we have to pass this Bill and also
take few matters of urgent public importance. So, if the Members agree, we may extend the
House till these things are over.

SEVERAL HON. MEMBERS: Yes.

SHRI KAPIL SIBAL: Sir, clause 7 of the Bill says that these estimates are now being
made. Once the estimates are made, then what we will do is that we will decide upon the
share between the Central Government and the State Government. As you know, under
Sarva Shiksha Abhiyan, the share is 65:35. Now we will decide upon the share of the
Central Government and convey those decisions to various State Governments. If we feel
that a State Government is not in a position to meet this expenditure, there is a provision in
the Bill. If you look at the balance-sheets of the State Governments today, they are fairly
flushed with funds. But if we feel that any State Government would find it difficult to meet

the expenditure, then we have a provision in this very Bill to refer that matter to the
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Finance Commission. Once the matter is referred to the Finance Commission, it will take a
decision. The Finance Commission whose term extends till November — we want to do this
very quickly — will give its decision before that. So, whichever States are not in a position
to raise those finances, they will be having an avenue possible for a solution through the
Finance Commission. This is all set out in clause 7 itself. So, finance is not a problem.

As I said, this is a national enterprise. We are not going to be bogged down
because of lack of finances. This is despite the fact that the primary responsibility for the
elementary education is of the State Government. But yet, this is a national enterprise and
this has nothing to do with the State Government or the Central Government. We, as a
nation, cannot afford our children not to go to school. It is as simple as that. Now, I come
to the issue of minorities. ... (Interruptions)

SHRI P.K. BIJU (ALATHUR): The estimates are there in the case of Sarva Shiksha
Abhiyan also. ... (Interruptions)
MR. CHAIRMAN: Please do not interrupt. Please take your seat. I will allow some
questions after the reply is over. So, please do not interrupt.

... (Interruptions)
SHRI KAPIL SIBAL: Sir, with your permission, I would like to submit that there have
been several calculations made on the basis of different parameters. Supposing you were to
build each school on the basis of a Kendriya Vidyalaya, the estimates are different. So,
there are several estimates in that regard. The latest estimate is on the basis of the physical
infrastructure, as set out in the Schedule. Those estimates are already being prepared and
they will be placed before the Commission. We will then decide how much the State
should give and what the Central Government will contribute. So, do not quote estimates
which have been made since 2005 because several estimates have been made on different
parameters and I do not want to go into that.

The question is that this nation cannot say ‘no’ to school children for going to
school because there is insufficient money. That is the question. Therefore, the State
should, in fact, tell us that they will cooperate with us fully. What I am hearing is ‘where

are we going to get money from?’ Every time in this debate, the question has been put to
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me ‘what will you do?’. You have never asked the question ‘what will we do?” You have
never asked that question. ... (Interruptions)
MR. CHAIRMAN: No interruption please. Please take your seat.

... (Interruptions)
MR. CHAIRMAN: Let the Minister complete his reply. Please take your seat. You can ask
questions later.

... (Interruptions)
MR. CHAIRMAN: This will not go on record. Please take your seat. Nothing will go on
record except what the Minister says.

(Interruptions) ... ~
SHRI KAPIL SIBAL: Sir, children in this country wherever they are, whether in the North-
East, Punjab or Kerala, are entitled to education. Do not talk in terms of ‘you’ and me’. It is
‘us’.E

Therefore, what you should be telling me is how we should cooperate together,
which is what I started with. This is what I said in my opening statement. This is not
something that involves politics.
Now, the last issue is with regard to the issue of minorities. ... (Interruptions)

DR. RAM CHANDRA DOME (BOLPUR): His own responsibility vests on ...
(Interruptions)
MR. CHAIRMAN: Mr. Dome, will you please sit down?

... (Interruptions)
SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: What about tribal education and
particularly Bodo medium education? ... (Interruptions)
SHRI KAPIL SIBAL As far as minority educational institutions are concerned, I might
just mention this. The Delhi Government passed a Bill in terms of which 15 per cent
reservation was provided in private schools, and all minority institutions are complying

with that. The constitutionality of that was challenged in the Delhi High Court, and the
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Delhi High Court has upheld the law of the Delhi Government. Now, under the law laid
down by the Supreme Court, 50 per cent of every minority institution ... (Interruptions)
SHRI ASADUDDIN OWAISI (HYDERABAD): No, the Inamdar judgement is very
clear. ... (Interruptions)
SHRI KAPIL SIBAL : One second, let me answer. The minority institutions are entitled
to induct up to 50 per cent of children of their own community. But I am sure the
minority institutions also want to serve the disadvantaged sections of the community. ...
(Interruptions)
SHRI ASADUDDIN OWAISI : We are the most disadvantaged. ... (Interruptions)
SHRI KAPIL SIBAL : Yes, therefore, serve yourself. ... (Interruptions) Amongst you,
the disadvantaged, please serve them. Please serve your disadvantaged people. Who stops
you? ... (Interruptions)
SHRI P. KARUNAKARAN (KASARGOD): Sir, I fully agree with you.
(Interruptions)
MR. CHAIRMAN: No interruptions, please.

... (Interruptions)
SHRI KAPIL SIBAL : I am not saying that you are dis-entitled. ... (Interruptions) Please
serve your disadvantaged people. ... (Interruptions)
MR. CHAIRMAN: Mr. Karunakaran, please do not interrupt the hon. Minister. You can
ask clarificatory questions after the hon. Minister’s speech. Please do not interrupt him.

... (Interruptions)
SHRI KAPIL SIBAL: Please serve your disadvantaged people. ... (Interruptions) We
will welcome it. In fact, we, in the Central Government, are setting out schemes for the
minority community, wherein we are setting up special schools for backward
communities and areas where there are substantial members of minority communities. ...
(Interruptions) This i1s yet another scheme. We have Kendriya Vidyalayas; we have
Navodaya Vidyalayas; we have adult education; ... (Interruptions) we have special
schools; we have model schools; and we have Kasturba Gandhi Vidyalayas. What are all

these for? It is for integrating every community in the school system, so that every
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community gets quality education in this country. Minorities are as important to us as the
Scheduled Castes, the Scheduled Tribes, and the backward community. They are all
important to us, and we want to ... (Interruptions)
SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : You are answerable to the
Bodo medium education. ... (Interruptions) Sir, it is an important question.
(Interruptions) The Bodo medium education is now dying. ... (Interruptions)
MR. CHAIRMAN: Mr. Bwiswmuthiary, you have made your point. Please take your seat.
... (Interruptions)
SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : Sir, it 1s the life and death a
question of the entire Bodo people. ... (Interruptions)
MR. CHAIRMAN: No, you are not allowed.
... (Interruptions)
MR. CHAIRMAN: What you are saying is not going on record. Please take your seat.
(Interruptions) ... ~
MR. CHAIRMAN: The hon. Minister may please address the Chair.
... (Interruptions)
SHRI KAPIL SIBAL : Sir, as this is a historic Bill and this is a historic opportunity, |
want to set out here as to what are the obligations of the Central Government in this Bill
so that it remains on the record of this House, and what are the obligations of the State
Governments so that nobody has any doubt as to what all of ‘us’ are required to do. ...
(Interruptions)

Our obligations include: to prepare estimates of capital and recurring expenditure,
our obligation; determine the percentage of expenditure to be provided to States, our
obligation; Finance Commission to examine the need for additional resources, our
obligation; notify the 86™ Constitutional Amendment in the gazette, our obligation; notify
the new Act in the gazette, our obligation; ... (Interruptions) and harmonize SSA norms

with the Right to Education Bill, our obligation. ... (Interruptions)

* Not recorded
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Now, as regards the obligations of the States, which includes to initiating action

under delegated legislation; review existing State legislations on compulsory education

and legislations on organizing and management of private schools; ensure access to all

children in neighbourhood as prescribed.E
The obligation of the States:

Notify plan for automatic progression from primary to upper primary designate
schools and feeder schools;

Ensure all schools conform to norms and standards prescribed in the Schedule;
Review content and curriculum in line with Section 29;

Undertake redeployment of teachers to ensure prescribed PTR (Pupil-Teacher
Ratio) is maintained in all schools;

Ensure untrained teachers are not appointed in future;

Existing untrained teachers to receive training;

Notify that teacher shall not be deployed for non-academic work as provided in

the Right to Education.

SHRI BASU DEB ACHARIA: What is the time period?
SHRI KAPIL SIBAL: Five years. The other obligations of the States are:

Notify that teacher shall not give private tuitions;

Notify ‘No Detention’ policy. We do not want any child to be detained. It is high
right to be educated;

Notify no Board exams till completion of elementary education. That you have to
do;

No Board five, no Board eight;

Notify ‘No Expulsion’ policy. We do not want any child to be expelled from
school because it is his right to be educated;

Ban on corporal punishment. This is all you have to do;

Set up SMCs;

Enforce management and supervision of schools with community support;
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e Notify all panchayats, municipalities as local authorities;

e Constitute authority to perform functions under clause 31 (1);

e Ascertain which schools are under obligation to provide free seats for land;

e Prescribes manner in which per child expenditure would be reimbursed to other
schools; and

e Prescribe mechanism for private schools to obtain certificate of recognition.

These are our respective obligations, and we need to discharge them. Sir, I am
reminded of the words of Chaglaji, who was once the Education Minister of our
country. He said:

“Our Constitution fathers did not intend that we just set up hubbles, put
students there, give untrained teachers, give them back text-books, no
playground, and say we have complied with our obligations. They meant
that real education should be given to our children between the age of six
and 14.”

This is a historic step. I thank Soniaji, I thank the Prime Minister; they have been the
inspiration for this historic step. They have been the source of strength for the Congress
Party for this historic step. They will be remembered when the history of this country will
be written 50 years later as harbingers of a new era where all children of our country will
be proud, will stand up, march forward with their heads held high to meet the challenges
of the Twenty-first Century. Thank you very much.

MR. CHAIRMAN : I will allow a few questions; one Member from one party can seek a
clarificatory question and should not make any statement.

SHRI KIRTI AZAD (DARBHANGA): With your permission, I would like to say that
there were quite a few points that [ had mentioned when I had made my speech on Friday,
and a lot of those points have not been really clarified. Obviously, the hon. Minister is a
great lawyer. ¥ 07 ¥& & A H IS-IS RN DI Y b ©, A A O AEH FG T8l by
RSEI

MR. CHAIRMAN: Please put the question; please come to the question.
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SHRI KIRTI AZAD : #eied, § 7o g8 w1 g1 St e # 3 o 98 weidot ¥ qaet v 31 The
doubt has turned into a kind of suspense. Neighbourhood schools, I do understand that
education is very important. S &7 # ®er o & Rrerm smava® g1 &F &R My A1 de I
Dl A UG b &l AT AN Bl e < =Med &1 TaRgS Wpod DI el © IR H AT bl gl d
QR e & A1 Hedl g (& aruesl FHafe & wex # &l &, «ifdbs Sl @ a7 81d H & &, d
e T UH W I0 B AT 9 TS H IS 8, ¥ WaT H 90 8, 89 W S © [P AN IS dAlhd
el W gd SATEl gl & S-OR UErel H Ferd ol SY, 3R Y Wpall Bl Wl A8l off Al 98
dArber difelfeat Bl a@d gY, o YR A 3MTSTdhel 3R AT < A1 I[oiig ST WhiF 8 A1 gRaar
SANT SfERT T T < 8, J S99 @R od ol Ul IR # Afq oy IR e I SRR
B FWR, Albe IR W BrS &d & [P a8 Wpel TRA|

HEIGY, gl Ped §U g Bidl & vl W Sy fawwarg €1 U | 9% (Ul RIoiifad gt
DI <A Y el DI AU SIS YR G bl IR BRI IR gAY AT 79 W dfad a1 2| Ay &
AT HY MU FARBHI AT o fh 709 BIs Rean) [l & SR 78 oWt 21 8= df Iy
WBHR AR Aldbd FATRE & R 7 B faarl You have said that the local authorities and the

State Government concerned are responsible to see that the children go to school. But
approximately 68 per cent of the parents earn only Rs. 20 a dayE

ST g2 ISR IOl IFEd 6 Herd IoU| U 3 3R I A4 30 d<di Dl el el
Aod & @ 98 e fed ) 2rfi? orR foft ardeifve W\ w® ais RRe diar ® @ S SR
JAMT ST B 3R BIS Tl axil €7 PR [T 2 Al SA IR FAMT el &1 U H 3R I ARBR
T ATHY I, AThe T8l oTdx S IR AU ofdx 8% Il oIl o, R & IX ¥ 37U Bhls
que & o, e € S WG A 8, 9 RN 1 T BN d /-G S 39 g2l Dl A W,
i R 7 .. (eraem) § v A9 1B @ g . (SEE)

MR. CHAIRMAN : How many questions are you asking? Why do you not make it one
question? Otherwise, you will not get the answers.
SHRI KIRTI AZAD : It is only one question with five to six parts. | very much want this.

These are certain doubts in the minds, which obviously after your lovely speech, has

turned into a kind of a big suspense. # AHITA TSI ® G § I DI AT| AT HRPerT
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A A7 T, Afh o181 Bar Ife S9 Ay W ft oY TR W $B TS Sed o g1 adl
rar| Rrer=r,  like civic awareness.

3TSIhel B THM H S8l YRVl Bl bR g+l GHARMN ©, ... (aer) T aRfRIfy 3 ar U= fRren
JTDHT & S ? .. (Fagr)

MR. CHAIRMAN : You are converting it into a discussion. I have permitted you for a
clarificatory question. If you want to put a question, you put a question; otherwise, I will
call the next Member.

... (Interruptions)
SHRI KIRTI AZAD : If the hon. Minister is not going to answer it, I will sit down. If you
want to pass it just like a blank cheque in the Parliament, then kindly do it. ...
(Interruptions)
MR. CHAIRMAN : That is not the point. You please understand the rules of the House.

... (Interruptions)
SHRI KIRTI AZAD : It is basically the future of the children. That is what I am talking
about. ... (Interruptions) Whatever questions I am asking, it is in their interest. I am not
against the Government on this. But when there are certain clarifications that I want to
ask and you do not want me to ask, then thank you very much. ... (Interruptions)
MR. CHAIRMAN : That is exactly what I wanted you to do.

... (Interruptions)
SHRI KIRTI AZAD : Thank you very much.
SHRI TATHAGATA SATPATHY (DHENKANAL): When I talked, I said that
conceptually this was a weak Bill. My point was, what happens till the age of six, till the
pre-school stage? Supposing, they are taken up under this Bill in class eight, then what
happens? We talk about this 25 per cent reservation. Then what do we do? Do we drop
those children into abyss? Do we drop them into total darkness? Or, is there any scope
where they can get into the mainstream? Who will take them into the mainstream? They
have been educated as free students.

MR. CHAIRMAN : Please put the question.
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SHRI TATHAGATA SATPATHY : I am not giving any lecture. I am just asking a very
pointed question. The question is, what happens up to age six? What is the system for
pre-school? And after 14 years or let us assume after class 8, what happens? Do we drop
the kids into abyss, into complete darkness? Or is there some way by which they can
progress ahead in life? If you take the 25 per cent reservation, if you take them as free
students, they will be treated differently by the teachers and by their co-students. Those
students, who are paying to be educated in those schools, will treat these students
differently. There will be a psychological difference. How do you propose to handle that?
This will be a genuine problem.
SHRIMATI JAYAPRADA : He has said about the age group of 6 to 14 years in this Bill.
My point is about the private schools where the partnership agreement is going to happen.
There is always a difference in the category between the private school and the
Government school. In the private school, a child will be admitted around the age of three
and he will learn everything from that time onwards. In the Government school, a child
will join at the age of six. There is already a backlog of education.E

Provision for shifting of 25 per cent of students to better schools has been made.
When a student moves to a private school from a Government school, how will he be
able to cope up with the pressure of education in those schools given the difference in
standards of education? I say this because nowadays private schools start teaching
children computers and English from the Class V onwards. I would like the hon. Minister
to clarify this point.
SHRI ASADUDDIN OWAISI : Sir, when the hon. Minister was the Minister of Science
and Technology in the Fourteenth Lok Sabha, a Bill was brought to the august House
exempting minorities from unaided professional colleges. Why was that done? He is
contradicting his own Government’s stand here. He is aiming to target the Christian
missionary schools, which is fine. But this is a fundamental right. For God’s sake do not
dilute it! The Inamdar judgment is very clear.

MR. CHAIRMAN : That point is made already.
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SHRI ASADUDDIN OWAISI : I want to seek a clarification. Is the hon. Minister
contradicting the hon. Supreme Court’s Inamdar judgment?

MR. CHAIRMAN: Do not go into that. The point is made.

SHRI ASADUDDIN OWAISI : Let me complete, Sir.

MR. CHAIRMAN: You have already made the point, Owaisi.

SHRI ASADUDDIN OWAISI : If you allow me to complete, I will. If not, I will sit
down.

Is he going to have better coordination with ICDS? The main issue here is on the
ICDS, the early girl child thing, there has to be coordination between his Ministry and the
other Ministry so that this target of ‘from 6 years to 14 years’ can continue.

SHRI M.B. RAJESH (PALAKKAD): The Minister is promising that there will be
sufficient funds to implement this legislation. But our experience has been that even after
41 years, the target of spending six per cent of GDP on education has not been achieved.
During the term of the first UPA Government, it was only 2.84 per cent of GDP that was
spent on education. The Minister has not come out with a concrete answer as to what the
financial burden will be and how it will be shared between the Centre and the States.

#it gon A (qut): Heey, # AUD AEwH | Yol 9l g (P I Wes & Uisde Wpod Hl gaH
FEINT 7 B JIR 8, R ST0! 39 I B a8 F IS T9RT & Gt 87

SHRI VIJAY BAHADUR SINGH (HAMIRPUR): The hon. Minister defines elementary

education in Clause 2(f). Then he states in Clause 3 that every child of the age of six to
fourteen years shall have a right to free education. Nowadays, even in the villages,
education starts from the age of four years with nursery and pre-nursery. I would like to
associate myself with the point made by Jayapradaji here. If 25 per cent of the children
are transferred to a better school, how will they be compatible to the other children? A
child who starts his education at six years from Class I, might suffer from inferiority
complex when he is put together with a child who starts his education at four years of age
from nursery or pre-nursery.

The Minister defines in Clause 10 that it shall be the duty of every parent or
guardian to admit their child into the elementary school. The duty is defined. But, what
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will happen if the children are not sent to schools? There should be some consequences.
Please look into this.

2 AEGHT IR RGN ¢ #eiqy, # Ara dames e 241 St 4 S0 dredm §, g9 o d o
JIEl A © HH W DA Al BUR UIEAY, W UISH 3R BT IHall Bl 3R ARBR gRT AT TP
ATeiepRol T8l fhar T 81 TS A W B 19 Tl &1 b 8] S Wil H o et B
g, ST e 91 ot aeeare TE frerht 21 ot dre W @t e W) @) 21 el Wiy 1 |fder @
3TsCH SRIEl #2003 H T AT & A ARBR WYY b JWd D goig A B Wl bl Waefigd

TE PR UR ... ()

MR. CHAIRMAN: You are repeating what you have said earlier. Please take your seat.
it wrgW YR NGRS ¢ § S AEdr € 5 39 IR # IR WReR &1 =7 Rigia 87 What
is the political medicine of the Government of India for the ‘moribund’ Bodo medium
education?

DR. SANJAY JAISWAL (PASCHIM CHAMPARAN): Hon. Minister is really sincere in
his efforts. He should link the Central finances with the per capita income of the States.
What has the Finance Minister done now? He has given special help to Maharashtra. The
poor State of Maharashtra has got special help from the Budget! So, I suggest that the

amount of finance given by the Centre should be linked with the per capita income of the

State.E

3 Bt Riaa @ QUi J2ied, Ugell a1 I8 © [ $o AT AGRl - P8l ¢ [P IR ded Tpel
TE S SR WRew I T8 Word 1 fhR 1 81 A1yl 39 41 UR B Arall 9§ @9l 9 @ 8, R
BH WA B S BHY? IR TR HI-d17 &, d 371 Fed Dl Wpel -8l Hord Al a1 B I WG -
A9 BT Ofel HS <7 BH U WG 8l ol Aehd b U e Pl I PR o 3R H-a19 Bl afed
TS IT ofdd WOl § AP 98 W @ 8 Y| § w1 g P 59 A9-AR & @y, b @Al al
Ara-faaR & a8 I8 a far w1 b VA o T8l o ey, e Ji-ara By SfSd |

[T HElGd, N 91 HaRgS Wpal B del TS, H qHdl g & T8 IFRT TE BN P D
PR T X 6 {50 ®e § Pal Wpdl a1 ALY | I8 &P I U4 Jo¥ T BN R b AlDhed
SMRNRE & AT ATl oRdh T8 ST fh Het Whot BT ATy | # Jwgran g 5 & v fadass 18
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T =Ry, e g1 Bd Ufeel U9deH & W TaRgs Wpall § SR §SRIBAR BT A1y, H
e g & I8 S T8l Bl

AT ABIGT, PO A GG T FHE, O ST del 6 SR & JF 9% a1 99 49 B
Th del Uded el g8 a1 Wifdsia €, 39 Yae # da9 11 HEdl © -

“With a view to prepare children above the age of three years for
elementary education and to provide early childhood care and education for
all children until they complete the age of six years, the appropriate
Government may make necessary arrangement for providing free pre-
school education for such children.”

It is already there. Why have we put it there? It is because this particular law is in
the context of article 21 (A) of the Constitution. The 86™ Constitution Amendment said
that we must bring in a law to provide free and compulsory education for children
between the age of 6-14. Naturally, the law that is to be enacted should be with reference
to the age of 6.14. But where the State Governments want that pre-school education
should be given, they should provide for it. We have set it out in section 11.

As far as the other issue about what will happen if there are private schools and
providing education there itself, is concerned, then the proviso to section 12 covers that.
It says:

“Provided further that where a school specified in clause (n) of section 2 —
which is the private schools — imparts pre-school education, the provisions
of clauses (a) to (c) shall apply for admission to such pre-school
education.”

I8 Al 59 A8 # A% SR 2| T8l dd ARG RIS &1 ardl g, and once the law is

declared by the Supreme Court, nobody can change it. We are not changing the law. |
want to make it clear in the House. ... (Interruptions) We are not changing the law. We
believe that this particular Bill is consistent with article 30 of the Constitution. That is our
position. ... (Interruptions) This is what I believe it is. I hope I have tried to allay all the
fears of the hon. Members. ... (Interruptions) Bodoland issue is sui generis; 1 can never —

even if | try — please him.
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MR. CHAIRMAN : The question is:

“That the Bill to provide for free and compulsory education to all children
of the age of six to fourteen years, as passed by Rajya Sabha, be taken into
consideration.”

The motion was adopted.

MR. CHAIRMAN: The House shall now take up clause by clause consideration of the
Bill.

Clause 2 Definitions

SHRI BASU DEB ACHARIA : 1 beg to move:
Page 2, line 35,--

after “recognized school”

insert “including primary and upper-primary school” (2)
MR. CHAIRMAN: I put the amendment no.2, moved by Shri Basu Deb Acharia to the
vote of the House.

The amendment was put and negatived.
MR. CHAIRMAN: Shri P. T. Thomas, are you moving your amendment?
SHRI P.T. THOMAS (IDUKKI): No, Sir.
MR. CHAIRMAN: The question is:
“That clause 2 stand part of the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.
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Clause 3 Right of child to free
and compulsory
education

SHRI BASU DEB ACHARIA : I beg to move:

Page 3, line 10,-

for “six to fourteen years”

substitute “five plus to thirteen plus years”. 3)
MR. CHAIRMAN : I shall now put amendment No.3 moved by Shri Basu Deb Acharia to
the vote of the House.

The amendment was put and negatived.

MR. CHAIRMAN: The question is:

“That clause 3 stand part of the Bill.”

The motion was adopted.

Clause 3 was added to the Bill.

Clause 4 Special provisions for
children not admitted
to, or who have not
completed elementary
education

SHRI BASU DEB ACHARIA : 1 beg to move:

Page 3, line 19,-

for “six years of age”

substitute “five plus years of age”. (4)
MR. CHAIRMAN: I shall now put amendment No.4 moved by Shri Basu Deb Acharia to
the vote of the House.

The amendment was put and negatived.
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MR. CHAIRMAN: The question is:
“That clause 4 stand part of the Bill.”
The motion was adopted.
Clause 4 was added to the Bill.
Clause 5 was added to the Bill.

Clause 6 Duty of appropriate
Government and local
authority to establish

schools
SHRI BASU DEB ACHARIA (BANKURA): I beg to move:
Page 3, line 46,-
after “where it is not so established”
insert “in accordance with the criteria laid down in sub-
clause (i) and (i1) of clause (n) of section 2”. (%)

MR. CHAIRMAN : I shall now put amendment No.6 moved by Shri Basu Deb Acharia to
the vote of the House.
The amendment was put and negatived.
MR. CHAIRMAN: The question is:
“That clause 6 stand part of the Bill.”

The motion was adopted.

Clause 6 was added to the Bill.
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Clause 7 Sharing of financial and
other responsibilities

SHRI BASU DEB ACHARIA : I beg to move:
Page 4, after line 7,-

insert “Provided that the annual contribution of the State Government after
the commencement of this Act shall not be less than its highest expenditure on
elementary education in the last five years.”. (6)

Page 4, omit lines 8 to 16. (7)

MR. CHAIRMAN: I shall now put amendment Nos.6 and 7 moved by Shri Basu Deb
Acharia to the vote of the House.

The amendments were put and negatived.
SHRI M.B. RAJESH (PALAKKAD): I beg to move:
Page 4, line 3, -

after “The Central Government”
insert “and the State Governments”. (24)

Page 4, lines 6 and 7,-

for “such percentage of expenditure referred to in sub-section (2) as it may
determine, from time to time, in consultation with the State Governments”

substitute “at least seventy five per cent of the expenditure referred to in sub-
section (2)”. (25)

Page 4, line 8.-
for C‘may97
substitute “shall”. (26)

Page 4, omit lines 13 to 16. (27)
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MR. CHAIRMAN: I shall now put amendment Nos. 24 to 27 moved by Shri M.B. Rajesh
to the vote of the House.
The amendments were put and negatived.
MR. CHAIRMAN: The question is:
“That clause 7 stand part of the Bill.”
The motion was adopted.
Clause 7 was added to the Bill.
Clause 8 Duties of appropriate

Government

SHRI BASU DEB ACHARIA : Sir, it is a very simple amendment and the Minister can
accept this amendment. I beg to move:
Page 4, for lines 33 and 34,-

substitute “(1) provide free elementary quality education to every child of the age
of five plus to thirteen plus and also supply free text books, copies, learning aids,
uniform and mid day meals; and”. (8)

MR. CHAIRMAN: I shall now put amendment No.8 moved by Shri Basu Deb Acharia to

the vote of the House.

The amendment was put and negatived.

SHRI M.B. RAJESH : I beg to move:
Page 4, line 34,-

after “fourteen years”

insert “and also supply free text books, copies, learning
aids, uniforms, mid day meal and the like”. (28)
MR. CHAIRMAN: I shall now put amendment No. 28 moved by Shri M.B. Rajesh to the
vote of the House.
The amendment was put and negatived.

MR. CHAIRMAN: The question is:



04.08.2009

“That clause 8 stand part of the Bill.”

The motion was adopted.
Clause 8 was added to the Bill.
Clause 9 was added to the Bill.

Clause 10 Duty of parents and

guardian

SHRI BASU DEB ACHARIA : I beg to move:
Page 5, line 31,-

for “10.”
substitute “10.(1)”. 9)

Page 5, after line 33,-

379

insert “(2) It shall also be the duty of the appropriate Government and local bodies

to sensitize the parent or guardian to that effect.”. (10)

MR. CHAIRMAN: I shall now put amendment Nos. 9 and 10 moved by Shri Basu Deb

Acharia to the vote of the House.
The amendments were put and negatived.
MR. CHAIRMAN: The question is:
“That clause 10 stand part of the Bill.”

The motion was adopted.
Clause 10 was added to the Bill.

Clause 11 Appropriate
Government to provide
for pre-school education

SHRI BASU DEB ACHARIA : I beg to move:
Page 5, lines 36 and 37,-

for “complete the age of six years, the appropriate
government may make necessary arrangement”
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substitute “complete the age of five plus, the appropriate
government shall make necessary arrangement, including the expansion of
anganwadis,”. (11)

MR. CHAIRMAN: I shall now put amendment No.11 moved by Shri Basu Deb Acharia to

the vote of the House.

The amendment was put and negatived.
SHRI M.B. RAJESH : Sir, I beg to move:

Page 5, line 36,--
for “may”
substitute “shall” (29)
MR. CHAIRMAN : Now, I shall put amendment No. 29 moved by Shri M.B.Rajesh to
the vote.
The amendment was put and negatived.
MR. CHAIRMAN: The question is:
“That clause 11stand part of the Bill.”

The motion was adopted.

Clause 11 was added to the Bill.

Clause 12 Extent of  school's
responsibility for free
and compulsory
education

SHRI BASU DEB ACHARIA : Sir, I beg to move:
Page 5, line 48,--
for “twenty-five per cent.”

substitute “at least thirty-five per cent. i.e.more than one third”.

(12)
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MR. CHAIRMAN: I shall now put amendment no. 12 moved by Shri Basu Deb Acharia
to the vote of the House.
The amendment was put and negatived.
SHRI M.B. RAJESH : Sir, [ beg to move:
Page 5, line 48,--
for “twenty-five per cent.”
substitute “fifty per cent.” (30)
MR. CHAIRMAN: I shall now put amendment no. 30 moved by Shri M B Rajesh to the
vote of the House.
The amendment was put and negatived.
MR. CHAIRMAN: The question is:
“That clause 12 stand part of the Bill.”

The motion was adopted.

Clause 12 was added to the Bill.

Clause 13 No capitation fee and
screening procedure for
admission

MR. CHAIRMAN: Shri P.T.Thomas --- not moving.
The question is:

“That clause 13 stand part of the Bill.”

The motion was adopted.

Clause 13 was added to the Bill.
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Clause 14 Proof of age for

admission

SHRI BASU DEB ACHARIA : Sir, [ beg to move:
Page 6, line 30,--
for “on the basis of”
substitute “on the basis of Parent’s declaration and recommendation of
chief of village Panchayat or Municipal ward or”. (13)
MR. CHAIRMAN: I shall now put amendment No. 13 moved by Shri Basudeb Acharia
to the vote of the House.
The amendment was put and negatived.
MR. CHAIRMAN: The question is:
“That clause 14 stand part of the Bill.”

The motion was adopted.
Clause 14 was added to the Bill.
Clause 15 was added to the Bill.
Clause 16 Prohibition of holding

back and expulsion

SHRI BASU DEB ACHARIA : Sir, I beg to move:
Page 6, line 39,--
for “16.”
substitute “16.(1)” (14)

Page 6, after line 40,--
insert “(2) Every school shall ensure the completion of learning outcome of the child in
such manner as may be prescribed.”. (15)

MR. CHAIRMAN: I shall now put amendment Nos. 14 and 15 moved by Shri Basudeb

Acharia to the vote of the House.
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The amendments were put and negatived.
MR. CHAIRMAN: The question is:
“That clause 16 stand part of the Bill.”

The motion was adopted.
Clause 16 was added to the Bill.
Clauses 17 to 20 were added to the Bill.

Clause 21 School Management
Committee

SHRI BASU DEB ACHARIA : Sir, I beg to move:
Page 7, lines 33 and 34,--
for “A school, other than a school specified in sub-clause (iv) of clause (n)
of section 2”.
substitute “All schools specified in clause (n) of section 2”.  (16)
MR. CHAIRMAN: Shri P.T.Thomas — not moving.
I shall now put amendment No. 16 moved by Shri Basu Deb Acharia to the vote of
the House.
The amendment was put and negatived.
MR. CHAIRMAN: The question is:
“That clause 21 stand part of the Bill.”

The motion was adopted.
Clause 21 was added to the Bill.
Clause 22 was added to the Bill.
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Clause 23 Qualification for
appointment and terms

and conditions of

service of teachers

SHRI BASU DEB ACHARIA : Sir, [ beg to move:
Page 8, line 6,--
for “Central Government”
substitute “appropriate Government”.  (17)
Page 8, line 12,--
after “five years”

insert “and the expenses for acquiring such minimum qualification shall be
met by the appropriate Government”.  (18)

MR. CHAIRMAN: I shall now put amendment Nos. 17 and 18 moved by Shri Basu Deb
Acharia to the vote of the House.

The amendments were put and negatived.

SHRI M.B. RAJESH : Sir, I beg to move:
Page 8, after line 3,--

insert ‘“Provided that these minimum qualifications shall also conform to the
norms and the guidelines laid down under the National Council for Teacher
Education Act, 1993, and the pay scales and service conditions of the teachers
shall conform to the Sixth Central Pay Commission Report”. (31)

MR. CHAIRMAN: I shall now put amendment No. 31 moved by Shri M.B.Rajesh to the
vote of the House.
The amendment was put and negatived.
MR. CHAIRMAN: The question is:
“That clause 23 stand part of the Bill.”
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The motion was adopted.
Clause 23 was added to the Bill. Igl
Clauses 24 and 25 were added to the Bill.

Clause 26 Filling up vacancies of
teachers

SHRI BASU DEB ACHARIA : 1 beg to move:

“Page 8, lines 41 and 42,--

for “vacancy of teacher in a school under its control shall not exceed
ten per cent of the total sanctioned strength”

substitute “all the vacancies of teachers in a school are filled before
the commencement of the academic year and if any vacancy arises in the
course of the academic year steps shall be initiated to fill it within a period
of one month.” (19)

MR. CHAIRMAN: I shall now put amendment No. 19 moved by Shri Basu Deb Acharia
to the vote of the House.

The amendment was put and negatived.

MR. CHAIRMAN: The question is:
“That clause 26 stand part of the Bill.”
The motion was adopted.
Clause 26 was added to the Bill.
Clauses 27 to 38 were added to the Bill.
The Schedule
SHRI BASU DEB ACHARIA : 1 beg to move:
“Page 12, line 7,--

for “Two”

substitute “At least one teacher per class”. (20)
Page 12, line §,--

for “Three”

substitute “At least one teacher per class”. (21)

Page 12, line 10,--
for “Four”
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substitute “At least one teacher per class”. (22)
Page 12, line 38,--

for “teacher”

substitute “class”. (23)

MR. CHAIRMAN: I shall now put amendment Nos. 20 to 23 moved by Shri Basu Deb
Acharia to the vote of the House.

The amendments were put and negatived.
SHRI M.B. RAJESH : I beg to move:

“Page 12, after line 5,--
insert “There shall be at least one teacher per class.”. (32)

MR. CHAIRMAN: I shall now put amendment No. 32 moved by Shri Rajesh to the vote
of the House.
The amendment was put and negatived.
MR. CHAIRMAN: Amendment No. 36, Shri P.T. Thomas.
SHRI P.T. THOMAS : Sir, I am not moving amendment No. 36.

MR. CHAIRMAN: The question is:
“That the Schedule stand part of the Bill.”
The motion was adopted.
The Schedule was added to the Bill.

Clause 1 Short title, extent and
commencement

SHRI BASU DEB ACHARIA : 1 beg to move:

“Page 1, line 4,--
after “Compulsory
insert “Quality”. (1)

MR. CHAIRMAN: I shall now put amendment No. 1 moved by Shri Basu Deb Acharia

29 9

to the vote of the House.
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The amendment was put and negatived.
MR. CHAIRMAN: The question is:
“That clause 1 stand part of the Bill.”
The motion was adopted.

Clause I was added to the Bill.

The Enacting Formula and the Long Title were added to the Bill.

SHRI KAPIL SIBAL: I beg to move:
“That the Bill be passed.”

MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

387
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MR. CHAIRMAN : The House shall now take up matters of urgent public importance.

Shri Rajesh.

SHRI M.B. RAJESH (PALAKKAD): Sir, I would like to invite the attention of this
Government to a serious situation arising out of increasing incidents of honour killings.

Such acts of violence have become a recurring phenomenon in various parts of the
country especially in Haryana. In the latest incident, a married youth was brutally
murdered on the orders of Khap panchayat. That incident took place in front of the
police men who were sent for his protection and also in front of the court’s warrant
officer. Such types of incidents have been taking place regularly in various parts of the
country especially Haryana. The State Government and the Central Government remain
silent spectators to this kind of a situation.

I would like to urge upon the Government to take stringent action to prevent such
types of atrocities. It is indeed a shame that youngsters in our country are being denied
their constitutional right to seloice marriages. So, the Government should bring the
culprits to justice. Given the serious nature and circumstances of these crimes, the
Central Government should formulate a special law to deal with honour killings. Thank
you.

SHRI P. KARUNAKARAN (KASARGOD): I associate with what Shri Rajesh said just
now.

#it IrRET i SR (FIRUR): QUMY HAeiey, U@ [9d R 1 oWl @4l g3 afdhd JUiT WRBR
T o a¥ & IR H i fAvafdeney Wier & a1d o W feHrad yew &1 A1 gar w2l
T S W fAmae uawr 8 SR e wiTeT @ eeen, WemyR, <EN sold # o S T
B H PR 1 500 YHS SHIM SYA@ HRAM B 910 Pal | fZHad 96% R 1 650 THs 3
SAET S S8 H &g ARBR DI YA HRA Bl a1 Dal AR forar Al 1 T g av |
el 91 T, o T 99 W s WRBR PIg (0T T8l of 5| B Il a i Fal & Sarern S
& ToGD Sl DTS DI HaT a1 8, U 84 D1y fawafdaread & forg us, a1 av & fay o5 & fog
TR | b fUBe T 99 § &g ORBR gRT Dl o 781 forar |
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sfeu $Reeyge 3l SThMTM Camlaiol &l a1 & 51 100 UHS SHIM SUE HRaM Bl
I BT TS| T 7T § ST 170 Ubs SHIH AT US ORBR 7 B Bl SUAE HRaM & a1d
HE!| IF G Bl I W U a¥ i Bl ST &l 3 YJbe WR I$1 oidl-oiidl a1 Bl TS 6
Y W 14 a9 T © Tl DI (e S PRAM DI I DE Tg ... (FIEM) YR FeH o I W FAM
DR B A1 Hell... (au) # Hel ArEdl g B U Ue av § Uiy ARGR gRT SNl Yrotded el
®I 1 B! g 8, IR S99 R AT qp [0 81 {orar a1 g, A1 8H AT Bl Sl a1 B §, S
W g MU foram Sem? el uig 9uf § o 81 AT TS BNN? H IUd AEFH W bdd gadl of
HE AR § [P 8% W By fAvafderery Sieq 9 Sfeq Goll 899 Sl 650 VS W UG SR
IYAE HRATS ©, T W Gl | H1 A 3fSq7 §Reeye i g7hreH cararsll Gol Rifh 3R a7
SHIM ST BRATS 8, MR Bg WRBR A Aldlol HHIIH B 9id Hal, a § I8 @ wer
T, ()
QUMY FEGH : Afelsl HHIYA 3MUd AIfed H T8 2

M e fig o ¢ SEd o 21 e e SRy off% SThhie camidlel & ST-|Te
i gRecyge o fooric @ 9@ W o8 © s oy uee SReR o9 Sud@l Sargd|
fewrad v 7 R wfie Rien & &3 # ugen g9 ww fHar g @1 98 W TR BF S fen &

q1q ... (TaeT)

MR. CHAIRMAN : Shri Anurag Singh Thakur, please do not go into these details. You
have made your point. So many Members are waiting to speak.

A orRTT Rig ogR : wEey, # Siftw qr da Arear g1 mafie Ren & &3 9 fedrad gew o A
AT WR W T, q81 I e & &7 H W A yow B 9 ¥ S@HR A A 21 A e ®
5 B faeafderedy, $feam SRece ot SThMeM Caiarsl 3R JAMEIAEYA S I DI g, A
feurae yew # Sea A Sfeq Wiel WU (e g < BT IABT 19 7l b |

SHRI S. SEMMALAI (SALEM): Respected Chairman, let me thank you for permitting

me to raise an important issue of fertilizer subsidy scam indulged in by two unscrupulous
firms situated in the Union Territory of Puducherry. I give the names of the Companies.
One is Karaikkal Chloride and the other is Vaigai Industry. These two Companies got
firm and fair quota allotment of potash at the subsidised rate of Rs. 5,300 per tonne,

which was purchased and imported by the Central Government from abroad at the cost of
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Rs. 36,000 per tonne. These firms did not convert the raw materials as the required
fertilizer for crops. Actually what they are doing is interesting to listen. These two Firms
clandestinely reprocessed potash into potassium chloride for use as explosive materials
and sold the products at higher prices. The net result is denial of required fertilizer
component to farmers, illegal diversion of raw materials for non-agriculture purposes,
huge profits, tax evasion and above all fertilizer subsidy scam of unimaginable level.
These illegal activities are going on for the past ten years unchecked and uncontrolled.
Now only it has come to light. On the direction of my Party Leader and former Chief
Minister of Tamil Nadu, Dr. J. Jayalalithaa, our Party has conducted a mass agitation on
24.7.2009 in Karaikkal against the anti-social activities of these two companies. Due to
peoples’ protest, the two firms have recently been sealed and an FIR filed.

Sir, my apprehension is that neither Puducherry Government nor the local police
authority will be fair and impartial in their investigation.

Sir, this issue has inter-State ramification because the two companies have
managed to get potash illegally from neighbouring States like Tamil Nadu, Andhra
Pradesh and Karnataka. So, in the interest of bringing out the truth, I would request the
Government of India to order for the CBI inquiry into what I call, "the biggest fertilizer

subsidy scam of the decade’.

S ICTRE Tl (BaRYR):  HeUeT HElqd, § 31U AeAH ¥ Fed AR ARBR Bl & § Ub  dgd
He@qu a5 BT AR 3BT HRAT TS g [P OGl & T 62 aNI & a1g I S & D=
H e Tl IGYfAd SAA-SAST & AN S e, T8rsi d 8d © a2 39 <% H 70-75 WGl
fram, e wiasy Wil &R ¥R &_al §, S ANl B ITD! SHIA BT ATABMT §b @l o T
gl 9 W B WBR AT Yo WRPN dATed! 8, qul ITDI SFFAT Pl S (91 R S B B
H TN T SR PISAT & W | T J3Tao BT SHD WA § Sl B S Gl 2| 30D A1
A1 I BISAT H ol T SA b1 R goiafadi 1 oW ggar & oy o d <1 &1 &M fhar o

& 2l

# YD AT W HRA ARBR BT S 3P HRAT dledl § (b 98 7S <o H fhae,

39 U BT 9AS B S fHAE B SHBT THHAT BT HIfARHT Bh oF BT hH B H Ig A 7
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HAT A1edl § [P I WRDHR I SF AT BRAT Ay 2, Al SADI SR eI & BT B
ENIEREIC]
#t shure A AEH (ST Man): QU FRIGY, § AR gIarE <l § [P o J ORI SffaR #
qrer @1 HiepT ATl TaT b BT A1 USW §| 98] BIdvl Xdd & I 9gd HH ol & AT a8 o2
focer & amal gRee o 2| 98f #ewid SiaeM |ad 991 SR gl 39 918 A Siee 7, St e
TET BT A9 WA 2l I WA R B MSAT BT TS el 3l a8l & dARl BI s gi=-v: |qral
Y feAre 2 & oA/l S # A=mien gaus, TSt TR 2619 317 3R 2620 SIS & A1), it e
AT BT Y I91 WA 8, ¥ IqHT WM 1 S| ARAg 49§ bl Al 8, SHD g e
AT @1 it W FEDH! Hex BT gl A SR H I ML HT WS T B & SR AN Dl
P U P 80 fHAMICY BT IAIS TR AU BR M USal 2l GOl I I8 © [P 9ga I Igocd
g, AR, ! MM Ug S 81 4 Sa S TS F A & AT U B IR S 8, Al Shl
A} 80 fheiiiier STET BT HRAT USdT &1 SATTT AN B a8 59 TSI B TS Bl AT B

T 9 R 2 6 X Mar # Sl WA 8, FSId SaRM & qla Sral Uiord ST ot # 3
g, 3@ W U Ra1S gl # s IR WRBR F AR ST aredl § b drl @ Ak @1 s@d
BY Al R H AeRETET Yaid Bl eIy A GT&IE

# SRS U ¢ HElGd, | JATUBT AU § b S0 g1 Ueh A Aich Heed & Afdata-iig g3
ERE ISR ECIRC R IR

9 GHING 9ed @ 91 9 I8 9ifed @ 71§ 5 d€E o § o ok IS0 U g 9
FEINT & a7 7 @ A o= 9d € T Ioie gedl & UR SHar @ Sl ey ud Sirehieny ¥,
IH! BHUET TR ST DI ARBR DR 7 BT BT WIGT B Febdl o) S FT 31 I Y4 U A
HeR o DEl [ S5 Yel Aol ARG el 81, TSNS Yol 8, ST Bg WRDR Dl g
BT AN | gl & foy figged vd sifvard Rien & foly wiven & Wy § wer 11 &6 75 uiawd
B UIBR < ! §, Afbd qrebl 25 ARed N ISy DI A < US| 3 ARE S8l Mo sy Bl Al
R ok SamEad! &, IO H, S Saaeel B 1 B § 1 ds F FeAN DI AUl Bl S &
g, O SO TR® e I5T 39 IR AN B RN, ;M H A9 B HH B RO I g8 G
& R dar gs, 39 aRRIRAT 3§ SR Je9 41 Wi g & 9uc H &, TR 9 Jaaidvs, o8l
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fI8e A aul | AR Y B IRRAM E 8, & ARG ARl 7 3u IRaR B SHifde & g g8
A UArRE fBAT, SHT 2,000 AR @l HIG 8 R AE 98 bol | AT IASAT DA 9 Bl 5
Rl & wfaem & arfede 263 W Wt byl AT © b 9@l a1 I & drd fdarg b1 Fgardt 8 Al
S TR B BT Soxcd B AP 1 FaTdl 8, I8 W AR TS DN 915 S Fabell 5l
3T georavs &F H, T $B IR IS & IUG ¢ AR Y 7 Yo% & TUG 8, Sfal ol S|
He ol &, Stel aIRY fUwel Ad auf @ el g &, a8l & U i« ol o 3R | Yeb ugel Bl Tl
g, WEA Sl 7 UBd B! ¥ AR W U T IR U B JeoE@vS &9 & sold bl AR Th
SR Iprd WIfIART a9 &t 919 &1 TR B U8l ST AT BAS 18 AT off, S|t R #
ff 78 99 off 5 I IS & JIETE & gAH b fAH™ & Iy 3,800 TS TY R #ey YA B
Jaeravs &3 @ b @ Y 4,000 B WUV oy Wil | # grarg g f SR e 3R wed Hew
& AN DI FAATHR 8,000 HIS WY & b & WY Jaei@Ue I WD G B 1 D1 T4,
Aifp ST favie fham ST @1 &1 39T 3R 3,800 RIS WY &« I a1 @, dl H FHe g (&
ol &l STR Je9 WRBR T 4,000 HRS TUQ DI, VRG], JAi & FH01 § FRT 8, 7R a8
IR T 59D I 9 HA AT ST I DY MAeIBdT 781 TSl | Hl g8l Aeied] gofc qiivd gafl,
AT e Iog ARBR 7 I [ qiRe fhar & O 999 g9 gewr 9 &1 aRfRafa # 21 el
Ul B ST WRDR 4,000 HRIS WY WY PR bl 8, 554 BUS DI (4R AU Ul & g e
gefl ® o & forg e fhar 2. (agr) § 9gd weayyl ard Sl @redl gl I8 ard wRd
WRBHR & WY H A &, A AN Uh BIRSICYIA arel g1 AT € FArd AN - qgo FHIS
arct @1 Aifed o 2 6 &9 37 & oreR Sa@ < f i 9 oo urel & gAa T Bl IS0 WER
@, Sl © ST W SR o H i ) jE 81 # dwsran g 6 O are A I b1 gwRud @l
Rl B, &9 BIS WU Bellhex Wiied & Y, 69 HRIS WY gelids §M & o wragm fhar

2. (ragm)

MR. CHAIRMAN : Please wind up now. There is a time-limit. Please take your seat. This
is an issue raised in the House and the Parliamentary Affairs Minister replied to it. In spite
of that, I have allowed you. You have to conclude now. The other hon. Members are also
waiting. Please make it brief.

2 TSRS I : Helgd, # Had TS bl aredl g b SR WU & 31 woq 263 & WUl &
A AR [Jbr Wy a9 [eha1 8, @1 [iad dR | 991 a1feyl o Jookavs &
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fapr ® wld IS8 WHR B S Yeegs B, 98 o a1 © Ry # g, fFf¥Ed dR ¥ SR yeu &
e & fRg 7 3l ... (@59em)
Mt STEmEr (YMQR): AEIey, # ar A g 5 gUR 3w @l 70 ufe mard IS & fog
WA W R 2| fham 59 3w & fog O @ gt AT 91T &, dfdh il fhae wRara it &
HRY AUAT U AT AT 2, 99 Y U I geAl BT WeRI R 98 30 g=ai dl af Al o & forg
3R i, Hﬂﬁaﬁ@wéﬁa%%?%w@m%lg
20.00 hrs.

a8 A a1g 31y U<w &1 81, SR U< &1 8l AT fdev g &l 8l, A & S o
MR T 91T JT 20 ST SHIF dTet fha™ B 390 IRGR BT AT 3R HHATRAT F B <MY, T
Igd B SOt Tl SE Y ISR BT & fEEE FUE wed W @ S 21 PR U & e &Y
BT R8I Al 98 Wd-aS! B < R WH B TGN 37791 MY X 6 3fawdess axgall Bl didl B
g™ fhae g U 21 gafay fri |uc med e & fou 980 S0 21 oSl dad g SR a1 &
T & e wae arsd 'ifvd fhar Sirar g ofik ag Y g9 A1 20 wuv Uiy faaed g ®1 Siefe
SIS @ T WBHR THHW IR-UTE Y Fa1 <ol § AR Il § HUd &9 $UY I 961 <l &, [ordapt
AT B 2 b SIS SISTel Bl <M 40 JUY & BRI 81 AT 2] T -8 Y < A1 fhar & g 3iR
g9 & fou A Juie usd Uod 20 )9 § Ui 9 91 BUT B gedl &l 2l JifYedd g9 U
TP 9¢ 2l Sl WG Al & oy iR o dril & oy oM g3 v &, 9 fae & forg o
S A BT B e JUE WEE 6 3 R 2 A WER 9 Ry © P fham & g e
g & oy 25 BT W ) 30 BUY b FAHA HUIC UgE =i B arfey] 3¢l oRe qu & fog
Al e Ui wig9 9Iivd =1 @12y | 89 Sar o (g ot 7 1 39 91a &1 R fean eoml #
I8 914 D5 ARBR © LA H oA el g b 37 B quie ursd 3 gig o) Sl B g9 )
v 8, S = |
DR. RAM CHANDRA DOME (BOLPUR): Mr. Chairman, Sir, I thank you for allowing

me to raise an important issue which is really an issue of national concern.

Sir, HIV/AIDS infection is really a problem in our country. The Government has
taken up many programmes particularly under the National Aids Control Programme and
now some positive results have been achieved in containing the progress of this disease.

But there is another problem and that is related to the social understanding. HIV/AIDS
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victims and their family members — their sons and daughters — are facing some sort of a
social stigma in the society and even social segregation is happening in our country. Even
the children of HIV/AIDS victims are not admitted in schools and they are isolated in
hospitals. This sort of stigma is there and it is due to lack of proper social understanding
and complete and comprehensive awareness of the disease in our country. The
Government is contemplating to bring a legislation on this issue. It is a long pending
demand of many social activists and other organizations that a law should be there to
curb this sort of social stigma and the Government has accepted their suggestion. They
have said that a comprehensive legislation would be legislated on this issue. A draft
legislation is pending with the Government since 2006.

So, I urge upon the Government, through you, to bring this legislation without any
further delay so that a comprehensive legislation on HIV/AIDS victims is legislated in

Parliament which will have a positive impact on HIV/AIDS victims and their family

members.E


K Senapathy
(Fd. by h5)
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MR. CHAIRMAN : Dr. Thokchom Meinya. Law and order is a State subject and normally it is
not permitted. But please confine to one minute.

DR. THOKCHOM MEINYA (INNER MANIPUR): Thank you Sir. In many parts of the
country where there are insurgency and naxal activities, the reports of fake encounters do
appear many times.

According to the report of the Home Ministry, in 2008-09 the number of cases
registered by the National Human Rights Commission stands at 103. Out of this Manipur
records 16.

Recently, one such case was reported in a national magazine on 8" August 2009,
under the title of ‘Murder in Plain Sight’. This has a sequence of 12 photographs
showing the entire episode of the alleged fake encounter. The incident relates to the
broad day light killings, including one pregnant woman, of Thokchom Onghi, Rabina
Devi and Chongkham Sanjit on 23™ July 2009 at Imphal. The life in the State was
completely paralysed as 48 hour bandh was called from the midnight of 2™ to 4™ August
20009.

Manipur has been facing the pains of insurgent activities for the last so many years.
I am afraid that if the situation is not brought under control immediately, things might
turn from bad to worse. I am fully aware that law and order is a State subject, but even
then I respectfully urge upon the Union Government and the Home Ministry in particular
to intervene and help the State Government to tackle the situation immediately.  Thank
you.

MR. CHAIRMAN: Mr. Bwiswmuthiary. This is also a State subject, so take only one

minute.
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SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): Sir, I would
like to draw the attention of the Government of India to the grim law and order situation
arising out of the unabated violent activities, killings, kidnappings and extortions resorted
to by National Democratic Front of Boroland within Bodoland territory.

On the 31* of July, 2009, some of the NDFB extremist elements made an abortive
attempt on the life of the Chief of Bodoland Territorial Council as well as the President of
our Bodoland People’s Front, Mr. Hagrama Mahilary, by planting some powerful bombs
on a PWD road at Dadgari and Dewshri in Chirang district. but, fortunately, some SSB
personnel could detect and recover those planted powerful bombs before their explosion.
MR. CHAIRMAN: What is your suggestion? Please conclude.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : Sir, through you, I would like
to appeal to the Government of India to instruct the State Police Administration to control
the law and order situation within my Bodoland Territory. I would also like to urge upon
the Government of India to handover the police, law and order as well as the political
department to the Bodoland Territory Administration without any further delay so as to
help ensure the safety and security of the people living within the Bodoland area.

MR. CHAIRMAN: I thank all the hon. Members. The House stands adjourned to meet
on Thursday, the 6™ August, 2009 at 11 a.m.

20.09 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
oghursday, August 6, 2009, Sravana 15, 1931 (Saka).
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Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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